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LOK SABHA

Friday, August 28, 1981/Bhadra 6.
1903 (Saka)

The Lok Sabhqg met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Economic in Expenditure

*182. SHRI R, P, GAEKWAD: Wsll
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that new
direclives have been issueq to all Min-
istries and Departments to economise
expenditure;

(b) 1f so, the extent of expenditure
cut down as a consequence of these
measures; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to ({c).
A staterm~1 is leid o  the Table of
the House.

Statement

(a) The need for austerity and effec-
ting economy in non-developmental
expenditure has been constantly en-
gaBing the attention of the Govern-
ment. A statement indicating the
recent instructions in this regard is
annexed.

2
(b) and (c) Savings arising as &
result of economy measures are not
reflected in any primary unit of ap-
propriation or any separate sub-head
and as such the system of accounts
does not lend itself to quantification
of the economy in administrative ex-
penditure of Government,

ANNEXURE

1. In August, 1980 in the light of
directive given by Prime Minister,
Financial Advisers were requested to
scrutinise proposals for foreign depu-
tation applying stricter standards.

2. In July, 1981, further instructions
have been issued to restrict expendi-
ture on foreign travel. These include:

(a) all proposals for delegation and
deputations abroad to be
scrutiniseq  vigorously and
pruned to the minimum.

(b) Only Secretaries to Govern-
ment ot India and officers of
equivalent rank angq Schedule
‘A’ Heads of Public Sector
Underiakings (including banks,
insurance companies and fin-
ancial institutions) would be
entitled to air travel by 1st
Class in respect of foreign
travels.

(c) Officers of the rank of Secre-
taries to Government were
previously entitled to a suite
in a hotcl when they travelled
abroad. As a measure of econo-
my, it has been decided that
all officers including Secre-
taries to Government and
Heads of other offices of Public
Sector Undertakings (includ-
ing Banks Insurance Com-
panies and Financial Institu-
tions) will be entitled to stay
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only in a single room when
they are abroad.

(d) Only the Cabinet Ministers
and Ministers of State will be
entitled to take with them one
Special Assistant when they
travel abroad provided that
the S. A. is connecteq ‘with the
business  abroad. Private
Secretaries and other personal
staff will not be entitled to
accompany the Minister on
such Vvisits.

3. Earlier instructions which Gov-
ernment are enforcing include:—

(i) Telephone: S.T.D. facility has
been restricted to officers of
the rank of Joint Secretary
and above and at residences
of officers of the rank of De-
puty Secretary and above and
for others in specific coses en
functional basis.

(ii) Economy in the use of paper:
Maximum economy in the use
of paper.

(iii) Creation of new posts: Com-
plete ban on creation of addi-
tional posts on non-Plan side
except in the case of new or-
ganisations. Such proposals
accompanied by equivalent
matching savings are to be
referred to the Cabinet for
approval

(iv) Transfer of Government Ser-
vants: Ban on rotational
transfers for a period of one
year. This has since been
extended until further orders
except in regard to specified
categories of posts.

(V) Restrictiong on Air Travel:
Complete ban on travel by
non-entitleq categories, except
with specific permission,

(vi) The number of free calls allow-
ed in respect of residential
telephones has been reduced
from 1500 to 1000 calls per
quarter,
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SHRI R. P. GAEKWAD: I would
like to know from the hon. Minister
whether Government has decided on a
fixeq ratio between non-productive and
productive expenditures, and whether
the State Governments are also follow-
ing the same pattern. If not, 'what
are the Central Government's inten-
tions to make them follow suit?

SHRI SAWAI SINGH SISODIA :
Government attaches great importance
to the task of bringing down the non-
developmental expenditure ang for
enforcing strict economy in its expen-
diture. With this enq in view, Gov-
ernment issued economy instructions
in August, 1974, and in recent times
also, and full information has been
laid on the Tahle of the House,

As far as the ratio is concerned, it
will be observed from the information
that we have,that theratio of develop-
mental expenditure fo Government's
total expenditure has increascd from
53.8 per cent in 1975-76 to 58.1 per cent
in 1980 81. Thus, there has been a
corresponding reduction in the propor-
tion of Government’s non-develop-
mental expendilure over the past six
years In relation to national income
also, the same position emerges, viz.
the growth in national income is faster
than the growth in non-developmental
expenditure of the Government.

As far as the State Governments are
concerned the economy measures ad-
opted by Central Government have
been communicated to the State Gov-
ernments for adoption of similar eco-
nomy measures. The States have also
been requested to cooperate in restric-
ting unnecessary expenditure, so that
scarce financial resources are deployed
judiciously, with a view to yielding
maximum henefits. The States have,
in general, agreed to cooperate in this
regard.
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SHRI SATYASADHAN CHAKRA-
BORTY: Mr. Speaker, Sir, it is evident
from the statement of the Minister
that they are trying to economise ex-
penditure. But it has been laid down
in the statement that the Government
is putting a ban on recruiting persons
in different departments, Why? There
can be no two opiniung regarding this
economy in expenditure. But this
ban on recruitment relates to the
problem ot unemployment. Will the
hon. Minisier kindly explain how 1ihe
Central Government can impose such a
han?

SHRI SAWAI SINGH SISODIA:
The information which has been laid
on the Table of the House means that
there is a complete ban on creation
of additional posts oa non-plan side
except in the casec of new organisa-
tions. If new organisalions are being
set up, the posts are being created and
are being filled up Such proposals
accompanied by equivalent matching
savings are referred to the Cabinet
for approval, The Government 1s
quite aware of this position that it
must, as far as possible. 1ry to cut down
expenditure,

SHRI SATYASADHAN CHAKRA-
BORTY: Even the persons who are
retired, their posts are not also filled
up by new recruits. I can specifically
mention some departments where the
postg are lying vacant

PROF. MADHU ' DANDAVATE:
When we retire from the House the
vacancies will always be filled up.

ft sy, . graw ;& @ TEE
@ gt T g Te F TR R/

BHADRA 6, 1003 (SAKA)

Oral Answers” 6

w aw # Jmarad g fw fafwer
Pavre Jgumew & I ox wet 0w
GIGT FTL GA 1 oWl (K i
P =" T o W TR oy T

st way Pag  Pewifemr @ et

THd &1 ¥98 T SO0 G T 0H
IR FE I ou feawady 7 )
o TAitas g & v WE WA
g | THT 1@ P iy Paww -
GNT g TgT @ g |

Steps to improve performance of pub-
lic sector undertakings

*183. SHRI E, BALANANDAN: Will
the Minister of FINANCE be pleased
to lay a statement showing:

(a) what steps Government propose
to take for the improvement of the
performance of public sector under-
takings;

(b) the number of posts of top
management caders that are still lying
vacant in the public sector undertak-
ings; and

(¢) the number of top management
cadres which have top ex-mititary men
in the public sector

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA) (a) to (c)
A statement ig laid on the Table of
the House.

Statement

(a) Government constantly reviews
the working of public enterprises and
hag taken the following major steps to
improve the performance:

(i) Government at the highest
level monitors the performance of
enterprises providing infrastructu-
ral facilities like trausportation,
power, basic raw materials etc., with
a view to improving their output.
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(ii) injection of additional invest-
ment in balancing facilities and cap-
tive power plants wherever required;

(iii) improvng the utilisation of
existing generating capacity in the
power plants for which task forces
were set up to suggest measures;

(iv) an Expert Committee has beén
set up to examine the performance
of selected enterprises in the critical
sectors and suggest measures for im-
proving operating results;

(v) regular performance review is
carried out by the administrative
ministries through quarterly perfor-
mance review meetings in respect of
individual enterprises with a view
to taking timely remedial action
where necessary;

(vi) improving the selection and
appraisal of top managerial person-
nel as well ag timely filling up of
top vacancies;

(vii) improving workers participa-
tion so as to increase productivity
and production;

(b) and (¢) Presumably the Hon’-
ble Member is referriag 1o the posts
of Chief Executives and full-time Dj-
rectors for which Government are the
appointing authorities. The number of
such posts which were vacant as on
1st August, 1981 was 71. 7 top posts
in public enterprises are at present
held by ex-armed forces officers,

SHRI E BALANANDAN: The hon.
Minister has laid a statement on the
Table of the House mentioning the
steps taken by the Government to im-
prove the functioning of the public
sector undertakings. In item no. (vi)
it is said, “improving the selection
and appraisal of top managerial per-
sonnel as well as timely filling up of top
vacancies.” It is one of the items
which is being taken care of. Then
it is said In (b) & (c) that N1 posts of
top Direttors and full-time executive
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posts are yet to be filled, This num-
ber does not exactly explain in which
companies, in which establishments
these posts are vacant. I have got a
press cutting with me wherein it is
mentioned: *29 public sector wuntts
topless’.”. It means they have no
managerial executives. With regard
to improving the selection method, the
Minister of Agriculture one day made
a public statement. He is forthright
in hig statement which appeared in
the Press. It appeared in the Hindus-
tan Times dated 21-7-1981, It says as
follows;

“According to the Minister, con-
siderations other than merit, includ-
ing pecuniary gratification, play a
leaaing role in the selection of per-
sonnel from “top to bottom”., What
is shocking, however, is the revela-
tion that when the selection boards
call candidates for interviews, the
names of those to be chosen are
already in the pockets of the bOard
members.”

This is not the statement made by me,:
thig is the statement made by our hon.
Minister of Agriculture in a meeting.
I am quoting from Hindustan Times
Editorial. So, this way our Mimster
now claims that improvement in the
system of selection is being made, and
this is the system that when people
are to be selecled....(Interruptionsy

MR. SPEAKER: Put the question.

SHRI E. BALANANDAN: When
people are to be gelected for the posts,
what steps are exactly going to be
taken to avoid this kina of extraneous
influences, pecuniary or otherwise by
a criterion for....(Interruptions)

MR. SPEAKER: Put the question.

SHRI E. BALANANDAN: That is
(a). And (b).

MR, SPEAKER: No (b).

AN HON. MEMBER: He hag already
taken eight minutes.
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MR. SPEAKER: You have to be
precsise. This ig too much,

THE MINISTER OF FINANCE
(SHRI R. VENKATRAMAN): I will be
fair to the House gnd say that there 1s
room for improvement in the selection.
In fact every effort is being made to
expediie the selection of the top exe-
cutives. But if you further analyse,
it will be found that out of these 71
as many as 20 posts became vacant
only in July and, therefore, you cannot
include them in this 71. There has
been some delay in other matters
‘because there has been disagreement
between the Ministry and the Advisory
Committee, the selection boards, in
respect of persons, But I wish to
assure the hon. Member that the
Prime Minister 15 deeply concernea
over this and she wants that the selec-
tion should be expedited and steps are
being taken to expedite selections

So far as the other quest.on is con-
cerned, namely, ahout what Rao
Birendra Singh has stated, because you
are quoting from a newspaper, I do
not know whether he said so, but if
he has said it, it only means that some
of ug are indiscreet.

SHRI E. BALANANDAN  Another
tmng 18, 1t 18 staled i the stalement
that 17 muilitary officials are holding
top positiong in public sector concerns.
Also. 1t 18 said tor improviag
workers participation so as to improve
productivity and increase  produc-
tion thev are appointed. May [ ask the
hon. M, uster how many workers re-
presentatives are taken as Directors
in the pullic sector comncerns? Do
you think that the military off-
cials are experts in managerial func-
tions or they are experts in policing
the concerns which will not alleviate
the workers ag a class and may
hamper the work?

SHRI R. VENKATARAMAN: So
far as the workers Directors are
concerned, provision for appointment
of workers' directors ig there. But if
the hon. Member wants particulars
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about it, they have to be collected from
several Ministries, because some insti-
tutions are under the control of Indus-
tries Ministry and certain institutions
are under the Petroleum and Chemi-
cals Ministry. It he wants informa-
tion about number, he will have to put
a separate question.

MR, SPEAKER: Mr. Roy.

SHRI A. K. ROY: Regarding top
management cadres, the Bureau ot
Public Enterprises selects them, but
their placement depends op the res-
pectige utility Ministries, Now, a
number of good and qualified people
have been selected by the Bureau of
Public Bnterprises but because of poli-
tica]l likings and aislikings they have
not been taken by the Ministries. May
I know from the Minister the number
of such eligible candidates.selected by
the Bureay of Public Enterprises anu
aup placed 0L tanen Ly we espeotive

Ministries, and seccndly (Interrup-
tions)
MR. SPEAKER: That 315 all, no

secondly. Only one supplemeniary is
to be answered.

SHRI A, K. ROY: The unumber of
1AS omficers now op deputation to top
pUSLg 10 LAEede puolle Seclor  culiceris,
to compensate it.

SHRI R. VENKATARAMAN: The
Selection Board 1s an advisory body.
It makes certain recommendations.
It is for the Mimstry concerned to
select and they seng a pannel, they
send not one personm, ana they choose
from the panel Therefore, you
cannot confront the selection poard
with the Ministry and say that there
is any conflict. Again, my friend
wanted to know the number of per-
sons on deputation from the IAS to
top executive positions in the publie
sector.

PROF. MADHU DANDAVATE:
May I know whether it is true that
according to the 1979-80 report of
the Bureau of Public Enterprises, the
losses in 1978-79 in the public sector
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were of the order of Rs, 40 crores
which increased to Rs. T4 crores in
1979-80? If it is so. against this
background, may I know whether the
Union Government’s decision to have
a price preference policy in regard
to the products of the puklic sector
enterprises by Government depart-
ments has acted as an incentive to
cut down the losses of the public
sector or whether as a disincentive
for the efficiency of the public sec-
tor?

SHRI R. VENKATARAMAN: 1t
is true that during 1978-79 the losses
were Rs. 40.09 crores and in 1979-80
they were Rs. 74.28 crores. So far
as 1981-82 is concerned, I am able to
give a cheerful information. The
production has improved very well in
the first quarter of 1981-82. The pro-
duction of saleable steel has increased
from 0946 million tonnes to 1.25
million tonnes, the production of coal
has increased from 22.85 million to
24.5 million tonnes. In fertilisers
there has been an increase {rcm
200,000 tonnes to 352,000 tonnes. In
cement there has been an increase
from 175,000 tonneg to 287,06 tonnes.
In petroleum we have made very
good progress; from 1.1 million
tonnes in to 1.7 million tonnes. I
bave prepared a rough account for
the first quarter. It shows that
gross profit of the public sector in
relation to capital employed will show
a return of about 8 per cent. If this
tendency persists, I hope to come to
the House at the time of the budget
with an excellent result for the pub-
lic sector. So far as price preference
is concerned, it is working satis-
factorily. There are a number of
orders being obtamned. Even last
year, I would not say that the pubic
sector suffered on account of lack of
orders, it suffered mostly on account
of lack of production due to infras-
tructural failure like lack of power,
lack of coal and other constraints,
which reduced the efficacy of the
public sector.

SHRI BHIKU RAM JAIN: In view
of the information provided that 17
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posts are held by ex-Armed Forces
men and some posts are held by 1AS
officers, will Government consider
appointing for top positions profe-
ssional managers who are qualified to

manage large industrial undertak-
ings?
SHRI R. VENKATARAM AN:

Preference is given to professional
managers in the selection py the Pub-
lic Enterprises Selection Board. A
number of officers are taken because
of their professional qualifications.
In the defence department, there are
a number of people who have handl-
ed defence production units and have
proved their ability as production
managers., That is why they are
tfaken. So far as the others are con-
cerned, the Selection Board always
looks out for professionally competent
and trained managers. If he puts a
separate question, I will give a list of
ihem.

Development and wutilisation uof Cal-
cutty Airport

+
*184. PROF, RUP CHAND PAL:

SHRI SOMNATH CHATTER-
JEE:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether his attention has been
drawn by the Wcst Bengal Chief
Minister about development and uti-
lisation of the Calcutta Airport:

(b) if so, the details thereof; and

(c) details of action taken thereon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDI
LAL CHANDRAKAR): (a) and (b).
The Jetter from the Chief Minister
of West Bengal referred to the deve-
lopment of Calcutta Airport and alsa
to the fact that many foreign airlines.
which were previously operating from
Calcutta Airport have suspended
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operations; it was requested in the
letter that in order to promote tourist
traffic to Eastern India, foreign airlines
should be persuaded to touch Calcutta
Airport as in the past.

(¢) In regard to utlisation of the
facilities by foreign airlines, at pre-
sent, seven foreign airlines are ope-
rating through Calcutta. At the
time of negotiating or reviewing the
bilateral air services agreements,
Calcutta is invariably offere@ as a
point of call to foreign airlines, The
final choice, however, rests with the
foreign airlines.

PROF. RUP CHAND PAL: You
may agree with me that Calcutta
Airport is one of the premier jnter-
national airports in our country.
According to the International Air-
port Authority of India and also the
International Pilots Federation it is

one of the best airports in the world.

But since 1967 as many as 10 foreign
airines were allowed to discontinue
their Calcutta services. They include
Air France, Lufthansa, Swiss Air.
Japan Airlines and KLM. May 1
know from the hon. Minister whether
it is a fact that several international
airlines which discontinued Calcutta
services several years ago, are now
reported to be keenly interested in
touching Dum Dum Airport again?
Is jt not a fact that KLM, Korean
. Airlines, Pan American Airways and
Air Canada have already approached
the Government of India in this
regard but the Government has not
given permission to them till now?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): It is not a fact that the
airlines, the names of which my friend
has just now mentioned, have app-
roached us for having landing rights
at Calcutta and we have not agreed
to that. As a matter of fact, as it has
already been stated in the main anus-
wer to the question, whenever nego-
tiations take place with various coun-
tries for giving them air landing
rights we offer them Calcutta. But
unfortunately, none of them has
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agreed to that. In this respect I
would like to tell my hon, friend that
we will be too happy if any airline
likes to operate from Calcutta.

PROF, RUP CHAND PAL: Is it
not a fact that during the previous
two years Air India’s revenue earn-
ings from its Eastern India offices
were over Rs. 7 crores and Rs, 8 crores
respectively?

SHRI A. P, SHARMA: I do not
have the exact figures with me, But
if the hon, Member wants to kngw
that I can give the figures,

So iar as revenue earning by Air
India is concerned, there is no doubt
that it has increased.

SHRI A. NEELALOHITHADASAN
NADAR: Just like Calcutta, Trivan-
drum is also an international air-

port....
MR. SPEAKER: Irrelevant,

SHRI NARAYAN CHOUBEY: The
Minister hag just now said that when-
ever they negotiate with foreign com-
panies they always refer to Calcutta
to be included as z landing ground
but the foreign companies do not
agree to that. May I know from the
hon. Minister the reasons for their
not expressing a desire to have land-
ing facilities in Calcutta?

SHRI A. P, SHARMA: We do
not ask the reasons from those air-
lines. They are freé to choose their
own place of landing. I also make
it clear that we cannot compel them
to choose a particular place because
in that case, they will also compel us
to choose a particular place in their
country for landing purposes, which
may not be suitable to us.

Gem Stones Found in Tamil Nada

*185. SHRI MANPHOOIL, SINGH
CHAUDHARY: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether it is a fact that gem-
stones are found in Tamil Nadu and
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secret trade exists in the gems but no
systematic effort has been made to
assess the potential depasit;

(b) whether it is also a fact that
the Geological Survey of India has
located moon stones, beryl and iubies
in Coimbatore and Kanyakumari dis-
tricts;

(¢) whether Government propose to
undertake investigations to locate pro-
mising gem stones tracts; and

5;&) if so, the details thereof?

THE MINISTER OF COMMERCE,
STEEL AND MINES (SHRI PRANAB
MUKHERJEE: (a) and (b). After de-
tailed work in 1967-68 Geological Sur-
vey of India has reported the occur-
rences of moon-stone, beryl and 1uby
in Kangayam area of Coimbatore dis-
trirt and pem voriaty  chrvsohery] io
the district of Kanyakumari. No sys-
tematic assessment of the potentiality
of the gem stone tracts has been done.
It is, however, known that the occur-
rences are sporadic and irregular.
Local people are said to collect such
stones after the rains. No information
is available about secret traae in gem
stones.

(c) and (d). Yes, Sir The Geological
Survey of India proposes to take up
gem stone investigation in Tami]l Nadu
in collaboration with the Tamil Wadu
State Geology Department, This item
has been included in the Field Season
programme 1981-82 of Geological Sur-
vey of India Tamil Nadu Circle 1n parts
of Salem, Dharmpuri, Tiruchirapall,
Madurai, Ramanathapuram anj Tir-
unelveli Districts.
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DR. KRUPASINDHU BHOIl: Tne
precious stones occur sporadically in
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many places in different parts of the
couniry. Recently I had asked a ques
tion about Orissa in connection with
this. May I know. ...

MR. SPEAKER: Not allowed. Next
question.

Growth Rate of Tourism in Karnataka
State

*187. SHRI S. B. SINDAL: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether 1t 1s a fact that the
growth of tourism has not shown en-
couraging trends in Karnataka Statle;

(b) whether any statistics have been
maintained reflecting the tourism recei-
pts for Karnataka for the last two
vears:

(c) if s0, the details thereof, and

(d) what concrete steps Government
propose to to take to publicise :i.ence
splendours, historic grandeurs uni: na-
ture’'s beauty in Kamataka to o»ttract
more tourists?

THE MINISTER OF STATE (N THE
MINISTRY OF TOURIsM AND Civil
AVIATION (SHRI CHANDULAL
CHANDRAKAR): (a) to (d). A state-
ment is laid on the Table of the Sabha.

Statement

The statistics of international tourist
arrivals to India are compiled on an
all-India basis and not on State-wise
basis. However, on the basis of Foreign
Tounst Survey conducted during 1976«
77, it was estimated that of all the
foreign tourists visiting India, 8.849
visited Bangalore and 2.779, visited
Mysore in the State of Karnataka. On
this basis, the estimated number of
tourists who visited Bangalore and
Mysore during 1980 is projected at
71,000 and 22,000 respectively.

2. As regards the compilation of
domestic tourists statistics, the State
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Department of Tourism has been re-
quested to compile this as per the de-
finition and methodology recommended
by the Working Group on Domestic
Taurist Statistics.

8. The Central Depfartment of Touri-
sm has also commissioned-a pilot study
on Domestie Tourism which would de-
termine, among other things, the volu~
me of domestic tourist statistics at 22
major tourist destinations including
Banagalore in the State of Karnataks.

4. The foreign exchange earnings
from tourism are also estimated on an
all-India basis and not on State-wise
basis. The same for the year 1980 was
provisionally estimated at Rs. 482 cro-
res (compared to Rs. 384 crores for
1979) at current prices.

5. In order to publicise the varwus
aftractions of Karnafaka, the Deptt. of
Tourism has brought out publicity 1.
tenials such as printed literature, films,
audio-visuals etc. so as to gttract more
tourists to the State of Karnataka.

6. With a view to develop tounst
facilities in an integrated manner in
Karnataka, the following trave] circui-
ts have been 1dentified 1n the State. The
facilities wili be developed at these
centres utilizing the available resources
in ihe Central, State and private sec-
tors:—

(1) Belgaum-Bijapur-Badami-Patta-
dakal-Aihole-Hospet-Hampi-Belgaum/
Goa.

(ii) Bangalore-Mysore-Bandiour-
Nagarhole-Ii.: an-(Belur, Halebid
and Sravanu«!rola)-Mercara-Manga-
lore and West Coast beaches.

7. A blue-print of tourism develop-
ment, based on the above travel cir-
cuits, indicating the schemes that will
be taken up in the State Sector, the
Central Sector and the schemes in
which private sector could be involved
is being formulated in consultation with
the State Government. A shelf of sche-
mes wil]l thereafter be prepared for
implementation in the Tentral Sector
during the Sixth Five Year Plan de-
pending upon the availability of funds
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and inter-se priorities. Each t{ravel
circuit will be geveloped as an integra-
ted project to promote both domestic
and international tourism.

SHRI S. B. SINDAL: The Minister
has not answered' my first gquest.on
edequately, My question was: whether
it is a fact that the growth of tourism
has not shown encouraging trends in
Karnalaka State. Secondly, if there are
any under contemplation, what are
those schemes which they intend to
undertake?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P, SHAR-
MA): I have already stated in the
main answer, which was given i1n the
form of a statement, thal we do not
maintain State-wise tourist arrival
figures. We conducted a Foreign Touri-
st Survey jn 1976-77, on the basis of
which we said that the total tourist
arrm as e tog wae.e ccantay is §,0C6,150.
On this basis, the estimated number of
tourists who wvisited Bangalore and
Mysore during 1980 1s projecled at
71,000 and 22,000. In that statement we
have also mentioned the steps that
are being taken io develop tourism in
the country as a whole, and in Karna-
taka in particular.

SHRI S E. SINDALL Tho  Linasler
simply stated 71,000 tourists visited
Bangalore and 22,000 Mysore. It 1s not
clear as to what is the trend.

MR. SPEAKER: Even 1if he has not
cleared your point. he has made clear
his own point of view.

SHRI S. B. SINDAL: What are the
measures taken for publicity »utside
the country?

SHRI A. P. SHARMA: The trend of
tourist arrival in this country is en-
couraging. That is how we have heen
able to reach the figymw of 8,00,150. So
far as publicity is concerned, we do it
for the country as a whole and for
different States separately.

SHRI JANARDHANA POOJARY:
Which are the places in Karnataka,
particularly in western coast, identifiad
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as tourist centres and also in Manga-
lore and Mercara?

SHRI A. P. SHARMA: Sir, the whole
of Karnataka has been divided into two
travel circuits and these two travel cir-
cuits consist of 16 centres. They arz as
follows:—

Travel circuit No. 1: Belgaum-Bija-
pur—Badami—Pattadakal-Aihol&Hos’pet-
Hampi and then back to Bangalore.

Travel circuit No  2: Bangalore-
Mysore-Bandipur-Nagarhole-Hassan-
Halabid and Sravanbelgola-Mercaia-
Mangalore and West coast beaches.

SHRI JANARDHANA POOJARY: 1
asked which are the places in the West
Coast.

MR. SPEAKER: Question No. 183.

12 per cent Hike in IA Fares

*188. SHRI PIUS TIRKEY:
SHRI MANI RAM BAGRI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether his attention has reen
drawn to the news appeared in the
‘Indian Express' dated 30th Juy, 1981
about “12 p.c hike in ILA. fares”;

(b) il so, what are the reasons of
the hike and how many times this hike
has come into being during the last
three years; and
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(c) whether Government intend to
take some positive steps to check hikes
again and again?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) Yes, Sir.
Indian Airlines has increased the fares
by only 5 per cent with effect from 1st
August, 1981. In addition the Fuel
Surcharge has been increased by 7
per cent due to increase in the cost of
fuel.

(b) A statement giving the reguisite
information placed on the table of the
House.

(¢) The hikes in fuel surcharge and
fares,are due 10 1ncreases 1n fuel prices
and in various items ot operational
expenditure. As ang when there is
a hike in fuel price or the cost c¢f ope-
ratiom goes up, revision of the fuel
surcharge and fares become ineccap-
able,

Statement

(b) The reason for the hike in fares
by 5 per cent 1s due to iacrease 1n ex-
penditure on Landing and Parking
charges, materials consumed, food sap-
phiea on flights and other expendituie
due to revision in rates and general
increase in prices The 7 per cenf in-
crease 1n fuel surcharge 1s on account
o! increase in fuel price., The inc:ea-
ses in passenger tares and fuel sur-
charge by Indian Airlines during the
last three years are as under—

A. Passenger Fares Increase

Year Percentage Increase
Domestic Int~rnational
1978-79 . . Nil 7% (effective April, 78 »
1979-80 30 %, (effective November, 1979) > 7% (effective May, 79,
99, (effective Sept., 79)
39, (effective Feb., 80)
1980-81 . . Nil 99, (effective April, 80)

3%, (effective October,80,
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B. Fuel Surcharge
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Percentage Increase

Domestic

Dollar Fares

1g¥0-81

25% onfares below Rs. 350/-and 209, on fares above
Rs. 350/-(effective June, 80 )

25% uniform incrase
on dollar farcs (effectiye
June, 80)

5% on fares above Rs. 350/-(effective January, 1981)

SHR1 PIUS TIRKEY: Indian Air-
lines sources had claimed immediately
after the most recent increasc in the
prices of aviation turbine fuel of Rs.
335/- per kilolitre that it would push
up its fuel hills for 1981-82 from Rs.
146 crores to Rs. 175 crores, which
amounts to 20 per cent increase when
the price of A. T. F. is of the order of
8.5 per cent only.

May I ask the hon. Minister whe-
ther 1t is not a fact that 1.A.'s pricing
strategy over the last two years shows
that 1t has been raising fares by more
than what was warranted by tae rise
m its fuel cost? The Airline”s tarifis
are now almosf double of what they
were till 1979 And is it not a fact
that the recent fare hikes is an ittempt
to cover up some miscalculation in
planning the airline's expansion?

THE MINISTER OF TOURISM AND
CIVII. AVIATION (SHRI A. P.
SHARMA): Sir, I do not know knw
my friend has come to this conclu-
sion and how he has calculated.

MR. SPEAKER: How can he divulge
this secret to you?

SHRI A. P. SHARMA: But, for the
information of the hon. House, 1 piace
the following facts and from this it
would appear that in respect of the
fuel surchage and also the fare in~
crease, the Indian Airlines has been
very reasonable The total estimated
revenue earning for 1980-81 is Rs. 306
crores, dollar fare as well as revenue
on regional international service is Rs.
117 crores, revenue from domestic pas-
sengers only is Rs. 189 crores. Addi-
tional burden due to increases in fuel

prices is Rs. 13.15 crores. Fuel surcharge
in terms of percentage works out on
the basis of this amount of Rs. 189
crores Revenue increase for domestic
passengers is 7 per cent.

Sir, we have not increased so lar as
the doller fare is concerned and in this
way you wiil see that we have increas-
ed this fuel surcharge {o the minimum
just to meet the cost of increase in the
price of fuel

In respect of fare increase, it should
be 8 per cent and in terms of rupees
1t should be Rs. 15 crores. What we
have incrcased 1s only 5 per cent and
the total increase work out to Rs. 23.15
crores both surcharge and fare increase.
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What steps are being taken by Indian
Airlines to check hike in fares and
the drop in the rates of utilisation of
its aireraft?
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MR. SPEAKER: Please address the
Chair. I cannot allow direct confranta-
tion between the Minister and the
Member.

TERIE A AMTIAE | T8 q@&EN
w7 Py wTer g @ar ©F P
g o Pad g ?
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SHRI RATANSINH RAJDA- The
Chairman of the Indian Airhines has
said that 85!Y; of the passengers uare
travelling on Government account of
tax deduclable Company account Be-
cause of this, unbearable hurden is
ceated on the passengers who belong
to middle-class when 1n cases of emer-
gency like 1ll-ness or death of rela-
tives, they have to go immediately and
are compelled to fly by Indian Air-
lines. All these middle-class people are
the victims and the suflerers. Will the
Hon. Minister kindly let me nnow
whether the Government would run to
the rescue of these middle-class people
and take measures to see that this
unbearable burden 1s not imposed on
these middle-clasg travellers?

SHRI A. P. SHARMA: I do not know
what middle-class people are in the
view of my friend.
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These cases are pending invesliga-
tion. departmental adjudication and
some are pending decision in cours? oh
account of wril petitions fileq »y the
Dparties.

They are pending before various
High Courts under the writ petitions
filed by them.
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SHRI SATISIHI AGARWAL: Is it a
fact that, under section 4 of the Custo-
ms and Excise Act, the cigarette manu-
facturers are taking unduc advantage
of the language used therein and Gov-
ernment have taken up the question
of amending this section 4 so as to
plug the loopholes? What action have
Government taken so far in order to
plug these loopholes?

The second part of my question is
whether it 1s a fact that the cases that
you referred to have been pending
investigation in the Department for
more than five years—with regard to
evasion of excise duty by cigarette
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manufacturers—and if so, what effec-
tive steps are proposed to be taken by
Gavernment in this behalf.

SHRI SAWAI SINGH SISODIA: Cet-
tainly, the cases are pending investiga-
tion as well as adjudication. But I am
sorry I am not in a position to reply
just now. 1t may be during the Janata
regime; whether belore or after that, I
do not have complete information; 1
will require notice for that.

Constitution of an All India
Powerloom Board

¢190. DR. SUBRAMANIAM SWAMTY:
SHRI AMAR ROYPRADHAN:

Wili the Minister of COMMERCE Lo
pleased to state:

(a) whether Government have ceui-
ded to constitute an All India Powor-
loom Board to safeguard the interest of
powerloom weavers; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
STEEL AND MINES (SHRI KHUR-
SHEED ALAM KHAN): (a) Govern-
ment have taken a decision in princi-
ple to constitute an All India Power-
loom board.

(b) The details are being
out.

worked

DR. SUBRAMANIAM SWAMY: The
first question I would like to ask is
whether it is a fact that the Govern-
ment has received a large number of re-
presentations from places like Bhiwandi
in Maharashira and other places point-
ing out gross irregularities being com-
mitted by some of the officials of the
Commerce Min:strv in the treatment of
powerloom weavers and whether the
scope.. ...

SHRI K. LAKKAPPA: It is sbsolu-
tely wrong. . .(Interruptions)

DR. SUBR.AM._ANIAM SWAMY: [ do
not know about the latest position of
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the Cpunci] of Ministers, whether there
has been a reshufile. . ..

MB. SPEAKER: Have some powers
been delegated to you, Sir?

DR. SUBRAMANIAM SWAMY: Ca-
binet reshuffle takes place at the last
minute; maybe, it has happened this
morning, and I do not know whethes
Mr. Lakkappa is a new Minister.

I would like to know from the Minis-
ter whether he has received such re-
presentations and what he is doing
abou{, those.

SHRI KHURSHEED ALAM KHAN:
In fact, there are lots of complaiuts
that the power loom lobby is commit-
ting a lot of infringement 4s regards
powerlooms. In fact,” there are more
than.a lakh of illegal powerlooms. I do
not know how they get the power and
how they get the other inputs, and
they are competing directly with hand-
loom We have now decided that we
will regulate all powerlooms; this
Board wil be supervising them, regula-
ting their funclioning and see to it
that they do not enter into a wasteful
competition with handloom which
must get the pride of place in our
policy.

DR. SUBRAMANIAM SWAMY: 1
would like to know whether Govern-
ment have decided in principle what
kind of Board they are going to have,
whether it is going to be a Board man-
ned by bureaucrats or a Board maun-
ed by experts, whather there are go'ng
to be Members of Parliament on that,
ete. Has any basic decision been taken
on that?

SHR] KHURSHEED ALAM KHAN:
The decision is t®at the Board will be
an advisory Board in which there will
be representation of the various in-
terested people, that is, the powerloom
people, those people who produce ihe
yarn for the powerloom and other
people who are interested generally it
the trade. -

Of course, the representation will be
on the basis of the representation of
the Handloom Board.
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Tapping Foreign Market for Kudre-
-mykh Ore Concentrates

*192. SHRI JANARDHANA POC-
JARY: Will the Minister of STELL
AND MINES be pleased to state:

(a) whether it is a fact that efforts
by Kudremukh Iron Ore Company
Limited to tap the Japanese, Nether-
Jands and British markets for supply
of ore councenirates for their pellet
plants have proved abortive; and

(b) if so, the reasons thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
Apart from certain exploratory probe
made by the Kudremukh Iron Ore Co.
Ltd. some time ago, no efforts have
been made recently to sell Kudremukh
iron ore concentrate in the Japanese,
Netherlands and British markets. The
main reasons for this are the follow-
ing:~—

(i) The Japanese steel iw
has been progressively reducing the
use of pellets in its blast furnaces
due to high cost and substantia) cut-
back in its steel production as a
result of continuing blobal recession;
and

(ii) Due to the long distance and
high ocean freight to the British and
PDutch markets, Kudremukh con-
centrate cannot really compete wiih
other alternative sources of supply,
e.g., Sweden and Brazil.

SHRT] JANARDHANA POOJARY:
May I know from the hon. Minister
whethe: of 2t~ Ruman'z ani other
countries have come torwarg wilh an
offer rirchasing more 11 -o1e or pel-
lets. If so, may I know the details
thereof?

SHRI PRANAB MUKHERJEE: As
far as iron-ore is concerned, we hope
to dispose of three million tonnes over
& period of three years. Of course, the
hon. Member is aware that we are
going to establish pellatisation plant

also. That will also consume about
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three million toimes, But, it will tske

Some time,

.SHRI JANARDHANA POOJARY:
Sir, I want to know whether 3 btoad.
agreement has been reached e¢n gall
outstanding issyes between India ang
{ran concerning the Kudremukh Pro-
Ject. and whether the new agreement
em,rxsages lhat Iran will pay the balance
of its contribu?ion towards funding ot
630 million doilay project. So far they
have paid only 255 million dollars, 373

midion dollar still remains. Wh
the position? il

SHRI Mmzx: it I

Lould have agreed with the hon. Mem:-
ber, I would have been happy. But,

unfortunately, no- agreement has yet
been reached.

Claim for Retention of Majority Equity
Holding By Hidustan Lever

*193. SHRI K. M. MADHUKAR:

' SHRIMATI GEETA MUKHER-
JEE:

Will the Minister of FINANCE be
pleased to state:

(a) whether Hindustan Lever has
claimed retention of majority equity
holding on the basig of its annual fur~
over in respect of items under Ap-
pendix I;

(b} if so, what is the amount of turn-
over given by the company agamst
each of its products; and

(¢) if not, the reasons for not reject-
ing representation of the Company
outright?

THE MINISTER OF FINANCE (SHRIL
R. VENKATARAMAN): (a) and {(c).
M/s. Hindustan Lever Ltd. have re-
presented for being allowed to retain
510/ foreign equity on the basis of
increased turnover in Appendix ¥ zacti-
vities, in processes involving sophisti-
cated technology ang in exports. The
company’s representation is still under
consideration in terms of the FERA
guidelines.



25 Oral Answers AUGUST 28, 1981 Oral Answers 36

(b) A statement showing the value and claimed to be covered by Appen-
of product-wise turnover for the years dix I or involving sophisticated tech~
1979 and 1980 as given in the audited nology etc. is laid on the Table of the

statement submitted by the company Lok Sabha.
Statement
(Rupees in lakhs)
1. Appendix T 1979 19&&
i) Synthetic detergents . . . . . . . . . 7280 9109
ii) Pine Chemicals . . e e 193 224
iii) Industrial/Packaging machinery . . . . . . . 34 3
iv) Inorganic Heavy Chemicals . . . . . .
8) Industrial Phosphate (STPP) . . . . . . . 10 1093
b) SulphuricAcid, . . . ., . . . . . 9 19
c) Di-Calcium Phosphate . . . . . . . . 19 26
v) Organic Heavy Chemicals . . . . . . .
a) Ossein . . . . 1 !
b) Processed Triglycerides . . . . . . . . 8034 9446

15580 19945

e —r———————

2. Sophisticated Technology
i) Glycerine . . . . . . . . . . s 1266 1483
§i) Nickel Catalyst . . . . . . . . . . 240 M
iii) Saponification & Extraction of Lye . . . . . . 3614 5694
5120 7409
3 Exports (i = cluding third-party items) . . . . . . 3202 4269
P ——— Y —————

Sub-total (142 +3) 23902 31623
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L — {Rupees in lakhs)
1979 19€0
4. Essential Articles
(i) Soap Packing . . . . . 3817 3708
(ii) Vanaspati & Margarine ., . . . . . . 4602 5526
(iii) Dairy Products . . . . . . . . 622 686
{iv) Animz] Feeds . . . . . 1314 1570
(v) Scourers . . . . 357 524
10712 12014
5. Others~~Toulet Preparations & Others . . . . . 1086 1152
Grand Total ¢ 35700 44789

SHRI R. VENKATARAMAN: Sir,
this is a question which relates to al-
lowing the Hindustan Lever to hold
more than 400/ shares in the equity.
They are claiming that they want to
have 51 per cent. They would be entitl-
€d to hold this 51 per cent if they satis-
{y certain FERA guidlines. For, in-
stance, they must be doing production
as per Appendix I set of industries.
They must introduce also the sophisti-
cated technology and they must also
export.

Now, we are examining these things.
b 1 4 tkey are doing any other wrong
things, then, it will have to be consi-
dered by my colleague, the Company
Law Minister.

E

WRITTEN ANSWERS TO QUESTIONS

Help to Project Exporters

*186. SHRI JAGDISH TYTLER: Will _
the Minister of COMMERCE be
pleased to state:

(a) whether Government are consi-
dering a proposal submitted by the
Engineering Export Promotion Council
(EEPC) for the establishment of a re-
search anaiysis, data storage and in-
formation dissemination system for
helping project exporters; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
The EEPC had forwarded a proposal
to the International Trade Centre for
introduction with ITC/UNDP  assist-
ance, a regular research analysis, data
storage and information dissemination
system. As the reaction of the ITC has
not been received so far, the proposal
has not been considered by the Gov-
ernment yet.

In brief, the proposal of the Couneil
envisages the visit of a preparatory
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mission of 2/3 experts from the ITC/
UNDE to the Council for a period of
2/3 months to make an in-depth study
to cover inter-alia the following:~—

& Nature of information system
the' Corncil should have.

(ii) How it should collect and com-
pilg the information both from over-
seas markets as well as from Iadian
manufacturers/exporters.

{iii) Nature of equipment/com-
puter facilities required for dissemi-
nation of information.

(iv) Nature of TTC/UNDP inputs
by way of experts with matching
local staff required for a period o*
2/3 years to develop research araly-
sis information system for the coun-
cil.

(v) Nature of specialized +raining
to be provided to EEPC personnel
under the guidance of ITC/UNDP ex-
perts, to develop a cadre of staff to
take over the work from the ITC/
UNDP experts in due course.
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Zinc-Lead ore in Rajasthan

*194, SHRI HARINATHA MISRA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that the
recent exploration of zinc-leag ore in
Rajasthan premises to be a bonanza to
this country;

(b) if so, the stage of exploration
in Rpjasthan and the estimated lead-
zinc ore reserves in the country;

(c), whether construction of a new
smelter-both Zinc and lead-is under
progress; and

(d) if so, by what time it would be
in operation?

THE MINISTER OF COMMERCE,
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): (a) to (d). The inves-
tigations carried out so far at Ram-
pura-Agucha in  district Bhilwara
(Rajasthan) have indicated a total ore
reserves potential of about 53 million
tonnes, of which demonstrated reser-
ves gre about 38 million tonnes, with
150% lead and 13.890/ zinc, The ex-
ploration is expected to be completed
by the end of 1981.

2. The tota]l reserves of Zinc and
Lead ore in the country are estimated
at 247 million tonneg containing G.080/
Zinc and 1.719/ Lead, out of which,
about 220 millxon tonnes are available
in joasthan.
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3. A pre-feasibility report has been
commissioned for setting up of a new
Zinc-Lead Smelter Complex based cn
concentrates produced by Rampura-
Agucha and other Mines, Based on this,
a delailed project report will alsy have
to be prepared and then investment
decisjon for setting up the new Zinc-
Lead Smelter Complex will be taken by
the Government. It is expected that
the detailed project report wiil ve ready
by the end of 1982. It would take
about 4 years for construction of
mines and smelter from the date of
Government's approval.

Effect of Iraq.Iran war on India’s
Trade with Iraq

*195. SHRI BHIKU RAM JAIN:
Will the Minister of COMMERCE be
pleased to state:

fay the mnin imoacts £ Traq

(b) whether [rag-Iran War has
affected the import of these items;

(c) if so, to what extent;

(d) whether India’s exports to Iraq
‘have been affected; and

(e) if so, the detailg thereof?

THE MINISTER OF STATE IN
“THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) to (c¢). India imports mainly
crude sulphur, urea and dates from
Iraq. Import of sulphur and urea
standg suspended, consequent to Iraq-
Iran war since September 1980.

(d) and (e). Exports like that of
Barytes have suffereq to some extent
as a result of Iraq-Iran conflict. Be-
gides, due to the closure of Basra port,
the export cargp goes via other ports
particularly from Kuwait and Aqu-
aba, This has resulted in costlier
freight handling and documentation
apart from congestion at Kuwait, On
India Projects in Iraq, however, there
have been some slippages in comple-
tion schedules and cost over-runs,
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due to shipping and transpert diff-
culties and restricteq working hours.

Permission to Maharashtra Govern.
ment to negotiate Loans with the
Arab countrieg

*196. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of FIN-
ANCE be pleaseq to state:

(a) whether Government have giv-
en permission to Maharashtra State
Government to negotiate loans am-
ounting to Rs. 500 crores with some
Arab Sheikhs; and

(b) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN):
(a) and (b). A delegation led by the
Finance Minister of Maharashtra
visited the Guii countries 1n May,
1981 to explore possibilities of secur-
ing investments in projects in the
State undey the new facility opened
for investment by these countries in
India, The delegation held discus-
siong with interested parties there
and certain memoranda signifying in.
teresi of those parties for investment
in projectg in the State weire signed.
NO concrete propusdis lop promoting
any project baseq on firm commit-
ments given by Gulf parties for equ-
ity or other participation has till now
been received. The question there-
fore of approving or rejecting any
such proposal hag not so far arisen,

India’s Silk Carpet Export

*197. SHRI M, V. CHANDRA.
SHEKARA MURTHY:

SHRI RASHEED MASOOD:

Will the Minister of COMMERCE
be pleased to state:

(a) whether all major producers. of
silk carpet including India are being
eased out of the International 'mar-

ket by China;
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(b) if so, the main reasong for the
same;

(c) whether any enquiry has been
conducted as to what are the defects
that have resulted in creating such a
situation in the International market;

(d) whethey Government have also
constituted a committee to go into
the working of the raw silk price
establishment scheme; and fi

(e) whether State Government of
Karnataka had proposej to the Cen-
tre for Rs. 130 crore aid to Silk
Board to put dowa the UZI fly men-
ace to sericulture?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (c).
China is reported to have increased
its exports of silk carpets recently.
However, the recent trend of exports
of silk carpets from India does not
suggest that India is being eased out
of the international market by China.
Reliable information regarding effect
of Chinese exports of silk carpets on
other exporting countries is not av-
ailable, However, the main reasons
for increase in Chinese exports are
understood to be significantly lower
prices quoted for Chinese silk car-
pets ang better quality of silk used.

(d) Government has constitutedq a
Committee to go into the working of
the Raw-silk Price stablisation
Scheme.

(e) Yes, Sir.
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Mines given on lease by Orissa Min.
ing Corporation to private Compani-
es and Public Sectoy Undertakings

*199 SHRI HARIHAR SOREN-: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the total number of mines
given on lease by the Orissa Mining
Corporation to different private com.
panmieg and public sector undertakings
during 1978.79, 1979-80 and 1980-81;

(b) the name of those companies;

(c) the total number of iron ore,
manganese, limestone, bauxite and
chromite mines under operation by
the Orissa Mining Corporation at
present;

(d) whether it is a fact that some
large number of mines managed by
Orissa Mining Corporation particul-
arly have been declared closed;

(e) it so the reasons therefor; and
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(f) the steps Government propose
to take for the revival and exploita-
tion of those mines?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Under
the provisions of Mineg and Minerals
(Regulation and Development) Act,
1957 and Mineral Concession Rules,
1860, mining leases are granted only
by the State Government, The ques-
tion of Orissa Mining Corporation giv.
ing mining leases to private compani-
es and public sector undertakings do-
es not arise,

(by Does not arise.
(c) During 1980, number of mines

operated mineral-wise, by Orissa Min-
ing Corporation are as under:—

I ron Ore .

Manganese ore . . . . 5
Chromite . . . . . 5
Limestone . . . . Nil
Bauxite . . . . . Nil

(d) and (e). According to infor-
mation received from the State Gov-
ernment of Orissa, Orissa Mining
Corporation has not closed any mines
recently, ‘

(f) Doesg not arise.

Slippage in Expansion Programme of
Bhilai and Bokarp Steel Plants

*200, SHRI TRILOK CHAND:
SHRI JAGPAL SINGH:

Will the Ministey of STEELL. AND
MINES be pleased to state:

(a) whether there has been further
slippage 1n the expansion programme
of Bhilai and Bokaro Steel Plants,

(b) if so, detailg thereof statin~ the
reasons therefor;
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(¢) the estimated rise in cost of a
result thereof; and

(d) the steps taken by Govern-
ment to remove the bottleneck for
expenditious completion of the ex-

pansion programme to avoid further
escalation in cost?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). Yes, Sir. Further slippages in
the expansion projects of Bhilai and
Bokaro Steel Plants to 4 million ton-
ne stage each are indicated below:—

Project Approved revised Likely commission
commissioning Schedule
Schedule
Bhilai Steel Plant Dec. 198l Oct. 1982
Bokaro Steel Plant Jun. 1979 March, 1983
* CRMA Complex Dec. 1982 Sept. 1983

The main factors yresponsible
lays 1 equ.pment supply
genous sources and
constructing agencies.

(¢) The sanctioned cost estimatesas well ag the revised
the 4 MT expansion schemes ns Bhilai agnd Bokaro

below:—

for slippages in the construction are de-
non- avaulabibity of critical items f{rom 1ndi-
inadequate recources mobilisation by soeme of the

estimateg of
Steel Plant are as

(Rs. in crotes)

Bhilai 4 MT expansion

Bokaro 4 MT cxpansion .

Sanctioned cost Peviced cost
937 71 1459.73
947 24 1396.90

The original sanctioned estimates
were on the basis of the 1974 prices
while the revised estimates were on
the basis of 1980 prices in the case of
Bhilai, and 1981 prices in the case
of Bokaro Steel Plant, - As the san-
ctioned estimates did not include pro-
visioa for future escalations, a certain

increase in the revised cost estimates
as well as in  actual cost over the
original sanctioned estimates was in-
evitable even if the projects had been
completed according to the original
schedule, It ig difficult to segregate

the amount attributable to escalations
arising out of the time over-rua from
normal escalations,

(d) Frequent review meetings are
taken at varioug levels with the con-
cerned agencies by the plant SAT"
and the Department of Steel to im-
press upon them the need to adhere
to the committed schedule by increase
of resources and efforts; wherever
possible, intervention of the cone
cerned Ministries ig also sought.
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Appolatment of retired persons in
Mandgerial Cadre in Public Sector

1801, SHRI XAVIER ARAKAL: Will
the Minister of FINANCE be pleased
to state:

(a) how maay retireq persons are
appointed or offered extension for the
managerial cadre in public sector;
what are the their qualifications;

(b) what are their service condi-
tions and on what consideration they
are appointed or period 1s extenled;
and

(c) what 1s the total payment made
by the public sector for these ap-
pointed or extended services of these
retireg officers?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR!
SAWAIsinGH 51s0D1A); (a) to (e).
The information is being collected
and will be laig on the Table of the
Sabha.

MMTC not providing Employment to
Apprentices

1802, SHRY RAJESH PILOT: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether 1t ig a fact that 19
candidates who underwent apprentice.
ship training in the trade of General
Clerk for one year at Mincrals and
Metals Trading Corporation have
been declared passed;

(b) whether the Ministry of Labour
vide their OM. No. DGET-22(5) 80-
AP, dateq 28th May_ 1880 had inform-
ed all the employing Ministries that
“The Prime Minister is of the view
that the Apprenticeg have valid point
and there iz no use of coatinuing the
scheme, if it does not lead to employ-
ment and that at least 50 per cent of
the direct recruitment vacancies

should be filled by trained appren-
tices”;
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(c) it so, why thesy young un-
employed trained apprenticeg have
not given employment by MMTC/
STC ete. in spite of the cleay dir-
ective of the Prime Minister; and

(d) when the Food Corporation of
India etc. have given employment to
all their apprentices, why MMTC
is not giving employment to its ap~
prentices?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) Yes, Sir,

(b) to (d). The modalities nf pro-
viding employment to traiwei appren-
tices are being worked out in consul.
tation with Bureay of Public En-
terprises which ig the nodal agency

for coordinating such recommenda-
tiona for vrhbae acetae ndorinkings.

Leather Trade Export

1803. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COMMER-
CE be pleased to state:

(a) whether it ig a fact that the
leather  trade export has recently
thrastened 4~ 2o~ D Goveln-
ment pushed ahead with its proposal
to enforce compulsory quality con-
trol on finished leather exports; and

(by if so, how they propose to deal
with the defiant export trade?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) and (b). Government’s attention
hag been drawn to the reports jn the
newspaper in this regard. So far,
exports have not been stopped, Gov-
ernment have not vet introduced
compulsory pre-shipment inspection
through Export Inspection Agency for
finished leather. The representations
recewved from trade and all other re-
levant aspects will be considered and
based on these, an appropriate deci-
sion will be taken bv the Govern-
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ment in the mattey in the interest of
the leather trade.

Establishment of Hindustan Zine Ltd.

1804 SHRI A. C. DAS: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the year of establishment of
Hindustan Zinc Ltd.;

(b) what are its main functions;
/
(c) the total number of umits in
varioug States functioning under the
Hinaustan Zinc Ltd.;

(d) whether these units under the
Hindustan Zinc Ltd. have started pro-
duction; and

(e) the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (e).
The Hindustan Zinc Lid., Udaipur
was incorporated in January, 1966 to
own and manage the undertaking of
the Metal Corporation of India acquir-
ed by the Government in October,
1965. The main functions of Hindus-
tan Zine Ltd. are mining and smelting
of Lead-Zinc metals and production of
allied products. Presently, the Com-
pany has been operating the following
units:—

Mines:

(i) Lead-Zinec Mines and benefi-
ciation facilities in Zawar area
(Rajasthan), which includes the
Mochia.Balaria and other mines
with an installed capacity of 4000
tonnes of ore per day;

(ii) Rockphosphate mine at Maton
(near Udaipur) Rajasthan with an
installeg capacity of 600 tonnes of
ore pem day; and

(iii) Leag Mine at Agnigundala
(Andhra Pradesh) with an installed
capacity of 120 tonneg of ore per

AUGUST 28, 1981

Written Answers 52

day and 100 tonnes per day of mil-
ling capacity. These are being.
doubled, The benefication plant of
200 tonnes per day of milling capa-~
city has been completed and work
is in progress for expanding the
mining capacity to 240 TPD.

Smelters :

(iy Zinc Smelter at Debari (near
Udaipur) Rajasthan with an instal-
led capacity of 45,000 tonneg per
annum zinc and other by-pro-
ducts;

(ii) Lead Smelter at Tundo-
(Bihary) with an installed capacity
of 8000 tonnes lead per annum with
its by-products; and

(iii) Zinc.Lead Smelter Complex
at Visakhapatnam (Andhra Pra-
desh) with an installeq capacity of
30,000 tonnes per annum zinc and
10,000 tonnes per annum lead with
by-products, The lead Plant at
Vizag is being expanded to 22,000
per annum lead capacity.

Besides the above, the Company
has undertaken the construction/dev-
elopment of Rajpura-Dariba Lead-
Zinc Mines (near Udaipur) Rajasthan,
Sargipalli Lead Mine in Orissa and
limiteq development of Zawarmala
Zinc-Lead Mines, The Company has
also taken in hand detaileq explora-
tion ot Baroi Lead-Zine deposits and
recently discovered Zinc-Lead depo-
sits in Bhilwara district (Rajasthan).

All the units under operation of
Hindustan Zinc Limited are in produc-
tion. The Rajpura-Dariba Lead-Zinc
Mines and Sarginalli L.ead Mines are
expected to go into production by
September, 1982 and December, 1982
respectively. The detailey exploration
of Rdmpura-Agucha Zinc-Leag Mines
ig expected to be completed by the
end of 1981,

The production of various umits of
Hindustan Zin¢ Ltd, during 1880.81
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is given below . . (quantity in tonnes):-
(i) Zawar Group of Mines . . . . . 8,48,936 zinc-lead ore 48,830 zinc con-
centrate 13,956 lead concentrate
(ii) Debari Zinc Smelter . . . . . 22,349 zine
(iii) Vizag Zine-Lead . . . . . 22,201 zinc
Smelter Complex 8,235 lead
(iv) Lead Smelter Tundoo . . . . . 6,688 lead
aton Mine . . . . . . 69,3000 Rockphosphate ore
mM 48,840 Rockphosphate
concentrate
i) Agnigundala Lead Mine . . . . 46,620 lead ore .
(vi) Agnigundala Lea " '4,110 lead concentrate
State requirement for copver, zinc, THE MINISTER OF COMMERCE,
Leag and nickel STEEL AND MINES (SHRI PRANAB
MUKHERJEE): (a) and (b In so
1805. SHRI SAMAR MUKHERJEE: far as non-ferrous metals like copper,
Will the Minitser of STEEL AND zine, lead and nicke]l are concerned,
. MINES be pleased to state: demand is estimated for the Country

ag a whole and not State-wise, These
metals are supplied to the various
industries in accordance with the
policy in force from time to time.

(a) the requirements of the States
per annum for copper, zinc, lead and
‘ nickel during the last three years;

and 2. The estimated demand and con-

sumption for the last three years in

(b) the percentage of requirements, respect of the above metals are given.

Statewise?

below: —
(Quantity in tonnes)
1978-79 1979-80 1980-81
Estimated Consump- Estimated Consump- Estimated Consump-
Demand  tion Demand tion Demand tion
) Copper . . . . 80,000 86,527 80,000 79,128 90,000 77,165
NMickel . . . . » 5,100 - 3,994 - 4,752
* Zinc . . . . . 1,05,000 1,16,2261 1,15000 1,07,6941 120,000 1,03,048
Lead . . 60,000 64,512 65000 (51,896 60,000 56,756

* Entirc demand of Nickel is met by import.
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Proposal o hold international trade
fair in Delhi

1807. SHRI BAGUN SUMBRUIL
Will the Minister of COMMERCE be
pleased to state-

(a) whether it is proposed to hcld
an international Trade Fair by the
close of this year in Delhi;

(b) it so, the names of countries
which have agreed to participate;

{¢) whether the fair will have any
special features; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a)
Yes Sir,

(b) A statement is attached.

(c) and (o). The theme pavilion will
deal with all aspects of Energy in the
National Life, including research and
development, conservation, renewable
and alternate sources, etc. A compo-
site science and technology pavilion

would also be set up.
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The names of the countries who have so
far t icipate in the India Interna-
onal Trade Fair. 1981, are given below:—

-— —

S.No. | Name of the country

1. Afghanistan
2. Algeria

g. Australia

4. Austria

5. Bangla lesh

6. Bhutan

7. Brazil

8. Bulgaria

9. Cada
10. Crechinalovakia
11. Federal Republic of Germany
12. German Democratic Republic
13. Ghana
14. Hungary
15. Indaesia
16. Iran

x7. Iraq

18. Japan

19. Kenya

20. Korea (North)
21. Kuwait
22. Laos

23. Lebnon
24. Libya

25. Mauritius

26. Mexico

27. Netherlands
28, Nigeria

29. Pakistan

BHADRA 86, 1903 (S4KA4)
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S. No. Name o the co mtry

30. Republic of Korea
31. Romania

32. Senegal

33. Sri Lanka

34. Sudan

95. Tanzania

36. United Arab Emirates
37. U.S.S. R.

38. Yemen (D. P. R.)
39. Yugoslavia

40, Zambia
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Opening of Rural Banks in Haryana

1810. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government are consi-
dering a proposal to open more rural
banks in Haryana in 1981-82; and

(b) if so, their number and names
of places where these will be opened?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (8) and (h).
The State Government had proposed”
setting up of three more regiona¥
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.rural banks covering the districts of
Sirsa, Hissar, Ambala, Kurukshetra,
Karnal, Sonepat and Jind. The
Reserve Bank of India 1s considering
these proposals in consultation with
the State Government. No final deci-
.sion has yet been taken.

For 1981-82 a provision has been
made to set up 25 Regional Rural
Banks in the country, The setting up
©of such banks is a continuous process
and as and when locations for these
banks are decided upon steps are
taken to establish them,

_Measures taken to reduce Government
expenditure

1811. SHRI A, T. PATIL: Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
‘Question No. 1678 on 27th February,
1981 regarding measures adopted to
reduce administrative expenditure of
Government and state:

(a) measures taken by the Govern-
ment of India and the Governments
of the States and Union Territories
t{o ensure;

(i) proper selection; (ii) evalua-
tion, and (iii) implementation of
projects according to the time-bound
schedule; and

(b) to improve effectiveness of
Government expenditure through
close monitoring of projects and pro-
grammes during the last five years
(year-wise) ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
(b). Five Year Plans gre drawn up
after very careful consideration and
exhaustive consultations with the
State Governments, Central Minis-
tries, various professional and other
organisations and experts. Working
Groups are set up for various sectors
to recommend projects to be taken
up in the Plan, Thus, the Plan provides
a broad framework for selection of
individual projects to achieve the
~objectives of the Plan,
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The Plan aims at optitaum utilisa-
tion of investments already made and
the priorities are accordingly deter-
mined. Within the broad framework
of the Plan, Plans of the individual
States are drawn up keeping in view
their own priorities.

System of selection, implementa-
tion, monitoring and evaluation of
individual projects in States and
Union Territories is decided by each.
The measures to strengthen imple-
mentaion of State Plan projects| pro-
grammes are indicated in the respec-
tive State Plans,

In the case of Central projects|
schemes the procedure of considera-
tion by Public Investment Board
(PIB) |[Expendiure Finance Committee
(EFC) |Standing Finance Committee
(SFC) (depending on the size and
nature of investment involved), sup-
ported by the various appraising
agencies, is designed to facilitate
proper selecion of projects and
appropriate investment decision there-
on.

The Quarterly Performance Review
meetings held in the various adminis-
trative Ministries aim at implementa-
tion of projects according to time-
bound schedule and  securing cost
effectiveness. Management Informa-
tion Systemg have been designed and
are being established in selected
Ministries for making information
available for appropriate decision-
making, in time for implementation
of plan. Planning Commission also
undertakes quarterly review of per-
formance in major sectors. The im-
plementation of projects according to
time-bound schedules is also being
strengthened through the use of re-
souce based PERT networks, In the
Planning Commission, there is a
Monitoring Division which undertakes
overall coordination of monitoring
work,

Bureau of Public Enterprises submits
half yearly Performance Reoorts of
selected public sector undertakings
which inter alic reviews progress of
capital expenditure,
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The Programme Evaluation Orga-
nisaton in the Planning Commission
-carry out studies of selected program-
.mes.

The feed back from such reviews
.and evaluations provides useful mate-
rials for mid-course correction, where-
ver possible, and also in taking future
investment decisions.

The PIB|EFC procedure is also kept
-under review with a view to making
improvements.
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Functioning of branches of Bank of
Maharashira in the country

1813. SHRI HARIHAR SOREN:
Will the Minister of FINANCE be
pleased to state:

(a) the total number of branches
of the Bank of Maharashtra are func-
tioning in the country in various
States;

-

(b) their fotal number in Orissa;

(¢) whether Government have a
proposal to open some new branches
of the Bank of Maharashtra in Orissa
during the current financial year; and

(d) if so, the names of the places
where such branches of the Bank of
Maharashirg are proposed to be
opened?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRED
MAGANBHAI BAROT): (a) Curren-
tly 733 branches of the Bank of Maha-
rashtra are functioning in various
States of the country,

(b) None of its branches is located
in the State of Orissa.

(¢) and (d). No Sir. Under the
current branch, licensing policy of the
Reserve Bank of India for the period
1979-81, the primary responsibility of
opening branches in different districts
of the country has been placed on the
Regional Rural Banks andjor Lead
Banks concerned. The banks having
a definite regional character are not
being asked to open rural/semi-urban
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branches in areas far removed from
their primary region of operctions.
Bank of Maharashtry has not taere-
fore, been involved in the branch ex-

pansion programme in the State of
Orissa.

Progress of Sintering plant at HSCO

1814. SHRI MOHAMMED ISMAIL:
Will the Minister of STEEL AND
MINES be pleased to state the pro-
gress so far made for setting up Sin-
tering Plant at IISCO, details in this
regard?

THE MINISTER OF COMMERCE,
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): A proposal for ins-
tallation of facilities for total mining,
including wet screening of lump ore
and washing of ore fines at Gua iron
ore mines of IISCO, installation of a
sinter machine and modification of
the existing raw materials handling
system at Burnpur works has voy
recently been referred to the Govern-
ment by Steel Authority of India
Limited. The proposal is being pro-
cessed for an investment decision.

Export of Engineering Goods

1815. SHRI MANMOHAN TUDU:

Will the Minister of COMMERCE be
pleased to state:

(a) the total ymount of engineering
goods exported from our country
during the year 1980-81; and

(b) the names of the countries who
are jimporting engineering gooas from
our country?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(a) According to the estimates of the
Engineering Export Promotion Coun-
eil, Calcutta, the total amount of
engineering goods exported from
India during 1980-81 was Rs. 900
crores.

(b) Main countries to which engi-
neering goods are exported from
India are US.A, Canada UK
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West Germany,

France, Italy,
U.S.S.R., Malaysia,

Singapore, Aus-

tralia, Newzealand, Saudi Arabia,
Kuwait, TU.AR, Libya, Kenyas,
Zambia, Tanzania, Malawi, Sudan,

Ghana and Nigeria.

Creation of LAC development board

1816. SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMERCE be
pleased to state:

(a) whether his Ministry have
examined the feasibility of creating
Lac Development Board for the deve-
lopment of lac cultivation, collection,
processing and marketing keeping the
demand of the material outside the
country;

(b) if so, what is the annual pro-
duction of the lac estimated at pre-
sent anq the States encouraged the
collection of the lac so far;

(c) whether the lac producing
States submitted the proposal to his
Ministry for creation of Lac Deve-
lopment Board in his Ministry; and

(d) if so, when the decision for the
creation of the Board is likely to be
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(ay and (c). Yes, Sir. It was
examined in consultation with the
Lac producing States.

(b) The annual production of lac
is estimated at about 22,000 tonnes in
1081-82. Bihar, West Bengal, Orissa,
Uttar Pradesh, Gujarat, Madhya Pra-
desh and Maharashtra encourage col-
lection of lac.

(d) It has been decided that ins-
tead of establishing a statutory Board,
an inter-ministerial committee may
be set up to review the arrangements
regarding inter-alia production and
sale of lac.
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Newsitem-captioned ‘“‘Morphine Rac-
ket in Mandsaur”

1817. SHRI 8. M, KRISHNA:

SHRI PHOOL CHAND
VERMA:

Will the Minister of FINANCE be
pleased to state:

(a) whether his attention has been
drawn to the news item captioned
“Morphine Racket in Mandsaur” ap-
pearing in the ‘Statesman’, New Delhi
dateg the 20th July, 1981;

(b) if so, the broad outlines of the
racket; and

“ (¢) his reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA):
(a) Yes, Sir.

(b) and (c). 1t is reported that
21.250 kgs. of semi-refined morphine
suspe'ted to have been pilferred in
small quantities from the Govern-
ment Alkaloid Works, Neemuch was
saized from the house of a worker of
the Government Alkaloid Works
Neemuch on 13-5-1981. Seven per-
sons including 5 employees of the
Government Opium &  Alkaloid
Works, Neemuch were arrested by
the police. Another employee of the
factory suspected to be involved in
the racket, who was absconding, has
been granted anticipatory bail by the
Court. The services of six factory
employees (4 workers and 2 Techni-
cians Grade II) suspected to be in-
volved in pilferage of morphine from
the factory, have been terminated.
The case ig under further investiga-
tion by the Madhya Pradesh CID.
Security arrangements in the factory
have been further tightened.

Setiing up of Oxygen plant at IISCO’s
Burnpur Workshop

1818. SHRI NIREN GHOSH: Will
the Minister of STEEL AND MINES
be pleased to state what is the fate

1618 LS—3,
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of Oxygen Plant t0 be set up at
IISCO’s Burnpur Workshop?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): The pro-
posal is under examination in 1ISCO.

Rates of daily allowaidfe on tour
admissible to Central Government
Employees

1818. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether the question of en-
hancing the rates of daily allowance
on tour admissible to Central Gov-
ernment employees was under nego-
tiation with the staff side in the
National Council of the J.C.M. in
July, 1980; and

(b) if the reply to the above be in
the affirmative, the latest stand of
Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA):
(a) Yes, Sir,

(b) Government have not formu-
lated any firm views in the matter.
It is likely to be discussed with the
staff side in the next meeting of the
National Council (J.C.M.).

Loans advanced by nationalised banks
in HP. under differential rate of
interest

1820. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to refer to the
reply given to Unstarred Question
No. 6396 on 3rd April, 1981 regarding
grant of loans and subsidies by
Nationalised banks under 20-point
programme and state:

(a) the names of the banks (along~
with the districts in which they are
located) which have advanced loans
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under Differential Rate of Interest in
the year 1980-81 and the quarter
ending 30th June, 1981;

(b) the total amount advanced as
loan by each one of these banks
during these two periods alongwith
the number of persons to whom these
loans have been advanced in each
district of H.P.;

(c) what are the criteria for the
sanction of loans under DRI for eli-
gibility for getting the loan; and

(d) the amount earmarked, if any,
for this purpose during 1981-82 by
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each one of the banks giving loans
under DRI?

THE DEPUTY MINISTER N THR
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). The present gata reporting sys-
tem does not yield district-wise in-
formation under Differential Rate of
Interest (DRI) Scheme, However, a
statement indicating outstanding ad-
vances under the DRI Scheme of
various public sector banks operating
in Himachal Pradesh as at the end of
June, 1980 (latest available) is given
below:

Name of Bank No. of Amount
borrowal outstan-
ajc ding (Rs.

in lakhs)
Central Bank of India . . 1838 17.73
Bank of India . . . . . . . . . 413 6.01
Punjab National Bank . . . . . . . 12309 97.06
Bank of Baroda 19 0.15
United Commercial Bank . . . . . . 7295 52.44
Canara Bank . . . . . . . . . . 12 0.11
Syndicate Bank . . . 15 0.14
Union Bank of India . . . . . . . . 336 3.04
Allahabad Bank . . 24 0.22
Indian Bank . . . . . . . . . . 28 0.32
Indian Overseas Bank . . . . . . . . 111 0.70
State Bank of India . . 14394 122,63
New Bank of India . . . . . 297 3.42
Punjab & Sind Bank 55 0.82
State Bank of Patiala . . . . . . . 2082 12.35

(c) and (d). The borrower eligible
under the Scheme is one whose
family income from all sources Joes
not exceeq Rs. 3,000 per annum in
urban or semi-urban areas and
Rs. 2,000 per annum in rural areas.
Besides he should either not own any
land or if he owns land the gjze of
his holdings shall not exceed one acre

in the case og irrigated land and 2.5
acres in the case of unirrigated land.
The members of the Scheduled Castes
and Scheduled Tribes are eligible for
such loang irrespective of their land
holdings, provided they satisty the
income criteris. The banksg gre re=
quired to lend g minimum of 1 per
cent of their aggregate advances, in



69 Written Angwers

the country as a whole, as at the end
of previous year under this Scheme.

Private non-banking and non Insurance
flancial companies

1821. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of
FINANCE be pleased to statz:

(a) the number and names of lead-
ing private non-banking and non-
Insurance financial companijes work-
ing in the country as on 30th June,
1981;

(b) whether it is a fact that many
large houses use these companies for
their shadier investment operations
for manipulating ghareholdings and
for holding companies operations and
if so, what are their names and
details in this regard;

(c) what is total annual profit of
each of these companies during the
last three years; and

(dy whether there is any proposal
under Government’s consideration 1o
nationalise these private non-banking
companies gas an anti-inflationary
measure; and if so, what are the
details of the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) The
names of certain financial and
miscellaneoug non-banking companies
in the country with deposits exempted
borrowings exceeding Rs. one crore as
on 31-3-78 are given in the Statement.

(b) Government have no such in-
formation,

(¢) The information is not readily
available with the Government. How-
ever, according to an article publish-
ed in the Reserve Bank of India
Bulletin for March, 1981, the totsl
profits before tax, of selected 299 non-
Government financial and investment
companies for year 1977-78 and
1978.79 were Rs, 1679 lakhs and
Rs. 18.63 lakhs, respectively.

(d) There is no such proposal
under consideration at present.
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Statement

Names of Financial and Miscellaneous
non-banking companies in the coun~
try having deposits and exempted
borrowings exceeding Rs. one crore
as on 31-3-78,

FINANCIAL COMPANIES:

1. Motor General Finance Lid,,
New Delhi.

2. Instalment Supply P, Ltd.,, New
Delhi.,

3. Sundram
Madras.

4, Mercantile Credit Corpn, Ltd,,
Madras,

5. Karam Chand Thapar & Bros.
Ltd., Calcutta.

6. Koyang Investment & Trading
Co. Ltd., Maharashtra,

7. Navbharat Finance Co. P. Ltd.,
Maharashtra,

8. Jayabharat Credit & Invest-

men{ Co. Ltd.,, Maharashtra.

9. Laxmi Chand Bhagaji Ltd,

Maharashtra.
10, Kalindi Investment P. Ltd,
Gujarat.
MISCELLANEOUS NON-BANKING

COMPANIES;

11. Peerless General Finance &
Investment Co. Itd, Cal-
cutta,

12. Anamika Investment P. Lid,,

Calcutta.

13. Garuda Chit and Trading Co.
P. Ltd., Bombay.

14, Divya Vasundhara Finance Co.
P. Ltd.,, Gujarat.

15. Santosh Benefit Ltd., Gujarat.

16. Madhu Chit Fund & Trading
Co. P. Ltd, Maharashtra.

17. Gujarat Saving Unit P. Ltd,
Gujarat.

18, Shri Visalam Chit Fund Ltd,
Tamil Nadu,

19. Navrattan Chit Fund g Finance
P, Litd.,, Delhi.

20. Premier Chit Fund & _Finance
P. Ltd., Delhi. :

21. Sudarshan Chits (India) Ltd.,
Kerala.

Finance Ltd.,
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Request from Ali. India Chamber of
Match Industries for reduction of duty
disparity

1822. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
OF FINANCE be pleased to state:

(a) whether the All India Chamber
of Match Industries has requested
Government to reduce the duty dis-
parity between the non-mechanised
middle sector and the cottage sector
to not more than 1.50 per gross by
suitably re-structuring the excise far
these gectors;

(b) if so, details of their request;
angd

(c) what action has been taken by
Governmeni on their request?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA):
(a) ang (b). In their Memorandum
dated the 23rd January, 1981 the All
India Chamber of Match Industries
had requested the Government that
the excise duty on matches produced
by the middle se~tor non-mnechanised
units may be reduced to not more
than Rs. 3 per gross, if not tn Rs. 1.60
per gross, the rate applicable in respect
of cottage sector match units. in this
context the Chamber had also re-
quested, inter-alia, the imposition of
a ceiling of 75 million sticks per
annum on the production of cottage
sector unit.

(¢) The excise duty structure ap-
plicable to matches was examined by
the Government prior to the 1981
Budget. At that time, Government
did not favour any reduction in ex-
cise duty applicable to matches pro-
duced in the non-mechanised midd'e
sector. However, a revised scheme of
duty concession for the cottage sector
units was announced in the Budget
which included imposition »f certain
limits on the production/clearance of
matcheg by such units. This scheme
was to come into force from 1-7-1881
but has been suspended [for the
present.
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Import of Toyot, Cars and addition
of Airbuses  Boeings to meet rush of
Asian Games

1823. SHRI R. L. BHATIA: Will
the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether Government have
decided to import 120 Toyota Cars
from Japan for use during the Asian
Games, 1982;

(b) if so, the expenditure involved
and how the import will be made and
canalised;

(¢) whether Government have also
decided to add some more Air Buses
and Boeing planes to its fleet to meet
the rush dquring the Games; and

(d) if so, the total expenditure in-
volved on these purchases?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRjy A. P.
SHARMA): (a) and (b), The India
Tourism Development Corporation
has been permitted to import 118
cars against the immediate needs of
Asian Games as well as by way of
replacement of existing uneconomic
and ob<olete cars of the ITDC. They
are estimated to cost Rs. 2.20 crores
with a foreign exchange component
of Rs. €4.90 lakhs. Negotiations with
various manufacturers are in pro~
gress.

(¢) No, Sir.

(d) Does not arise.

Novel scheme to hoost meat exports

1824. SHRI K, MALLANNA: Will
the Minister of COMMERCE be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to consider a novel scheme te
boost meat exports; and

(b) if so, the details regarding the
plan of Government in this regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
{a) No, Sir. )

{b) Does not arise.
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Loss of Indian export market in
groundnut meal

1826. SHRI G, Y. KRISHNA. Wwill
the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that India
has virtually lost the export market
for groundnut meal, j traditional
item of export, for want of constant
export policy;

(b) whether it is also a fact that
most of the countries have either
written off India as a supplier or
drastically cut down their imports
from 1ndia;

(c) if so, the names of such coun-
tries; and

(d) the reasons thereof and the
steps Government propose to take in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(a) No, Sir. Export of Grounnut
Extractions is allowed within a limit-
ed ceiling, determined in the light of
the production and domestic require-
ments. There is no derth of demand
to cover the limited quota which has
been allowed for export.

(by to (d). The question does not
arise,

1.A. to Introduce 1st class Cabins in
Airbus Aircrafi

1827, SHRI CHINTAMANI JENA:
Will the Minister of TOURIEM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the
Indian Airlines is making plans to
introduce 1st clasg cabins in all its
Airbus aircraft; and
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(b) it so, the details regerding the
extra charges to be paid as well as
the facilities going to be extended to
passengers?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) Details have not so far been
finalised.

Construction of Airport Hotels

1828. SHRI ARJUN SETHI: Will
the Minister ¢f TOURISM AND
CIVIL AVIATION be pleased to
state;

(a) whether there js any proposal
under the consideration of Govern-
ment to provide Airport Hotels, at
least at every International Airport in
India for the foreign tourists through
India Tourism Development Corpora-
tion; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b), Presently,
ITDC is operating a 104 rooms/208
beds Hotel at Calcutta Airport. ITDC
envisages construction of a 250 rooms/
500 beds Hotel at an estimated cost
of Rs. 730 lakhs at Bombay Airport.

Mineral survey in Nagaland

1829. SHRI CHINGWANG KON-
YAK: Will the Minister of STEEL
AND MINES be pleased to state the
latest position in regard to mineral
surveys in Nagaland?

THY MINISTER OF COMMERCE,
STEEL AND MINES (SHRI PRA-
NAB MUKHERJEE): Out of the total
aren of 16,527 Sq. Km. of the State,
5o far 3,369 Sq. Km. of area have
been covered by systematle geologi-
ca]l mapping till June, 1981,

As g result of the investigation so
far pwrrded put reserves of the major
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mineral deposits, include 375 million
tonnes of limestone of cement and
flux pgrades located in Nimj ares,
Tuensang gistrict, 9 million tonnes of
iron ore (chromi-ferrous and nickeli-
ferous magnetite) in Pukhpur area,
Tuensang district and 12 million ton-
nes of coal from Borjan and other
minor coal fields. Besides these mine-
reals, thin lenses of chrysotil asbes-
tos were reported near Panchimi and
Kurani in the Tezu valley; Slate and
Phyllite occurrences have been poted
in several places along the eastern
belt of Kohima ang Tuensang dis-
tricts. Salt and Brine springs are
generally confined to the Disang for-
mations in the State.
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Refund of excise to Parle Beverages,
Bombay

1831. SHRI R. L. P. VERMA: Will
the Minister of FINANCE be pleased
to state:

(a) is it a fact that approximately
Rs. 5 lac B-13 Bonds have been re-
funded t, Parle Beverages, Bombay
as excess excise paid on account of
lack of clarification of the meaning
‘blended  flavouring  concentrate’
around August, 1978,

(b) is it a fact that further approxi-
mately Rs. 75 lac of excess paid (due
to the above reason) claim js pending
with Excise Depariment;

(c) when was the last hearing and
what is the reason for delaying the
refund of excise; and

(d) is it 5 fact that a number of
soft drink plants have received re-
fund of excess excise paid?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
(d). The information is being col-
lected and will be laid on the Table
of the House,

Delay in expansion programme of colid
Rolling Mill Complex of Bokaro Steel
Plant

1832. SHRI DIGAMBAR SINGH:
‘Will the Minister of STEEL AND
MINES be pleased to state:
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(a) whether it i8 g fact that com-
missioning of the cold rolling mil}
complex of the Bokaro Steel Plant
under the 4-million tonnes expansion
programme is likely to be consider-
ably delayed; if so, the reasong there-
fOl’.‘;

(b) when it is likely to be commis~
sioned and what steps are being taken
to adhere to the schedule, if any,
dawn up in this behalf; and

(¢) what will be the range of thick-
ness and quantity in each thickness
of cold rolled steel coils proposed to be
produced by the above Cold Rolling
Mill Complex?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). The construction schedule ap-~
proved by Government in December,
1976 envisaged commissioning of the
Colq Rolling Mill Complex of the
Bokaro Steel Plant by July, 1981.
However, consequent gn the decision
in April, 1977 that the Cold Rolling
Mill Complex would be designed
and executed by Indian Organisations
its commissioning date was refixed
as December, 1982 and now the like-
ly commissioning schedule is Sep
tember, 1983, In spite of sustained
efforts, there have been slippages due,
inter-alia, to lack of adeguate resour-
ces with the construction agencies and
delay in supply of equipment by the
Indian Organisations who had been
awarded a turn-key contract. Fre-
quent review meetingg with the con-
cerned agencies are being held at the
levels of plant, Steel Authority of
India Limited and the Department of
Steel to impress upon them the need
to adhere to the committed schedules
by increasing resources and efforts,
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(c) The range of thickness
below: —
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and quantity of the products are given
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(In tonnes)

Name of the product Range of thickness  Quantity
C. R. Coil/sheets . . ., 0°8—0'5 mm 69, 380
Do 0° 50—~ 2' 0 mm 743, 710
Do 2:01— 2'5 mm 101, 910
C R Black sheets . . . 0°'I15~0°31 mm 170, 000
Galvanised sheets 0°3—~ 16 mm 100, 000

11,85,000

—

Ways and means advances to Stales
for clearance/avoidance of overdraft
from R.B.1

1833. SHRI D. S. A, SIVAPRAKA-
SAM: Will the Minister of FINANCE
be pleaseq to state:

(a) whether the Central Govern-
ment have paid tp any State Govern-
ment any amount as Ways and Means
advance for clearance/avoidance of

of Indiz during the financial years
1979-80, 1981-82 till date; and

(b) if so, the names of the State
Governments, the amount paid and
the condition of the payment and
amount recovered sp far?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (&)
Yes, Sir.

(b) A statement giving the infor-
mation is laid on the Table of the

overdrafts from the Reserve Bank House,
Statement
Amount of Ways and Means advances paid to State Governments for clearance|avoidance of overdraft from
Reserve Bank of India
1979-80*  (Rupecs
in_crores)
1981-82
(till date)*®
1 Andhra Pradesh . 26 ..
2 Assam . . . . . . . .. 25
3 Gujarat . . . . . . . . . . 5 40
4 « . . . . . . . 10 .e
g ammu & Kashmir . . . . . 2
taka . . . . . . 20 e
7 Maharashtra . . . . . .e 20
8 Manipur . . . . . . 131 11
9 N nd . . . . . 5 .
10 Punjab . . . . . . 45
11 Rajasthan . . . . 77 8o
12 Tamil Nadu 30 ..
13  Tripura . . . . . . s .. %
14 West Bengal . . . . . . . 75 10
Total 261* 332

Ways and Mecans advances paid to State Governments are fully recovered, with interest, with

the same financial year.

* The entire ways and means advance of Rs, 261 crores paid during 1979-80 was recovered

within that year itself.

** The ways and means advances paid during 1981-82 till date will be recovered before the

end of the current financial year. So far, a sum of Rs. 5 crores has
of Gujaret only

been recovered from the Government
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Replacement of Cut and Soiled Notes

1834. SHRI A. K, ROY: Will the
Minister of FINANCE be pleased to
state:

(a) whether a huge amount of cut
and soiled notes sent by different
Banks for collection to Reserve Bank
of India, Patna, gre being delayed
long for replacement;

(b) particulars of receipt of the
amount of cut and soiled notes sent
by the Banks including Canara Bank
of Sindri of Dhanbad District to
Reserve Bank at Patna for replace-
ment; and

(¢) the reasons for such a long de-
lay and the remedial measures taken
by the authority concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (c).
Information is being collected and
will be laid on the Table of the House
shortly.

Deposits and advances in Union Bank
of Indla in Ghazipur District, UP.

1835. SHRI ZAINUL BASHER: Will
the Minister of FINANCE be pleased
to state:

(a) Branch-wise deposit in the
Uniop Bank of India within the dis-
trict of Ghazipur in U.P. during the
last three years; and

(b) branch-wise advances in the
priority sector?

THE DEPUTyY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). The system of collection and
consolidation of banking Statistics by
the Reserve Bank does not yield the
type of data asked for. However,
Union Bank of India has hbeen ask-
ed to specidlly collect the data and
the avaijlable information will be laid

-on the Table of the House.

AUGUST 28, 1981

Written Andwers 88

o s & fyat w i

g W o I1 Aaenral 1o faaei oA
q0 IeHTT FIA § ¢

faer 5wy w9

:
%
!

FE A W TF A GYW W AT TR
g foma Pom w0, af 1980 & {5,
‘et P = TrTST sfi=e’



89 Written, Answers.

fel s aC ™ wr W R @
efere gt fod | oo faum 7 I

Recommehdations made by Cusiomer
Service Working Group

1837. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of FIN-
ANCE be pleased to state:

(a) 1s it a fact that for Banking
a customer service working group was
formed; if so. has it submitted ils
report;

(b) what are the reccommendations
of that group; ang

(c) waether Government propose
to bring anv compact Law based on
the group’s recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes Sir.
The Government had appointed a
Working Group on Customer Ser-
vice in banks which submitted its
Final Report in March, 1977.

(b) There are in all 176 recommen-
dations covering the following area of
service: —

(i) Deposit Accounts;

(ii) Remittance and Collection;
(iii) Loans and Advances;

(iv) Foreign Exchange Business;
(v) Government Business;

(vi) Discipline and Attitude; and

(vii) General

BHADBA 6, 1903 (SAKA)
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Copies of the Report are available in-
the Parliament Library,

(¢) For such of the recommenda-
tions as require legislative action
Government proposeq to amend the
Banking Regulation Act, 1949 suit-
ably.

Setting up of tourist villages in States

1838. SHRI CUMBUM N. NATA-
RAJAN: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is 5 fact that Tourish
village will be set in every State by
the ITDC;

(b) whether the site has been selec-
ted in Madurai district in Tamil Nadu,
if not, the reasons therefor;

(¢) the amount of expenditure to
be incurred by the Central and States
respectively in this regard; gnd

(d) the facilities to be extended in
such tourist wvillages especially in
Maduraj district of Tamil Nadu?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P,
SHARMA)- (a) No, Sjr. Presently,
ITDC docs not envisage setting up of
tourist villages in States.

(b) to (d). Do not arise,

Splitting of L LC.

1839. SHRI SUBHASH YADAV:

SHRI KRISHNA PRATAP
SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether his attention has been
invited to the news items which ap~
peared in the “Indian Express” dated
the 19th July, 1981 under the heading
‘Splitting of LIC will not solve prob-
lems’;
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(b) whether the said split of LIC
inty flve regional and autonomous
corporations has since been comple-
ted; and

(¢) the reaction of Government to-
wards (a) above?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Yes, Sir,

(b) and (c). Government have
decided to reorganise the Life Insu-
rance Corporation of India into five
independent units in order to achieve
greater operational efficiency, better
service t{o policyholders, gnd, faster
growth of life insurance business,
particularly in the rural areas.

Sick Textil Mills

1840. SHRI BHOGENDRA JHA:
Will the Minister of COMMERCE be
pleased to state:

(a) how many textile mills in the
country are idle and sick and what
is their employment and production
capacity;

(b) whether it is proposed to take
them over and resume production if
so, details thereabout; if not, reasons
"therefor; and

AUGUST 28, 198}
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(c) what ig the number, employ-
ment capacity and production of cloth
in the private gnd public sectors in
the country respectively and what
proportion of janata cloth is produced
by them separately?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) At the end of July, 1981, there
were sixteen closed mills employing
24,990 workers on their rolls, with
an installed capacity of 3,84,144 spin-
dles and 2,085 loom3. Sickness is
identified on the basis of assessment
made in individual cases from time
to time depending on the totality of
circumstances in each. It is, therefore,
not possible to indicate the pumber
of sick textile mills, their employ-
ment and production capacity.

(b) There is no general policy de-
cision to take over all the idle and
sick units, but decision is iaken on
case to case merit basis. Take over
is only one method of reactivating
sick units, the other alternatives be-
ing merger with healthy unit ana
change of management.

(c) The following table will indi-
cate the number, employment capa-
city and produdtion of cloth in the
private and public sectors:—

Total
“Bector No“of  Employees mill
mills as on on rolls as cloth pro-
1-1-81 on 1-1-81  duction
(in ooos) (ooo
metres)
for the
month of
January,
81
Public 136 220 85292
Private 495 916 267091
The reference to Janata cloth is controlled cloth has been stepped

«obviously to Controlleq cloth. Accord-
ing to the Statement on Textile Policy
laid on the Table of the Lok Sabha
+on 8th March, 1981, the production of

up to 650 million sq. meres which
is produced equally by public sector
(National Textile Corporation) mills
and the Handloom sector,
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Import of Coking Coal

1842, SHRI MOHAN BHAT PATEL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the quantity of coking coal
imported for the steel plants during
the year 1980-81;

(b) the names of the countries from
which the import was made;

(¢) the names of the steel plants
for which the jmport was made and
the reasons for the import when we
are self-sufficient in coking coal; and
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(d) whether it has had any effect
of the production of steel; and

(e) if so, the detaily thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) 4,43,566
tonnes.

(b) Canada and Australia;

(c) Bhilai and Rourkela Steel
Plants; the imports were made mainly
with a view to (a) use in proper blend
with indigenous coal so as to reduce
its ash-content gnd thereby improve
the operations in the blast furnace
from the point of production as well
as productivity, and (b) supplement
the availability of coking coal from
indigenous sources in a situation in
which the actual supplies were falling
short of the requirements.

(d) and (e). The use of imported
coal in these two plants is estimated
to have resulted in an additiona] pro-
duction of 349,700 tonnes of hot metal
in 1980-81.

Pending Refund Application of
Assessees

1843, SHRI N. E, HORO: Will the
Minister of FINANCE be pleased to
state;

(a) whether Income-tax Act is
silent about the Department keeping
the refund applications pending for
long;

(b) whether it is also a fact that
like this the assessee is burdened both
with tax in full for the last assessment
year and fresh advance tax payment
for the current year; and

(¢) if so, whether the Board of
Direct Taxes has been asked to direct
the Tax Department to give refunds
within a month of receipt of the re-
fund applications?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) No,
Sir. The Income-tax Act, 1961 pro-
vides for the payment of interest on
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the amount of refund granted beyond
certain periods specified under various
provisions of the Act.

(b) The assessee is required to pay
the tax in advance in each year. If
this is paid in full, thep there may not
be further liability in later years.

(c) The Centra] Boarq of Direct
Taxes have been laying stress from
time to time on the expeditious dis-
posal of refund claims within the
specified period ang prompt issae of
the refunds thereon, Income-tax
Officers have been asked to give effect
to appellate orders within a month of
the date of the order.

Clasure, of Pelletisation Plants and
Opening a New One at Mangalore

1844, SHRI B. D. SINGH: Will the
Minister of STEEL AND MINES be
pleased tp state:

(a) whether two pelletisation plants
which are wholly export oriented
plants have been closed down;

(b) whether it is also a fact that
even when the performance of these
two plants has been dismal, Govern-
ment propose to set up another plant
at Mangalore at gn investment of gver
rupees twg hundred crores;

(c) if so, reasong for the poor per-
formance of the twg pelletisation
plants forcing their closure and the
steps taken by Government to remove
the bottleneck; ang

(d) the reasons for setting up
another plant and how it is going to
be economically viable?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (d),
The pellet plants 5t Pale and Shiroda,
both in Goa State, are temporarily
closed due to a variety of reasons in-
cluding steep increase in the price of
fuel oil, inadequate supply of power,
slump in the overall demand for blast
furnace grade pellets as a result of
continued global recession jn steel
industry and, more particularly, sub-
stantia] cut-back in the Japanese steel
production, and the need to under-
take certain modifications in the plant
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and equipments with g view tp im-
prove its technical and

viability. But for these adverse
developments, which were mainly
attributable to external factors, the
two plants seemed to be doing well
and earning valuable foreign exchange
for the country.

2, Among the steps taken by Gov-
ernment in thig regard, mention may
be made of the following;-—

(i) Technical changeg and modi-
fications are being made in the plant
to provide for partial use of non-
coking coa} in place of fuel oil and
also to improve the specifications of
pellets;

(ii) Mandovi Pellet Ltd. have
been permitted to import their
requirement of fue] oil directly so
that they can obtain this input
material at international price; and

(iii) Efforts are being made to
ensure adequate power supply.

3. The investment decision regard-
ing the pellet.sation plant at Manga-
lore at an estimated cost of Rs. 87
crores was taken in an altogether
different context so as to utilise a
substantial portion of the Kudremukh
iron ore concentrate for which, as
such, the market possibilities are ex-
tremely limited. This plant jg also
designed to use non-coking coal to the
extent ¢! 50 per cent of its fuel
requirenient and ty produce Direct
Reduction grade pellets for which the
propects are beiter, hoth from galea-
bility as well as price angle, The
economic viability of this plant was
carefully examined before the scheme
was approved by Government.

Proposa! to Shift Headquarters of
Silk Board and to withdraw Recogni-~
tion of Employees’ Association

1845, SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE be
plteased to state:

(a) whether it ig g fact that Gov-
ernment propose to shift the Head-
quarters of the Silk Board;

(by whether it is also a fact that
they have withdrawn recognition of
the Employees’ Association ot
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Berhampors becayse it draws ingpirg-
tion from g leftist pelitical periy;

(c) if go, details thereof;

(dy whether he hag received re-
presentations requesting him not to
shift the Headquarters ang alsp not
todwithdmw recognition of the union;
an

(e) if so, action takepn thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM XHAN): (a) Yes,
Sir.

(b) No, Sir.

(c) Doesg not arise.

(d) and (e). In view of the answers
for (b) & (c), (d) & (e) do not arise
in so far as recognition of the em-
ployees association at Berhampore is
concerned,

As regards the shifting of the 1llead-
quarters of Cenira] Silk Board from
Bombay o Bangalore, representations
have been received. Although the
proposa]l to shift the Headquarters was
not considered feasible earlier due to
these representations ang the views
of the Government of Maharashtra,
after careful consideration of all
aspects of the matter. have now come
to the conclusion that in the long-
term and over-all interest of develop-
ment of Sericulture Industry in the
Country, the Head quarters of the Silk
Boarg should be shifted to Bangalore
from Bombay,
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Probe into Gold Amuction

1847. SHRI K. P. SINGH DEO:

SHRI R. R. BHOLE:

Will the Minister of FINANCE be
pleasea to state:

(a) whether Government’s attention
has been drawn to the news-item ap-
pearing in the “Hindustan Times”
dated 26th June, 1981 wherein the for-
mer Reserve Bank Governor who
probed into gold auction cases has
sought a fresh probe into the gold
auction done by the Janata Govern-
ment;

(b) whether it is also a faet that out
of 1100 pidders all did not have enough
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financial standing to bid and they
were mere name lenders in relation
to these purchases;

(¢) whether it is also a fact that out
of the amount debited to the finan-
cers’ account, Rs. 26 crore had been
debited to 20 individuals and firms
alone; and

(d) if the above facts are true, whe-
ther Government would institute g full
probe into the whole affairs of gold
auction to find out whether it had gone
to help a few families and not the
small goldsmiths or the public?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SWAISINGH SISODIA): (a) The Gov-
ernment has noticed the news-item.

{(b) to (d). In para 1.5 of Shri K.
R. Puri’'s Report on the sale by auc-
tions in 1978 of gold held on Govern-
ment Account it has been stated that
in view of the inherent limitations
under 'which he hag to work the Gov-
ernment may like to pursue the mat-
ter indicated by him in para 14.7 of
the Report through the concerned
avthorities,

In paras 14.5 to 14.7 it is stated
that on enguiry it has been noticed
that the sale of 5.6 tonnes of gold
valued at Rs 374 crores had been
shown against 1101 bidders. Qut of
the above mentioned quantity of gold,
around 4 tonnes of gold valued at
Rs. 26.7 crores was financed by a
group of 20 individuals/firms (in the
report referred to as syndicate). The
balance of 1.8 tonnes of gold valued at
Rs. 10.7 crores was purchased by the
bidders through finances procured by
them. The gsyndicate made g direct
purchase of (.17 tonnes of gold valued
at Rs. 1.I4 crores by participating in
the auctions. It has been observed
that the financing by the syndicate was
made possible by the active connivance
and assistance of a group of financially
strong and powerful bullion mer-
chants of Bombay. It is accordingly
stated that a prima facie strong sus-
picion is created that the 1101 bidders
had been mere name lenders in rela-
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tion to the purchase of around 4 ton-
nes of gold valued at Rs, 26.7 crores
and the above mentioned quantily of
gold can be said to have been cornered
by the syndicate,

To enable the Government to make
further investigations, Shri Puri has
forwarded a secmet note containing
various details, The information fur-
nished in thig note is being passed on
to the Investigative agencies of the
Department of Revenue for further
action. In the interest of effective
investigation, it ig not expedient to dis-
close the details. Appropriate action
would be taken under the respective
laws on the basis of the results ot
these investigations,

Fixation of Quota for Garment Export

1848. SHRI MUKUNDA MANDAL:
Will the Minister of COMMERCE be
pleased t, state the basis, system and
policy adopted to fix quota for garment
export for Calcutta, Bombay, Delhi,
Madras, Bangalore and Jaipur?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): The
policy for allotment of quota for ex-
ports of garments to various courtries
with which India has entered into
bilateral agreements for this purpose
is formulated on an All India basis.
The quota policies for the Calendar
Years 1981 and 1982 were announced
vide Public Notice No. 46-ETC(PN)/
80-dated 28th July, 1981 and Public
Notice No. 61-ETC(PN)/61 dated 10th
August, 1981, respectively.

Rehabilitation of Persong Displaced due
to Setting of Rourkela Steel Plant

1849. SHRI CHRISTOPHER EKKA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the total number of persons and
the number of villages from which they
have been displacea due to fhe setting
up of the Rourkela Steel Plant;
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(b) how many of them have been
glven rehabilitation;

{c) the places where they have been
rehabilitated;

(d) whether employment facilities
have been provided to them as per the
T. N. Singh forrhula; and

(e) the details about the total num-
ber of persons including the S.C. and
ST, who have been benefited on 1m-
plementation of the above formula?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) As in-
timated by the Addl. District Magis-
trate-cum-Special Officer, Rourkela
Lang Organisation, 2610 families from
31 villages were displaced on account
of acquisition of land for the Rourkela
Steel Plant.

(b) ana (c), All the displaced
families have been rehabilitated. They
have been provided with plots for
constiuction of houses in two resettle-
ment colonies in villages-Jhirpani and
Jalda, by the State Government, with
housing subsidy ranging {rom Rs.
200/- to Rs. 400/~ per family. They
have also been allotted waste land in
15 reclamation blocks up to a maxi-
mum of 33 acres per holding/family
with g reclamation subsidy of Rs.
100/- per acre in lieu of the wet land
acquired,

(d) Upto the 31st July, 1981, 4325
displaced persons haa been provided
employment. As on that date, only
113 displaced persons under the T. N
Singh formula were on the panel and
offers of appointment would be issued
to them as and when vacancies arise.
An additional list of 86 displaced per-
sons under the T, N. Singh formula
has also been received from the ¢m-
ployment exchange. These persons
will be interviewed after the exisfing
panel of selected candidates is ex-
hausted.

(e) Out of 4325 displaced persons
provided employment as onthe 31st
July, 1981, 511 belpng to Scheduled
Castes and 2220 to Scheduled Tribes.
It will pe seen that the total number
of persons offered employment is
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higher than the number of families
displaced, on account of the fact that
in gome cases more than one person
from one family got employment.
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Setting up of National Franchising
Corporation

1853. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government are cotsi-
dering tp set up a National Franchis-
ing Corporation; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAH KHAN): (a) No,
Sir,

(b) Does not arise.

Import of Iron and Steel Materials

1854. SHRI SUBODH SEN: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether Government are plan-
ning to import 1.75 lakh tonnes of iron
and stee] materials during 1981-82;

(b) if so, what would be the price
of that steel; and

(c) whether Government propose to
allot the entire imported stock to the
large scale ang medium scale sector
and that from domestic sources sup-
plied to the State Small Industries Cor-
porations?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
current import policy provides for
import of some categories directly ty
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Actlial Users and somte oftiers are
canalised. The quattities to be tmipor.
ted are likely to be substantidlly higher
than 1.75 lakh tonnes.

(b) The price would depend on vari.
ous factors Iike the category involved,
the specification, the time of import,
the source of import efc.

(c) No, Sir.

Recruitment in National Alumina Com-
pany (Orissa)

1855. SHRI K. PRADHANI: Wil tne
Minister of STEEL. AND MINES be
pleased to state:

(a) whether it is a fact that the re-
cruitment of Staff has been started in
the National Aluminium Company,
{Orissa);

(b)_if so, the details regarding the
number of staff recruited so far, cate-
gory-wise;

(¢) whether Government have ad-
opted the policy as per rule lo give
preference while recruiting the local
condidates for job carrying basic paY
up to Rs. 800/- pm. and below; and

(d) it so, the details thereof?

THE MINISTER OF COMMERCE,
STEEL. AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) and
(b). For initial manning, the Nation-
al Aluminium Company Limited
(NALCO) has recruited the following
staff mostly on transfer/deputaﬁon
from the Bharat Aluminium Company
Limited other public sector undertak-
ig or the Orissa Government:—

Officers 46
Regular Staff 3y
{Non-executives)

Total 85
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Regular recruitment of officers arxd

staff for the company is under proces-
sing.

(¢) and (d). The policy of the Gov-
ermment in regard to recruitment in
public sector enterprises is that posts
carrying pay scales, the maximum of
which is less than Rs. 800/~ p.m.,
should be made only though the Na-
tlonal Employment Services and other -
sour¢es can be tapped only if the Em-
ployment Exchanges issue a nou-avail-
ability certificate.
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Setting up of Jute Mill in Isiampur
and Chipra (West Bengal)

HAK:
1858. SHRI ANANDA PAT
Will the Minister of COMMERCE be

pleasea to state:

(a) whether Government has zecgiv—
ed aﬁy proposa} and representatmy
from the people of Islampur an.d Ch_1-
pra ip the District of West Dinajpur in
West Bengal in respect of setting up of
a jute mill there; and

(b) if 8o, whether Government have
considered any proposal to aet’ up such
mill at Islampur in view of its utter

AUGUST 28, 1981
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backwardness and sirategic position
accupied by it being situated in the
border area?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRL
KHURSHEED ALAM KHAN): (a) ant
(b). Government have not received
any proposal or representation from
people of Islampur and Chipra in ‘Wert
Bengal for setting up of a jute will
there. The office of Jute Commission-
er has however received an apoliLa-
tion for registration from a private en-
trepreneur for setting up of a Jute
Twine Manufacturing Unit at Raigat;,
West Dinajpur, West Bengal. This p<-
posal is under examination in tha off .«
of the Jute Coramissioner.

Visakhapainam Steel Plant
1859. SHRI SATYAGOPAL MISRA:
SHRI P, RAJAGOPAL AIDU.

Will the Minister of STEEL AND
MINES be pleased to state;

(a) whether Government of India
arg aware of the fact the progress at
a snail’s speed has taken place of the
Visakhapatnam  Steel Plant since itls
foundation.

(b) what is the progress made sa far;

(¢) what gre the reasons of slow pro-
gress; and

(d) what 1is proposed of the
Government to ensure the evicted
persons of the said project with a
suitable job?

TH;: MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). It is not correct to say that the
work at Visakhapatnam Steel Project is
progressing at a  snail's pace. Soon
after the investment decision in June
1979 necessary works were initiated in
respect of essential pre-construction
and infrastructural activities at site
like construction water ang power, site
levelling, storages, site offices, approach
roads, railway siding. All these are
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nearing completion now. The con-
struction of the main Plant is schedul-
ed to commence in October, 1981

(c) Does pot arise.

(d) The Steel Authority of Tadia
Limited (SAIL)/Visakhapatnam Steel
Piant (VSP) are giving prionty {o dis-
placed persons in the matter of amploy-
ment, subject to their fulfilling the re-
quirements. The Hindustan Sleel-
works Construction Limited, another
undertaking under the Department of
Steel, has also offereqd to employ the
displaced persons in groups for s'te-
levelling works. Employment oppoitu-
nities for such persons are likely to
improve further with the commence-
ment of construction of the plant sche-
duled for October, 1981. Besides, some
of them are likely to be engaged in
house construction activities under the
HUDCO scheme. To improve the e.n-
ployment opportunities and prospects
of the displaced persons, the State
Government have already reserved
seats for them in the Polytechnic and
Industrial Training Institutes.

U. S. Economic Aid

1860. SHRI VIRDHI CHANDER
JAIN: Wil] the Minister of FINANCE
be pleased to state:

(a) how much amount of foreign auid
had been given by the United $States
during the last six years for the econo-
mic development of India;

(b) what has been the U.S. Govern-
ment’s attitude in  respect ol foreign
aid to India;

(c) has there been a change of per-
ception in the US aid policy towards
Indian in the Reagan Administration;
and

(d) if so, how wall it affect India’s
various economic programmes and
what steps are being taken by Govern-
ment, of India to meet the aid gap?

THE MINISTER OF FINANLE
(SHRI R. VENKATARAMAN): (a)
Since 1978, the assistance extended by
the United States to India under their

BHADRA 6, 1903 (SAKA)
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bilateral aid programme has been as
follows:

- ——————  —————— e — PrR—

$ allion
US FY 1978 (Oct. *77 to Sept. '78) 60 oo
US FY 1979 (Oct. '8 to Sept. *79) go 00
US FY 1980 (Oct. >79 to Sept. *80) 103° 20
US FY 1981 (Oct. '80 to Sept. ?81) 104 125%
Total 357" 325

————— e —

No bilateral aid was extended by the
Uniteq States during the years 1976
and 1977 as aid to India was under
suspension.

*Agreement signed so far a value
of § 100.125 million.

(b) and (c). Since 1978, the US wuov-
ernment has continued to extend econo-
mic assistance to India even though
the Reagan Administration 1s reportiel
to have proposed a cut in its overall
foreign aid programme as a part of the
plan for reducing domestic nflation,
The present indications are that the
aid that India may he authorisei for
US FY 1982 programme (October 1931
to September, 1982) may be of the same
level as in the iast two years How-
ever, a qualitative change in their aid
programme is likely, greater emphasis
being laid on the project-type aid and
technology transfer rather than resour-
ce transier.

(d) Bilateral assistance extended by
the United States to India forms only
a small part of our overall aid requ.re-
meats from different sources. A
change in perception in the US aid
policies towards India is, Therefore, un-
likely to have any significant impact
on our economic programmes,

.
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Losses made by Public and Private
Sector Undertakings

18681. SHRI ARVIND NETAM: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government have made
any analysis of the heavy losses maide
by the public sector and private sec-
for undertakings due to massive power
cut, staggering and interruptions due
to inefficiencies of State Electricity
Boards;

(b) if so, the details thereof; and

]

(c) what steps are propbsed ‘o0 be

taken by Government to improve the
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) to (c).
‘While the Government have not eva-
luated and quantified the losses in
industrial undertakings in the public
and private sector on account of power
cuts, staggering and ihterrupuons
attributable to inefficiencies of State
Electricity Boards, number of steps
have been taken to improve the opera-
fions and maintenance of the existing
power plants with a view to maximise
generation and distribution. These
include:

(a) Assistance to the State Elec-
tricity Boards to  undertake Flant
betierment programmes and petter
preyentive maintenance schedule;

(b) identification of deficiency in
design of equipments and taking u.
programme of their rectification aud
replacement;

(¢) arranging timely supply of sparc
parts from indigenous and foreign
suppliers;

(d) supply of adequate quantity
of coal of right quality. Defaulfing
collieries are being identified and the
representatives of power stations
posted there for joint sampling.
Coal companies have been required
to intensify hand picking of stones,
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shales and other extraneous mate-
rials se as to improve the quality
Coal companies have also been
adyised to instal portable/perma-
nent crushers at mines and under-
take appropriate coal benefication
programmes;

(é) undertaking training program-
mes for engineers and technical per-
sonnel entrusted with the overatinn
and maintenance of power stations;

(f) accelerated addition of new
generating capacity in the system.
Detailed moniotoring of the construe-
tion schedules of all the on-peing
projects is being undertaken %o en-
sure expedifious completion of the
projects; and

(8) proper management of the lvad
demand by staggering of load etc.

Delay in payment by State Bank of
India’s Adra Branch to primary
teachers of Raghunathpur,

West Bengal

1862. SHRI BASUDEB ACHARYA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that the primary teachers of Raghu-
nathpur (West Bengal) used to get
their gayment from State Bank of
India’s Adra Branch;

(b) whether it is also a fact that the
said bank delayed payment every time;

(¢c) whether Government are .ware
that the bank received bill on 23rd
June, 1981 and it was to be despatched
on 2nd July, 1981 but is continued t»
be with the despatch counter and was
despatched on 7th July, 1981;

(d) if so, fhe reasons thereof; and

(e), steps taken by Government for
time}y paymenti to the teachers?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR!
MAGANBHAI BAROT): (a) to (e).
The information is being collected and



$13  Wrifln Answérs BHADRA 6, 1903 (JAKA)

will be luid 0> thir Tadlé of the House
as soon as available,
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Income-tax raids in Delhi

1864. PROF. AJIT KUMAR MEHTA:
SHRI R. L. P. VERMA:

will the Minister of FINANCE be
pleased to state:

(a) is it a fact that about 1125 in-
come-tax raids were conducted In Delhi
during the last four years but prose-
cution was launched only in 14 cases,
the remaining having proved futile; and

(b) the reasons why these raids
could not bring results?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) 8,
Qurifgg the financidl years 197778 tb
1080-81 about 746 séuiches have been

conducted by the Income-tax Depart-
ment in Delhi. During this period,
prosecution for concealment has been
launched in 108 cases including search
cases.

Prosecutions are normally launched
by the department after the assess-
ment proceedings have been completed
and appeals have been disposed of.
Quite often, the Ministry of Law is
consulted before launching prosecutioa.
These procedures take time. For the
above reason in g large number of
cases of search referred to above, the
time is not yet ripe for launching pro-
secution. It will not be correct to
say that as large number of cases
proved futile.

(b) In view of the above, it will not
be correct to say that the gearches did
not yield any results
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Demand for increase in smelting
capacity of mini steel plants

1865. SHRI GEORGE FERNANDES:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) what is the total installed capa-
city of mini steel plants in the country;

(b) whether there have been repre-
sentations from these units for expan-
sion of their smelting capacity, parti-
cularly the units located in Maha-
rashtra;

(¢) whether Government have con-
sidered such representations favour-
ably; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHR™
PRANAB MUKHERJEE): (a) Tne
total instailed capacity of mini steel
plants in the country is 3.1 million
tfonnes.

(h) Yes, Sir.

(¢) and (d). Government have ex-
amined these representations on the
basis of guidelines for industries In
force. The applications of units which
have achieved 80 per cent of their
licensed capacity in any of the previ-
ous two years and have received as-
surance of power supply from the state
government are considered favourabiy.
Applications from 22 units for liceace
for effecting substantial expansion of
their capacity have been received sn
far during the year 1981. Out of these,
7 applications are from Maharashira.
State Government has assured power
supply in one case only.

Ceiling on non-essential expenditure

1866. SHRI GHULAM MOHD. KHAN:
Will the Minister of FINANCE he
pleased to state:

(a) what concrete steps have bLeen
taken to fix a ceiling on non-essential
expenditure at the level of Govern-
ment and corporate sector to contain
inflation;

(b) whether any evaluation has hee
made of the steps taken so far; and

AUGUST 28, 1981
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(c) if gb, the details thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) to (c).
Presumably, by non-essential expen-
diture the Honourable Member is re-
ferring to non-developmental expendi-
ture of Government. The need for aus-
terity and effecting economy in non-
developmental expenditure hag been
constantly engaging the attention of
the Government. Instructions in ths
regard are being issueq from iime to
time, as and when found necessary,
to Ministries/Departments gnd Public
Sector Undertakings. However, no
specific 1nstructions prescribing ceil-
ings on non-developmental expenditire
have been issued for the reason that
such instructions may not be practic-
able.

-

Memorandum from Kerala in respect
of import policy on agricultural
products

1867. SHRI P. K. KODIYAN: Will
the Minister of COMMERCE be pelascad
to state:

(a) whether Government have re-
ceived a memorandum from Keraia de-
manding re-considerat:on of the Cen-
tre’'s import policy on agricultual
products which is detrimental {o the
State; and

(b) if so, the details and Govert.-
ment’s reaclion thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a)
Yes, Sir.

(b) The required information will
be placed on the Table of the House

Valyudoot Service for Bihar Towns

1868. SHRI D. L., BAITHA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Vayudoot
Service is go'ng to be made available
to some of the towng of Bihar State as
also the other States; and
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(b) it so, the names of cities and
towns proposed to be linked with the
exact time, the service of Vayudoot to
be made available, town and city-wise,
the proposed fare to be charged, and
other details, iff any?

THE MINISTER OF TOURISM AND
ClVIL AVIATION (SHRI A, P, SHAR.
MA): (a) and (b) A decision in princi-
ple has been taken to extend Vayudoot
services to places other than those in
the North Eastern Region. Various as-
pects including selection of stations to
be served by this service are under
consideration of the Government.

ogeq L1ejafpnd jo junowry

1869. SHRI SKARIAH THOMAS:
Wl the Minister of FINANCE be
pleased to state:

(a) the total amount of deficit
(budgetary) as of today; and

(b) the percentage by which 1t has
exceeded the original anticipation?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b). The deficit of Rs. 1539 crores
projected in the Budget Estimates for
1981.82 is the year end deficit. No
month-wise projection of this deficit
has been made. The estimates of ex-
penditure angd receipts keep on chang-
ing during the course of the year
owing to various factors and it is not
possible to keep a day-to-day tally of
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to the vast multitude of Go-
vernment {ransactions, The effect

of such changes during the year is re-
flected in the revised Estimates which
are presented to Parliament, Further,
the pace of receipts and expenditure
of Government is not uniform and they
are alsp not synchronised. The deficit
on any particulay date during the year
does not reflect the likely deficit at
the end of the year,

Trade Agreement with Argentina

1870. SHRI SONTOSH MOHAN
DEV:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI PIUS TIRKEY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that recen-
tly at Buenos Aires a trade agree-
ment was signed between Argentina
and India for export and import of
commodities;

(b) if so, the details thereof; and

(c) what is the trade balance of
India with Argetina so far?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAM):
(a) Yes, Sirr A trade agreement
was signed at Buenos Aires on the
28th July, 1981.

(b) Copies of the Agreement are
available in the Parliament Library.

(c) The trade balance of India with

the effect of such changes due Argentina is as follows: —
(Valus in Rs Million)
Year Imports Exports Balance of Trale
197596 - . . . . . . . 1023 338  (-)6as
1976-77 . e 10'8 22'9 (+) 12°1
L o .- AU 279° 2 24° 3 (-) 2549
L0713 79 . . . . . . 1741 15 4 (=) 168- 7
17 ) 8o (April-Fel) ‘80) . . . 24'90 29' 6 (1) a7
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‘Examination of Representation of Hin.
dustan Lever for Retention of Foreign
Majority Holding

1872. SHRI INDRAJIT GUPTA:
SHRI HANNAN MOLLAH:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 2469 on 6th
March, 1981 about news item regard-
ing ‘Bogus certificate’ and Unstarred
Question No. 6230 on 8rd April, 1981
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végardittg criterin ifopted for asséss-
ing econowrie significante by FEHRA
Advisory Comimittee and state:

(a) the progress made in examina-
tion of Hindustan Lever's representa-
tion to retain foreign majority hold-
ing;

(b) whether deadline of June, 1980,
set by Reserve Bank of India has been
kept in view while re-examining com-
pany’s representation;

(c) whether directions of RBJI al-
ready issued to the company still hold
good, it so, in what respect;

(d) the break-up of the export
figures of Hindustan Lever in 1978,
1979 and 1980 in terms of company’s

own products and third party pro-
ducts;

(e) how much exports of the com-
pany during the aforesajd years
earned foreign currency and how much
were transacted purely in terms of
rupee currency:

(f) whether permission, if any was
given to the company by the RBI
under FERA for trading in third
party products for purposes of ex-
ports; and

(g) if so, when was this permis-
sion given and it not, the consequen-
ces thereof?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
to (c). The representation is still
under consideration. Although a final
order under FERA has been issued to
the company, the legal advice is that
a company is entitled to submit rep-
resentation and that in the interest of
natural justice there is no objection

to the company’s representation being
considered,
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{d) and (;)—. The break-up of the company’s experts ig as under:—

(Rupess in Lakhs)

(i) Exports out of own production .

(i ) Third party exports

Total:

—

1978 1979 1980

57717 181100 3150°00

1891:00 1119° 0L

1757-26 3202 oo  4269° 0O

A further break-up of the aforesaid
figures in terms of foreign currencies
and in rupees is not readily available.

(f) and (g). In may 1979 the Re-
serve Bank of India permitted the
company to continue its exjsting ex-
port-ariented trading activity in three
items, viz. castor oil, rapseed extrac-
tions and cottonseeds extractions in
which it was engaged prior to 1st
January 1974.

The Reserve Bank of India also
permitteq the company to have ar-
rangements with Lever Brothers,
Malaysia for processing vegetable oils
procured in Malaysia into Vanaspati
for eventual export to Middle East
Countries under the brand name
‘Dalda’ against orderg procured by
Hindustan Lever Ltd, This permission
was first granted on the 27th Febru-
ary, 1979 and is presently valid upto
28th February, 1982.

The Reserve Bank of India also
permitted the company in April 1981
to export frozen marine products in
uncanned form.

The company has also been export-
ing certajn other third party products
without the prior permission of the
Reserve Bank of India. The question
of taking action for eontravention of
the regulations is under eongideration.

Two Zones for development of Tourismx
in Kerala

1873. SHRI V. S. VIJYA RAGH-
WAN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government have pre-
pared any scheme for setting up two
zones in Kerala for the speedy deve-
lopment of tourism there; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR A. P.
SHARMA): (a) and (b). It 1s propos-
ed to develop tourism gp travel cir-
cuits concept by identifying travel
circuitg in each State, The following
travel circuits have been identified
in Keraly in consultation with the
State Government:—

(i) Trivandrum . Kovalam-Velli~
Varkala-Quilon Aranmulla-Kotta-
yam - Kumarkom - Thekkady - Mun-
nar-Cochin-Trivandrum,

(iiy Cochin-Trichur-Guruvayur-
Cheruthurthy-Malampuzha - Kotak-
kal-Kozhikode-Sultan’s Battery-
Mannantody-Cannanore-Ezhimalai -
Cochin-Mangalore.

The State Government has been ra-
quested to prepare g blue-print of
toyrism development based on these
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travel circuits which will be taken
up for implementation in a phased
and integrated manner, in the Cen-
tral, State and private sectors subject
to availability of resources and jnterse
priorities,
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News-item captioned “Misuse of Tea
Board subsidy”’

1875. SHRI R. P. DAS: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the news-item pub-
lished in the “‘Statesman” (Calcutta
Edition) of the 8th July, 1981 with
caption “Misuse of Tea Board Subsi-
dy” has been brought to the notice of
Government; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN

THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN): (a) Yes, Sir,

(b) The Tea Board has gone
through the relevant news item and
sent a rejoinder to the editor of the
newspaper. The rejoinder has since
been published in the Statesman (Cal-
cutta Edition) dated the 8th August,
1981. The Tea Board is seized of the
matter and looking into the details for
necessary remedial measures,

Impeort of generating sets for Rourkela
and Bhilai Steel Plants

1876. SHRI LAKSHMAN MAL-
LICK: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government are con-
sidering to import five generating sets
of 60 MW each for the Rourkela and
Bhilai Steel Plants;

(b) whether Government have
floated tenders in this regard; and

(¢) it so, the total estimated cost
of these sets and the names of the
countries who have quoteqd the rates?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (c).
The Government are not themselves
involved in the import of generating
sets for the two steel plants, They
have approved the jnstallation of a
captive thermal power plant of 2x60
MW at the Rourkely Steel Plant, A
similar proposal for the jnstallation of
a 3x60 MW captive power plant for
the Bhilai Steel Plant iz also under
their consideration. Floating of ten-
ders etc. and deciding upon imports is
the responsibility of the Steel Autho-
rity of Indig Ltd. and the manage-
ments of the steel plants under them,
who obtain Government's approval
where necessary under the rules. The
Steel Authority of India have gdvised
that details regarding costs ang whe-
ther the equipment should be import-
ed or procured from indigenous sour-
ces would be known only after the
scrutiny of the tender gocuments has
been completed,

Export of Fresh Vegetableg

1877. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that Gov-
ernment have permitted export of
fresh vegetables on Open General
Licences, if so, the export of fresh
vegetables during the first six months
of 1981 as compared to the first six
months of 1980, in quantity and price;

(b) whether it is 5 fact that the
Price of green/fresh vegetable has
considerably increased in the country,
if so, the reasons thereof;

(c) whethey it is a fact that the
vegetables are exported from Bombay
after purchasing them locally, which
causes iherease in the price of vege-
tables in the local market; and ,

(d) whether it is also a fact that
the Government of Maharashtra and
Andhra Pradesh have developed
schemes for export vegetables direct
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from the farmers through State Agen«
cies, it so, whether such agencies are
still in existence if so, the turaover
of them during the last six mnonths?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) Yes, Sir. Export figures in res-
pect of fresh vegetables other tham
Onions and Potatoes are given below:

-

Petiod Qty. (MT)  Value
(Rs. lakhs)
Jan-June *8:1 5240 219 51
Jan-June 80 . 1627 86- 48
(b) No, Sir.

(¢) No record is kept of the places
from where vegetables are procured
for export.

(d) Yes Sir, The exports made by
these State Agencies during January.-—
June 1981 are reported to be as under:

Qty. (MT)  Value

(Rs. lakhs)
Maharashtra
Agro Industrics
Development
Corporation 291 1476
Andhra P;adesh
State Trading
Corporation . 1718 86- 82
Import of Steel
1878. SHRI DAULATSINHJI

JADEJA: Will the Minister of STEEL
AND MINES be pleased to stale
the quantity of steel imported during
the last three years, year-wise, and
the* quality of steel imported?

THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJ’EE); Data on
total imports of steel are compiled by
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Directorate General Commereial In-
telligence and Statistics (PGCILB),
Calcutta ang these are aveilable only
up to the completed year 16%8-70.
Therefor, data on the total import of
steel during 1978-79 gnd data on im-
port of steel by SAIL during 1979-80
and 1988-81 gre given below:—

Quantity Value
Year
in tonnes in Rs. crores
1978-79 10,50,374 354° 01
1979-80 13,85:442 448 95
1980-81 10,04,906 358- 22

The imports includeq mostly plates,
sheets and coils; billets, structurals
and bars and rods, in carbon, high
carbon and alloy steel grades,

Vayudoot suffered losg
1879. SHRI UTTAM RATHOD:
SHRI XAVIER ARAKAL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) is it a fact that “Vayudooi” has
suffered a loss of Rs. 29 lakhs since
its inception;

(b) is it a fact that suitable air-
craft were not put into operation on
itg routes;

(¢) it is also a fact that Committee
which examineq the Third Airline
proposal had suggesteg other suitable
aircraft for use in “Vayudoot” lines;

(d) if so, what were the reasons to
induct out-dated Indian Airlines air-
eraft on these routes;

(e) have Government decided after
thejr experience during the last four
monthg to change the present sireraft
of Vayudoot to other suitable aireralt;
and
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€f) which aircrafts are considered”
by Government as suitable from the

operational peint of view on these
routes?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA); (a) The loss for the first
four months of Vayudoot’s operations
is estimated at approximately Rs. 30
lakhs,

(b) Pending selection of 5 suitable
small aircraft, the operations of Vayu-
doot services were started with air-
craft taken on wet-lease from Indian
Airlines.

(c) The report of the Committee is
under consideration.

(d) As at (b) above.

(e) ang (f). Necessary decision nn
the aircraft to be used by Vayudoot
will be taken in the light of the re-
commendation of the Committee,
whose report is under consideration
of Government.

Radar System for Leh Airport

1880. SHRI SUNIL MAITRA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) is it 3 fact that the Leh airport
does not have a radar system; and

(b) if so, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION: (SHRI A. P.
SHARMA): (a) Leh airport is not
equipped with a radar system.

(b) All flying to Leh airfield is
undertakep |during day light hours
and in fair weathar. Present operar
tional requirements do pot justify the
installation pf a radar system.
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Summary Asseasmeni Scheme

1881. SHRI RAM VILAS PASWAN:

SHRI RAJESH KUMAR
SINGH;

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that In-
come-tax summary assessment scheme
introduceq in 1971 has not achieved
its objective and that the arrears of
assessment cases have been mount-
ing;

(b) if so, what has been the per-
centage of disposal under the scheme
since 1977-78 till date (year-wise) as
against the rise in the assessment
cases during this period;
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(c) the reasons identified by Gov-
ernment for the failure of the scheme;
and

(d) the gteps contemplateg by Gov-
ernment to minimise the rise in the
assessment cases and to clear the
backlog expeditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) to (¢).
No, Sir; The pendency of summary
assessment cases has increased due to
more cases being available for dispo-
sal of summary assessments from
numbers have gone up significantly
in 1980-81.

The figures of pendency and dispo-
sal of summary assessments from
1977-78 to 1980-81 are as follows:

X . Total Disposal Percentage
Financial Year workload during Balance of3to2
of we:h the year
uﬂdCf {
summary
assessment
scheme
1 2 3 4 5
1977-78 3650334 2987927 662407 82
19%8-79 9428197 2412165 1016031 70
1979-80 3843961 2571997 1271964 67
1980-81 4747000 } ggo00 1648000 65

(d) Some of the steps taken by the
Government to improve the position
In this regard are as under:—

(i) Deletion of sub-clause (ii) and
(iii) of Section 143(1)(b) of the In-
come tax Act, 1961, by Finance (No.
2) Act, 1980 which has taken away
the power of the ITO to make ad.
justmentg to the returned income,

(ii) Authorising Inspectors of In-

come.tax to make summary assess-
ment in cases upto Rs. 25,000/-
1618 LS—5

(iii) Raising of the exemption limit
of Income-tax to Rs. 15,000/- by the
Finance Act, 1981.

(iv) Increasing the monetary limit
upto Rs, 1 lakh for summary assess-
ment scheme in non-company cases.

(v) Setting up of Economic Admi-
nistrative Reforms Commission to con-
sider ways and means to simplify
the tax laws; and

(vi) Efforts are being made to aug-
ment the strength of staff and officers
at various levels,
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Bhilai Steel Plant

1882. SHRI PRATAP BHANU
SHARMA.: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Bhilai Steel Plant is
working on full capacity;

(b) if so, the details of production
of different sestions of steel produced
in the plant during January 81 to
July 81; and

(c) average percentage of utilisation
of production capacity during these
months?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (¢).
The Table below gives the details of
production of different categories of
saleable steel in  Bhilaj Steel Plant
during January to July 81 when its
capacity utilisation was 93 per cent.—

AUGUST 28, 1081

(o000 tonnes)
Category
Semis . . . . . 207
Rails & Heavy Structurals . 382
‘Merchant Mill Products . . 248
Wire Rods . . . . 221
ToraL T —;;5-8_

Under-utitisation of [Calcutta and
Madra International Airports

1883. SHRI KRISHNA CHANDRA
HALDAR: Will the Minister of TOU-
RISM AND CIVIL, AVIATION bhe
pleased to state;

(a) whether Government are aware
that the policy of keeping the Calcutta
and Madras international airports un-
derutilised has created a serious im-
ba;azice in the distribution of flights:
an
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(b) if &0, steps take by Govern.
ment to remove the imbalance in the
distribution of flights, in details?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A, P.
SHARMA): (a) It js the policy of
the Government to encourage foreign
carriers to operate scheduled services
through Calcutta and Madras Airports
as per the entitlement available to
them under the various bilateral air
services agreements. Calcutta and
Madras Airport are in a position to
receive a larger number of services
than is the case now.

The final choice of airports to be
touched by foreign airlines rests with
them.

(b) The Airports at Calcutta and
Madras are fully equipped with
versatile and sophisticated equipment
to handle any type of aircraft includ-
ing wide bodied aircraft,

While negotiating bilateral air ser-
vices agreements, foreign airlines are
offered Calcutta and Madras as points
of call in India.

Decline in prices of spices

1884¢. SHRI M, M. LAWRENCE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether this decline in prices
of spices such as cardamom, pepper,
turmeric etc. has come to the notice
of Government; and

(b) what were the prices of each

produce in the years 1978, 1979, 1980
and 19817

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) and (b). A statement showing
the monthly average of index num-~
bers of wholesale prices of selected
spcies -is attachd,
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“Fftect on work in Reserve Bank Offi-
ces as a result of employees agitation

1885. SHRI SATYENDRA NARAIN
SINHA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the work in Reserve
Bank Offices in Bombay and other
places has been affected by employees
agitations during May and June, 1981;

(b) if so, the impact thereof; and

(¢) what steps have been taken to
end these agitations?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT): (a) and (b).
The Class IV Employees of Reserve
Bank of India, resorted to agitation
in the form of go slow, refusal to
work overtime, non-cooperation with
Management etc., on All India basis,
from 1st June, 1981 to 13th July 1981.
During this period they also reso:rted
10 illegal strikes on 15th, 25th and 26th
June, 1981.

During the agitation it was not
possible for the bank to conduct nor-
mal business at all centres and con-
sequently the receipt of Government
amount, public business, daily balanc-
ing of books etc. were affected to
varying extent in  different centres.
The dislocation was maximum in the
Calcutta Office.

(¢) The Reserve Bank of India
took the following steps to deal with
the agitation:

(i) wage cuts for unduly late at-
tendance, prolonged unauthorised
absence during office hours and re-
fusal to carry out the directions of
the supervising officials.

(ii) Deployment of home guards,
outside labours in some offices to
attend i{o essential items of work.

(iii) Filing of complaints with
police for criminal trespass, intimi-
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dation/gherao of officials and obs-
tructions of work.

(iv) Institution of contempt of
court proceedings against such of
the employees who violated the in-
junction orders of the courts in
different offices.

(v) Dismisal of employees charg-
ed with various acts of mis-conduct,

(vi) De-recognition of All India
Reserve Bank Workers’ Federation
and its affiliated units at some cen-
tres.

As a result of the various steps
taken by the Bank, the agitation was
unconditionally withdrawn from 13th
July, 1981,

ITDC to develop tourism at various
places in Bihar

1886. SHRI KRISHNA PRATAP
SINGH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state;

(a) whether it is a fact that India
Tourism Development Corporation
has drawn up an ambitious program-
me to develop the tourism Infrastruc-
ture at various places in Bihar; and

(b) if so, the details thereof and
when the work is likely to start?

THE MINISTER OF TOURISM AND
CIVIL AVIATION T{SHR] A.P. SHAR-
MA: (a) and (b). A lumpsum provision
of Rs. 50 lakhs and Rs. 100 lakhs has
been provided in the Sixth Five Year
Plan (1980—85) of the ITDC for ex-
pansion of some of the existing tra-
veller's lodges and construction of
joint venture projects at selected
centres respectively. The scheme for
expansion of the traveller's lodge at
Bodhgaya is under formulation and
will be executed subject to satisfacto-
ry feasibility report and availability
of funds, There is also a proposal by
ITDC to construct a joint venture
hotel project at Ranchi. This schew
me is under formulation.
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Public sector Projects being imple-
mented with Foreign Loan

1887. DR, KRUPASINDHU BHOL:
Will the Minister of FINANCE be

pleased to state:

(a) the names of the Public Sector
Projects which are being implement-
ed out of foreign loans/aid in India;

(b) whether any time limit has been
fixed for completion of such projects;
and

(¢) if so, what steps Government pro-
pose to take to ensure speedy imple-
mentation of such projects to avoid
escalation in project costs?

THE MINISTER OF STATE IN THE
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names of various projects being imple=
mented by Public Sector enterprises
are detailed in Statement.

(b) The time limit for completion of
the projects is always indicated in the
Feasibility/Projects Reports before
they are sanctioned for implementation,

(c) The progress of implementation
of projects is regularly reported by the
executive agencies through Manage-
ment Information System to the cons
cerned administrative Ministries who
hold quarterly Performance Review
Meetings to ensure timely completion
of these projects. At time of these re=
views, bottlenecks, if any, are analysed

MINISTRY OF FINANCE (SHRI and located and solutions found ¢to
SAWAISINGH SISODIAY: (a) The avoid delays and escalations in costs,
Statement
1%_1. Name of the Project Name of the Company implementing it
0.

T T e —

1 XKudremukh Iron Ore Project .

2 Expansion of Bokaro Steel Plant
4 Million Ton Stage

!
g Expansion of Bhilai Steel Plant
4 Million Ton Stage

4 Visakhapatnam Steel Plant
5 Secondary Processing Facilities at Cochin
Refinery.

6 Mathura Oil Refinery.

# Exploration of Oil and Gas both Off-Shore

10

It

12

and On-Shore including Training of Per-
sonnel, Collection nd Processing of Data
etc.

Fertilizer Industry Project financed by Inter-
national Development Agency.

yth and 8th Telecommunication Praject

National Seed Project . . .
National Dairy Project
Ramagundam Super Thermal Project, .

Kudremukh Iron & Ore Co. Ltd.
Steel Authority of India Ltd.

Cochin Refineries Ltd.

Indian Oil Corporation.
Oil & Natural Gas Commission.

National Fertilizer Ltd.,, Hindustan Fer-
tilizer Ltd., Rashtriya Chemicals &
ll?“dtgiz“NLtd.l’: Fertilizer Corporation of
ndi eli Lignite Corporation,
}-_Iind\’xstaneygeeel Ltd., Madras Fertic
izers.

Indian Telephone Industries, Hindustan
Teleprinters Ltd., Hindustan Cables Ltd,

National Seed Corporation.
Indian Dairy Corporation.
National Thermal Power Corporation.
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sl Name of the Project Name of the Company
No. implementing it

13 Farrakha Super Thermal Project 7

14 Singraulli Super Thermal Project

15 Korba Super Thermal Project

16 Rural Electrification Programme

17 Thal Vaishet Fertilizer Project

18 Foot & Mouth Disease vaccine Project
19 Dhemonain Longwall Face

20 Patherkhera Longwall Face

21 Electric Shovels and Draglines

22 Kerala Newspring Project

23 Seamless Steel Tube Project . .
24 Large size Turbo-Generator Project .

25 Aluminium Project

National Thermal Power Corporatiun

Rural Electrification Corporation

Rashtriya Chemicals & Fertilizers

.+ Indian Dairy Corporation

Coal India Ltd.
Coal India Ltd.
Coal India Ltd.
Hindustan Paper Corporation
Bharat Heavy Electricals Ltd.
Bharat Heavy Electricals Ltd.

National Aluminium Co. Ltd.
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Grants to Assoclation of Voluntary
Agencies for Rural Development by All
India Handicrafts

1889. SHRI K. K. TEWARY: Wil
the Minister of COMMERCE be pleased
to state:

(a) whether All India Handicrafts
Board has given any grants to AVARD
(Association of Voluntary Agencies for
Rural Development) during the last
three years;

(b) if so, how much money has been
granted during the last three years;

(¢) for what purpose these grants
have been given and on what condi-
tions:

(d) whether any violation of these
conditions'rules has come to the
notice of Government; and

(e) if so, how and what action has
been taken by Government against
such violations?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a)
"Yes, Sir;

(b)
Year Amount
Granted
Rs,
1978 19 8,60,000
1979-80 12,294,000
198081 . . . Nil

n .o — - et ——— T — - v
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(¢) (i) Survey and setting up of
Blocks/are as of Maharashtra, West
in different parts of the country.

(ii) Intensive credit campaign in 6
Blocks/are as of Maharashtra, West
Bengal, Uttar Pradesh, Manipur, Kerala
and Haryana.

A copy of the terms and conditions
is laid on the Table of the House.

[Placed in Library. See No. LT-2712/
81].

(d) Yes, Sir.

(e) AVARD has been requesied to
refund an amount of Rs. 1,80,000/-

Smuggling of Gold

1890. SHRIMATI KISHORE SINHA.
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that smug-
gling of gold in the form of biscuits
is again back in the Kolaba District
now Raigarh from ‘Wadhkal Naka’
Centre;

(b) if so, what are the details
thereof;

(cy what steps have been taken to
stop smuggling; ang

(d) whether any instructions have
been sent to the State Government of
Maharashtra in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) No,
Sir.

(b) Does not arise,

(¢) In order to prevent smuggling
through the vulnerable areas on the
West Coast, the Preventive and In-
telligence machinery of the Customs
Department has been strengthened.
The Customs authorities in the region
have intensified sea, shore and road
patrolling to prevent eny attempts at
smuggling.

(d) No, Bir»
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Vijsyanagar Steel Plant

1891. SHRI T. R. SHAMANNA:
SHRI S. M. KRISHNA:

SHRI RAJESH KUMAR
SINGH:

SHRI JANARDHANA
POOJARY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether setting up of Vijaya-
nagar Steel Project 3¢ Hospet in Kar-
nataka has been recently approved by
SAIL;

(b) whether Government have givep
clearance in regard to investment and
collaboration arrangements; ang

(c) the amount already spent on the
initia] work ang the revised estimateg
cost?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) No, Sir. The proposal from
Steel Authority of India Limited in
this regard has been received only re-
cently and is to be examined in all
its aspects.

(c) An expenditure of about
Rs. 4.75 crores has been incurreq on
the project til] 31st, July, 1981.

The cost of the plant as indicated in
ihe proposal is Rs. 2962.9 crores. This
s, however, only indicative of the
order of magnitude and will require
firming up at the appropriate time.

Rise in wholesale Price Index over the
Past Twelve Months

1892. PROF. MADHU DANDA.
VATE: Will the Minister of
FINANCE be peased to state:

(a) whether it is true that accord-
ing to the statistics released by the
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Reserve Bank of India the average
rise in the wholesale price index over
the past twelve months hag been 24 per
cent; and ’

(b) if so, what steps are being
taken to check the growing inflation?

THE MINISTER OF FINANCE
(SHR] R. VENKATARAMAN): @)
and (b). It is not clear to which
Reserve Bank Statistics the question
refers, The average wholesgle price
index (1970-71 100) for the 12
months ended July 1981 for which the
latest monthly jndex is available),
shows an increase of 15.6 per cent
over the average index for the 12
months ended July 1980. However,
the annual rate of inflation measured
by the Index as on August 15, 1981 as
compareq to the level twelve months
ago wag only 10.4 per cent.

The Government attacheg high prio.
rity to checking the rate of inflation.
A series of steps have been taken such
as (i) increasing domestic production
and jmproving functioning of the
infrastructure; (ji) augmenting do-
mestic supply through imports of com-
modities in short supply; (iii) stren-
gthening of public gistribution system
as an integral part of price stabiliza-
tion policy; (iv) curbing of black
money: (v) mopping up excess liquidity
in the system; and (vi) providing incen-
tive to savings.

CHITTA MAHATA:
FINANCE

1893. SHRI
Wil] the Minister of
be pleased to state;

(a) whether it is a fact that States
are not being provided adequate re-
sourceg from the Centre; ang

(b) if so, what are the details in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SWAISINGH SISODIA): (a) and
(b). The non-Plan requirements of
a]] the State Governments are looked
into once in five years by the Finance
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Commissiong ang transfers of resour-
ceg from the Centre are recommended
for a five-year period py them, which
are accepted by the govemment of
India normally ag an award. The
size of the States’ Five Year Plans and
the financial resources needed to fund
such Plans are assesseg by the Plan-
ning Commission once in five years.
On the basis of these assessments,
Central assistance is provideg to
States for their Plans after taking
intp account the resources available
with the States. Though the assis~
tance for the Plahs of the special
category States is not based on any
formula, care is taken to see that the
approved Plans of all such States are
fully funded. It wij} thus be seen
that both the non-Plan and Plan
requirements are provided for ade-
quately by regular transfer of funds
from the Centre. It is, therefore, not
correct to say that States are not
being provided adequate resources.

Export Performance

1894, SHRI K. A. RAJAN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that the ex-
port performance during the first
quarter of the current financiaj year
has been encouraging ag compareq to
last year;

(b) if so, the details; and

(c) What are the items the export of
which has showed higher gowth
rate?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) and (b). The provisional figure
of India's overall exports for the first
quarter of the current financial year
ie. April-June 1981 amounteq to
Rs. 1652.04 croreg as against the provi-
sional figure of Rs. 1172.58 crores in
the corresponding quarter of the pre-
vious year. Tt may be stated that these
quarterly figures are not stricty com-
pareble wth each other as the last
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Year'’s figure of April-June 1980 did
not include exports from certain ports
viz, Calcutta, Dum-Dum etc. on ac-
count of disruption in the supply of
trade returns from them due to shor-
tage of power. Nevertheless, the
trend of exports during April-June
1981, appears to be encouraging.

(c) Based on the provisional data
available from Export Promotion
Councils/Boards etc.,, the items which
have shown significant increase jn
their exports during the first quarter
of 1981-82 include tea, tobacco, cashewr
kernels, rice, processeq food, iron ore,
mica, cotton handloom goods, wop] and
woollen manufactures, plastic and
linoleum, handicrafts including gems
ang jewellery and engineering goods.

Common Chairman of YA and AX

1895. SHRI KUSUMA KRISHNA
MURTHY:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Wil] the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether there is a proposal to
appoint a common chairman for both
the Airlines—Air India and Indien
Airlines; and

(b) if 50, when such a decision will
be implemented?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI A. P.
SHARMA): (a) No, Sir.

(b) Doeg not arise.

Setting up of Regional Raral Bank
at Sagwara

1896, SHRI BHEEKHABHAI: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have re-
ceived suggestiong to set up a Reglo~
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nal Rural Bank at Sagwara of Bans-
wara District of Rajasthan as Sag-
warg fulfilleg the criteria for such
a bank;

(by if so, what action has been
taken;

(c) if a decision to set up the bank
has been taken by what time it would
be established; and

(d) if the decision is in the nega-
tive, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBAI BAROT): (a) tp (d).
A suggestion was received from the
Hon'ble Member to establish a regio-
na) rural bank to serve the districts
of Dungarpur and Banswara with its
headquarters at Sagwara town. This
suggestion is being considered by the
Reserve Bank of India in consultation
with the State Government. No final
decision has yet been taken,

Proposal to revamp export Ruies

1897. SHRI M. RAMGOPAL
REDDY: Will the Minisier of COM-~
MERCE be pleased to state:

(a) whether Government are con-
sidering to revamp export rules;: and

(b)Y if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) and (b). Export policy and rules
are revised or improved from. time
to time on the basis of suggestions
received from the concerned Minis-
tries/Departments, Export Promotion
Councils, Chambers of Commerce and
the trade. However, at present there
is no specific proposal under consi-
deration of Government to revamp
export rules.
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Indigenoug Equipment and Machinery
for Overseas Ventures

1898. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have de-
cided to make it obligatory on pro-
ject exporters to use indigenous
equipments and machinery for their
overseas ventures;

(b) if so, the details of the deci-
sion taken; ang

(c) which of the project exporters
have undertaken to set up such ven-
tureg under the terms of the recent
decision indicating the details of their
ventures?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) No, Sir.

(b) and (c). Do not arise.

TAT T JEHRT & 9 Py
oifufers a7 w1 areey B
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Robbery at United Bank of India
Greater Kailash, Delhj

1900. SHRI ATAL BIHARI
VAJPAYEE;

SHRI SURAJ BHAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether no armed guard was
Present at the time of injury to the
Manager and Cashier during the
robbery at the United Bank of India,
Greater Kailash (Delhi) branch on
June 2 last andg also in other rob-
beries in the State Bank of India’s
prancheg in Ghaziabad and Lucknow
a few days thereafter;

(b) whether some banks have dis-
pensed with the services of armed
guardg by protecting their valuables
by way of insurance thus exposing
the life of the employeeg and custo-
mers to greater danger;

(c) names of such banks in the
country specially in Delhi and Gov-
ernmentg reaction to this practice;

(d) is it also a fact that even where
there are armed guards, their old
cartridges are not replaced jn time
and strict periodical checks are not
made as regards their guns and
fitness of the guards; and

(e) steps being taken or proposed
to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA]I BAROT): (a) Reports
received from the bankg indicate that
there were ng armed guards posted
either at the Greater Kailash, New
Delhi Branch of the United Bank of
India or at Ghaziabad Branch of the
State Bank of India when the da-
coity/robbery took place. State Bank
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of India hag not reported recently
any dacoity/robbery at jtg Lucknow
branch.

(b) and (c). Generally banks ar-
range for armed guards to be posted
only at the more sensitive and vul-
nerable brancheg where large cash is
handled. It is not possible to post
armed guards at al] the branches of
the banks.

(d) anq (e). Bankg have instruc-
tiong for periodical checking and re-
view of security arrangements and
for replacement of old cartridges for
the arms of the guards. Government
have also recently issued suitable
instructions to all the public sector
banks tg review and strengthen their
security arrangements where neces-
sary.
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Working o Stock Exchanges in the
Country

1902. SHRIMATI SANYOGITA
RANE: Will the Ministey of FIN-
ANCE be pleased to state:

(a) whether it is a fact that the
stock exchanges in the country are
not working properly and efficiently;
and

(b) if so, what steps Government
propose to take to make the stock
exchanges work efficiently and be
able to attract money from the mas-
ses; to promote industry and raise
capita] for economic growth?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
No, Sir, Despite some constraints and
temporary closures of somg Exchan-
ges in recent months, Stock Ex-~
" changes are on the whole working
quite properly and satisfactorily.
There has been some dislocation re-
cently in the working of the stock
Exchanges at Bombay. Madrag and
Bangalore, leading to closure of the
market. At the remaining six Stock
Exchanges at Calcutta, Delhi, Ahme-
dabad, Hiyderabad, Indore and Cochin,
there has been ng closure of the
market.

The closure of the market at Bom-
bay. Madras and Bangalore has been
mainly due to a sudden spurt in the
volume of business following increas-
ed investor interest in  industrial
securities. At Bombay, the problem
became more complicated on account
of agitation by the staff of the mem-
bers of the Stock Exchanges and the
market was closed some times bet-
ween April and July ’81. However,
the dispute has gince been gettled and
the market js functioning normally,

(b) Necessary corrective measures
have already been taken by the Stock
Exchanges themselves to cope up
with the increaseg volume of trading
at Bombay, Madrags and Bangalore.
While normalcy has already been
restored at Bombay, trading at
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Madras and Bangalore Stock Ex-
changes ig expected to be normal in
the near future. Necessary action
to settle the accumulated transactions
at these Exchanges have already
been initiated,

Even with the constraints arising
out of a sudden spurt in the quantum
of businesg following increased in-
vestor interest in industrial securi-
ties, Stock Exchanges have been able
to raise more capital from the market.
During the financial year 1980-81,
the tota] amount of capital raised by
192 companies by way of equity and!
preference shares and debentures had
amounfed to Rs. 112.58 crores as
against Rs, 70.22 croreg raised by 127
companies in the previous year. Dur-
ing the period, April to July 1981,
the capita) raisedq was Rs. 156.37
crores by 90 companies as against
Rs. 15.12 crores raised by 56 compa-
nies in the corresponding period last
year.

Stock Exchanges are regulated by
the Stock Exchange Division of the
Ministry of Finance under the provi-
siong of the Securities Contracts
(Regulation) Act, 1956, Representa-
tives of this Ministry and the con-
cerned Regional Directors of the De-
partment of Company Affairg are
nominateg by the Central Govern-
ment on the Governing Boards of the
Stock Exchanges. Besides at the
major Stock Exchanges, persons of
local eminence are alsg nominated as
Public Representatives.

The Stock Exchanges themselves
look after their day-to-day adminis-
tration., The Executive Directors at
the major Stock Exchanges who are
mainly responsible for the adminis-
tration of the Exchanges are appoin-
ted only with the prior anproval of
the Government.

The Stock Exchange Division of
this Ministry. in consultation with the
Stock Exchanges, is constantly en-
gaged in improving the working of
Stock Exchanges in order to attract
larger flow of funds into industrial’
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securities, besides ensuring orderly
and systematic trading ang protecting
the interest of investors. This is a
continuous process and suitable steps
in this behalf are being taken from
time to time depending upon the
developments and circumstances

Implementation of Recommendations
of Banking Law Committee

1803, SHRI K. RAMAMURTHY:*
Will the Minijster of FINANCE be
pleased to state;

(a) the number of recommenda-
tiong of the Banking Law Committee
that have been accepted and imple-
mented by Government sg far; and

(b) the reasong for not implement-
ing so far the recommendations of
Banking Law Committee regarding
Cheques and Hundis?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). The Banking Laws Committee

have Ssubmitteg the following five
reports: —

(i) Report on the Negotiable
Instruments Law (containing 183
recommendations).

(ii) Report on Personal Property
Security Law (containing 153 re-
commendations).

(iiiy Report on Rea] Property
Security Law (containing 219 re-
commendations),

(ivy Report on Documents of
Title to Goods (containing 142 re-
commendations).

(v) Report on Indigenoug Nego-
tiable Instrumentg (Hundis) re-
commending inter-alia, g draft
Hundi cede.

These recommendations are being
examined in consultation with the
“Reserve Bank,
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Grant of Loans for Production of
Films

1804. SHRI SATISH AGARWAL:
Will the Minister of FINANCE be
pleaseq to state:

(a) what are the guidelines issued
by the Reserve Bank of India for
grant of loang for the production of
films, and how do they differ from
conditions laid down for granting
loans to other industries; and

(b) has the loan-granting bank
authority to refuse loan on the
ground that the film had a political
theme?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). The Reserve Bank of India has
not issued any specific guidelines to
commercial bankg for grant of loans
for production of films. However,
in view of competing demands from
other sectors, existence of National
Film Development Corporation and
high risk involved in such ventures,
banks accord low priority to financ-
ing film making.

News item captioned “Group Insurance
for Civil Staf”

1905. DR. A. U. AZMI: Will the Min-
ister of FINANCE be pleased to state:

(a) whether Government’s attention
has been drawn to the news-item cap-
tioned “Group Insurance for Civil
Staff” appearing in the ‘Indian Express’
of 28th July, 1981;

(b) what steps have been taken to
improve the group insurance scheme
for the Central Government employees;
and

(c) salient features of all the existing
schemes on the subject in juxtaposi-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Yes,
Sir. The news-item relates to the em-
ployees of the Delhi Municipal Cor-
poration,
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(by In replacement of the existing
insurance scheme which came into
effect from 1.7.1977, Government have
decided to introduce a new Scheme
¥nown as the Central Government Em-
ployees Group Insurance Scheme, 1980,
for the Central Government employees.
It will provide substantially larger be-

Statement
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nefits at a low cost and on a wholly
contributory and self-financing basis.
It will come into force on 1-1-1982.

(c) A statement showing salient fea-
tures of the existing scheme and the
tures of the existing Scheme and the
House,

Existing Insurance Scheme

1. Application. Compulsory.

2. Rate of Contribu- Rs. 0 50 paise per month
tion. upto 28 years of age

and Rs. 5 oo
month thereafter.

3. Benefits in ¢.e

Rs 5,000/~
of death in servace.

New Group Insurance Sc.& me

et o 4 S8 @ St St it et e et e e ot =g

Optional for the employees in service on
1-11-1980 and compuliory  for those
entering service thereafter.

Rs. 10, Rs. 20, Rs. g0 and Rs. 80  per
month for Gioup D, Group C, Group B
and Group A employees respectively after
enrolment as members on 1st January. 1982,
and on 1st January of following years.

(i) Rs. 10,000, Rs 20,000, Rs. 40,000
and Rs. 80,000 to the families/nominees
of Group D, Gioup C, Group B and
Group A employees respectively; and

(ii) amount of contribution credited to the
Savings Fund together with interest
thereon. (Based on current rate of in-
terest, it is estimated that on completion
of 35 years of service the amount pay-
able from the Savings Fund would be
about Rs. 23,460 for a Group D
employee, Rs. 46,920 for a Group C
employee, Rs. 93,840 for a  Group B
employee, and Rs. 1,87,680 for a
Group A employec.)

4. Bencfits on cessation Varies with the age Asin 3 (i) above.

of employment and number of years
before superannua-  for which contribution
tion. is paid.

'5. Benefits on superan- Varies with the number As in 3(ii) above.

nuation.

of years for which
contribution is paid
and would be upto a

maximum of Rs. 5,000/-.

6. Benefits on first year As at 3, 4 and 5 above.

of appointment.

Insurance cover of Rs 10,000, Rs. 20,000,
Rs. 40,000 and Rs. 80,000 for  Group D,
Group C, Group B and Group A employees
respectively from the date of joimng
service to the date of becoming members
of the Scheme on payment of a premium
of Rs. 3/— per month for every Rs. 10,000
of insurance cover.

@ —
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Existing Insurance Scheme New Group Insurance Scheme

7. Benefits on regular No change.

promotion.

In the event of regular promotion of an
employee from one Group to another,
his subscription shall be raised, from the
next anniversary of the Scheme,
to the level appropriate to-
the Group to which he is pro
Until the date of the next anniversary of
the scheme he shall continue to be covered
for insurance for the same amount for
which he was eligible before such pro--
motion,

8. Financing of subs- Not allowed. It will not ordinarily be permissible to
cription from Gen- finance the Scheme from the Generalf
eralf Contributory Contributory  Provident Fund. How-
Provident Fund. ever, if at any stage the position of an

9. Exemption from in-

The subscription forms

individual member does not permit him
to subscribe to the Scheme and to the
General/Contributory Provident Fund at
the same time, he mav be permitted to
make, as a separate transaction, a non-
refundable withdrawal from the General/
Contributory Provident Fund of an amount
equal to a years subscripticn paid for the
Scheine.

The subscription will form part of deductions

come-tax. part of deductions all- allowable in respect of lfe insurance
owable in respect of life premia, contributions to provident fund
insurance premia, in etc. in computing the total income of the
computing the total  subscriber for the purpose of income-tax
income of the subscri- except Lo the eatent of the amount finally
ber for the purposc of  withdrawn from the General/Contributory
income-tax. Provident Fund on account of such
subscription,
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Increase in production cf steel in
Public Sector

oo wf=g

9T

1907. SHRI NAWAL KISHORE
SHARMA. Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that there
had considerable increase in the pro-
duction of stee] in the public sector;
and

{b) if so. whether possibilities of ex-
porting steel are alsg being explored?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes, Sir.
The overall production of saleable
stee] in the integrated steel plants in
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the public sector during the first four
months of the current financial year,
1981-82, ie, during April—July, 1981,
has shown an increase of 3.98 lakh
tonnes (30.7 per cent) as compared to
the corresponding period of the pre-
vious year, i.e., April—July, 1980

(b) The position regarding availabi~
lity of exportable surplus in the con-
text of domestic demand and pro-
duction is kept under constant review.
In view of the past shortages it is
rather top early to take a view in re-
garg to export of steel.

Natijonalisation of Import and Export
Business of Diamoads

1908 SHRI BHEERAVADAN K.
GADHAVI: Will the Minister of COM
MERCE be pleased to state:

(a) whether Government are aware
that in 1mport of rough diamonds and
export of cut and polished diamonds -
there exists a racket a1 1 tlack-money
operation; and

(by whether Governmeni propose to
nationalise import and export business
of diamonds or to regulate i1t through
State Trading Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
:'a) Government have no such informa-
ion.

(b) There is no proposal to canalise
impori and export of diamonds through
a public sector agency. Steps are,
however taken to expand the role of
public sector agencies in this trade.

Completion of Calicut Airport

1909, SHRI A. A. RAHIM: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) by what time the Calicut Airport
is expected to be completed; and

(b)Y considering the traffic intensity,
will this be a regular airport with all
facilities for passengers?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P. SHAR-
MA): (a) The project regarding cons-
truction of Calicut airport is likely to
be campleted in 4 5 years from the date
of commmencement after the project is
sanctiond,

{b) Yes. Sir.

Purchase of Mesta by Jute Corpora-
tion of India

1910. SHRI P. RAJAGOPAL NAIDU:
Wwill the Minister of COMMERCE be

pleased to state:

{a) whether Jule Corporation of
India is purchasing mesla in Andhra

Pradesh State, and

(b) if so. 1the quanlily purchased last
year?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEEpD ALAM KHAN)"
{a) Yes, Sir.

(b) 31 2 thousand bales of mesta were
purchased by JCI ang Cooperatives in
Andnra Pradesh (uring the last year
(1980-81 season),

Cochin as 3 Free Trade Zone

1911 PROF. P. J. KURIEN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have receiv-
eq any representation to declare Cochin
as a free trade zone; and

(b) if so, Government's reaclion and
the action taken so far?

THE MINISTER OF STATE 1IN
THE WMINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) and (b). Yes, Sir. A proposal had
been recviveg from the Government of
Kerala to geclare Cochin as a free trade
Z0ne, But in view of the decision taken
by the Government of India in May,
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1976 not to set up any more free trade
zones in the country, such requests in-
rluding that of Cochin for setting up
frec trade zoneg in the country have
not Fem ngreed to.

However the Government of India
have recently announced a 100 per cent
export orienteq scheme. Such units
can be located anywhere in India and
will be eligible for duty free imports
of capital goods, raw material
ang «cmponent as in the case of units
Jocated in the free tracde zones.

Assets of peorle working in Publie
Dealing Departmeuts

1912, SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of FIN-
ANCE be pleased to state:

(a) 1s 1t a fact that majority of the
people working in the public dealing
departmentg like the Civil Supplies, In-
come-Tax, Sales Tax Customs. Central
Excise, Police, D D.A | Excise and Taxa-
tion, State Transport Authority, House
Tax. Licensing. C.P.W.D. eic have
smassed great wealth and own assets
disproportionate to their known sour-
ces of income and are top landlords in
Delhi’s prestigious and posh colonies
fully equipped with modern luxurious
facilities; ang

(h) if so, whether a survey is pro-
posed to be conducted to book such
people and get their houses and assets
evaluated together with screering their
income-tax returns and bank accounts?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and (b).
There is no information that a majority
of the people working in the public
dealing departments have amassed
great wealth and own assets dispropor-
tionate to their known sources of in-
come and are top landlords of Delhi's
prestigious and posh colonies The In
come-tax Depariment has, howevel,
been asked to make survey of all hou-
ses in posh colonies, with a view to
unearthing unreported income/wealth.
This survey will also cover the houses
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belonging fo people ‘Working in public
dealing departments,

Loan from International Market

1913. SHRI MOHD. ASRAR AHMAD:
Will the Minister of FINANCE be
pleaseg to state:

{a) whether Government of India has
obtaineq open market international
monetary loan  during the first six
months of 1981 and if so, the amount so
taken and the reasons therefor; and

(b) what kind of loans are outstand-
ing against the Government as on
1-4-1981 and since when with particular
thereof?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a) No,
Sir. Government of India has not ob-
fained open market international mo-
netary loan but only accorded permis-
sion to Public and Private Undertak-
ings to obtain loans from international
money market.

(b) A statement showing particulars
of oufsfanding debt country-wise in
respect of loans on Government ac-
count ag on 1-4-1981 is enclosed, Loans
become outstanding from the date of
drawal of each loan.

Statement

Country-wise outstanding debt in respect of
Loans on Govermment Accounts as on 1-4-1981.

———

Country|Institulions Rs.
crores

— . — . —— — — ————— — — . —rn o e S i ol

A. Loans an Goot. Accounts

(Bilateral)

Austria . . . . 25-11
Belgium . . . . 67-00
Canada. . . . . 392.45
Denmark . . . 24-36
FRG . . . . . 1327:33
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Copntr y]Institution Ra
crores
France . . . . . 343.88.
Tialy . . . . . 16-63
Japan . . - . . 982-72
Netherlands . . 452-1C¢¢
Switzerland . . . . 19-30
UK. . . . . . 862-68
USA. . . 2635-09
Iraq . . . . . 92-19
U.A.E. . . . P 5%-24
Abu Dhabi Fund . . . 14-28
Kuwait Fund . . . 54-23
Saudi Furd . . . . 60-23
Iran . . . . . 742-41
Czedhoslovakia . . . 24-94
Hungary . . . . 9-05
Poland . . . . . 632
U.S.S.R. . . . . 187-14.
TOTAL : . . 8397-68
Multslateral
IBRD . . . . . 40298
I1.DA. . . . . 4057-04
EEC (Special Action Credin) 43-80
LF.AD. . . . . 6:96
OPEC. . . . . 33-30
Trust Fund . . . 537-51
ToTAL @ —52)-8-1:52
Bilateral=  8397-68
Multilateral=5081-59

13479-27
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FIDC to develop infrasiryeture at
Bodhgaya and Buddhist Ceatres

1014. SHRIMATI MADHURI SINGH:
SHRI BAGUN SUMBRUI:
SHRI JAGDISH TYTLER:

‘Will the Minister ot TOURISM AND
CIVIL, AVIATION be pleased to state:

{(a) whether the India Tourism Deve-
fopment Corporation propose to deve-
lop the tourism infrastructure at Bodh-
gaya and other Buddhist centres at
Rajgir and Nalanda in Bihar; and

(b) it so, the estimated cost thereof,
when the project is likely to be com-
pleteq and other details in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P.
SHARMA® fa and \h). Piesecuisy,
ITDC is operating g 12 room/30 beds
traveller’'s lodge at Bodhgaya. A pro-
posal for expansion of traveller’s lodge
at Bodhgaya is under formulation and
is likely to be taken up for completion
during the Sixth Five Year Plan sub-
ject to feasibility study and availabihty
of funds, A provision of 50 lakhs ex-
istg in the Sixth Five Year Plan of
ITDC for expansi~rr f selected TiaVess
ler's lodges.

Besides, ITTDC is operating a Trans-
port Unit at Patna wherefrom, when-
ever there 15 a demand, conducted
tours are operated upto Rajgir, Bodh-
gaya, Nalanda, Pahwapuri etc.

Disappearance of an Air India van on
way to India House, London

1915. SHRI RAJESH KUMAR
SINGH. Will the Minister of TOUR-

ISM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether it is a fact that an Air
India Van carrying a number of paint-
ings from India to be exhibited at the
India House, London, disappeared
‘while on way to India House;
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(b) it so, details thereof;

(c) whether the missing paintings
bhave been recovered; and

(d) if not the amount of compensa-
tion, it any, likely to be paia by the

Air India to the owner of the paint-
ings?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b) The Van did
not belong to Air India, but it belonged
to ua contractor engaged by Air India
for delivering certain paintings flown
to London on an Air India flight. Two
cases comprising of 18 paintings arriv-
ed in London on 5th June 1981. These
paintings were to be delivered at the
residence of Miss Arpana Caur, While
the driver of the van was locating the
address of the consignee, the van was
stoler  The ~li Il un e aucaleq on
14th June and the entire consignment

was recovered and deliveredq to the
consignee

(c) and (d) Miss Caur later advised
that one of the paintings had been da-
maged and has put in a claum for

1000 The claim 1s being scrutimised by
Air India,

Debts written of by Nationalised
Banks

1916 SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of FINANCE
be pleased to state:

(a) details of debts written ol vy all
nationalised banks in last three years,
Year-wise and bank wise,

(b) name of persons whose debts are
writen off and how many out of them
are Income tax payers,

(c) whether debts were written off
after obtaining decrees in court against
them or without taking any legal action
against the same; and

(d) reasons for writing off the debts?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT): (a) and (b), Ac-
cording to the forms of balance sheet
and profit and loss account prescribed
in the Thirq Schedule of the Banking
Regulation Act, 1949, which all the
banks are required to follow strictly,
the banks are given statulory protec-
tion from disclosing the quantum or
particulars of bad and doubtful debts
for which provision hag been made to
the satisfaction of their auditors. In
accordance with the statutes governing
the public sector banks and in accord-
ance with the practices and usages
customary among bankers, the public
sector banks are enjoined upon by law
not to divulge information relating to
or the affairs of their constituents.

In view of this legal pasition, it is nut
possible to divulge information relat-
ing to the amount of bad debts written
off by the nationalised banks in the
last three years or the names and
other details ot the persons whose bad
debts are written off,

(¢) and (d). Banks normally grant
loang and advances against securities
and/cr guarantees as the case may be,
and review periodically all their out-
standing advances. Steps are taken to
recall the advances if the irregularities
in the accounts are serioug enough and
it is founqd that it is difficult to recover
the loan/advances. In such cases, banks
first take recourse to the securities and/
or invoke guaraniees wherever avail-
able Suits are also filed against bor-
rowers/guarantors where it is consi-
dered necessary and/or desirable to
recover the advances, It is only when
all possible steps to realise the dues
have been exhausteq that banks write
off irrecoyerable portion of the advan-
ces,

Expansion of Income Tax Departmeat

1917. SHRI SUBHASH CHANDRA
BOSE ALLURI: Wilj the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that Govern-
ment propose to expand the Income-
tax Depaitment; and

(b) if so, the details thereof?

AUGUST 283, 1981

Wiitten Answers r7e

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (¢SHRI
SAWAISINGH SISODIA): (a) and {(b).
A proposal for augmenting the strength
of Group ‘A’ officers of Income-tax De-
partment with a view to improving its
operational efficiency and strengthen-
ing its administrative structure is under
consideration of the Government.

Sepling out of defeclive decontrotied
products to Public Consumers with
high rates by SAIL

1918. SHRI K. LAKKAPPA:
SHRI H, N. NANJE GOWDA:

Will the Minister of STEEL AND
MINES be pleaseq to state:

(a) whether it is a fact that the SA1L
has been selling out defective decon-
trolled products to public/consumers
with high rates of premium ranging
between Rs. 800 to Rs. 1000 per M.T.
taking advantage of recent Govern-
ment policy decontrolling certain ems
compared to its listed price of the
same standardised materials;

(b) if so, the facts thereof and rea-
sons lor charging such high rates;

(c) whether Government propose to
evolve any strict policy for sales by
SAIL in order to protect the interest
of general consumers and also to con~
taun Inflationary trend of econsmy in
general: and

(d) if not reasons therefor?

THE MINISTER OF COMMERCE
AND STEEL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) SAIL
stockyards are selling defective items
at listeq prices which are less than the
prices for the corresponding catego-
ries of prime materials.

(b) to (d). Do not arise,
Nationalisation of various subsidies

}9'19. SHRI CHITTA BASU: Wiil the
Minister of FINANCE be pleased fto
state:

(a) whether Government propose to
formulate some new policy measures
to rationalise various subsidies;
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{b) if so, whether such policy mea-
gures have Since been worked out; and

(e) if so,_details thereof?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a) to
(c) Subsidies are constantly kept under
review ang adjuctments are made
keeping in view the budgetary position
of Government and the social and eco-
nomic objectives served by such subsi-
dies.

Cheaper Night flights between Metro-
politan Cities by Al

1920. SHRI KAMAL NATH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether Air India has decided to
re-introduce cheaper night flights bet-
ween metropolitan cities,

(by 1f so. the salient features thereof;

(¢) whether any agreement in this
regard has been reached between Air
India and Indian Airlines; and

(d) the date from which these flights
will be available to the people?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P.
SHARMA): (a) and (b). The offer of
a 25 per cent discount fo all domestic
passengers transferred to Air India ser-
vices operating from Bombay to Delhi/
Calcutta/Madras ig under consideration
by Indian Airlines. The specified ser-
vices of Air India are those that are
scheduleq to operate between 2300 hrs.
and 0400 hrs. Ticketing is proposed to
belydone on Indian Airlines documents
only.

(c) and (d). The agreement is being
negotiateq between Indian Airlineg and
Air India and a date from which it
would come into force is yet to be de-
cided,
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Use of Staff Cars in Offices of Govern-
ment of India

1922, SHRI HARISH KUMAR GANG-
WAR: Will the Minister of FINANCE
be pleased to state:

(a) what are the orders/instructions
on the use of staff cars/Government
vehicles in the Government of India
Offices including the Defence with co-
piesg thereof;

(bY who are the officers authorised to
use these for their personal and official
work including coming and going to
offices and residences;

(c) what steps have been taken to
economise in the use of staff cars and
other vehicles keeping in view the steep
rise in petroleum prices and the an-
xiety of Government to bring down
the consumption of petrol;

(d) methods evolved to check its
flagrant misuse; and

(e) action taken to enhance the
mileage allowance suitably so as to
make the use of personal or hired
vehicles possible?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) to (e).
The use of staff cars is regulated under
the Staff Car Rules and instructions
issued by this Ministry from time to
time. The use of departmental vehicles
is regulated under the rules framed by
the concerned Ministries/Departments
keeping in view the needs of the orga-
nisations under them. Copy of Staff
Car Ruleg and other instructions issued
from time to time ari available in Par-
liament Library. Use of staff cars for
personal purposes is not allowed for
any category of officers. All categories
of staff are allowed to use staff carg for
bonafide official journeys. Use of staft
cars for journeys between offices and
residences and vice-versa is not allow-
ed except as mentioned in Note 1 below
rule 8, and rule 17 of the Staff Car
Rules, Instructions have been issued
in 1973 as well ag in 1979 for economy
in the consumption of petrol by staft
carg as well as departmental vehicles,
As a result of these instructions, con-
sumption of petrol by staff cars and the
departmental vehicles other than opera-
tional or fielg vehicles has been reduc-
ed to 50 per cent and 63.75 per cent of
the quantities of petrol consumed by
them during the year 1972-73 respec-
tively, Instructions alreaiy exiet pe-
garding the need for checking the mis-
use of staff cars. The Controlling Offi-
cers are responsible for proper use of
staff cars, Under the existing rules, re-
imbursement of conveyance hire char-
ges upto the extent of Rs. 75/- per
month subject to fulfilment of the con-
ditions laid down in the rules, is ad-
missible to the officers and staff for use
of taxis/scooters etc, for official pur-
poses. The rates of road mileage allow-
ance are revised periodically taking all
relevant factors into consideration.

The last such revision was made on
29.8.1979,
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Plan provision in 6th Five Year Plan
for tourism

1924. SHRI B. R. NAHATA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what are the plan provisions in
6th Five Year Plan for development of
tourism in each State; and

(b) what are the proposals by vari-
ous Statc Covernmente ta inclade if-
ferent places on tourists map of India
and the action taken by Government
of India on that?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A P
SHARMA): (a) In the Cenral Sector,
development of tourism is not tiken
up on Statewise basis, but on the l.asis
af the rotent ;] the certres hnld to
attract international as well as do-
mestic tourists. An outlay of Rs 72.00
crores has been approved for tourism
development in the Central Sector dur-
ing the Sixth Five Year Plan. Of this,
Rs. 30 crores are for the t{ourism
schemes of the Department of Tourism
and Rs. 42 crores for those of the Indla
Tourtsm Development Corporation.

(b) It is proposed to undertake
tourism development on the travel cir-
cuit concept in an integrated manner
by pooling the available resources in
the Central State and private sectors.
For this purpose a series of me=tings
were held with the representatives of
State Governments/Union Territories
and sixty-one travel circuits have bheen
identified. State CWweruments/Uaion
Territories have been reguestea to
prepare blue-prints of tourism develop-
ment based on these travel circuits
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which will be developed intensively by
pooling the resources in the central,
State and private sectors.

4l.leled growing indiscipling among
RBI employees

1925. SHRI CHOTTEY SINGH
YADAYV:

SHRI RASHEED MASOOD:

SHRI RAJESH KUMAR
SINGH.

Will the Minister of FINANCE be
pleased to state:

(a) whether there has been growing
indiscipline among the Reserve Bank
of India employees particularly in class
IV employees;

(b) :f so, leta:ls therenf stating the
reasons therefor, and

(¢) the measures taken by Goverp~
ment to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT). (a) and (o).
There has been some amount of indis-
cipline among class IV emboloyeas of
Reserve Bank of India in some offices.
The indiscipline became more pro-
nounced when the Class IV employees
of the Bank resorted to agitation 1in
the form ot go slow, retusa: to work
overtime, non-cooperation with tae
management etc.,, on All India basis,
from 1st June, 1981 to 13th July, 1981.
During this perioa they also resorted
to illegal strikes on 15th, 25th and 26th
June. The agitation started initially
at Calcutta over reservation of :ertaic
number of posts in different Class IV
categories for the children/close rela-
tions of existing Clags IV emplayees.
Apart from this, the AL India Federa-
tion of Class IV employees also wanted
withdrawal of court injunction obtain-
.ed by the bank in some centres against
holding of demonstrations ete. within
the bank’s premises and resumption of
discussions on certain out-standing
issues pertaining to Class IV employees.
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(c) Thouygh Reserve Bank of india
agreed to' hold talks on outstanding
issues, it refused to witharaw court in-
junctions. The bank took a series of
measures during the recent agitatlion
including (i) wage cuts for unduly late
attendance, prolonged unauthorised
absence during office hours and tefusal
to carry-out the directions of supervis-
ing officials, (ii) deployment of Home-
Guards/outside labour in some offices
to attend to essentiai items of work,
(ui) filing of complaints with police
for criminal trespass, intimidation/
gherao of officials and obstructions of
work, (iv) institution of contempt of
court proceedings against such of the
employees who violated the injunction
orders in different offices, (v) dis-
missal of employees charged with vari-
ous acts of misconduct and (vi) dere-
cognition of the All India Reserve
Bank Workers Federation and its
affiliated umite a* seme .onues.

As a result of the various steps taken
by the bank, the agitation was uncone

ditionally withdrawn from 13th July,
1981.

Report of Fazal Committee on Public
Undertakings

fe9r SHET MADZAVRAC SCINDIA:
Will the Minisfer of FINANCE be
pleased to state.

(a) whether the action, Commuttee on
Public Undertakings headed by Mr.
Fazal, set up in August, 1980 t» sug-
gest ways and means for umproving
the performance of the core sector
industries has submutted any repoct;
and

(b) if so, the details thereof and if

not, the progress made by the Com-
mittee and when a report 1s expected?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA). (a) and

(b). The Expert Committee on MPuplic
Enterprises headed by Member (Indus-
try) Planning Commussion has so far
submitted three reports to the Govern-
ment—one on the Coal sector covering



‘179 Written Answers

Coal India Ltd. and its subsidiaries,
second one on a few selected enter-
prises under the Fertilizer sector and
the third report on a few selected
enterprises in the Engineering rector.
Reports on the two enterprises in ship-
ping sector, Steel Authority of India
Ltd. including Indian Iron X Steel Co.
Ltd., Indian Telephone Industries Lti..
Indian Petro-Chemicals Ltd., are likely
to be received by the Government be-
fore the end of this year.

Import of executive aircraft by large
industrial houses

1927 SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COMMZRCE
be pleased to state:

(a) which of the large industrial
houses apphied for the import of cxecu-
tive aircrafts as on 1-7-1981:

(b) which of them have been grant-
ed permission the type ana cost of
these aircrafts and the country {rom
whicg to be imported;

(¢) how the expenditure involved
will te met either from their foreign
exchange earnings abroad or remit-
tance 1n foreign exchange trom India,
ang

(d) what is the imperative necessity
involved in this import when these
houses have got fleets of cars and their
industrial ventures are linked by ruil-
heads?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE SHRI
KHURSHEED ALAM KHAN): (a)
Names of large industrial houses who
applied for mmport of executive air-
crafts during 1980-81 were g.ven in
reply to Lok Sabha Unstarred Question
No. 8715 on 24th April, 1981. Four
more applications for import of execu-
tive aircrafts have so far been received
during the current licensing period,
1981-82. The applicants are:

1. M/s. Ballarpur Industries Ltd.,
Ballarpur.

2 M/s. Indian Metals & Warro
Alloys Ltd., Bomi-Khal (Orissa).
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3. M/sqGeorge Williamson (Assam)
Ltd., Calcutta.

4. Atur India Pvt. Ltd., Pune.

(b) No import licence has 30 rar
L.een granted.

(¢) and (d). Do not arise.

Loans by United Commercial Bank for
promotion of industries

1928 SHRI A. C. DAS: Wil the
Minister of FINANCE be pileased to
state:

(a) whether it 1s a fact that the
United Commerci:! Bank is providing
loans for the promotion of industries;

(b) if so, the total amount of loans
given to the entrepreneurs of Orissa
by different branches of the Umted
Commercial Banks situated in Orissa
in 1980-81; and

(¢) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT); (a) Yes, Sir.

(b) and (c). During 1980-81, advances
to the extent of Rs. 30.46 lakhs cave
been made by the Diwvisional Offices
0. the United Commercial Bank in
Orissa to 21 entrepreneurs spread Jver
medium and small scale sectors.

Tota] investment in joint ventures
abroad

1929. SHRI S. B. SIDNAL: Will the
Minister of COMMERCE be pleased to
state:

(a) the numher of effective joint:
ventures abroad;

(b) the number of joint ventures
which are under various stages of
implementation; and

(¢) the total investments in ther
joint ventures?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a) and
(b). As on 1-7-1981 the number of
Indian joint ventures in production/
operation abroad was 124, while 83
joint ventures proposals were under
implementation.

(c) The total Indian investment Ly
way of equity share capital in the 12%
joint vintures in operation was esti-
mated to be Rs 39.8 crores and the
equity permitted to be invested by the
Indian promoters in the 83 proposals
under implementation was about
Rs. 537 crores.
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I.A. plans to operate Airbus service on
Madras-Singapore Sector

1931. SHRI SANAT KUMAR MAN-
DAL: Will the Mimster of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a4) whether the Indian  Alrlines
plans to operate an airbus service on
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the Madras-Singapure Sector in colla-
boration with the Air India;

(b) the reasons for this service seing
taken over by the Indian Airlines and
<which other routes in South-East Asia
and Midd.e East are being hanaed
over to the Indian Airlines;

(¢) what are the terms and condi-
tions for the operation of these servic-
s by the Indian Airlines on routes
hitherto operated upon by the Air
India;

(d) whether in the country Air India
will operate night services’' bhetween
metropolitan cities at 75 per cent of
the regular ticket; and

(e) if so, the considerations which
‘weighed with Government in permitt-
ing Afr India to operate Internal sei-
vices at Concessional rate and whether
these will be managed by Air India
staft "5t metropolitan cities or by the
JAC? ¢ Al

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a). A proposal is under exami-
neton of Air India reearding ~oere-
tion of an Airbus service by Air India
on the India-Singapore Sector with an
Indian Airlines aircraft.

(b) and (¢). Do not arise.

(d) and {c). No, Sir. However, Air
India is considering in consultation
with Indian Airlines to carry domes-
tic traffic on its domestic sectors of
the International Flights between 11
P.M. and 4 PM at 75 per cent of *he
applicahle Indian Airlines fare to uti-
lise some part of the capacity avail-
able on the domestic legs of Air India’s
International Flights.

All the commercial activities related
to the domestic traffic transfer to Air
India services will be handled ky
Ingian Airlines as usual

AUGUST 28, 1981
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National Tea Policy i

1932. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COM-
MERCE be pleased to sfate:

(a) whether Government have
evolved a National Tea Policy;

(b) if so, its broad ouflines; and

(c) it not, the stage at which the

matter stands?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN)- (a) and
(b). The salient features of the Gov-
ernment Policy on Tea at present are:

(1) To maintain and improve the
export market.

(2) Export more and more teas
in value-added form.

(3) Supply tea at a reasonable
price to the consumer in India and
at the same time ensure a remunera-
tive price to the producers,

(4) To ensure increase .n produc-
tion so as to achieve the ahove
objectives.

{c¢) Does not arise

News item Captioned “Uranium leak
may have caused A.L Boeing Crash”

1933. SHRI SANAT KUMAR MAN-
DAL:

SHRI MANI RAM BAGRI:

Will the Minister of TOURISM AND
CIVIL: AVIATION be pleased 1o
state:

(a) whether his attention has .een
drawn to the news item “Uramum
leak may have caused A.IL Boeing
Crasi™ appearing in the “Hindustan
'i[‘;;le.es”. Delhi dated the 2nd August,

(b) if so, lus reaction thereto:

(¢) whether any investigation has
been made how this Uramuum fram
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the stabilisers of the crashed vlane
found its way to the Bombay scrap
dealers, as reported in the Press; it so,
the outcome thereof; and

(d) if not, the reasons thetefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a). Yes, Sir.

(b) to (d).
investigation.

The matter is under

Classification of Indian Audit and
Acounts Department

1034. SHIRI AJOY BISWAS: will
the Minister of FINANCE be pleased
to state:

(a) whether he is aware that the
Indian Audit and Accounis Depart-
ment which Auaits Government expen-
diture has been classified as a “Subor-
dinate Office”;

(b) cdetails of the basis for such
classification; particularly when the
IA ang AD i3 supposegq to be the
“watch dog” of Government finance;

(c) also details of any objection, on
this classification, raised by any of the
Comptrollers and Auditor Genersl,
present or past; and

(d) copy of the relevant notifica-
tion/order, if any, in Support of the
said classification?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SWAIL
SINGH SISODIA): (a) to (c). The
Indian Audit and Accounts Depart-
ment has not been classified as a
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“Subordinate Office” by the Govern-
ment. However the Comptroller and
Auditor General drew the attention
of the Government in 1973 to the -
language used in the Report of the -
Third Pay Commission which might
lead to the inference that the staff
of the Indian Audit and Accounts De-
partment were that of a “Subordinate
Office”. The Comptroller ang Auditor
General of Inaia was informed that
it was inadverfent as the Commission
did give due consideration to the dis-
tinctive role of the Compt. & Auditor
General’'s Organisation while making
recommendations in regard to various
posts in the Indian Audit and Accounts
Department.

(d) Does not arise.

Directly Recruited 1A and AS Officers

1935. SHRI AJOY BISWAS: will
the Minister of FINANCE be pleased
to state:

(a) the detailea break-up of directly
recruited IA and AS officers and (2)
others, promoted from grade rank of
accounts/audit, offices as on 1st May,
1981 in (1) general category, (2)
Scheduled Castes eafégory and (3)
Scheduled Tribes category;

(b) whether this break-up conforms
with general trend as practiced in other
Government offices/departments; and

(c) if not, detaileq reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a). The
detailed break-up of JA andq AS officers
as on 1-5-1981 is as follows:

Directly recruited

. . ) .

Promoted from Group B Cadres of the field oﬁce!

of the Department. . . .

Gencral s/C S/T Total
category  category  category
323 32 13 368
134 2 . 136
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{b) and (). Such a comparison may
not be meaningful in view of the fact
that whereas there is fixed reserva-
tion for recruitment of SC/ST per-
sonngl 1n various Government Offices/
Departments, the actual recruitment
is dependant upon the availability
of adequate number of qualified SC/
ST candidates. The trend would, thus,
vary widely between different Cadres
and Services.

Grade AB, C & D Posts in Indian
Audit and Accounls Department

1936. SHRI AJOy BISWAS: Wwill
the Minister of FINANCE be pleased
to state )
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break-up of grade A, B, C and D posts
in the Indian Audit and Accounts
Department as on 30th April, 1981;
and

(o) details of deputationists in the
above grades in the headquarter office
of the Compt:oller and Auditor Gene-
ral, New Delhi at toe rate of 10 per
cent, 20 per cent of deputation allow-
ance as well as on special pay of Rs.
50, 75, 100, 150 and above?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a). (a)
Sanctioned Strength: 59,493

(b) Men -in-position :54,548

(a) what 1s the (a) sanctioned (c) Break-up of Grade A,B,C and
strenght, (b) Men-in- position () D Posts:
Grade A : 792
Grade B : 2,881
Grade U : 48,519
Grade D : 7,303
59,495
(b) (1) Deputationists to the Fead quarters office drawing deputation al-
lowance at the rate of 10 per cent and 20 per cent. :Nil
(2) Deputationsists on special pay of—
Gi. A Gr. B Gr. ¢ Gr D
(a) Rs.50/- . ..
(b) Rs, 75/- . 103
(¢} Rs.100/- - ..
162

(d)  Rs. 125/«
(¢) Rs. 150/-
(f) Ras.200/-
() Rs.300/-

Numerical Relationship with Staff
Position in Fielgd offices under Indian
Audit and Account Department

1937. SHR1I AJOY BISWAS: Wil
the Minister of FINANCE bhe pleased
to state:

(a) whether there is any numerical
relationship with the staff population,
with regard to creation of post of (1)
Deputy Accountant General (2) Senior
Deputy Accountant General, (3) Sen:or
Deputy Accountant General (Selec-

. 46
2
18

tion Grade) (4)* Accountant Generale
Level II and (5) Accountant General-
Level I in each field offices under the
IA and AD; and

(b) if so, details thereof state field-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) No,
Sir.

(b) Does not rise.
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Average wholesale Price Index during
1980

1938. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of FINANCE be
pleased to state;

(a) the average wholesale price
index during 1980; and

(o) the percentage increase or dec-
rease of 1980 wholesale price index
from 1975 (year-wise)?

THE MINISTER OF FINANCE (SHRI
R VENKATARAMAN): (a) The ave-
rage Wholesale Price Index (1970-71
=100) during 1980 stood at 248.0

(b) the percintage increas2 or dec-
Wholesale Price Index from 197§
(vear-wise) 1s given below

—

Percentage incicase in 1580 index
over

1975 1976 1977 1978 1979

41 1 439  33-8

340 201

“The rate of inflation in the Wholesale
Price Index between any given two
dates 1s measured as the percentage
increase in the index, computed on
those two dates. The gaverage pr.ce
index in a year 1s the average of the
monthly values of the index. The
average value does not represent the
vaiue for any given period in the year.
On a point to point basis, the Whoie-
sale Price Index increased by 22.2 per
cent between 13-1-79 and 12-1-80.

Reduction in Administrative Expendi-
ture

1939 SHRI A. T. PATIL: Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 1678 on 27th February,
1081 regarding measures adopted to
reduce administrative expenditure of
‘Government and state:

BHADRA 6, 1303 (SAKA)
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(a) the reduction in administrative
expenditure achieved by each of the
Governments of State and Union Terri-
tories and by the Union Government,
particularly by:

(i) restriction
of posts;

on creation/filling

(ii) regulation of allowances like
travelling allowance and overtime
ailowance; and

(iii) reduction of expenaiture on
contingencies, staff cars, telephones
and other ilems Lke furnitures, hoid-
ing of conferences, offic1al entertan~
mentis, consumption of neirol parer,
eleciricity (on each item separately),
during the past five years (year-
wise), and

(b) the comparalive progress made
in the reduction of administrative
expenditure during the said years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and (b).
Savings arising as a result of measures
adopted to reduce administrative ex-
penditure of Government are not re-
flected 1n anv primary unit of appro-
priation or any separate sub-head and
as such the system of accouants does
not lenqd itself Lo quantification of the
economy in aaminigtrative expenditure
of (entral Government and Union
Territories. As regards similar ‘nfor-
mation about States, the matter falls
within the exclusive purview of State
Governments and the Government of
India do not have any information in
this regard.

Non-Participation of Syndicate Bank
in Clearing House

1940. SHRI SAMAR MUKHERJERE:
Will the Minister of FINANCE be
pleased to state:

(a) what was the reason for Syndi-
cate Bank to keep away from the Cal-,
cutta Clearing House for a period of
more than 5 months;

(b) what was the loss suffered by
Syndicate Bank by way of deposits
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and number of customerg during the
period in which the Bank wag not
participating in the Clearing House,

(c) whether it is a fact that the
Syndicate Bank management in West
Bengal hag refused to implement the
directives of the Government of
India regarding employment of
subordinate staff through Employ-
ment Exchange; and

(d) what action is initiated/contem-
plateq against the Bank management
for having disregarded the Central
Government directives?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Syndicate
Banks authorised representative to
clearing house at Calcutta was pre-
vented from gaining entry into the
clearing house by a group of persons
who were members of other bankg as
a protest against the removal of Syn-
dicate Bank's earliey representative to
clearing house, Calcutta who had to
be chnged on charges of disruption of
clearing against him. On account of
this Syndicate Bank could not partici-
pate in the clearing from 8-7-1980 to
14-5-1981.

(b) It is not possible to quantify
the loss suffered on account of non
participation of Syndicate Bank in the
clearing.

(¢) and (d). Syndicate Bank has
veported that recruitment of subordi-
nate staff in West Bengal has been
made by the Bank in accordance with
its rules and regulations keeping in
mind the directives issued by the
Government.

Involvement of Foreign Exchange in
Import of Wheat and Sugar

1841, SHRI B. V. DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is 5 fact that import
of about 2 lakh tonnes of sugar involve
ed foreign excharge worth Rs. 100
crores;
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(b) if so, how much foreign ex-
change was involved in regard to the
import of wheat from US during the
month of July;

(c) what was the total quantity of
sugar and@ wheat imported so far and
how much more ig likily to be import~
ed;

(d) whether this has increased the
foreign exchange involvement?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir, It is proposed o import
2,14,650 tonnes of sugar at a cost of
about Rs. 100 crores.

(b) The FOB cost involved in im-
porting wheat is US 262 million.
(About Rs. 235 crores).

(¢) The entire quantit of sugar is
scheduled to be importeda dunng
August-October 1981 and the entire
quantity of 15.15 lakh tonnes of wheal
is expecled to be imported during
August 1981 and January 1982.

(d) To the extent stated in part (a)
and (b) above, the foreign exchange
expenditure will increase.

Opening of Branches of Central Bank
of India in the Country

1942. SHRI HARIHAR SOREN: Will
the Minister of FINANCE be pleased
to state:

(a) the total number of branches
opened by the Central Bank of Indim
in the country;

(b) how many of those banks have
been opened in Orissa so far;

(c) whether some new branches of
the Central Bank of India are likely
to be opened in Orissa during 1981-32;

(d) which places of Orissa have
been identifled for opening the bran-
ches of the Ceniral Bank of India; an?

(e) the detailg thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (&) and (b).
As at the end of June 1981 Central
Bank of India hag 1987 ofﬁce func-
tioning in the country. Of these 21
branches were located in Orissa.

{c) to (e). Under the current
branch licensing policy of the Reserve
Bank of India for fhe period 1979--81,
the primary responsibility for opening
branches in different districts of the
country has been placed on the Regio-
nal Rural Banks and or Lead
Banks concerned. As Central Bank of
India has ng lead responsibility in the
State of Orissa and also because of its
sizeable commitments i other States
where it has lead responsibility Cent-
ral Bank of India has not been involv-
ed in the branch expansion progran:me
in the State of Orissa. However, this
bank has been granted a licence in
July, 1981 for opening z branch at
Paradcep Port in Cuttack District of
Orissa.
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Development of Various Lakes

1945. SHRI A. C. DAS: Will the
Minister of TOURISM AND CIVIL
AVIATTION be pleased to state:

(a) whether Government have @
proposal for the development of the
various lakes of the country;

(b) if so, the names of lakes which
are identified in various States; for
development;

(¢) whether any proposal is under
consideration of Government for mak-
ing all round development of the
famous Ansupa lake of Orissa; and
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(d) the details about the plan esti-

mate and the developmental pro-

gramme for Ansupa lake of Orissa?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI A. P. SHAR-
MA): (a) The Central Department of
Tourism proposals for aevelopment
are based on the attractiong and poten-
tials of tourist centres and not because
these are lakes or mountaing cr
beaches etc.

(b) The Central Department of tou-
rism had giscussiong with State Go-
vernments and Uniop Territories for
identifying travel circuits in each
State, These identifiey trave) circuits
form the basis of blue prints for deve-
lopment being prepared by the State
Governments. A shelf of schemes for
implementation in the Central Sector
will be prepared thereafter depending
upon the plans of the State Govern-
ments/Union Territories/private sec-
tor, availability of resources and in-
ter se priorities. The lakes jncluded in
the identified travel circuits are: Puli-
car, Pakhal Lake and Wild Life sanc-
tuary, Sibsagar, Suraj Kund, Badkal,
Thekkady, Loktak, Chilka, Pushkar
and Ukai,

(c) and (d). Ansupa lake in Orissa
is not includeg in the travel circuit
identified for development in Orissa
and there are no plans for its develop-
men from tourism angle in the Cent-
ral Sector.

Transporting Iron Ore from Daitori
Iron Ore Mines to Paradip Port

1946. SHRI A. C. DAS: Wil the
Ministey of STEEL AND MINES be
pleased to state:

(a) the total quantities of iron ore
transported from Daifori Iron Ore
Mines (Orissa) to Paradip Port in
1977-18, 1978-79, 1979-80 and 1980-81;

(b) whether the arrangement of
transporting iron ore from Daitori to
Paradip by train has been started;
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(c) it so, how many wagons, are
approximately engaged daily in car-
rying iron ore from Daitori Iron Ore
Mine;

(d) the total quantities of Iron Ore
from Daitori Iron Ore Mine, Orissa
are expected {0 be transporteq in
1981-82; and

(e) the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (e).
The information is being collected and
will be laid on the Table of the House.

Baitarani Gramya Bankg Function-
ing in Keonuhar and Mayurbhanj
Districts of Orissa

1947. SHRI MANMOHAN TUDU:
will the Minister of FINANCE be
pleased to state:

(a) the total number of Baitaram
Gramya Banks funclioning in Keonij-
har ang Mayurbhanj gistricts of Orissa
at present;

(b) whether Government have
proposal to open some more number
of such Baitarani Gramya Banks 1n
Mayurbhanj district during the current
flnancial year;

(c) if so, the names of the places of
Mayurbhanj district where such Baita-
rani Gramys Banks are proposed 1o
be set up in 1981-82; and

(d) the getails thereof?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (d).
Presumably the Hon'ble Member is

referring to the branch expansion pro-
gramme of Baitarani Gramya Bank.
Asg at the end of June 1981, there were
13 brancheg of the bank out of which
seven branches were functioning in the
district of Mayurbhanj,

The bank has, at present, 26 licences

for opening its branches jn Mayur-
bhanj district. yir
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The names of places in Mayurbhanj district where the above branches are

proposed to be opened are given below

1. Sankerko

2. Kalabadia

. Badamtalia

. Rmbaalidiha

. Khaldi
Amardg

. Dantimuuhan

. Radhaog

. Manatri

10. Jamssola

11. Salchua

12. Kusumbandh

13. Kuchei

= O e gt o s e

Payment of Commission Bills of Lady
Agents Working under Mahila Pra-
dhan Khetriya Bachat Yojna

1048. SHRI R K. MHALGT: Will the
Minister of FINANCE pe pleased to
state.

(a) whether it is 5 fact that com-
mission bills of lady agents, working
under “Mahila Pradhan Kshetriya
Bachat Yojana’ are not being paid in
time;

(b) is it also g fact that the com
mission bills of hundreds of agenis for
several months are pending with
Regional Director, National Savings,
‘Bombay,

(¢) if so, the number of Lady Agents
whose pills are pending the amount of
commission involved, the number of
bills for under 1 month, between 1 to
3 months, and for more than three
maqnths;

(d) what are the reasons for such
delay in setting the claims of Lady
agents, who are mobilising the sav-
ings;

(e) what steps Government have
taken/taking to expedite the settle-
ment; and

14. Corumohisanj
15. Manaa

16. Tato

17. Sarat

18. Nuddiha

19. Joipur

20. Tambakuri
21. Hatbadra
22. Kendumundi
23. Tangabilla
24. Bhanjkia

25. Muruda

26. Jamukeswar

(f) when all such bills pending with
the Regional Director, Bombay shall be
finalized?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (a)-
There have been some deays in pay-
ment of commission bills of women
agents under Mahila Pradhan Kshet-
riya Bachat Yojna (MPKBY) This is
due to enormous increase in the num-
ber of women agents and the conse-
quent increase in the workload for
payment of commission for which staff
available was not adequate. Further,
the receipt of commission bills is a
continuousg process. These pills have
to be scruitinised and any details mis-
sing have to be obtained from the
agents before the bills are paid. At
any point of time, therefore, there
would be some bills always pending_
settlement.

(b), (c) ana (f), In Bombay region, -
bills were pending in the past. How
ever, with special efforts, all the bills
received upto 3rd August, 1981 have
been cleared During the period 3rd
August to 21st August, 1981, 690 claims
of 584 agents for g total sum of
Rs, 17044430 have been further
received. These claims are less than
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one month old and are being pro-
cessed. They are expected to be set-
tleq shortly,

(e) Considering the delay in pay-
ment of Commission due to increase
workload. Government have, in Liay,
1981, sanctionea 30 posts of clerks for
the various regions of National Savings
Organisation, including 4 for Bombay
region. Wherever necssary, staff is
also engaged on overtime basis for
clearing the pending bills. The Admi
nistrative Reforms Wing of the De-
partment of Personnel and Adminis-
trative’ Reforms has also undertaken
a study of the procedure for payment
of commission with a view to simpli-
fying it. The study is in progress.
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NALCO'S Agreement for Projects.
Components 6f Orissa Aluminiam
Company

1950. SHRI GIRIDHAR GOMANGO:
Will the Minister of STEEL AND:
MINES be pleased to state:

(a) the names of the companies and
organisations signed contract and
agreement with NALCO for providing
consultancy and other services of the
project components of Orissa Alumi
nium Company;

(b) whether the projects, designs-
and preparations for execulion of the
Project components have started;

(c) if go, the details thereof;

(d) whether the construction of new
railway line from Koraput to Rayagada
has been included one of the corcpo-
nent of the Project; and

(e) if so, the progress made for the
construction of the railway line?

THE MINISTER OF COMMERCE,
STEEL. AND MINES (SHRI PRANAB
MUKHERJEE): (a). The National
Aluminium Company Limijted
(NALCO) has entereq into agreements
with the following companies/organi-
sations for providing consultancy and
other related services for the Orissa
Aluminium Project:—

(i) M/s, Aluminium Pechiney of
France for supply of know-
How, basic engineering pack
age and other technical ser-
vices for the bauxite mine,
aluminia plant ang aluminium:
smelter;

(ii) Engineers Indja Limited, New
Delll for detailed engineering;
supervision of construction;
procurement services; com-
missioning and start-up ser—
viceg for bauxite mine, alu-
mina plant and alaminium
smalter, including monitoring
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«1ii) Development Consultants Pvt.
Limited, Cakutta, for cem-
prihensive engineering consul-
tancy and construction and
commissioning services for the
Captive Power Plant;

«(iv) A consortium of 48 banks with
BA Asig Limited, Banque
Nationale de Paris, Societe
Generale and State Bank of
India as Lead Banks, for Euro-
currency loan of US & 680
million.

(b). Yes, Sir.

(¢). The information/data required
by the foreign consultants for prepa-
ration of basic engineering package
has been furnished by NALCO. The
various design parameters have been
finalised at a technical conference held
between NALCO, the foreign consul-
tant and Indian Engineering Consul
tants. Basic engineering data for cer-
tain components of the project has
started flowing from the foreign con-
sultant, and is now b&ing p1vc<=ssed
by Engineers India Limited,

The lana acquisition at the project
site is in progress. Tenders for the
construction of temporary housing,
office facilities etc, for mine and alu-
ming plant have already been issued.
Tenders for similar facilities for smel
ter and power plant are under issue.
Tenders for the supply of power plant
equipment have alsp been issued. The
actual construction work at the project
site is expected to commence from
‘October, 1981,

(d) and (e). ‘Government have
decidea to take up construction of a
new 174 km. long broad gauge rail
link from Koraput to Rayagada at an
estimated ,cost of Rs. 112.10 cores, so
as to serve, among others, the Orissd
Aluminium Project. Work on the rail-
link is expected to start after gett-
ing legislative sanction.
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Beductidn of Ineome-Tax by Com-
panles before Payment of Dividends
of Share IoMdery

1951. SHRI S. M. KRISHNA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether there is any proposal
under consideration of Governmert to
do away with the need for Companies
to deduct Income Tax before payment
of Dividends to the shareholders;

(b) it so, the stage at which it
stanas; and

(c) its broad outlines?

THE MINISTER OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) to (e)
During the course of discussion at the
Sixth Meeting of the Consultative
Committee attached to the Minisiry
of Finance held on 20th July, 1981,
Finance Minister observed that Gov-
ernment will examine the possibility
of making a general provi-
sion to enable persons not
liable to 1ncome tax to receive sll
types of income, including dividends,
wthout deduction of tax at source after
filing affidavits before the person res-
ponsible for payment of such income.
The matter is still unaer consideration.

Indian Joint Ventures Abroad

1952. SHRI S. M. KRISHNA: Wwill
the Minister of COMMERCE be vleas-
ed to lay on the Table of the House a
statemeni showing:

(a) the particulars of the Indian
Joint Operational ventures abroad as
on 1-7 1981; the name of the large
Industrial House concerned; the coun~
try of localion; capital oullay invested;
products manufactured and terms and
conditions for repatriation of the bene-
fits accruing to our country from the
establishment of such joint ventures
by way of jnward remittances and
addtional exports; and "

(b) ventures which are under:
stages of implementation?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMMRCE (SHRI
KHURSHEED ALAM KHAN): (a) A
statement showing the relevant details
of Indian Joint ventures in operation
abroad as on 1-7-1981 js laid on the
Table of the House. Placed in Libra-
ry (see no. LT-2713/81). It also shoys
the joint ventures set up by Companies
registered under the MRTP Act 1969.
The information on large Industrial
Houses pertains to the 20 Largest
MRTP Houses, tentatively ranked ae-
cording to the size of their assets as
on 31 12-1979.

While issuing sanctions to set up
joint ventureg abroaa, it js specifically
stipulates that dividends, technical
know-how fees, engineering service
fees etc, (Wherever applicable) and
additional exports over and above
those meant for enquity, should be
repatriated to India in free foreign
exchange as soon 3s these amounts
are received by the Indian promoters
of the joint ventures.

(b) The required information per-
taining to joint venture proposals
under implementation as on 1-7 1981
is given in Statement II laid on the
Table of the House. Placea in Library
(see no. LT-2713/81).

Raising of Road Mileage for Central
Governmént Staff

1953. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether it is 5 fact that the road
mileage for Grade III and IV Central
Government staff was raised from 25
P, per km. to 35 P. per km. some
three years back;

(b) whether jt is a fact that the price
of petroleum products has since in-
creased progressively to the tune of
about cent per cent;

(c) whether it is a fact that conse-
quent on thig steep rise of petroleum
products, and rise in prices on other
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items, the rates of gll class of con-
veyance have also increased dispropor-
tionately; ang

(d) it replies to (a), (b) and
(¢) are in the affirmative, whether
Government propose to enhance the
roaa mileage to commensurate with
rise in the cost and atleast on par
with the Public Undertakings like
HAL and Mecon getc.?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) to (d).
The rates of road mileage were revised
with effect from 29-6-1979, increas-
ing the previous rates of 75 paise
per Kilometer for travel in
own car/taxi and 25 paise for
travel in other types of conveyance to-
95 paise and 35 paise respectively, The
price of petroleum products have ad-
mittedly risen and travel has become
costlieyr but rise in fuel prices is one
of the several factors taken into ac-
count in deciding the rates of road
mileage. These rates are revised by
the Government from time to time
taking all relevant factors into consi-
deration. In deciding on the revision
of rates of road mileage, no compari-
son is however mmde with the rates
allowed by Public Sector Undertak-

i
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Opening of Branches of Nationalised
Banks in Himachal Pradesh

1955. PROF. ¥ NARAIN CHAND
PARASHAR: Will the Ministey of
FINANCE be pleased to refer to the
reply given to the Unstarred Question
No, 6334 on 3rd April, 1981 regard-
ing opening of branches of nationa-
lised banks jn Himachal Pradesh and
state:

(a) the action taken by Govern-
ment for opening the branches of the
nationalised banks at places identified
by the State Government (vide list
attached in Annexure-II);

(b) the names of the places cut of
29 places where the brancheg have
been opened, district-wise;

(c) the names of such places where
the licences have been issued by the
Reserve Bank of India and the bran-
ches are still to be opened by the
concerned banks, alongwith the names
of the nationalised banks which have

BHADRA 6, 1903 (SAKA)
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authorised to 'open the branches at
these places; and

(d) the likely date by which the
licences in respect of remaining places
would be issued?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (d).
Out of the 29 centres referred to in
part (a) of the question Bank
Offices have been opend at the follo-~
wing 3 centres;

Name of the centre District
1. Rohru . . . . Simla
2. Sohari Takoli . . . Una
3. Dadasiba . Kangra

Reserve Bank of India has also au-
thorised United Commercial Bank to
open its branch at Tapri in Kinnaur
District. In regard to the remaining
95 centres the proposals are under
consideration of the Reserve Bank of
India in consultation with the five
major banks operating in the State.
Proposals from banks for 18 centres
are reporteq to have been recejved.
The allotment of these centres is ex-
pected to be finalised shortly.

Appointment of Apprentices against
Class ITI Posts in LA.

1956. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to refer to the reply given
to Unstarred Question No. 10466 on
the 8th May, 1981 regarding appoint-
ment of Apprentices against class IIT
posts in LA, and lay a statement con-
taining the information asked for in
the Question?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): A statement containing
the requisite information jg laid on
the Table of the Sabha.
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(a) Whehter the Indian Airlines (a) Indian Airlines not only imparts training to Trade Appr-

appoint any apprentives entices under the Apprenticeship Act, but also have their
against Class-111 posts; owa scheme of Trainee Technicians.

(b) if 50, the number of such app- (b) The number of Trade Apprentices and Trainee Techni-
rentices employed during cians ecmployed during the last 3 years is 43 under =

the past 3 years, year-wise Delhi Bombay Culcutta  Madras
Separately for each year at TA Tr TA TT TA TT TA TT
(i) New Delhi (ii) Bombay

(iii) Calcutta and (iv) Mad- 1978 5 .. 5 .. 5 .. 3 .
ras; and 1979 21 57 5 14 8 50 1 ..

1980 16 4“4 11 2 11 25 9 .

(c) the emoluments of the appren- (c) LT.I examination passed candidatss are inducted as Trade
tices and the employment Apprentices and provided training under the Apprentices
avenues for them, subseque- Act in various designated trades, as per syllabi prcscribcd
nt to the completion of by D.G.E. & T. They are required to pass the final
training, test cox}dpcted by DGE&T. Trade Apprentices in

Indian Airlines are paid a monthly stipend of Rs. 250/-
in the first year and Rs. 275/- in the second
year 23 against Rs. 130/- p.m. prescribed in the Act.

The Trainee Techincians are selected from the Diploma
holders (3 years) in certain trades. Trade Apprentices
who have undergone apprentiship in Indian Airlines and
have passed the test conducted by D.G.E.T., are also cligi-
ble to compete for the post of Trainee/Aricraft Technicians
in Indian ‘Axr lines alongwith the Diploma Holders
(3 years). Such of the ex-trade Apprentices, who are fourd
suitable for the post of Traince/Aircraft ‘Technicians,
are given preference over outsiders in the matwcr of emp-
loyment in Indian  Airlines. Trainee Technicians are pro-
vided one years’ training and arc paid a fixed stipad of
Rs. 600/- p.m. during the period of training. On suc-
ct'.ssful complctgon of the training, they are appointed as
Aircraft Technicians in the pay scale of Rs. 425—910
(total starting cmoluments Rs. 900/- p.m. approx.).

-

Raids by Central Enforcement
Authorities

(d) whether any fake currency
notes printed in foreign countries and
smuggled into India have been dis-

covered in th raids;
1957. SHR BALASAHEB VIKHE in these raids; and

PATIL: Will the Minister of FIN-
ANCE be pleased to state:

(a) the number of raids launched
by the Central Enforcement Authori-
ties to discover fake currency notes
and black-money during the period
from January to June, 1981,

(b) the names of places and per-
sons where such raids were launched;

(c) the extent of fake currency
notes, black-money and gold discover-
ed from each party during the above
period;

(e) if so, what are details in this
regarq and the names of the coun-
tries involveq in this racket?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAISINGH SISODIA):
(a) to (c¢). During the period from
January to June, 1981, 1629 searches
were conducted by the Income-tax
Department all over India, for un-
earthing concealed income and wealth.
During the course of these searches,
prima facie unaccounted assets con-
sisting of cash, jewellery, bullion and
other valuable articles to the extent
of Rs. 12.64 crores were seized. No
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fake currency weg seized by the in-
come-tax Department, Tive timme and
labour involveq in collecting ang fur-
nishing of details sought for in parts
(b) and (c) will be disproportionate-
ly high,

Information regarding searches by
the other Central enforcement autho-
rities to discover fake currency notes
is being collected and will be laid on
the Tabel of the House.

(d) and (e). Information is being
collected and will be laid on the Table
of the House.
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Grade AB.C. & D, Staff in Com-
mereial Auvdit Wing of LA & AD

1959 SHRI SOMNATH CHATTER-
JEE: Will the Minister of FINANCE
be pleased to state:

(a) whether he will give total (1)
san.tioned strength, (2) men-in-
position and (3) break-up of grade
ABC and D staff in the commercial
Audit wing of IA & AD; and

(b) year-wise, region-wise reasons
thereof from 1965-—1981?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWA] SINGH SISODIA): (a) and
(b). The information is being col-
lecteq and the same will be laid on
the table of the House as early as
possible,

Stagnation in Grade of ABC. &
D. Staff in XA & AD

1960. SHRI SOMNATH CHATTER-
JEE; Will the Minister nf FINANCE
be pleased to state:

(a) whether he will give details
about the number and span of stag-
nation in the IA and AD ;p the grade
of ABC. and D Staff; and

(b) year-wise and office-wise de-
tails of said stagnation with effeet
from 1965 to 19817

THE MINISTER OF STATE IN
THE MINISTRY OF TFINANCE
(SHRI SAWAJI SINGH SISODIA):
(@ @nd (b) The information is
being collecteq :and the same will be
laid on the table of the House as
early as possible.
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Finances for Hazirg Fertilizer Project

1961. SHRI B. V, DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the
Union Government have decided to
release the foreign exchange from free
resources for the Hazira Fertilizer
Project on the basis of “retroactive
finance” from the World Bank;

(b) if so, whether this dicision has
forced on the Government because
the World Bank has not yet approved
the loan negotiated for an amount of
$ 400 million jn March last;

(¢) if so, whether any decision has
been taken by the world Bank ag to
when the loap will be provided to
the Indian Government,;

(d) whether further delay is grant-
ing the loan by the World Bank will
further adversely affect and delay the
project; and

(e) if so, what steps are being
taken by Government in this regard?

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): (a)
to (e). The Board of Executive Di-
rectors of the International Develop-
ment Association (IDA), a soft loan
affiliate of the Worlg Bank, has on
31st March, 1981 approved an IDA
credit of SDRs 321.5 million (equi-
valent to about US $ 400 million) for
the Hazira Fertilizer Project to be set
up by Krishak Bharati Cooperative
Limited jn Surat District in Gujarat.
The formal agreements are likely to
be signed with IDA shortly. The IDA
have also agreed to finance payments
made for expenditure in an aggregate
amount not exceeding the equiva-
lent of US $15 million which may
be made after October 1, 1980. To
enable appointment of consultants
in time, Government of India releas-
ed foreign exchange from its own
resources as part initial payments to
the consultants and the IDA has
agreed to finance such expenditures

AUGUST 28, 1981
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made before the date of signing of
the agreements,

The revised zero date of the project
was March 31, 1981 which has been
adhered to, Subsequently, at actions
in implementing the project are pro-
gressing as per schedule and no de-
lay in the scheduled implementation
of the project is at present, con-
teinplated.

Natural Rubber Crisis in Small
Scale Units

1962. SHRI JAGDISH TYTLER:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are gware
of the fact that the acute shortage of
natural rubber has caused an unpre-
cedented crisis in the rubber goods in-
dustry resulting in production cuts
and closure of several small scale
units;

(b) whether Government have heen
able to identify the poteatial areas
for rubber cultivation in different
parts of the country; and

(¢) what steps Government pro-
pose to take to alleviate the situation™

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) There have been representations
that small scale rubber processing
units are facing shortage of indige-
nous rubber. However, no report has
come to the notice of Government
about closure of these units due (o
non-availability of natural rubber.

(b) Yes, Sir.

(c) With a view to improve the
supply position of natural rubber and
after a careful review of its demand-
supply pesition in the country, import
of natural rubber is effected through
S.T.C. and is limited to 11 the gap
betweey, domestic production and de-
mand. During 1981-82, a quantity of
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28,150 tonnes of natural rubber has
been imported by S.T.C. to meet the
shortage,

Government are taking all possible
steps to increase the natural rubber
production in the country. During the
Sixth Plan period, 3 Scheme for the
Rubber Plantation Development has
been launched to accelerate the pace
of newplanting and replanting
under rubber cultivation in the ~cun-
try. Under this scheme, an area of
60,000 hectares would be newplant-
ed| replanted under rubber during
the Sixth Plan period both in the
traditional and non-traditional
rubber growing areas.

Priority to Berthing of Ships of Edible
Oils Imported by STC

1963. SHRI B. V. DESAI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether 1t is a fact that two
ships carrying edible oil to the tune
of 40,000 tonnes were stranded on
the high seas for want of berthing
facilities at the Bombay port;

(b) if go, whether the State Trad-
ing Corporation, the canalising agency
has been paying at least Rs. 45 lakhs
in foreign exchange as demurrage;

(c) if so, whether the STC along-
with the Ministry of Civil Supplies
had approached the Shipping and
Transport Ministry to accord priority
to the berthing of edible oil ships;

(d) if so, whethey it ig alsg a fact
that the Shipping Ministry has ex-
pressed its inability to accommodate
the corporation’s request on account
of other top priority items coming to
the Bombay port;

(e) if so, whether this delay of the
Ministry of Shipping resulted of acute
shortage of edible oil in the country;
and

BHADRA 6, 1803 (SAKA)

Written Answers 214

(1) if s0, by what time these ships
were cleared?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM RHAN):
(a) Yes, Sir.

(b) STC has not yet paid demur-
rage. It is not possible to indicate the
exact quantum of demurrage because
details are still awaited regarding
actions taken by the vessel in filing
the manifest, obtaining Gas Free
Certificate, Free Pratique etc.

(c) Yes, Sir.

(d) The Bombay Port Trust decid-
ed to reserve one berth for edible
oils which became effective from
30th July, 1981;

(e) The festival season generally
commences in August, while thwe two
ships under reference n this Question
had dischargeq 40,000 M. Tonnes of
edible oil in July. STC have also di-
verted vessels carrying 60,000 MTs
of edible oil to Kandla Port in June/
July. The berthing delay at Bombay
Port is also reported to be cuming
down.

(f) The two ships ANNA K, and
ALEXANDER T had to wait for ber-
thing fer 48 ang 40 days respectively
and they took 6 days each to dis~
charge the car®.

Opening of New Bank Offices

1964. SHRI B. V. DESAI: Will the
Minister of FINANCE bhe pleased to
state:

(a) whether in the year ending
June 19881, 14 nationalised banks have
openeq new bank offices in the coun-

try;

(b) if so, how many new bank
offices were opened during the first-
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ten months from July 1880 to April,
1981 this year;

(c) whether it is also a fact that
this percentage of new DBanks is not
sufficient to meet the requirements
and need of the country,

Government
have directed all the nationalised
bankg to open some more banks
during the rest of the calendar year;
and o

(d) if so, whether

(e) if so, what is the target fixed
for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and
(b). Yes, Sir. During the period July,
1980 to April, 1981, Commercial
Banks had opened 2774 branches. Of
these, as many as 2546 were opened
by the public sector banks including
the Regional Rural Banks.

(c) to (e). The branch liccnsing
policy of the Reserve Bank of India
for 1979-81 (Calcndar Years) secks 1o
ensure that the branch expansion
efforts of the commercial banks dur-
ing this period are primarily devot-
ted towards providing banking faci-
lities at unbanked rural|semi-urban

centres in deficit district having
poorer banking coverage than
one bank  office for every
20,000 people in rural/semi-

urban areas, As per this norm, 225
districts in the country were identified
as deficlt requiring about €500 addi-
tional rural/semi-urban branches.
Allotments for bulk of these centres
have already been made by the Re-
serve Bunk ang for the remaining
centres the process is continuing.
The centres for opening new bank
offices have been identified in consul-
tation with the concerned State
Governments and major Commercial
Banks. The banks have been asked
tn make concerted efforts to open
these branches by the eng of 1981

AUGUST 28, 1981
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New policy on Banky and Iustitutional
Assistance to Sick Unlis

1965. SHRI G. Y. KRISHNAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to formulate any new policy
on banks and institutional assistance
to sick units to restrict the scope of
misuse of funds;

(b) whether any reports came fo
the notice of Government regarding
the collusion between Commercial
Banks and Management of sick com-
panies in diverting bank loans pro-
vided for revival of these companies
to other use; and

(c) if so, the details thereof and
the reaction of Government thereon?

THE DEPUTy MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (c).
With a view to effectively tackle the
problems of industrial sickness in-
cluding sickness due to the misuse of
funds, Government, banks and insti-
tutions have  formulateq various
measures which are being imple-
mented by all the concerned agen-
cies. The problem jg cngaging the
constant attention of Govenment. On
the basis of the experience gained in
this regard the Government reviews
the situation and modifications to the
existing schemes and policies are car-
ried out, where necessary.

Banks ang institutions take all
possible steps to prevent misuse of
funds or their diversion for other pur-
poses. Utilisation of the assistance
given ig closely monitored through
various arrangements including, inter
alia, the system of nominee directors,
increased say in the conduct of the
units’ affairs {hrough conversion of
part of the loan into equity and
scrutiny of periodical returns receiv-
ed from the units. In these circum-
stances, the question of collusion
between the banks and the manage-
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ment of assigted units for diversion of
funds does not arise.

Raising of Cost of Money for Produc-
tive Purposes as a result of Increased
Bank Rate

1968. SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be
pleased fo state:

(a) whether Government are aware
that the increaseq Bank rate would
raise the cost of money for produc-
tive purposes and create shortage of
funds to industry and trade;

(b) if so, whether Government are
alsg gware that at present when the
paramount need is to augment pro-
duction in all sectors such measures
are being taken as would prove to
be counter-productive; and

(¢) whethcr Government are sure
to get success ip their desireq aim
and ;f so, how?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Conse-
quent on the increase in the Bank
rate there has not been any change in
the general structure of commercial
banks lending rates.

(b) Does not arise,

(c) The change in the bank rate is
a part of the package of anti-infla-
tionary measures and the efficacy of
these measures would need to be as-
sessed over a priod of time.

Increase in income limit of loans by
banks

1967. SHRI HIRALAL R. PARMAR:
Will the Minister of FINMANCE be
pleased to state:

(a) whether the income limit of
persons of the weaker sections of the
society residing in the urban and rural
sreas at Rs. 3000 and Rs. 2000 for
giving loans to these persons at dif-
ferential rates of interest has not been
raised corresponding to the increase in
prices and per capital income;
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(b) if so, whether certain represen-
tatfons from organisations and indivi-
duals inciuding Delhi Scheduled Castes
Welfare Association (Regd.) New Delhi
have been received by Government to
increase the income limit of the loan
and total aggregate advances of the
banks; and

(c) if so, the names of such orga-
nisations and the action faken or being
taken on such representations by Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIL
MAGANBHAI BAROT): (a) No, Sir.
The Income limit for sanction of loans
under D.RI. Scheme has not heen
raised,.

(b) ang (c¢). Government has re-
ceived representations from various
quarters requesting for enhancement
of the family income ceiling for elig.-
bility and total aggregate advances of
the banks under the D.RI. Scheme.
Howe er, the D.RI. Scheme is aimed
at cesisting the weakest among the
weaker sections of society and any
enhancement of income ceiling would,
therefore, reduce the availability of
funds for the weakest sections. The
aggregate advances of the banks under
the Scheme have steadily increased
from Rs. 87.3 lakhs at the end of
December, 1972 to Rs. 15,000 lakhs at
the end of March, 88U and this trend
is expected to continue.

Action on gold auction report by
former Governor of Reserve Bank

1968. SHRI HARINATH MISRA:

SHRI BALASAHEB VIKHE
PATIL:

SHRI P. K. KODIYAN:
SHRI MOOL CHAND DAGA:

SHRI KUSUMA KRISHNA
MURTHY:

SHRI ASHOK GEHLOT:

Wil] the Minister of FINANCE Le
pleased to state:

(a) whether Gavernment propose to
take follow-up action according to_the
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recommendations made in a further
report by the former Governor of Re-
serve Bank, Shri K. R. Puri, on the
alleged comering of lions share in the
gold auctions by certain unscrupulous
-elements;

(b) it so, the names of individuals/
firms who had played nefarious roles
in these transactions; and

(¢) whether Government propose to
launch prosecutions against the indivi-
duals and firms; if not why not?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) In para
1.5 of Shri K R. Puri's Report on the
sale by auctions in 1978 of gold held
on Government Account it has been
stated that in view of the inherent
limitations under which he had to work
the Government may like to pursue the
matter indicateq by him in para 14.7
of the Report through the concerned
authorities.

In paras 14.5 to 14.7, it is stated that
on enquiry it has been noticed that
the sale of 5.6 tonnes of gold valued
at Rs. 374 crores had bLeen shown
against 1101 bidders. Out of the above
mentioned quantity o: gold, around 4
tonnes of gold valued at Rs. 26.7
crores was financed by a group of 20
individuals/firms (in the report refer-
red to as syndicate). The balance of
1.6 tonnes of gold valued at Rs. 107
crores was purchased by the biders
through finances procured by them. The
syndicate made a direct purchase of
0.17 tonnes of goid valued at Rs. 1.14
crores by participating in the auctions.
It has been observed that the financing
by the syndicate was made possible by
the active connivance and assistance
of a group of financially strong and
powerfu] bullion merchants of Bombay.
It is accordingly stated that a prima
facie strong suspicion is created that
the 1101 bidders had been mere name
lenders in relation to the purchase of
around 4 tonnes of gold valued at
Rs, 26.7 crores and the above mentioned
quantity of gold can be said to have
been cornered by the syndicate.
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(b) and (c¢). To enable the Govern-
ment to make further investigations
Shri Puri has forwarded a secret note
containing various details. The infor-
mation furnished in this note is being
passed on to the Investigative Agencies
of the Department of Revenue for fur-
ther action. In the interest of effective
investigation, it is not expedient to
disclose the details. Appropriate
action would be taken under the res-
pective laws on the basis of the resuits
of these investigations.

Opening of Night Clubs and Casinos

1969. SHRI SUBRAMANIAM SWA-
MY: Will the Minister of TOURISM
AND CIVII. AVIATION be pleased to
state:

(a) whether Government are consi-
dering a proposal for opening Night
Clubs and Casinos throught the coun-
try; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) and (b).

There is at present no  proposal
under consideration of the Central
Department of Tourism for opening

Night Clubs and Casinos.

Steps taken to develop Calcutta’s
Position

1970. SHRI MUKUNDA MANDAL:
Will the Minister of COMMERCE be
pleased {o state:

(a) whether the Government ex-
port Development Council is serious
about Calcutta’s present position; and

(b) if so, what steps have been
taken by them to develop Calcutta’s
position?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a) and
(b). The main function of the Appa-
rels Export Promotion Council is to
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promote exports of ready-made gar-
ments from all over India. The
Council has a number o! regional offi-
ces, including one in Calcutta, to took
after the special needs of exports of
that region within the framework of
Government Policy.

News-Item Captioned ‘Foreign firms
thrive despite Curbs’

1971. SHRI PIUS TIRKEY:
SHRI INDRAJIT GUPTA;
SHRI K. A. RAJAN:
SHRI- SUBHASH YADAV:

SHRI KRISHNA PRATAP
SINGH:

Will the Minister of FINANCE be
pleased to state: *

(a) whether his attention has been
drawn to the news appeared in the
“Indian Express” dated 30tk July,
1981 under the caption “Foreign firms

thrive despite curbs”:

(b) if so, what facts have come to
the notice of the Government in this
regard; and

(c) whether Government propose
taking some steps so that some posi-
tive restriction be imposed on such
firms?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a) to
(c). There have been sketchy press
reports in India about a study jointly
made by the UN Centre on Transna-
tional Corporations and thé Economic
& Social Commission for Asia and the
Pacific, reported to be revealing that
foreign firms thrive in India despite
curbs. Apart from this, Government
are not aware of this study or its
contents, A copy of the study is yet
to be received. In the absence of the
same, it is not possible to comment on
its contents.
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Proposal to set up National Handloom
Corporation

14973. SHRI R. P. GAEKWAD: Wwill
the Minister of COMMERCE be pleased
to state:

(a) whether Government are consi-
dering a proposal to set up National
Handloom Corporation to help create
marketing outlets for finished goods;
and

(b) if so, reactions of Government
thereoi?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a) and
(n). The setting up of a National Fi-
nancing and Development Corpora-
tion is under the active consideration
of Government.
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Losses guffered by public Underfakings

1974. SHRI PIUS TIRKEY:

SHRI V. S. VIJAYARAGHA-
VAN:

Will the Minister of FINANCE be
pleased to state:

(a) how many public undertakings
have gone under losses during tihe
last 10 years, industry-wise;

(b) what is the total loss during last
one decade by the Government under-
takings;

(c) whether Government propose to
take some new steps to avoid these
losses; and

(d) if so, when and how?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) The
number of enterprises which had made
profits or incurred losses during the
last decade is given below:

Year Total no. of No. of Profit No. of loss
enterprises  making en-  making
(excluding) terprises in- enterpriscs
Insurance cld. those
companies) which broke
even.
1970.71 . 87 52 35
1971-72 93 58 35
1972-73 . . . . . . 101 67 34
1973-74 . . . . 114 72 42
1974-75 . . . . . . 120 81 39
1975-76 . . . . 121 87 34
1976-77 . . . . . . 149 93 56
197778 . . . . 155 82 73
1978-719 . . . . . . 159 90 69
1979-80 . . . . . . . 169 103 66
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i Themameg of Undertakings that have 28, Indian Road Construction Corpn.

congistently jincurred losses through-
out this period, shown in statement
tinclude those taken over from the
private secter during thig period,

(b) The aggregate of last 10 years’
financia] results of all the Central
Government Undertakings does not
show any loss. The Undertakings had
earned an overall pre-tax profit of
Rs. 1881.64
years. The post-tax profils amountet
to Rs. 350.93 crores after payment of
Rs. 1530.71 crores ag tax.

(i) and (d). Question doeg not

arise,
Statement

. Bharat Aluminium Co. Ltd.

. Bharat Refractories Ltd.

. Indian Firebricks and Insulation
Co, Lid.

. Mysore Porcelains Ltd.

. Bharat Coking Coal Ltd,

. Coal India Lid.
Eastern Coalfields Ltd,

. Hindustan Fertilizers Corpn. Ltd.
Braithwaite & Co. Ltd.

10. Burn Standard Co. 14d.

11 Bharat Pumps & Compressors
Ltd.

12. Central Electronics Ltd.

13 Radio & Electricals Manufactu-
ring Co Ltd

14. Cochin Shipyard Ltd.

15. Scooters India Ltd.

16 Artificial Limbg Manufacturing
Co. Ltd.

17 Bharat Ophthalmic Glass Ltd.
(BOGL)

18 Rehabilitation Industnes Corpn.
Ltd.

19. Tannery & Footwear Corpn.

20. Banana & Fruit Dev. Corpn.

21. Il\lladtiorml Textiles Corpn, (DPR)

td.
22. National Textiles Corpn. (MP)
Ltd. .
23. National Textiles Corpn. (MN)
Ltd.

24. National Textiles Corpn. TSM)
itd.

25. National Textiles Corpn. (UP)
Ltd.

2§. National Textiles Corpn. (WB
* Bihar, A. 0.) Ltd.

27 Delhi Transport Corpn.

Do IO W

crores during these ten-

29. Fertilizers Planning & Dev, Corpn.
80, Trade Fair Authority of India.
31. Western Coalfields’ Ltd.
wor wayr et o W g A
« fqr wer -
1975. st gw T waf :
sht #ficw oy

¥ar wrforsa Walt ag Tk o gav
& &

(%) =1 g w fa=re T
Frgr frel Frwex gadiqrwy;

(@) #vor ooy firal & s
FR=Ifl #Y qat & T ey &
I 5§ W et § o e o afe
AW W

() =fz g, @ T TR W
TR W TUfAATH qwegm ¥ §
o 38 et R FA @ fag 3%
gare TN wwH w7

wifren dawmm @ TR HHlt
(st write wrorm wt) (W) ¥ (xr).
woreT ¥ ww fog aw famt o afer
T g I a ¥ A fafrs
wixe SoEew T £ WU www
farsit & waew wgor o7 @ar W€ AT
dife favin aff § ooy, Foiw el
WG AT ¥ srErC o faar
SR | NAHAGW HaE O TES! Fi
T &FF TR TS A )
W GFHT & TrEGIX T T T2 THE
¥ uiy faeg war Aok ofedw S%
wq fawes Wi aod v @y €
wea SR F war Fawt w1 wrdwow

1976. A G @@ waAt: w1
q-ﬂ'ww'ﬂﬂra?ﬁ ® gor v e
(®) = im aza fn m-
qsg AW ¥ g waer fed wwrg s
w § uft g o fow @ o)
& o ¥ feel N gy A



17 Written Answers

[ FAT QI Geqraalt wrew e §

(=) 97 faelta gearel ® qrw wat
i@ am @At Fwo fag §
N wqr ¥ wor UsHg yex fw &
™ & fag wg & s 9 & & am
m Ry mrfag g s @
wof Ft vfw sar §; =i

() -=ar wigsq § 912 ®Y g FA
¥ faq 1§ Awar qare A w7 7

AUGUST 28, 1981

Written Answers 228
wiferve siwere & crew sl (Wt
iy wraw wt) : (%) T v
fw foro wr @ wqelt  forw &
Yoaer e wrre  (Wew-
w_Rw) fio weq 3w § frar aw
aedrags a5 fad s @rg 1 W
fawY ®r 1978-79 & 1980-81 @&
et & amwfegf @ ¥enm feAw
I & —
fagw amfgifa (@ so &)

foaer @1 A

1. & fasd, Iwl

2. Tq_ur Fveq e Wi firew, ¥R
3. 7 W xmersw firew, W
4. PGt few, TREAIT
5. FAM ANYT  FrE; @ T
6. TR et gareee forew, ¥
7. weamr faeq, gef

qnr

1978-79 197980 1980-81
(wfrr)

—-145.46 -115.12 -87.70
—-154.32 -140.28 -130.65
—-67.26 ~85.17 —39.90

—-25.58 ~42.29 —-30.54

—-193.56 =-178.70 -—-110.97
—-192.85 -100.78 -190.58
-140.77 ~114.91 -~59.97

-919,80 -777.25 ~—589°23

grfat & wer e farim wae § —

1. X T vmgﬂm waw
aqr qfA

2. wrﬁr-ﬂ ifw aw;

3. feahh ¥ wF F oo
AT W WH STEMT ;

4. #avTT wmﬁ * f‘!wmw
# widwmfedl o gfds fea
WIAT; WY

5. fadiwe: & ¥ o=y -wesly qEnlhy
F gy fraw omd |

. (@) & fwew Exmerger wel-

W (wen wdw) fito ¥ A Fra
& fug Farg w1 g fraer sl
% Pwareaga & foo Wi sl
faara @@ qur Wl Wy faw
fra & = wTws fRg & 1 Tad waraT,
fqd s ¥ wwi & firelt v/
WNE-HT & F10 W et 7 s i
Nt wawrd o F forg F9F ¥ A9

wo gfearg W ww W & foAw

wR oY & ww § —

dxaraw v w gfawr
(mﬁoﬁ)

(i) sf=@ed® 305

(i) wreda R dw 170

(iij) Fvdw 112

() = fasii & wdwwr w
gurr ¥ fad fag wq 3% wgeg
g @AY f&&F owg § —

(i) =& #r srgfater @
qiRREr WX Syt wrawEs g,
axatr #7 e

(i) FEwR W) sfmw T W
TR ;

(ili) 3=ty wae o w® *
T alT; =}

(iv) fasefe &t *fi A qu
¢ ¥ for 38 uwwi ¥ faw
Awifer §2 & drawAr



239  Written Answers
Jute Mills

1977. SHRI A. C. DAS:
SHRI R. P. DAS:

Will the Minister of COMMERCE
be pleased to state:

(a) the names of the States where
ite industry has been Started;

(b) the tota] number of jute mills
rinctioning in those States;

(c) whether it ig g fact that the
Jate industry is facing a serious crisis
nd running in loss;

(d) :f so, what ig the approximate

loss of those jute mills;

(e) the reasons of the loss; and

¢ (f) the steps Government propose
- take for better performance of
nose jute Mills?

¢ THE MINISTER OF STATE IN
‘HE MINISTRY OF COMMERCE
SHRI KHURSHEED ALAM KHAN):
‘a) and (b). At present 72 jute mill
_nits are functioning in the States of
" Jest Bengal, Andhra Pradesh, Bihar,
_Tttar  Pradesh, Assam, Tripura,
rissg and Madhya Pradesh.

(c) to (e). Presently Indian Jute
ndustry is passing through a difficult
—eriod. While production in jute
1ills has been maintained at a satise
actory level, there js a problem of
marketing due to continued depress-
ed demand in both domestic and ex-
port markets, The recessionary con-
Jitions prevailing in developed coun-
tries and competition fr-m Bangla-
esh and  synthetic  subst:tutes
, Te adversely affecting the jute
dustry. On the basis of prevailing
arket prices, mills gre incurring on
n average losses of approximately
Rs, 1430 per MT on hessian (40x10
0z.) Rs. 857 per MT on sacking (B.
Twills) and Rs. 2707 per MT on Car-
het backing cloth,

(fy Proposals regarding Cash Com=
ensatory Support on exports and
urchases through DGS&D for stimu-
iting demand for jute goods are
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under consideration of Government.
The Jute Manufacturers Development
Council is also in constant touch with
the industry regarding operational
efficiency through technical norms of
input and output, reduction of cost,
minimisation of wastages in processes
and use of bye-products,

Controlied Cloth Scheme

1978. SHRI MUKUNDA MANDAL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether he is aware that the
Nationa] Council of Applied Economic
Research, after a study of the opera-
tion of the controlled cloth scheme in
the past came out with the startling
disclosure that only 15 per cent of
the cloth reacheq the consumers in
rural greas; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) and (b). On the basis of &
survey conducted in Seplember-
October 1974, the National Council of
Applied Economic Research in its re-
port of May 1975 concluded that sales
of controlled cloth in rural areas
amounted to 15 per cent of the total
sales. This is not the position at
present. Since 1-1-1977, distribution
of controlled cloth has been entrusted
to the National Co-operative Consu-,
mers’ Federation. Out of 57561 retail
outlets engaged in the distribution of
controlleg cloth 46438 are in rural
areas. Roughly 80 per cent of the
controlled cloth is gistributed in rural
areas,

Working of Handloomg
1979. SHRI MUKUNDA MANDAL:

Will the Minister of COMMERCE
be pleased to state:
(a) the number of handlooms in

the country;
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(b) the number out of them in
working conditions; and

(c) the rate of capacity utilization?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a)
The number of handlooms in the
country is estimated to be 30.21 lakhs
excluding domestic looms which
number about § lakhs,

(b) The handloom sector being
highly gecentralised and spread
throughout the country and run on
cottage lines ig characterised by idle-
ness of loomsg from time to time
which may be due to lack of inputs,
finance and adequate market facili-
ties, It is not posesible to estimate the
exact number of looms which may be
active or idle at any point of time.

(c) Assuming an average produc-
tion rate of 1500 metres pey loom per
year, the total capacity of handloom
sector could be said to be 4500
millions, Against this, the production
has been estimated to  be 3,000
millions in 1980-81 working out to a
utilisation rate of 86 2/3 per cent, By
the terminal year of the Sixth Plan,
the utilisation is sought to be raised
to abnut 90 per cent.

Smuggling of wheat to China

1980, SHRI N, E. HORO: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have re-
ceived any complaints that wheat
from India is being smuggled to China
and Tibet through Nepal via Cham-
paran District of Bihar (Mouj Basti);

(b) if so, whether some cases have
been registered or checked by Indian
Border Police during the last six
months; and

. (e) if so, the detailg thereof,
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA); (a) to
(c). The information is being collec-
ted and will be laid on the Table of
the House.

Inflow of Foreign Equity

1981, SHRI S. B. SIDNAL: Will the
Minister of FINANCE be pleased to
state:

(a) whether despite Government's
efforts to curb the transmational com-
panies, foreign equity continues to
flow into India;

(b) if so, the foreign equity inflow
during the last ten years of various
countries in India; and

(¢) the positive steps Government
propose to take in dealing with
TNCs?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (O The information will b.
collécted and laid on the Table of
ithe House.

(¢) Adeguate legislation already
exists in India for controlling and re-
gulating the activities of TNCs. Apart
from this Government’s policy relating
to the entry of foreign companies in-
cluding the multinationalg is laid down
in the Industrial Policy Resolution of
1956, the Industrial Licensing Policy of
1973, and the Industrial Policy State-
ment of 1980. Foreign Investment is
alloweg very selectively in certain
priority industries indicated in
App. I of the Industrial Licensing Po-
licy of 1973 or in predominantly cx-
port-orienteq indusiries or in activities
involving sophisticated technology not
available in the country. This policy
takes into account the present stage
of our industrial development and the
need for filling gaps in technology
with a view to creating self-reliance
in the long run.
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Closure of Textile Mill

1982, SHRI NIREN GHOSH: Will the
Minister of COMMERCE be pleased
to state:

(a) the number of textile mills all
over the country which harre downed
shutters as on 31st July 1981;

(b) the number of workers affected
due to closure of textile mills; and

(c) steps Government propose to
take in the matter?

THE MINISTER OF STATE IN THE
‘MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a) and
(b). Sixteen Cotton Textile [Ills
(ten spinning and six  compo 1ie)
with a work-force of 24990 on their
rolls, 1emained closed as on 3lst
July, 1981.

(¢) Having regard to the reasons {or
theip closure, it is likely that six out
of these sixteen will reopen in the
near future,

The steps to be taken by the Govern-
ment depend upon the circumstances
of each case.

Setting up of unit at Kharagpore py

‘West Bengal Industrial Development

«Corporation for the manufacture of
Cold rolled sheets

1983.SHRI SUDHIR KUMAR GIRI:
SHRI SATYAGOPAL MISRA:

Will the Ministey of STEEL AND
MINES be pleased to state:

(a) whether the West Bengal Indus.
tria] Development Corporation has
asked the Centre for clearing the
licence for setting up a unit at Khara-
gpore for the manufacture of cold
rolleg sheits;

(b) whether he is aware that there
is not a single unit in West Bengal
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to produce stainlesg steel sheets al-
though the basic raw material required
for such an industry is produced in
Alloy Steel Plant in Durgapur;

(c) if so, names of the Stateg where
stainless steel sheets are produced; and

(d) the basis of giving licences to
them?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) Alloy Steel Plant Durgapur it-
self is producing stainless steel sheets
in West Bengal, Besides, the following
four cold/hot rolling mills in the state
can diversify their production to stain.

less steel sheets also under the extant
guidelines: —

1. M/s Bengal Saws & Steel Pro-
ducts (P) Ltd,

2, Ms. Indo Japan Steels Ltd.

3. Ms. J. K Steel & Industries
Ltd.

4. M/s. Maclino Techno Sales (P)
Ltd.

(c) Gujarat, J, K. anq Maharashtra
have one unit each licensed to produce
stainless steel strips and sheets. In
the following states cold/hot rolling
mills exist which can also diversify
into production of stainless steel
sheets/strips:—

Andhra Pradesh
Bihar

Haryana
Karnataka
Rajasthan
Punjab

Tamil Nadu
Uttar Pradesh

(d) Licences/Letters of Intent have
been given aecording to the policy in
force from time to time.
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Proposal for World Trade Centre at
Calcutta

1984. PROF, RUPCHAND PAIL,: Will
the Minister of COMMERCE be pleased
to state:

(a) whether Government are aware
of any proposal to build one World
Trade Centre at Calcutta; and

(b) if so, how the Central Govern-
ment propose to cooperate with the
project?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): (a)
and (b). The President of Indian
Chamber of Commerce, Calcutta had
written to Government on the pro-
posal for setting up a World Trade
Centre in Calcutta, The Chamber have
been asked to provide more details.
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Unsettled clalms against matured
Insurance Policies

1987. SHRI R, K. MHALGI: Will the
Minister of FINANCE be pleased to
state:

(a) what are the number of unset-
tled claims against matured insurance
policies during the last three years
ie 1978-79, 1979-80 and 1980-81 in
Bombay Zone;

(b) the corresponding amountg in-
volved; and

(c) in case of a delayed settlement
is there any provision according to
which the insurer is compensated
for the loss caused due to such delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI MA.
GANBHAI BAROT): (a) and (b). The
outstanding maturity claims of the
Western zone of the LICsas at the
end of the last three years were as
under ; —

Year No. of Amount
ended outstanding (in crores

claims. of Ras.)
31-3-79 . . 22,830 421
31-3-80 . . . 25,095 5-06
31-3-81 . 36,612% 8-84%

*Provisionals. subject to audit.

(¢) Where the delay in the gettle-
ment of a maturity claim is attribut-
able to the LIC’s office (s) and the
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period of such delay exceeds 30 days
the LIC pays ex-gratia interest at
7 1/2 for the excess period.

Abolition of Octrol

1988. SHRI R. P. GAEKWAD; Will
the Minister of FINANCE be pleas-~
ed to state:

(a) names of States which have abo.
lished octroi-duty;

(b) whether Government of Guja-
rat has taken a policy decision to abo-~
lish octri-duty;

(c) whether the Centre is commit-
ted to enforce the decision to abolish
octroi-duty from the remaining States;
and

(d) if not, the reasons thereof.

THEF. MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SWAISINGH SISODIA): (a) No
octroi duty is levied in Andhra Pra-
desh, Assam, Bihar, Kerala, Megha-
laya, Nagaland Tamil Nadu, Sikkim
and Tripura, Octroi was abolished in
Madhya Pradesh with effect from the
1st May, 1976 and in Karnataka w.ef.
the 1st April, 1979,

(b) The Government of Gujarat has
decided in principle to abolish octroi.

(e) Octroi fallg within the jurisdic-
tion of the States and a decision to
abolish thig levy is to be taken by the
State Governments, The question of
ablition of octroi wag considered in the
conference of the Chief Ministers on
the 16th and 17th September, 1980.
The Union Finance Minister’s gugges-
tion that octroj should be abolished in
phases and, as a first step, it should ke
given up in respect of places having
a population of less than two lakhs’
was, by and large, favourably recei-
ved by the Chief Ministers. The
State Governments were thereafter
requested to intimate the action
taken by them regarding the phased
abolition of octroi, Most of them
have intimated that the matter is
under active consideration.

(d) Doeg not rise,
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Smuggling of Gold
1989. SHRI R. P. GAEKWAD:
SHRI SUBASH YADAYV:

SHRI KRISHNA PRATAP
SINGH :

Will the Ministey of FINANCE be
pleased to state:

(a) whehter Government have seen
reports appearing in the ‘Times of
India’ dated the 19th July, 1981 that
more than 5,000 tolas of gold are
being smuggled into India every day
from a West Asian Trading Port;

(b) whether the same report refers
to the fact that due to recent fall in-
international prices of gold, substan~
tial quantities of yellow metal are
being imported from London and
Zurich and thep sent to India and

Pakistan; \

(c) whether it is a fact that stage
gering damage is being done to the
Indian economy by this smuggling
owing to the fact that in May alone
Dubai traders imported 3,000 Kgs, of
gold, most of which found its way into
India in return for silver; and

(d) if so, strict measureg to check
this menace of smuggling that has
raised its ugly head in recent times,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
(b). Yes, Sir. According to reports
received by Government, golq has be-
come sensitive to being smuggled into
India on account of the fall in the
international price of gold as compa-
red to the domestic price, However,
these reports do not indicate that gold
is being smuggled into India on &
large scale every day.

(e) There is no auhoritative estimate
of the quantity of gold smuggled into
the country, It is, therefore, difficult
to asses tthe extent of damage caused
to the Indian economy by smuggling
of gold and silver.

i
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(d) The Preventive and Intelligence
machinery of the Customg Department
has been strengthened, The Customs
auhorities,, espacially in the vulnerable
areag along the West Coast, the Indo-
Pak horder and at the international
airports have been aleried to prevent
any attempts at smuggling gold into
the country.

Cracks discovered in Planes of I A.
Boeing Fleet

1990. SHRI R. P. GAEKWAD: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the
Boeing Company has recenly ordered
a world-wide manadatory inspection
of all Boing 737 Planes which had
flown over 15,000 hours;

(b) whether it is a fact that cracks
were discovered after the Director
General of Civil Aviation ordered all
18 planes in the I, A Boeing fleet to
be checked following the February
1981 crash landing of IA—737 at
Madras;

(c) whether similar cracks in the
Wing-flap fittings have been discover-
ed by other Airlines outside India;

(d) whether the court of enquiry
was held into te Hyderabad crash;
and

(e) if so, results thereof and the
action taken?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P
SHARMA): (a) Yes, Sir. Boeing Com.
Pany hag issued a Service Bulletin on
the 6th March, 1981, applicable to all
B—737 operators to carry-out crack
inspection of Krueger flap actuator
support fittings on all aircraft which
have flown 15,000 or more flights,

(b) Subsequent to the precautionary
Landing incident on 13.2,1981 at 2300
hours at Madras, preliminary investi.
Bations revealeq that No. 1 Krueger
flap actuator got detached due to frac.
ture of actuator attachrient ﬂﬁiﬂg
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causing hydraulic system failure Ac-
cordingly all the B-—737 aircraft in
Indian Airlines fleet were subjected
to similar checks which revealed
cracks in four fittings mounted on three
aircraft of the old series which had
done over 25,000 to 26,000 hours, Later
series aircraft revealed no cracks.

(¢) Yes, Sir, Similar cracks in the
krueger flap actuator support fittings
have been foung by some operators
other than Indian Airlines,

(d) Yes, Sir, A court of enquiry to
investigate the Hyderabad accident was
coaducted by the Hon’ble Shri Justice
A. Raghuvir, Judge High Court of
Andhra Pradesh (Hyderabad).

(e) The cause of the accident as per
the findings of the Court of Enquiry
was “due to non-availability of Lead-
ing edge Deviceg immediately after
rotation during take off”. The Govern-
ment has accepted the cause with re-
servations that the Court of Enquiry
could not establish the excact cir-
cumstanceg under which Leading Edge
Devices remained retraced during
take-off,

Grant demanded by Rajasthan Gove-
rnmment for rehabilitation of flood
affected people

1991, SHRI MANPHOOL SINGHA
CHAUDHARY: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that recent
unprecendeted floods in Rajasthan had
caused huge loss to the State putting
the State in an unsound financial posi~
tion;

(b) whether the Rajasthan State
Government has demanded cent per-
cent grant from the Centre for reha-
'bih:itation of the flood-affected people;
an

(¢) if so, the reaction of the
Government of India thereto and

2

action taken theréon?
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THE MINISTER QF STATE IN THE
MINISTRY OF FINANCE (SHRI
SWAISINGH SISODIA): (a) and (b).
The unprecendented floods in Rajas-
than have, according to the State
‘Governmet, caused huge loss to the
State. 'The State Government Thas
sought an outright grant of Rs. 394.33
crores of financial assistance to meet
the situation,

(c) According to established pro-
cedure a Central Study Team is to
visit the State from 31.8.1981, Its re-
port will enable the Government of
India to take decisions in regaid to
the assistance to be given to the State
Government.

Indo-Ghana agreement for the purchase
of rough diamonds

1892. SHRI JAGDISH TYTLER:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether India ang Ghana havg
entered into a bilateral agreement
for the purchase of rough diamonds;
and

(b) if so, the details of the agree-
ment along with the implication and
profitability of the same.

.THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
A Trade Agreement has been nego-
1i§ted'between Ghana and India dur-
ing, the recent visit of an Indian Dele-
gation to that country. Ags a result
of negotiations, Ghana has agreed to
supply a certain quantity of rough
diamﬂgs directly on regular basis to
the MMTC. Details of arrangements
and supply are still to be finalised
between MMTC and the Diamond
Marketing Corporation of Ghana. It
is, therefore, premature to assess the
profitabiiity of this arrangement,
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Inclusion of ‘“vegetable fats” in edible/
non.edible oilg list for canalisation
through STC

1993. SHRI JAGDISH TYTLER:
Will the Minister of COMMERCE be
pleased to state:

(a) whethey Government have inclu-
ded “vegetable fast” in the list of
edible and non-edible oils which are
to be canalised through the State
Truding Corporation of India only;
and

(b) the reasong for the changes in
the import policy governing these
items?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) Yes Sir.

(b) This has been dong only to
make the existing policy provision
clear beyond doubt viz. that canalisa-
tion of oils/seeds, whether edible or
non-edible, covered import of vege-
table fats also.

Names of potentia] tea importers in
Singapore supplied by Tea Board

1994, SHRI K. RAMAMURTHY:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
nameg and addresses of 72 potential
tea importers in Singapore supplicd
by the Tea Boarg to the Calcutta Tea
Traders Association had hardly any
basis and this has caused embarrass-
ment and inconvenience; and

(b) if so, the reasons thereof and
the action proposed to be taken on the
officialg of the Tea Board responsible
for this?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHR] KHURSHEED ALAM KHAN):
(a) A list of 72 potential tea impor-
ters of Singapore had been drawn up
on the basis of Personal endulries
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made at the Singapore Trade Fair
from 26th March to 5th April 1981 at
the exhibition stall set up by the Tea
Board under the aegis of the Trade
Fair Authority of India. Out of this
list of 72 potential importers comp-
laints have been received in respect of
8 importers indicating that they are
not bonafide importers of tea. No com-
plaints have been received in respect
of other importers in the list,

(b) Due care ig usually taken to
ensure that the names of only bona-
fide importers are circulateq to the
trade. In this case, there appeary to
be an error of judgement by the rep-
resentatives of the Tea Board who
participated in the Fair which couid
also have been due to lack of commu-
nication with fpreigners, However,
Tea Board is following liberal rather
than restrictive policy in regard to
identifying potential importers, as it
has been found to be advatageous
commercially, specially in the case of
small and new markets as in Singa-
pore. Steps have however, becn
taken to ensure closure scrutiny so
that the names of only bonafide im.-
porters are actually circulated to the
ifrade and suitable instructions have
been given to the persons concerned
for future guidance.

Fiscal relief to Tea Industry

1995. SHRI S. M. KRISHNA: Wil
the Minister of COMMERCE be pleased
to state:

(a) the nature of fiscal reliefs pro-
posed to be given to the tea industry;
and

(b) how far these are expected to go
to improve the industry?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
(a) and (b). The National Meet on Tea
held recently in New Delhi made cer-
tain recommendations for granting fis-
cal reliefs to the tea Industry in excise
duties, taxes and levies etc, both in
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Central and State sector. All these re-
commendations will have to be viewed
in the context of the need for revita-
lising the tea industry on the one hand
and our budgetary constraints and need
for resource mobilisation on the other.
The competitive edge of our exports
will improve in the event of fiscal re-
liefs being granted.

Tourist Bungalows constructed in
Orissa

1996. SHRI K. P. SINGH DEO: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleaseq to state:

(a) the total number of tourist bun-
galows constructed in different districts
of Orissa;

(b) whether Government have a pro-
posal to expand each and every tourist
bungalows of Orissa to 1000 beds;

(c) whether Government have also
proposal for the construction of 3 mo-
dern tourist bungalow at Kapilash of
Dhenkanal district in Orissa;

(d) how many more modern hotels
are proposed to be constructed with the
joint  collaboration of I T.D.C. and
Orissa Tourism Corporation; ang

(e) the details about the programme
of the Government for the promotion
of tourism in Orissa?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): (a) In the Central Sector
the provision of tourist facilities in-
cluding Tourist Bungalows is not taken
up on State or District~wise basis, but
on the basis of the potential the cen-
tres hold to attract international as
well as domestic tourists. During the
previous Five Year Plans, Central
assistance was given to the State Gov-
ernment for the construction of Tourist
Bungalows at Konark, Puri, Bhuba-
neshwar and Rambha. These bunga-
lows are managed by the State Gov-
ernment. In addition, the Central De-
partment of Tourism also constructed
tourist bungalows, one each at Bhuba-
neshwar and Konark which were later



245 Written Answers

bhanded over to I.T.D.C. to run as Tra-
vellers lodges. The Travellers Lodge
at Bhubaneshwar has now been ex-
panded ang converteq into Hotel Ka-
linga Ashok. The Central Department
of Tourlsm has also constructed a youth
hostel at Puri to promote youth travel.

(b) and (c). No, Sir,

(d) The India Tourism Development
Corporation has a proposal to set up
beach cottages at Konark and a 3-star
hotel at Puri as Joint-Sector projects in
collaboration with the Orissa Tourism
Development Corporation during the
Sixth Five Year Plan,

(e) in addition to the above hotel
projects, the Central Department of
Tourism has a proposal to construct a
Forest Lodge at Similipal National
Park and take up the preparation of
Master Plan (land-use plan) of Lalita-
giri, Udaigiri and Ratnagiri for their
futute development in a  regulated
manuer,

In its programme for publicity and
promotion, the Central Department of
Tourism has produced 3 posters, g fold-
er a directory (Puri-Bhubaneshwar-
Konark) and a State brochure on
Orissa, as also films on Konark, Glimp~
ses of Eastern India and Destination
Calcutta (which include tourist centres
in Orissa that can be easily visited
from Calcutta).

It is also proposed to develop tour-
ism in a co-ordinated and integrated
manner based on the following travel
circuits identified in consultation with
the State Government. Development
of the centres along the identified tra-
vel circuits will be on the basis of
blue-prints {0 be prepared by the State
Government and by pooling the re-
sources available in the Central, State
and private sectors:

(i) Bhubaneshwar -~ Puri Konark-
Dhauli- - Ratnagiri - Lalitagiri -Uday-~
giri - Bhadrak - Chandipur - Khiching
Joshipur (Similipal) and back.

(ii) Bhubaneshwar-Chilka Lake~
Gopalpur-on-sea-Taptapani - Koraput
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News.item captioned “Asiad Holel
Bubble”

1998. SHRI PIUS TIRKEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(8) whehter his attention has been
.drawn to the article published in ‘In-

dian Express’ dated 1lth July, 1981
under the caption “The Asiad Hotel
Bubble”;

(b) it so, what are the complete facts,
in detail; and

(c) what is the Government's policy
40 meet the requirements of hotels re-
quired during the Asian Games?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir,

(b) The article says that instead of
being evenly distributed throughout
the country the construction of hotels
is being concentrated in New Delhi and
that also in the higher star category.
This ig based on the presumption that
there are only 42 new approved hotel
projects with 2951 rooms in the coun-
try. The actual position is that there
are In all 151 such hotel projects with
12,186 roomg spread in different parts
of the country. These hotel projects
have been planned for different star
categories ranging from 1l-star to 5-star.
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In the Public Sector, Indla Tourism
Development Corporation has plana to
get up several hotels of the 3-star cate-
gory in different parts of the country.
Besides, the 1.T.D.C. is expanding some
of its Travellers’ Lodges. The Depart-
ment of Tourism is also putting up in-
expensive accommodation in the form
of Tourist/Youth Hostels. Further,
with a view to provide low-budget
tacilities for domestic tourism, a So-
ciety calleg Bhartiya Yatri Avas Vikas
Samiti has been registered under the
Societies Registration Act 1860 to en-
courage construction/management and
maintenance of Dharamshalas/Sarais/
Musafir Khanas.

In so far as New Delhi is concerned,
the construction of higher star category
hotels has been taken up to meet the
hotel accommodation requirements of
delegates and visitors to the Asian
Gameg 1982. The Study Group set up
for the purpose has assessed that 2500
additional hotel rooms of the 4 or 5
star category would be required in
connection with the Games. However,
there are two LT.D.C. hotels of lower
categories ‘which were already under
construction ang are nearing comple-
tion viz. 300-room 3-star hotel Kanish-
ka and 527 room Ashok Yatri Niwas
which is for the budget tourists

(c) Keeping the above flgures of
additional hotel rooms requirement in
mind, the Steering Committee has ap-
proveqd the following 10 hotel projects
for the Asian Games.

8. No. Name of Hotel

No. of rooms

1 Hotel Kautilya (I.T.D.C.)

2 Sardar Patel Marg (DDA/NDMC/Taj Group)

3 Bhikaji Cama Place (Asian Hotels Ltd.)

4 Surya International Hotel (New Friends
ony)

300

500 (only 200 rooms expected to be ready
for the Games)

500 (only 300 100ms expected to be ready
for the Games)

258

Siddharth Intercontinental Hotels (India) Ltd. 156

(\Tasant Vihar)
cx g .-
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S. Name of Hotel
No.

No. of roomsx

——

6 Centaur Hotel (H.C.I.)

7 Maurya Sheraton (expansion)

Narendra Place (Northern Enterprises Corpor-

ation Pvt. Ltd )

9 Barakhamba Road (M/s. Delhi Automobiles

Pvt. Lud.)

10 Windsor Place {M/s. Pure Drinks (New Delhi)

Ltd.]

400 (only 200 rooms cxpected to be ready
for the Games) Y

122

231 (only 100 rooms expected to be ready
for the Ganxs)

500 ‘only 100 rooms expected to be ready
tor the Games)

500 (only 100 rooms expected to be ready
for the Games)

3467 (out of which 1836 rooms expected to.
be ready for the Games),

. Committee on advance Licensing..
Scheme

1999. SHRI B. V. DESAI: Will the
Minister of COMMERCE be pleaseq to
state:

(a) whether a high powered com-
mittee headeq by the Expori Commis-
sioner is reviewing the advance licens-
ing scheme with 3 view to identify the
possible scope for its misuse and sug-
submit its report by the end of Sep-
rations;

(b) it so, whether the main purpose
of appointing the Export Committee
was that the Union Government are
keen 1o see the advance licensing
scheme to serve as a real export boost-
er;

(¢) if so, whether the panel has sub-
mitted its report to Government;

(d) if so, the main features of the
same; and

(e) if not by what time the same
‘would be received?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHR] KHURSHFED ALAM KHAN):
(a) and (b). A Study Team has been
appointed headed by the Export Com-

missioner, to evaluate the working of
the scheme so far ang determine the
cases in which there has been default
in fulfilling to export obligations and
action taken The Study Team may
also recommend measures for stream-
lining and ensuring timely follow-up
action to fulfil expoit obligations.

(€) Not yet.
(d) Does not arise.

{e) The Committee is expected to
submit its 1epoit by the end of Sep-
tember, 1981.

Proposa’ te¢ enforce compulsory qua.
lity contro} of finished leather ex-

ports

2000. SHRI JAGDISH TYTLER: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government are think-
ing of enforcing compulsory quality
control on finisheq leather exports;

(b) whether, as a result, the prob-
lems of quality in leather exports would
not be referred to the Central Leather
Research Institute or the Leather Ex-
port Promotion Council; and

(¢) if so, the reasons for Govern-
ment’s decision in the matter?
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THE MINISTER OF STATE IN
“THE MINISTRY OF COMMERCE
(SHR1 KHURSHEED ALAM KHAN):
(a) A proposal to bring finished leather
under the purview of compulsory qua-
lity control angq pre-shipment inspec-
tion hag been under consideration of
Government, However, no final deci-
-gion has yet been taken.

{b) and (c). Both the Institutions are
making useful contribution in respect
-of leather trade.

12 hrs.

RULINGS RE. QUESTIONS OF
PRIVILEGE

(i) ALLEGED CENSORING OF MAIL AND
“TAPPING OF TELEP:ONES QF MEMBERS OF
PARLIAMENT

MR. SPEAKER: Shri Ata; Bihari
Vajpayee in his communication dated
29th July, 1981, has complained to me
regarding allegeq censoring of his mail
and tapping of his telephone. Subse-
quently he has also given a notice of
question of privilege on 27th August,
1981, against the Minister of Commu-
nications on this matter. Dr. Subra-
maniam Swamy has given notice of a
question of privilege on 17th August,
1981, against the Minister of Home
Affairs and the Director, Intelligence
‘Bureau, for allegedly intercepting and
tampering with his letiers ang Parlia-
mentary papers. Shri George Fernan-
des has also given notice of a question
of privilege on 19th August, 1081
against the Minister of Home Affairs,
Minister of Communications, Lt. Gov-
ernor of Delhi the Police Commis-
sioner of Delhi and othey fop 1niti-
ating action to censor his mail,

ot rwtramy owEw (geiaR): 4
0w A e

MR, SPEAKER: Also Shri Ram
Vilas Paswan, I stand corrected.
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it Twlyery Qe W S
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PROF. MADHU DANDAVATE
(Rajapur); He gave before the mail
was intercepted.

MR. SPEAKER: I think that was
something general! Not his.

ot Twiewme arwaw 0 I A
INET € I FHW@RT, T8 T T A
Pemr w1 1 (AUw)  gEwT @€Y
A fs @ fmrang | 49
FEaTT I gaTeT Wt fear wT o)

MR. SPEAKER: 1 have got it. That
was something else, I will tell you
later on. That wag general, not about
yourself. I may explain the position
like this that what he alleged was that
the mail was being intercepted of the
Members. It was not his personal
thing. That is why I did not say that.

Article 105 of the Constitution pro-
vides for the powers, privileges and
immunities of each House of Parlia-
ment and of its Members and the Com-~
mittees thereof. The object of Parlia-
mentary privileges is to safeguard the
freedom, the authority and the gignity
of Parliament.. ...

SHRI JYOTIRMOY BOSU (Diamond
Harbour): How laudable!

MR. SPEAKER: They do not, how-
ever, exempt the Members from the
obligations to the society which apply
to other citizens, Privileges of Parlia-
ment do not place a Member of Par-
liament on a footing different from
that of an ordinary citizen in the mat-
ter of the application of laws, unless
there are goog ang sufficient reasons
in the interest of Parliament itself to
do so and unless so provided in the
Constitution or in any law. The funda-
mental principle is that all citizens in-
cluding Members of Parliament have
to be tredted equally in the eyes of
law.

The question of allegeq interception
of letters of Members by the Police
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was raiseq in Madras Legislative As-
sembly in 1954¢. While giving his rul-
ing in the matter, the Speaker inform-
ed the Assembly that he had not been
able to find a precedent bearing on the
case either in the British House of
Commons or in the Canadian Parlia-
ment. He however, found a prece-
dent in the Parliament of the Com-
monwealth of Australia where the pri-
vileges of Parliament are similar to
those of our own House. The Speaker
gave the following ruling:—

“ . A motion had been moved
there similar to the one given notice
of by Mr, Kalyanasundaram.... On
February 25, 1944, in the Common-
wealth House of Representatives,
Mr. Cameron (Constituency of Bar-
ker) raised the question whether
censorship of MP’s mail was not a
breach of privilege. The hon. Mem-
ber said that he had raised the
question because it struck at the
foundation of the privileges of the
House and moved the following mo-
tion:

“That the opening by censors of
letters addressed to members of
this House at Parliament House,
Canberra, or at the rooms occupied
by Federal Members in a State
Capital City is a breach of privi-
Jeges of Parliament.

.. .there should be a completie

cessation of the opening of letters

addressed to Members of the Par-
liament at this House.”

The Prime Minister of Australia
(Rt. Hon. J. Curtin) quoted the Post
and Telegraph Censorship Order gaz-
etted quite early in the War, which
laid down clearly that the censor
might open and examine all postal
articles as defined in the Post
and Telegraph Act, Mr. Curtin said

that his own mail was subject to cen-

sorship,

The Attorney General (Mr. Evatt)
said: ‘Refer the matter to the Com-
mittee’. The Cormmittee was constitut-
ed and@ submitted its report on 30th
March, 1944.

The rullng given by that Committee
was:

‘that the opening by the censors of
letters addressed to the members of
the House is not a breach of any ex-
isting privilege of the House.',

I also wanted to find out whether
there is any law here in  existence
gimilar to the one referred to in the
ruling. Here is a similar provision.
Section 26 of the Posi Office Act, 1898,
says:....”

SHRI INDRAJIT GUPTA (Basir-
hat): 18987 Such an old Act? (Inter-
ruptions)

SHRI JYOTIRMOY BOSU: Very re-
cent!

AN HON. MEMBER: It is a very old
Act,

SHRI SATYASADAN CHAKRA-
BORTY (Calcutta South): You are en-
tering into the colonial era or colonial
period? (Interruptions)

MR. SPEAKER: “ ..Section 26 of
the Post Office Act 1898 says:

‘On the occurrence of any public
emergency, or in the interest of the
public safety or tranquility...... r

(Interruptions)

MR. SPEAKER: It is up to you to
annul it.

“. ...%....the Central Government
or a Provincial Government or any
officer specially authorised in this
behalf by the Central or the Pro-
vincial Government may, by order
in writing direct that any postal
article of class or description of pos-
tal articleg in course of transmission
by post shall be intercepted or de-
tained, or shall pe disposed of in
such manner as the authority issu-
ing the order may direcl.’.

There i8 no prima facie case for re-
ferring the issue io the Committee of
Privileges.”
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[Mr, Speaker]

It has also been held by my distin-
guisheq predecessor Mr. Speaker
Ayyangar on 29th April, 1960, that no
question of privilege arises out of al-
leged tapping of telephones of Mem-
bers.

(Interruptions)

In view of the above position, I hold
that no question of privilege is involv-
ed in the matter. ....

(Interruptions)

SOME HON, MEMBERS: *

MR. SPEAKER: It is not mine.
Order, please,

(Interruptions)

MR. SPEAKER: In view of the above
position I hold that no quest.ss of
privilege 1s involved in the malter and
I do not therefore give my conseni to
raise the matter as a question of privi-
lege under Rule 222,

I would permit myself one observa-
tion before concluding the subject and
that is about communications sent by
my Office including the Lok Sabha Sec-
retariat to Members. I hope the con-
cerned authorities realise that such
communications would not attract the
attention of censoring authorities.

(Interruptions)

MR. SPEAKER: Please sit down. I
am on my legs,

SHRI JYOTIRMOY BOSU: On a
point of order.

(Interruvtions) *

MR. SPEAKER: Nothing is going on
record of what is said without my
pemusslon

(Interruptions)
MR. SPEAKER: What are derogatory

to the Chair or to the House shall be
expunged.
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DR. SUBRAMANIAM  SWAMY
(Bombay North-Kast): Sir, may { say
something? (Interruptions)

MR, SPEAKER: No clqriﬁcqtzon naw.
My ruling is not to be discussed,

DR. SUBRAMANIAM SWAMY: I
have not understand your point. I
would like to know this. You have not
answered my question of privilege.

MR. SPEAKER: You come fo me.

DR, SUBRAMANIAM SWAMY: You
have not answered my question of
breach of privilege. I did not talk ab-
out my mail. I talked about my par-
liamentary correspondence. That was
what 1 said,

MR. SPEAKER:
have said it.

I am helpless I

DR. SUBRAMANIAM
What have you said?

SWAMY:

MR SPEAKER: You please read it.
You read my ruling and then come to
me.

DR. SUBRAMANIAM SWAMY: My
submission is this.... .

MR. SPEAKER: I don’t want any
discussion after 1 have given my rul-
ing Nothing now.

DR. SUBRAMANIAM SWAMY: Sir,
you have not quoted all the parlia-
mentary  precedents, Mr, Moiaiji
Dusar gave an  assurance 1a Parlia-
ment that nobody can ce»sor ih~ let-
ters of Membecis ...

MR. SPEAKER: That is not an as-
surance..,.Any Minister can give an
assyrance; that is not binding on this
Government,

DR SUBRAMANIAM SWAMY:
What do you mean by that, Sir?

MRB. SPEAKER: I cannot change it.
No question now.

*Not recorded.
**Expunged as

e e

ordered by the Chair,



257  Rulinp re. Q8. 0. P. BHADRA 8, 1903 (SARA) Rulfings 1e. Q0. 0.P. o4p

alfurafite Wh ven a¥iiarvien
Mr. Morarii Dt ...

MR, SPEAKER: Hon. Members, Siwd
R. N. Rakesh hap given notiee of &
question of privilege....

Anterrupiions)
MR, SPEAKER: Please sit down. No

question of discussion here. Nothing
doing,

SHRI RAM VILAS PASWAN: You
are the guardian of the House.

MR, SPEAKER: I am quoting to you
according to the rules and the prece-
dents laig down in this House and in
this Book.

ot Twieere owew - aE @@
T T4T NEEE BT AT IHATE . . -

(Interruptions)

MR. SPEAKER: It is for the House,
not me.

(Interruptions)

MR, SPEAKER: Look here. Hon.
Members,....

(Interruptions)

MR. SPEAKER: You cannot question
the ruling. Whatever this House de-
cides and lays down, for me that is the
law. I will uphold what you have laid
down to me. I can't create laws on
my own and I can't create rules on my
own. No, I will not do it. (Interrup-
tions)

PROF. MADHU DANDAVATE:
Mr. Speeaker, Sir, you have the right
to create new precedents. Please do
nbt allow your powers to be eroded,

MR, SPEAKER: I do not.

PROF. MADHU DANDAVATE:
Everey Speaker has the right to create
new traditions and precedents Please
do hot allow them to be eroded,

(Interruptions)
MR. SPEAKER: No discussion is

aliowed. SBhri R. N, Rakesh has given
notice oy a question of ‘privilege

1618 Ls—9

agalnst the Prime Minister on the
groundl thag she alleffadly misied,..

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: Mr, Speaker, Sir,....
(Mrterruptions)

MR, SPEAKER: 1 cannot do 'withent
rules. My hands ate tied down, I am
not a supersstar. I am just a servant of
this House who rules according to the
rules laid down by you,

(Interruptions)

MR. SPEAKER: I am a servant of
the House, I am to regulate and abide
by the rules laid down by this august
House

(Interruptions)

MR. SPEAKER: I am going to give
my ruling. Nothing can be discussed.

(Interruptions)

SHRI INDRAJIT GUPTA: Sir, I am
not challenging your ruling. The ruling
which you have quoled and the Act
which you have referred to is applica-
ble in all cases. In spite of that, you
quite correctly have made a comment
that the mail which is sent from your
Secretariat. . (Interruptions).

MR, SPEAKER: This House is sup~
reme,

(Interruptions)

SHRI INDRAJIT GUPTA: You have
quite correctly thought fit to make that
comment in spite of the technical posi-
tion that the law applies to your mail
also. Therefore, I want to ask whether
you have got any comment to make o¥
not on the fact that we have beeh gov-
erned by the statute of 1898.

(Interruptions)

MR. SPEAKER: It is for the House
to change that. You tell tire House to do
that, not me. Bring a motion. I cannot
de anything.

{Interruptions)



259 Ruling re. Qa. O. P,

SHRI INDRAJIT GUPTA: But you
should make some comment so that
the Government should pay some
attention to this,

(Interruptions)

MR. SPEAKER: I cannot do any-
thing. I cannot allow any discussion,
and if the House wants to amend the
statute, they can change it, they can
change the rules, and I will follow it.

SHRI SATISH AGARWAL (Jaipur):
I am not challenging your ruling, Sir.
But you have assured the House that
you are collecting the fact. Is that being
done or not?

MR. SPEAKER: I have already col-
lected the facts.

SHRI SATISH AGARWAL: I want
to know whether you are collecting
facts, whether that is being done or
not, and whether it can be presumed
that it has been done.

(Interruptions)

MR. SPEAKER I have collected the
facts and I have given my ruling. Noth-
ing is going to be discussed now.

(Interruptions)

MR. SPEAKER: I do not discuss my
ruling. There is no question. I am not
going to allow discussion of my ruling.

SHRI SATISH AGARWAL: I am
not challenging your ruling. I am ask-
ing about the factual position.

MR. SPEAKER: I am tied down by
the rules. I can't go beyond the rules.
My hands are tied down. It is you who
have done that.

(Interruptions)

MR. SPEAKER: I can’t. That is bey-
ond me.

(Interruptions)

PROF. MADHU DANDAVATE: Sir,
I want to raise one point regarding
your promise because that will guide

AUGUST 28, 1981
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all the coming sessions of Parliament.
While giving your observations, you
said “I don’t want to create any prece-
dent”, I wish to point out to you that
right from the first Lok Sabha, if you
go through the varlous precedents crea-
ted by the previous Speakers, some=-
times without any previous precedent,
they created precedents.

MR, SPEAKER: 1 might create pre-
cedents, but I cannot break rules.

PROF. MADHU DANDAVATE:
Please don't surrender your powers.

MR SPEAKER: I don't. I have not
said that I have surrendered the
powers.

(Interruptions)

SHRI SATISH AGARWAL: Nothing
is going to be discussed. You can come
to me and tell me where I have gone
wrong.

(Interruptions)

MR. SPEAKER: My ruling cannot be
challenged.

(Interruptions)

SHRI JANARDHANA POOJARY
(Mangalore): Sir, they have comitted
contempt of the House and also con-
tempt of the Speaker. (Interruptions)
You cannot do 1'ke that. (Interruptions)

MR. SPEAKER: I do not listen to
anything on this. You can come to me
and talk to me.

(Interruptions)

SHRI JYOTIRMOY BOSU: On a
point of order, Sir, You have made
certain observations and in your ob-
servations and ruling...

MR. SPEAKER: If it is regarding my
ruling, it is not to be discussed here.

SHRI JYOTIRMOY BOSU: 1 will
not cast any aspersions on your ruling.
You have, in your wisdom, preferred to
quote a Statute legislated during the
colonial era...
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‘MR, SPEAKER: And that is continu-
ing; you change it.

SHRI JYOTIRMOY BOSU: This
Goverhment even today is intercepting
the mail of the Ministers....and they
will continue to do so....(Interruptions)

MR. SPEAKER: The
change it, Nothing doing.

House can

SHRI SATISH AGARWAL: I wan-
ted to know whether you are collecting
facts, whether that is being done or
not. You have explained the legal posi~
tion; I have nothing to say about that.

(Interruptions)

MR. SPEAKER: I got facts so as to
give the correct ruling. that is what I
did. I tried my best. I have gone throu-
gh the earlier proceedings, precedents,
law books, Constiiution and everything
and after that I gave my ruling.

SHRI SATISH AGARWAL: The mai]
is being intercepted and the telephones
are being tapped....(Interruptions).

MR. SPEAKER: You cannot challen-
ge this.
(Interruptions)

MR. SPEAKER: If you are going to
talk about my ruling, I am not going
to allow it. Anything else except my
ruling?

oft T Powrw qretar ¢ anger wEl-

w, #0 e Pew' AT gt emE
€, ou Pt o7 wewey wwt @, W e
wgT TRt g P& dmd & e &1
gPoT TewT avaer w8t o

MW LW ¢ B HA g, AW
TR & aftw, Tl FEAT @ W@ |
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|
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This is upto the House, I cannot do
anything.

PROF. K. K. TEWARY (Buxar): Sir,
we have been reassured many times by
the hon Members that they are con-
cerned with the dignity of the House
and the future of parliamentary demo-
cracy in the country, but when in a
chorus they shout** to the chair, it
is not... (Interruptions)*

MR. SPEAKER: I have already

ruled about that.

ITW WL : AR, AW GRS
T o g 1 W # WW §,
faart &, swux @@ & T & T;

g !
(sraur)

MR. SPEAKER: Nothing is going on
record, Whatever has been said with-
out my permission shall not form part
of the record.

(Interruptions)

MR. SPEAKER: I have given my
ruhng.

DR, SUBRAMANIAM SWAMY: You
have observed that your letters to us
should not be intercepted.

MR. SPEAKER: This is just my ob-
servation. I cannot force them.

DR. SUBRAMANIAM SWAMY: My
original notice was precisely about that,
Therefore, did you find any evidence,

MR, SPEAKER: They fall in that
category, Unless and until, you change
this Statute and bring a constitutional
amendment, there is no remedy.

**Not recorded.
**RExpunged as ordered by the Chair,
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DR. SUBRBAMANIAN SWAMY: § am
wsking you wiether §bu Imve fo¥md
evidence that parilemertary mail is
being intercepted and it is establish-
ed..

MR. SPEAKER: Now, I am givihg
my ruling. .

SHRI BIJU PATNAIK (Kendra-
para). I would like to know whether
the Speaker of the Sovereign Parlia-
ment of Thdia having given his ruling

48 the Spedaker, g any opinion on
this or not?

MR. SPEAKER: I interpret what
You have entrusted to me. I have al-
ready given my observations.

(Interruptions)

. MR. SPEAKER: You have to change
hat.

SHRI BIJU PATNAIK: I say that
the sovereign Parliament of this House,

MR. SPEAKER: This Parliament is
sovereign, The Members here are the
representatives of the people. and they
can legislate and I am to be guided by
that. That is all.

SHRI BIJU PATNAIK: This is » de-
mocratic country. You are the Speaker
of this sovereign Parliament.. (In-
terruptions)

MR SPEAKER‘ You are in Parlia-
ment, You have {o change it.
(Interruptions) *+

MR. SPEAKER: Nothing is going on
record.

SHRI BLJU PATNAIK: What will
not go on record?

MR. SPEAKER: What is now sald
without my permission. 'What is said

Without my permission is off the re-
cord.

SHRT SATYASADHAN CHAKRA-
BORTY: { am on a point of order.

MR. S?EAKER What is your point
of order?

— —

**Not recorded.
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GHRI SATYASABNAN CHANRA-
BORTY: My point ¥ order s dhat eur
Constitution specifically mentions that
the rightk 4ind WMk Ehjdyed By the
Muinbers of Patiterment Wil be...

MR. SPEAKER: I bave read that.
Over-ruled. I am going acording to the
Constitution. Come to me, and let me
know.

SHRI SATYASADHAN CHAKRA~
BORTY: Kindly listen to the,

MR. SPEAKER: You cantiot discuss
the fruling. 1 have pone thiough that.
I know that.

SHRI SATYASADHAN CHAKRA-
BORTY:. . . .those of the Members of
the House of Commons of the UK. , . .

MR. SPFAKER: If you have not
read that, what can I do about it?

SHR1 SATYASADHAN CHAKRA-
BORTY: Why can’t you hear me?

MR, SPEAKER: You are unneces-
sarily taking me for a ride. It cannot
be raised.

(ii) ABOUT REPORTED STATEMENT BY
PRIME  MINISTER

MR, SPEAKER: Shri R. N. Rakesh
has given nolice of a question of privi-
lege against the Prime Minister on the
ground that she allegedly misled the
House on 26 August 1981, by denying
that she had made a statement that
if the people in Garhwal would not
vote for her party in the by-election,
there would be no progress in that
area, In this connection, he has cited
a news bulletin broadcast by All
India Radio and a news report pub-
lished in the newsapers.

I find that both the news bulletin
broadcast by AIR as well as the news
report published in the newspapers
are different from what Shri Rakesh
has alleged. Moreover, it is well esta-
blished practice that when a Mimister
or a Member denies u statement Ye-
ported in the newspapers etc., a de-

L
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nial is accepted and the matter iy al- (1) A copy each of the follow-~
Jownd: o Te% ot that. I do g, there- iog Notiichtions (Hindi and "Eng-
fore, give my consent to raise the versions) under  sub-gection
matter undeé; Rule 223, (3) of section 17 of the * Export
!(&Quality Control and Inspection)

ct, 1963:—

afy  Papers Loid  BRADBA § 1908 (S4KA)
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(i) The Export Inspection Coun-
¢il, Death-cum-Retirement Gratui-
ity Rules, 1981, published in Noti-
fication No. S, O, 1607 in Gazette of
India dated the 30th May, 1981.

(1i) The Export Inspection Agen-
cy Dcath-cum-Retirement Gratui-
ty Rules, 1981 published in Noti-
fication No. S. O, 1608 in Gazette of
India dateq the 30th May’ 1981,

12.14 hrs.

(11) The Export Inspection Coun-
cil Contrmbutory TFrovident Fund
Second Amendment Rules, 1981,
published in Notification No. S.0.
1609 in Gazette of India dated the
30th May, 1981

PAPERS LAID ON THE TABLE

Parers UNDER AIR CORPORATION RULES
1954

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR A. P.
SHARMA): I beg to lay on the Table
a copy each of the following papers
(Hindi and English versions under Second Amendment Rules, 1981,
sub-rule (5) of rule 53 of the Air published 1n Notification No. S.O.
Corporations Rules, 1954: ~ 1610 in Gazetie of India dated the

30the May, 1981,

(1v) The Export Inspection Agen-
cy Contributory IProvideni Fund.

(1) Summary of Budget Estima- _

tes for Revenue and Expenditure of
the Indian Airbines for the year
1981-82 and Revised Estimates for
the year 1980-81;

(2) Summary of Actuals for the
year 1979-80, Budget Estimates and
Revised Estimates for the year
1980-81 and Budget Estimates for the
year 1981-82, under ‘Capital Budget’
of Indian Airlines [Placed in Libra-
ry. See No. LT—2702/81]

NoTIFICATIONS UNDER EXPORT (QUALITY

CONTROL AND INSpECTION) AcTt, 1963

ANp TExTnLEs COMMITIEE (AMDT)
Rures, 1981.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):

1 beg to Jay pn the Table:—

-

(v) The Expoit of Toilet Soaps
(Quality Contirol and Inspection)
Amendment Rules, 1931,  published
in Notification No 8. O, 1937 in
Gazcette of India  dated the 18th
July, 1 981.

(v1) The Exvort of Synthetic De-
tergents (Quality Control and Ins-
pection) Amendment Rules, 1981,
published in Notification No. S. O.
1999 in Gazette of India datcd the
25th July, 1981. [Placed in Library.
See No., LT-2703)81}

(2) A copy of the Textiles Com-
mittee (Amendment) Rules, 1981
(Hindi and English versions) publi-
shed in Notification No G.S.R. 459 in
Gazette of India dated the 9th May,
1981, under sub-seclion (3) of seclion
22 of the Textiles Committee Act,
1963. [Pleased in Library. See No.
LT~.2'709/1]
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REpORT ON WORKING OF DEpSIT INSUR~

ANCE ANp CREDIT GUARANTEE CORpO-

RATION BOMBAY FOR 1980 AND Na-

TIONAL DEVELOpMENT BONDs (AmbpT)
RuLes, 1981,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (1) I beg to
relay* on the Table a copy of ‘he ftc-
port (Hindi and English versions) cn
the working of the Deposit Insurance
and Credit Guarantee Corporation,
Bombay, for the ycar ended the 31st
December, 1980, along with the Audi-
ted Accounts, undcr sub-section (2)
of section 32 of the Deposit Insurance
and Credit Guarantee Corporation
Act, 1961, [Placed in Library. Sce
No. LT-2411|81]

2 I beg to lay on the Table a copy
of the National Devclopment Bonds
(Amendment) Rules, 1981, (Hind:
and Eaghcsh versions) published in
Notification No. G.SR 371 (E) in
Gazette of India dated the 29th May,
1981, under sub-section (3) of section
12 of the Government Saving Certifi-
cates Act, 1959. [Pliuced in Library.
See No. LT-2704/81]

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to re-
port the following message received
from the Secretary-General of Rajya
Sabha: —

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 26th August, 1981, agreed with-
out any amendment to the Export-
Import Bank of India Bill, 1981,
which wag passed by the Lok Sabha
at its sitting held on the 18th
August, 1981

AUGUST 28, 1981 Re. Conversion of some 268

Harijang
12.23 hrs,
PUBLIC ACCOUNTS COMMITTEE

FIFTY-SEVENTH AND THIRTY-FIFTH
REpORTs

SHRI SATISH AGARWAL (Jai-
pur): I beg to present ithe following
Reports (Hindi and English versions)
of the Public Accounts Committee:

(1) Fifty-seventh Report on Ex-
cesses over Voted Grants and Char-
ged Appropriations disclosed on the
Appropriation  Accounts (Civil),
(Defence Services), (Posts & Tele-
graphs) and (Railways) for the
year 1979-80.

(2) Thirty-fifth Report on action
taken by Government on the re-
commendations contained in their
119th Report (Sixth Lok Sabha) on
Defence Services.

JOINT COMMITTEE Ol OFFICES
OF PROFIT
FIrRsT REpORT
SHRI GULSHER AHMED (Satna):
I beg to present the First Report
(Hind1 and English versions) of the
Joint Committee on Offices of Profit.

12.24 hrs.

Re: CHRNGE OF RELIGION RBY
SOME HARIJANS

*The Report was previously laid on the Table on the 24th April 1981.
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MR SPEAKER I do not beleve
in radio,

(Interruplions)**

MR SPEAKER It has not o bcen
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(Interruptions) **
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MB. SPRAKER: No adjeurament
motion can be discussed. It is illogical,
irrelevant, You have to come to me.
We have to find out a way,

Iy €% g amgy fee IR wOH

SHRI HARIKESH BAHADUR:
(Gorakhpur): I gave & notice for
adjournment motion about the remo-
val of the Director of the Nationai
Dairy Research lInstitute. . .

(Interruptions)

MR. SPEAKER: 1 have disallowed
that. There is no point of order, Shri
Hannan Mollah, Not allowed. Noth-
ing doing. This is not a matter for
adjournment motion, This is an ad-
ministrative matter. Is this important
for this House? Shri Hannan Mollah.

(Interruptions)

MR. SPEAKER: These administra-
tive matters cannot be discussed here
under an adjournment motion. What
are you trying to do to this House?
Shri Hannan Mollah.

1229 hrs,

[MR. DepuTY-SPEAKER in the Chairl

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INADEQUATE AULOCATION AND

SUPPLY OF STEEL AND PIG IRON TO

SMALL SCALE INDUSTRIES OF WEST
BENGAL

SHRI HANNAN MOLLAH (Ulu-
beria): I call the attention of the
Minister of Industry {o the following
matter of urgent public importance
and request that he may make a
statement thereon:

“Reported inadequate allocation
and supply of steel and pig iron to
the small scale industries of West
Bengal leading to dwindling of pro-
duction and large scale closure of
many units.”

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): As Mem-
bers are aware, there is a general

ADBUSE a8 1A won o W. B ansll g7m

scale Industries (QA)

shestage in sertaip catageries of ison
and steel in the coyntry snsl Govern-
ment attempt has heen to aensure
that adequate allocation and supply of
steel and pig iron is made to small
scale industries in all States,

As far as allocation of steel to
small industries through the State
Small Industries Carporation in West
Bengal is concerned, the position has
heen improving steadily over the last
few years. Against 20878 tonnes al-
located in 1978.79, 32136 tonnes wure
allocated in 1979-80, This was further
increased to 36400 tonnes in 1980-81.
In the current year the allocation has
been further stepped up to 39200
tonnes, Thus allocations to West Ben-
gal Small Scale Industries Corpora-
lion have nearly doubled in the last
4 years.

the projected demand for iron &
steel items by all Small Industries
Corporations in the country was ap-
proximately 1.2 million tonne< in
1979-80 As against this, allocation
for all Corporations in 1979-80 was
only 5.26 lakh tonnes and actual sup-
plies were 4.51 lakh tonnes. Thus as
against projected demand, on an
average, supplies to all Small Indus-
tries Corporations were to the extrnt
of 435 per cent. Allocation to Small
Industries Corporation, West Bengal
against demand have fared better. The
projected demand of State Small In-
dustries Corporation West Bengal was
45000 tonnes for 1979-80 against which
allocation was over 32000 tonnes, re-
presenting a little over 70 per cent.

It is however noticad that some
State Small Industries Corporations
have been able to lift 3 greater per-
centage of their allocations than West
Bengal, For instance in 1980-81, Kar-
nataka was able to lift 27250 tonnes
out of an allocation of 29,000 tonnes;
Kerala was able to lift 26964 ionnes
against an allocation of 27925 tonnes;
and Tamil Nadu wes able to lift
28285 tonnes out of an allocation of
29035 tonnes. In the case of West
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Bengel, the litting wag only 20436
tonnos as against an  allocation of
36480 tonnes, which could have aocen-
tuated the difficulties of small scale
unils in the State.

It will therefore be evident that
there has been np discrimination
against West Bengal in the matter of
allocation of iron & steel material
although actual supplies to the small
scale units through ‘the West Bengal
Smail Scale Industries Corporation
could have been better. It remains
the responsibility of the State Gov-
ernment and its Small Industries
Corporation to ensure that stocks al-
located are lifted to the maximum
extent possible.

In respect of pig iron the meterial
is supplied to smal] units through the
respective Slate Corporations, where-
ver they are able to handle the mate-
rial. In other cases, supplies are
met through SAIL stoek-yards. In
allocating pig iron among different
States, the established needs of the
foundry industry etc. in that State are
kept in view, There has been some
shortage of pig iron in the country.
Representations in this regard have
been received from various States.
This item is now allowed for import
on OGL basis and State Small Indus-
tries Corporations can also go in for
imports, In 1980-81, out of a total al-
location of 472000 tonnes, West Ben-
gal has been allocated 48,000 tonnes.

Government are aware of closure
or sickness of some small gcale units
in various parts of the country includ-
ing West Bengal. It would not how-
ever he correct to conclude that shor-
tage of raw material is the sole cayse
for this phenomenon; for, severdl other
factors such as power shortage, poor
industrial relatioms, bad management
ete, are also contributory factors, par-
ticularly in West Bengal

MR. DEPUTY-SPEAKER: Shri
Hannan Mollagh, Only if you dispute
his figure you can put some questjon.

SHRI HANNAN MOLLAH: 1 am
sorey to mention that this statement
made by the hon. Mimister ~concesls
there than # reveals, r

scale Industries (CA)

MR. DEPUTY-BPEAKER; He own
not con to the House,

SHRI HANNAN MOLLAN: That is
what you think. He will speak. I am
sorry to say that some part of this
statement is toally malicious and un-
true, with a view to malign the Left
Front Government of West Bengal.

DPuring the last several sessions, I
asked some questions, Last April X
pul a question to the Steel Minister—
Unstarred Question No. 8671: “What
are the actual supplies of steel to
each State during the last five years?”
The answer was, “Do not arise”. Now,
I have collected some figures some-
how and I would mention those figu-
res and ask the Minister whether
they are correct or not. I want to make
it clear that we are the champions for
the cause that all the States should get
their due share. There should be a com-
parison, There is no scope for thinking
why we are mentioning things about
other Stales. We are always in favour
of all. Stales getting justice in financial
and natural resources. Last year—1980«
81—the tolal number of small scale in-
dustries in our countiry was 3,83,636.
In Andhra Pradesh, they have 20,287
units and they got 21,900 MT. Har-
yana with 14,470 units got 32,747 MT.
Gujarat with 24,189 units got 40.683
MP. Punjab with 20,214 units got
55,991 MT. Delhi with 9,732 units got
37,019 MT. West Bengal, with the
highest number of units almoest three
or four times the number of any other
State, with 71,116 wunits got just
20,436 MT,

MR, DEPUTY-SPEAKER: How

much was lifted by the State Govern-
ment?

SHRI HANNAN MOLLAH: That
will be told. (Interruptions).

MR, DEPUTY-SPEAKER: 1 will
Bet it from the Government.

L
BHRI HANNAN MOLLAH: They
are always shedding crocodile tears:
for the sasttrn veginh. The ' easters
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region, with 1,00,696 units, i.e. 26 per
cent of the total units are getting
only 11 per cent of the gteel. The nor-
thern zone with 85,000 uniis or 22 per
cent of total units are getting 37 per
cent of the total steel. The Western
zone with 53,847 units, i.e. 14 per cent
of total units, are getting 20 per cent
. of the supply. What is this? I would
ask the Minister whether this is true

or not.

Coming to pig iron, West Bengal
with 18 per cent of ihe total units is
getting only 7 per cent of the total
supply whereas Gujarat with only
6 per cent of the total units is getting
20 per cent of the total supply. These
are some of the figures which show
that there is a calculated discrimina-
tion wilh a view to destroy the in-
dustries in West Bengal, I belong to
the Howrah district, called the Shef-
field of India, the bhiggest in Asia,
where the largest number of engineer-
ing industries are concentrated, These
industries have been suffering for
want of raw material. 1 met several
owners of these industries and they
complained that they had to pur-
chase raw material from Punjab and
Haryana at double or triple the actual
price. That is why, they were not
able to stand in the competition. In
this way the industry is being des-
troyed in West Bengal, So, may I
know from the hon. Minister the basis
for this allocation?

In view of the wide variations in
allocation and supply among various
States, which is extremely unreasona-
ble and discriminatory, will the hon.
Minister assure the House that the
largest quantity of iron and steel will
be allocated and supplied to West
Bengal as it is having the largest
number of small scale industries?

SHRI CHARANJIT CHANANA:
First of all, I shall suggest to the
hon, Member that he must qualify
his statement in one respect. It is not
the number of units that Hetermine
the requirment of a unit. The size of

the unit is very important. As 1 have
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stated in the statement, the alloca-
tiong are made against the post offtake
and the projected demand. It the hon.
Member verifies from the State Gov-
ernment the demand projections made
by them and compare the allocation
made to the State, then he will be
able to accuse me of only giving a
favourable treatment to West en-
gal.

The projected demand for iron and
steel items by all Small Industries
Corporations in the country was
approximately 1.2 million tonnes in
1979.80. As against this, ailocation for
all Corporations in 1979-80 was only
5.25 lakh tonnes and actual supplies
were 4.51 Jakh tonnes. Thus as
against projected demand, on an
average, supblies {o all Small Iadus-
tries Corporations were to the extent
of 43.5 per cent. And West Bengal
hag been given a little over 70 per
cent of the projected demand. So, if
at a!l you want to accuse me, the
accusation should be that I have
shown favour to West Bengal.

The hon. Member has quoted the
figures of supply onlv. He has not
appriceg the House of the figures of
allotment made. TLifting of the stock
is not the responsibility of the Central
Government. Lifting of stock and its
distribution is the direct responsibility
of the State Small Industries Corpora-
tion. The hon. Member is absolutely
right when he says that during 1980-81
the State Small Industries Corpora-
tion got only 20436 tonnes. This is
against the allocation of 36400 fonnes
which the hon. Member conveniently
forgot to mention. The hon. Member
should find out from the State Small
Industries Carporation the reasons for
not lifting the stock. I may inform
tion apptroach us to accelerate the
the State Government or the Corpora-
tion approach us to accelerate the
supply of any raw material for small
scale industries in the State, we give
top priority to that. This fact he can
also verify from his State Govern-
ment. ' In order to gtrengthen your
case when you talk to your State Gov-
ernment, I would like to give some
figures of lifting by the different
States, Even a distant State like
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Kerala has lifted more than West
Bengal. In fact, out of the 7 major
States the lifting by West Bengal is
the lowest, belng only 56.14 per cent
of the allocations made, as compared
to 104.8 per cent by Maharashtra, 96.60
per cent by Kerala, 93.97 per cent by
Karnataka, 73. 85 per cent by Gujarat,
96.6 per cent by Bihar and 75.75 per
cent by Andhra Pradesh. So, I would
request the hon, Members fo do a
compleie diagnosis of the problem and
then {ry to come to a conclusion, which
1 am sure would be a conclusion in
favour of the State Government. As
far as shortage in allocation is con-
cerned, it is proportionately distribut-
ed. I will give the figures for the
current year also. If ybu compare
the allocation to the State of West
Bengal in the year 1978-79 with that
of the year 1981.82. 20,378 tonnes as
against 39,200 metric tonnes in the
current year, it is an increase of about
100 per cent,

In the case of pig iron, shortage is
there. So. we have now starteq allow-
ing OGL imports for the actual users.
Since there is a wide disparity
between the imported and indigenous
price of pig iron, we are making an
effort to have a pool price. I would
also like to inform that the supply of
inputs to the small-scale industry in
any State in the country would never
be the sole factor responsible for in-
fant mortality or any mortality am-
ong the small-scale units. We have
given a special allocation of 10 per
cent of the cement supplies to the
small-scale industries. It appears
there is a communication gap between
the hon, Member and the Industries
Minister of the State Government.
Whenever they have any problem we
immediately make an effort to meet
their requirments, In spite of that,
if there are some cases, we will
appreciate it if they are brought to
our notice so that we can take imme-
diate action.

"SHR] SUNIL MATTRA (Caleutta
North Fast): REither the Minister is
ignorant of what is happening or he
ig deliberately not giving a correct
picture because his statement does

scale Industries (CA)

not reflect the facts. You say that
the allocation to West Bengal was
36,400 tonnes, but West Bengal lifted
only 20,436 metric tonnes.

SHRI CHARANJIT CHANANA:
I say it again.

Shri Sunil Maitra: He has made this
statment in this way in order fto
denigrate and defame the West Bengal
Government.

MR. DEPUTY-SPEAKER: He has
stated that the State Industrial Cor-
poration has not lifteq the stock; not
the State Government of West Bengal.

SHRI SUNIL MAITRA: The Minis-
try is functioning in such a way that
the Wes{ Bengal Government and the
West Bengal Industries Corporation
cannot lift the steel allocated by you.
1 am reading a letter written by
Shri Dip Kumar Sen, Managing
Director of the West Bengal Small
Industries Corporation Ltd. dated
30th May, 1981, addressed to one of
the big officer of SAIL:

This is a reply to his statement:

“You may perhaps remember that
vou said ip the course of the dis~
cussions that after the rise in price
of the iron and steel materials on
8/9.2-'81 your organisation offered
to deliver to my Corporation the
entire quantities of iron and steel
materials which had already heen
paid for at the earlier rates if my
Corporation agreed to make extra
payments that became due because
of the price revision. You also said
that my Corporation did not agree
to make the extra payments and
take delivery of the entire quanti-
ties of iron and steel materials
offereg and paid for earlier, On
checking up with my office 1 find
that what actually happened was the
other way about.”

‘What was stated here, Mr, Minister,
is, the fact is other way about., What
is that other way about?

“My officers approached your office
with offers.of payment of the extra
amounts which became due on-

account of the enl;”)emem of the-

e,
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prsgent. In that mepting the Coftage
apd Small Scale pe;%wfri sM:'uniq\tér
of West Bangel Mr Chittabrata
Majumdar, made a statemgnt, In the
statement he said:

[Shri Sunil Maitra}

Brices and with. vequesta e deliver
the entire quantitiey of raw
materials specified in your delivery

orders issued earlier, but your office
did not accept their offers. and re-
quests, I give here a specific
instance. Your office bad issued on
6-2-81 a delivery order for 460
Metric Tonnes of H. R. Coils (SG
& IOG) op your sankrail stockyard.
Since the delivery could not be
effected before the rise in the prices
of iron and steel materials, my
officers actually carried to your
office a cheque for the extra amount

that was due to be paid on account

of the enhancement of the priceg and
requested your office to deliver the
full quantity of the materials goecifi-
ed in the said delivedy order. Your
office did not accept the cheque and

effected delivery of the materinls_

after making a 20 pir cent deduction

“In a letler to Dr. Chanana in
May last year, I drew his attention °
to this problem. For example, in
1978-79 the Unijon Territory of Delhi
with its 19,128 registered SIDO
units was allocated more then 50,000
tonnes of iron and steel materials
while West Bengal which then had
63,002 registered SIDO units was
allocated a little over 19 thousand
tonnes. In reply Dr. Chanana said
that as different States adopted
diffrent norms for assessing the in
stglled capacity of the small seale
unit, allotment of raw materials on
the basig of installeg capacity will
not be correct.”

This is what you said. I say that in

West Bengal the number of units is
more than 71.000. Then you come out
with the statement that number only
will not give a true picture. It is the
rated capacity which gives a true
picture, Small scale is a small
scale. When vyou call a factorv
‘small scale unit' then it is within the
definition of small scale factory.
Therefore, it would be difficult for you
to assess small scale cngineering
factory’s consumption of steel—how
much it may need and if there are
71.000 units, then it is difficult for the
Ministry of Industry sitting in the
Centre to come to some firm conclu-
sion that approximately this will b2
the requirement. For 71,000 units you
cannot calculate what i¢ their require-
ment. When it i5 pointed out to you
that you are indulging in discrimina-
tion so far as West Bengal is concern-
ed, you say that 71,000 units—i.e., the
number is not going to give a clear
pieture.

from the quantity specified in your
delivery order. "My office wrote
thereater to your office requesting
the issue of a fresh ofter in respect
of the quantities so deducted, but
in vain”

This way your officers and your
Ministry are creating all sorts of
obstacles staling that the West Bengal
Industrial Corporation could not 1lift
the stocks that have been sanctioned
by your Ministry. And have you
done it? Now, you are coming out
with a statement on the floor of the
House that there is a communication
gap. There is no communication gap.
If there is any communication gap, it
iy between yourselt and your officers
ang if there is no carnmunication gap
between you and your officers, then
you are making a wrong statement and
I say that the facts in your statement
are not correct.

My second point of submission is
this. You have not yet stated what
is the basi$ af allocation.

Now, on 9th of July 1981 barely
ong-and-a-half months back, in the
city of Delhi, the 35th Meeting of the
'Small Seale Indystries Bagrd was held
“where the han. ister himself was

You have not mentioned in yvaqur
statement But here yvou have said:

“He, therefpre, maintained that
off-take of a rawy mmaterial during
years of easy availability should be
. the basis af allocztiey. But how do
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we calculate such off-takes?
wt intigdticed cariligiftion
of iron any ¥tedl Winleitals tHvoih
the West Bengal Small Industries
Co, ation, the ¥mall scale units in
t Wengal were taking déHvety
of iron and steel materialg divectly
from the gstockyards of the steel
plahts ghd of the Bteel Authority of
India Ltd. (SAIL). Neither the
steel plants, nor SAIL, nor the
Steel Ministry has separate off-
take figures for the large scale
sector and the small gcale sector.
Therefore, allocation made on the
basis of off-takes by the State SICs
in years of easy availablity, i.e.,
before compulsory canalisation
through SICs was introduced is
bound to  be inequitable.” Therc-
fore, again and again, wec are
asking this question. The question is,
will you please re-examine the basis
of allocation ang supply to the diffe-
rent States? While re-defining the
basis of alloeation, will you for
heaven sake keep it in your mind that
there is a State called the State of
West Bengal; that it is very much a
part of Iadia and that the State has
got maximum number of small scale
units and small engineering units?
They are the biggest in number in
this State.

Your Sixth Five Year Plan document
says that in 1973-74 the value of oui-
put of smail scale industries was 7200
crores which rose to 19060 crores in
1979.80. Employment in 1973-74 was
39 65 lakhs and in 1979-80 it rose to
84.60 lakhs. In export it earned
Yoreign exchange—in 1973-74 Rs. 538
crores and in 1979-80 it earned
Rs. 1050 crores.

This is the role of the small scale
industries in our country, This being
80, in West Bengal you are having
more than 71000 wunits. Will you
pleage see to it that you do not cons-
pire to kill them, to murder them,
to destroy them. Therefore, my ques-
tion is, will you please see to it that
not only the basis of allocation would
be re-examined but also West Ben-

scale Industries (CA)

gal's shaire O steddl ¥ng pik fron
should be adequate, should be suffi-
Cieht 10 ifiett thelr ‘déirant.

SHRI'CHARANJIIT CHANANA : The
hon. Member, in fact, unfortunately
has been contradicting himself. I would
ondy like to draw his kind attention to
the fact that he has to see the figures
not only on the supply side, he has to
see flgures on the aliocation side also
which I have already quoted in earlier
case.

Unconsciously he has made reference
to some correspondence between the
State Officials and the Steel Authority
of India Ltd. and some dlspute about
payment. In fact that has never been
brought to our notice at all
The hon. Member must appreci:te
one thing, He is talking of the corres-
pondence relating to a dispute on the
payn‘gnts due or the overpayment made
or the underpayment made {o the Steel
Authority of India Ltd. This particular
case has never come to our attention
at all.

13 hys.

1 am only saying, as I said earlier
also, that the basis of allocation of in-
dustrial raw material to small-scale in-
dustrial units is uniform for the whole
couniry. There is no discrimination
against the State of West Bengal. The
statistics, in fact, show that there has
heen diseriminat’on in favour of West
Bengal They should appreciate that
also. I have already said that the basis
of allocation of stecl is the previous off-
take. When it is a normal year, it
should be the normal off-take. During
the shortage period, the off-take might
be lesser than that. He is h'mself say-
ing that the basis was off-take of the
year which was a normal year. I would
like to update the information of the
hon, Member about the supply of steel
in the market today. Tn the last lew
weeks, the supply position in the whole
counfry i8 quite ecasy. He does not
know it probably. In fact, the mini steel
plants are coming to us say'ng, there
is no oft-take from t{hem at all. The
hon. Member must fake it up once
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again with the State Industrial Deve-
lopment Corporation. There is no prob-
Jem as far as that is concerned.

As far as the number of units in
West Bengal State and other States
are concerned, the distribution is decid-
ed Ly the State Industrial Develop-
ment Corporation and the Director of
Industries out of the total allocalions
made to them. I would like the hon.
Member to appreciate that it is never
done that the total quantity ‘X’ 1s
d vided by the number of umts. Each
unit has, in fact, a consumption weight-
age. According to that weightage, the
State Industrial Development Corpo-
ration is supposed to allocate steel or
industrial raw materials to small-scale
industries. If there is any irregularity
n that distribution, I would only re-
ruest the hon. Member to approach ihe
State Government and inform us also.
1 would also, next time, when I will be
meeting the Chief Minister or the
Industry Minister of West B~ngal. men-
fion to him about that also, if that is
the problem.

In fact, the facts that I have given do
not support the arguments of the hon.
Member. I would only like to help the
hon. Member’s argument about the
difficulties of the small-scale units in
the State of West Bengal because I do
not consider the State of West Bengal
ag his State only, It is a part of our
countiry. We are very particular about
it. If you see my statements in Cal-
cutta, my request to them has always
heen to make all efforts to revitalise
the industrial development in the State
of West Bengal which it was and we
want it to remain as a vital industrial
State of the country.

SHRI SUNIL MAITRA: That is your
statement only.

SHRI CHARANJIT CHANANA: I
have already given the statement there,
But it cannot be done only by having
an allocation. The allocation have to be
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lifted and distributed, The hon. Mem-
ber must appreciate that.

MR. DEPUTY SPEAKER: He is
helping you to make use of this oppor-
tunity.

SHRI CHARANJIT CHANANA: 1t
is no only the allocations. They are
talking of supplies. They never try to
build correlation between allocation
and supply. They must put pressure on’
the State Government to lift the allo-
cations made to them. If they cannot
lift them, why are they getting allo-~
cation, made?

I woula like to say a few  things
which are very important. There are
other reasons also for the small-scale
sector 1n West Benga] reaching a sub-
subsistence level. One of the main re-
asons 1s that there has been a shortage
of 22.-25 per cent in the power re-
quirement of West Bengal,

The requirement in the month of
March, 1981, was 19 million units per
day as against which, availability was
15 miilion unity per day.

In April 1981 the i1cquirement was
196 million umits per day and the
avallebility was 153 nullion units per
day,

As agaiast this, the deficit in All-
India requirement of clectricity enpr.
gy was only 13 per cent. I think ihis
is an important thing without which
the small units or the large units can-
not function unless and until the ener-
gy is there.

So, these are the core Sectors where
the hon, Members must put heavy
pressure on the agencies working in
their State to revitalise the small-
scale industrial units, That alone will
help us to increase the growth-rate
of industry in the State of West Bun-
gal and the benefit will be 0 the
whole country. At the same tiime,
the total growth-rate will be in-
crease.



285

13.06 hrs.
The Lok Sabha adjourned for Lunch

till five minutes past Fournteen of the
clock.

The Lox Sabha re-assembled after
Lunch at eleven minuteg past Four-
teen of the Clock,

[{SHrRt GuULSHER AHMED in the Chair]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
~—contd.

REPORTED INADEQUATE ALLOCATION AND

SUPPLY OF STEEL AND PIG IRON TO

SMALL SCALE INDUSTRIES OF WEST
Bencar—Contd.

MR. CHAIRMAN: Shri Satyasadhan
Chakraborty.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, you
must have noticed that in the call at-
tention nolice given by us we wanted
to draw the pointed attention of the
hon, Minister to the serious crisis in
the field of small scale industiries that
is now prevailing in West Bengal a1 d
we expected that he would at least
say something which will go to im-
prove the situation there. But, unfor-
tunately, the statement cnds with these
lines:—

“....for, several other faclors
such ag power shortage, poor indus-
{rial relations, bad management cte,
are also contributory factors, parti-
cularly in West Bengal.”

Now, may I ask the hon, Minister?
Are you really sure of what vou have
said? Are you in a position to prove
that industrial relations are bad in
West Bengal? Or, if you kindly per-
mit, I can prove that it is not so in
West Bengal. So, industrial relation
is not the contributing factor, If you
talk of bad management, are you sure
that there is good management in the
public sector enterprises? This is a
thing which is very difficult to quan.
tify, Actually what do you mean by
“bad management’? After all you have
deliberately chosen not to accept the
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reality to shield your own Department
and to save yourself,

The real trouble in the small scale
industries in West Bengal and, for that
matter, in the Eastern Region is the
policy pursued by the Central Govern-
ment. Whenever we talk of non-availa-
bility of raw material, whether it is
stecl, pig iron, cement oy anything,
gencrally we tind that our Minister
says that there has been allocation but
the State Government has failed to
utilise the quota allotted to the State,
1 say—is it a fact? Is it not abund-
antly clear from what Mr. Sunil Mai-
tra has said, that you may allocatea
thing but for the State Government
which has to receive it, there may be
difficultics created by your Ministry
or some other agencies, to got the
thing you have allocated and you
have seen how West Bengal Govern-
ment hag been dcprived even when
it was ready with the cheque {io pay
for the increaced prices. Now you
have not answered that question and
I want that vou should look into it.

The question 15 that Yyou have
never tried tuv answer this gquestion
why so many units are sick in West
Bengal. You have never answered the
question what is the basis of alloca-
tion. 1 understand that there is scar-
city but I do not understand why
there should he discrimination, You
have tried to say that if there is any
discrimination. it is in favour of West
Bengal. Well Mr. Chairman, doesthe
hon. Minister want us to beligve that
they are supplying raw materials in
abundance t{o West Bengal, that they
are taking all the steps but still it is
because of the failure of the Govern-
ment of West Bengal that these indus-
tries are sick or some are going out of
existence? What are those failures—
he has not indicated. So what I would
like to say is this, Let yg try to
understand the problem, When yon
talk of allocation, may I bring to your
notice that only the other day it came
in the Press that in UP 40 per cent of
these units were bogus units. They
had no existence, That came froin the
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Police report, Where ig thig steel go-
ing which you allocate to these areas?
‘What about Delhi? Are you sure that
all these units have real existente or
is it a fact that some of the units have
no existence at all?

I would like to raise another point.
Now you know that in West Bengal
these industries were developed be-
cause of the availability of steel very
near to the area—the proximity of
steel, Now because of the freight
equalisation it has lost this advantage.
That is one factor which is dealing a
death blow to these small industries
in West Bengal and particularly in the
Howrah region. Another factor which
is responsible for the actue sickness is
also the policy pursued by the Rail-
ways because these days these indus-
tries do not get orders from the Rail-
ways. So it is the deliberate policy
of the Central Government which is
making these industries sick. I know
you will say that you do not pursue
a policy of discrimination, 1 only
want {o say that the facts speak other-
wise,

Now i1t has already been said how
you are depriving the Eastern Region
The Eastern Region comprises of
Bihar, West Bengal, Tripura, Naga-
land, Manipur, Meghalaya, Mizoram,
Assam and Arunachal Pradesh. These
are the States which are being denied
the opportunities because of the dis-
criminatory policy pursued by the
Central Government,

I want to emphasize once again that I
am next to none in my faith that all
the regions of India should be deve-
loped. I believe that there should be
justice to all the regions and to all
the States. But now the facts do speak
otherwise. Let pus have a look at ihe
facts. Eastern Region—No. of units -
1,00,698, Percentage of total units—
26.2. Supply—=83,360 tonnes, Percent-
age of total supply—11.20, Why is it?
The region having the largest number
of units and having the maximum
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requirements iy denied the raw
material. Is it not a deliberate pdlity
your Govetninest?
Is it not a fact the becawle
of this, some ¢f these units are
to purchase the ateel and pig-iron
from black market?

MR. CHAIRNM.AN: You please put
your questions, He will reply.

SHRI SATYASADHAN CHARRA-
BORTY: Mr, Chairman, Sir, I would
like to ask the Minister these pointed
questions. I believe you have sympa~-
thies; I believe you have the under-
standing, But these unitg cannot .ive
ofly on your sympathies and under-
standing. Your actiong are not matched
by this understanding unless backcd
by your actions understanding is use-
less. 1 would like to say whether the
facts given by me are correct or not.
If they are correct, then, whether you
are going to change your policy or not,

What positive steps are you going
to take to see that these small units
in West Bengal, and, or that matter,
in Eastern region do not go out of
existence?

SHRI CHARANJIT CHANANA:
Sir, the hon. Member has raised a
series of questions. Also he raised a
very few interesting questions.

He talked about the number of bogus
units in West Bengal. We have not
taken any census of bogus units, I
would like him to suggest this to West
Bengal. This js the job of the State
Government to conduet this kind of
census of the bogus units there.

SHRI SATYASADHAN CHAKRA-
BORTY: I am not talking of West
Bengal. Why are you trying to avoid
it?

MR, CHAIRMAN: Please listen to
him, -

SHRI SATYASADHAN CHAKRA-
BORTY: Forty per cent of the units
are bogus.

SHRI CHARANJIT CHANANA:
Thig is an instance for interrogation
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of the bonafides of the gmallscale units.
West Bengal Govermment should be
direetéd by you pedple to comauct a
censug into the bonafides of these
smallscale units. This may be one cof
the reasons beween the gap and allo-
cation of supplies. They are not gen-
uinely interested because there are no
units to consume that. I have no pre-
sumption at all. I want you to ask
the State Government of West Bengal
to indentify the reasons o! this gap
between allocation and lifting of the
materials by the units. If they have
any problem in lifting and jf the Cent-
ral Government can do anything please
let ys know. But, after the allocation
is made, lifting of the raw materials
or distribution of the raw materials
is the function of the West Bengal
Government Industrzal Development
Corporation.

SHRI SATYASADHAN CHAKRA-
BORTY: This is not fair. Wst Bengal
Government wanted to lift it but the
Stee] authority of India has not allow-
ed them to ao so. Then why are you
accusing the State Government?

MR. CHAIRMAN: Mr. Chakraborty,
please hear the Minister.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, out of thig debate, the
truth will come out. Don’t be afraid
of it. I want to once again emphasise
that West Bengal Government wanted
to lift them but the Government was
not allowed to do that. The hon.
Minister is saying that the Waest
Bengal Government should conduct the
census. Sir, I seek your protection
that the Minister should reply to the
point. This ig not fair.

SHRI CHARANJIT CHANANA: A
survey” was conducted by the Reserve
Bank of India jn the year 1979-80.
Out of the total sumber of sick units,
one third of the tota]l numbey of small-
scale sector units ag on 1-1-80 number-
ing 6,948 were gick units in West
Bengal alone. We arve very much
concesned about it. In g series of
meetings withy the Stete Mimister of
Industry in West Bengal I have al-
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ways told that they rrust identify
these problemg of series of small-
seale utifts which &re sick and they
must tell us as to what exactly they
want. 1 would like the hon, Mem-
m to, verify this from the State

ster Of st-Berigal, Wé al-
ways try to go out of the
way to help them in the case of move-
ment o¢ raw materials, in the case of
alloeation of raw materials or in the
case of any problem that has been
there witp them. I am not referring
to the press statement at all I would
like him to go and contact them. I[f
you are really interested in ihe statis-
tical figure, I would give that of
course. As far as State Government
of West Bengal is concerned, for the
year 1980-81, 29,580 tonnes of pig iron
were supplied during this year.
and against 29 080 fonnes for the year
1981-82 Joint Plant Committee has
made gllocation to the extent of 48,000
tonnes.

Sir, the hon. Member must appre-
ciate that allocation alone 1s mot
enough. Lifting is also very import-
ant. If they have financial problems
then they must bring up those pro-
blems to us. We are prepared to have
an inter Ministerial exercise done 1n
the case of any problem of the small
scale 1ndustries 1n any State of the
country. When tha hon. Member is
trying to put the whole Eastern region
ag one then I would like to say that
comparison between West Bengal,
Nagalana and Tripura would not be
the right ceomparison. Actually the
comparison should be between the
States of West Bengal and Bihar.
Bihar whieh is equally well sifuated—
maybe slightly worse than West Bengal
—they have picked yp 96.69 per cent
of their allocations. The West Bengal
Government must do home work and
see why they have not been able to do.
As against B:har the West Bengal gov~
ernment Mhgg lifted 56.124 per cent of
the irem and stedl raw-material allct-
ted to them. I would only like the
hen. Mémber not to be emotionally
invelved in thds factor to find out as to
wlry guch g gap is there. We are pre-
pireg to help them, We aje serious
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about re-vitalising the development of
small scale industries.

Sir, let us not have only two symp-
toms to gauge the illness of small
scale industry, that js, supply of iron
and steel and the supply of pig iron.
There are other symptoms which
should alsgp be seen. Otherwise my
fear is that you might be giving wrong
medicine to the ailing person and the
ailing person may dje sooner than
otherwise. Besides the ability of the
Corporation there may be other pro-
blems in the Corporation to lift the
raw materials actually allotted which
depends not only on the movement
problem but also on their management
and financial strength. Further their
ability to liaison with the railways to
move the allotted raw materials to
the required destinations, etc. You
first fina out the reasons and then the
treatment could be found. Power
shortage is another important reason.
So, with all these things a proper diag-
nosis is mecessary and don’t go only
with one symptom otherwise you
would be doing dis-service to the
patient.

PROF. RUPCHAND PAL (Hooghly):
Mr. Chairman, Sir, time and again
attention has been drawn to the agony
of West Bengal. West Bengal is a
victim of equalisation in respect of
steel although it is a steel producing
State. My colleagues have shown
through figures that there is discrimi-
nation There are 100 foundries in
Punjab and there are 300 foundries in
West Bengal but in the matter of.....

MR. CHAIRMAN: You may please
put pointed questions. Already {hese
details have Dbeen given by other
Members.

PROF. RUPCHAND PAL: All right,
Sir. Is it not a fact that West Bengal
with 300 foundries gets 7 per cent of
the approved amount while Punjab
with 100 foundries gets 25 per
cent? 1s it also not a fact that West
Bengal lhad been allotted 56 per cent
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of he required quota while Maha-
rashira has been allocated 114 per cent
of the required quota? Will the hon.
Minister be pleased to  assure ihis
House that in view -of his understand-
ing of the problem of West Bengal he
will have a census or a survey through-
out India to find out the installed
capacity of different small scale units
throughout the couniry so as to es~
tablish scientific criteria ip the matter
o. allocation of steel and pig iron so
that in the coming days there is no
discrimination and West Bengal can
have the required quota?

SHRI CHARANJIT CHANANA: Mr.
Chairman, Sir, in regard to the first
question as to whether Punjab has 100
foundries and West Bengal has 300
foundries I would only like the hon.
Member to appreciate one thing that
a foundry involving an investment of
Rs. 2 lakh would have a different con-
sumption needs as compared to a
foundry having an investment of 19
lakh though both might be in the small
scale sector. So, it is not the number.
When you have raised this question I
would only request you to kindly re-
draft your question and add one
column as to the size of the foundry
and its previous off-take.

Sir, the second question of the hon.
Member is about percentages. The per-
centage he has talked about is not
correct As against the projected de-
mand on an average the supply to all
Small Industries Corporations in the
country was to the extent of 43.5 per
cent whereas the projected demand of
State Small Industries Corporation,
West Bengal was 45,000 tonnes for
1979-80 against which the allocation
was over 32,000 tonnes which comes to
a little over 70 per cent. So, the hon.
Member may kindly correct the per-
centage figures that he has.

Sir, as far as the census of the in-
dustrial units and the installed capa-
city is concerned my hon. friend wouid
know that the small industries are
divided into two categories, namely,
registered and un-registered. For all
the registered units the Director of
Industries is supposed to have all the
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data. 8o, my request to the hon, Mem-
ber would be to kindly get the data
from there. But in addition to that I
would like the hon. Member to know
that we have already started organis-
ing the methodology and are conduct-
ing a survey of the causes of sickness
in the small scale units. It is a very
important thing. That survey would
be a very important survey. The De-
velopment Commissioner in the Min-
istry of Industry is doing it,

Now, one thing which I have al-
ways been mentioning is this: There is
one very important inpuf which only
you the leaders, can generate in West
Bengal, in order to promote and ac-
celerate the industrial development
and the econcmic development of the
State, which cannot be imported from
anywhere crlse, and that 1s, the revita-
lisation of the industrial development
of West Bengal, ] can asure you that
‘the Central Government will do any-
thing and everything that the Central
Government is capable of doing to
promote that.

34. 36 hrs,

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI SHISHMA NAR-
AIN SINGH), With your permission,
Sir, I rise to announce that Govern.
ment Business in this House during
the week commencing 31st August,
1981, will consist of;

(1) Consideration of any item of
Government Business carriea over
drom today’s Order Paper.

/(2) Consideration and passing of:

«{a) The Maritime Zoneg of India
(Regulation of ©Fishing by
Foreign Vessels) Bill, 1981.

{b) The Burmah Oil Company
{Acqusition of Shares of Oil

BHADRA 6, 1808 (SAKA)
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India Limited and of the Under
takings in India of Assam Oil
Company Limitedq and the Bur-
mah Oil Company (India Trad-
ing) Limited) Bill, 1981.

(3) Discussion ana voting on the
Supplementary Demandg for Grants
(Railways) for 1981-82.

(4) Discussion on the Resolution
seeking disapproval of the State of
Nagaland (Amendment) Ordinance,
1981 and consideration and passing
of the State of Nagaland (Amend
ment) Bill, 1981, as passed by Rajya
Sabha.

(5) Consideration and passing of
the Working Journalsts and Other
Newspaper Employees (Conditions of
Service) ana Miscellaneous Provi-
sions (Amendment) Bill, 1981, as
passed by Rajya Sabha,

(6) Discussion and voling on the
Supplementary Demands for Grants
(General) for 1981-82.

(7) Consideration and passing of
the following Bills, as passed by
Rajya Sabha:—

(a) The Cinematograph (Amend-
ment) Bill, 1981

(b) The Sales Promotion Em-
ployees (Conditions of Service)
Amendment Bill, 1980.

(8) Discussion on the Motion by
Shri Harikesh Bahadur and others
regarding flood situation in the
country on Tuesaay, the 1st Sep~
tember, 1981 from 5 p.m. onwards.

(9) Discussion on the Motion by
the Minister of Finance regarding
current price situation on Thursday,
the 3rd September, 1981, from 4 p.m.
onwards.

sfiweft sfver Toawd?  (Fo® Swe
w) : wete wgiew, @ AW A



i i3
mmmmm.m,m \m#\mmmmm mmm m s
m.rfa .m WwaMw mm
mﬁmmm mmwwfmmw“m- w mmmmw mm
whmm M mmw wwaww mmmmw ¥
b mmmiwm
mmwmmw REEDE m Ww bEeEE a%
m
3 g K ﬁmmmmwm PR D TR
o m mmw £ %W HEE
233 mwmmm mw | kg B EFeey
N S R T
U R L
s B0 Ptk %mm ¥E

allot=

mentg made by the Central Govern-

thug a wide gap

0o a recent estimate, the
rement of cement of the’
this, the
between the demand and actual allot-

Stdte i3 about 21 lakh -

According

quartely requi
ment are less than 5 lakh tonnes pes

statement next week on the following

two Important points,
tornes. As againét

quarter. There is

Maharashtra

other-

many "

the allocation of cement

Further,

made by the Centre to Government of

States.! The following are the figures:
showing the level of allocation made
by Government of India to' sothe of the

Mauharashire, js also:lesg’ comfiaved to

the allotment given to

By h
m mmmwm



a7 8. 0. H.
s WOith dearly Wuitrite ' the
pojnt:
e SR T e P
Wame: of Staibs Levdl of
~alllggmuat
!nd! q&l:-':cr
of*198].
(M.T.
one lakkof
popudaiion)
Chandigarh . . . . 5555
Delhi . . . . . 1807
Ghojarat . . . . . 1154
Haryana. . . . . 1370
Kerala . . . . . 1426
Punjab’. . . . . 1388
Mabhatashtra . . . . 788

The Ministey concerned should make
a statement in the House next week to
clarify the position and the allotment
of cement to the State of Maharashtra
should be increased to 15 lakh ‘tonnes
per quarter.

SHRI INDRAJIT GUPTA  (Basir-
hat). Bir, all the details have come in
the ‘Statesman’. The Chief Minister
of Maharashtra, Mr  A.R. Antulay,
has admitted himself that for raising
fundg for the Congress-I he has been
distributing cement to contractors
and others,

SHRI BHISHMA NARAIN SINGH:
No, no. 1 totally deny this. Govern-
ment hag no information on this.

‘BHRI R. K. MHALGI: My next
point is this. The Scheme 6f Environ-
mental Improvement i Slum Areas
includes provision of basic amenities
like water taps, common toilets,
access ways and electrification of
streets. Government of Maharashtra
have been able to complete fo certain
extant the programme in nrespect of
slums located on loans owned 4Ly the
Stale Government and Public Autho-
zities. But the question of carrying
out guch improvement works in slums,
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located on the Central Government
lands -has remepjned aunredolived. “It"is
necssary for Maharashira Govermmefit
to obiain the :permission of the 'lamd
owing authoritity, that is Cefitral Gav-
ernment before 'amderisking improve-
ment workg in Shums on Central
Government lands.

Recently the Minister of Stale for
Houseing of Maha#shtta et the {inion
Mmaister for Works and Housing, Shri
Bhishma Narain Singh. A:ﬂong other
issues which were discussed with the
Union Minister, the Mtfikter' 4 Btate
for Housing of Mabarashtra Has #m-
pressed upon the Umion Minister for
Works and Housing, the imperative
need to take 5 positive approach on
this issue and requested for Govern-
ment of India’s early decision in the
matter. It looks very odd that ‘slums
on Central Govetnment lands do not
enjoy the pasic amenities whereas the
neighbouring $lums on the State (ov-
ernment or Municipal lands have al-
ready been covered under the State
Slum Improvement Scheme. Thus
paradox is more pathetic when the
Central Government itself wants to
cover as many slums ag possible ynder
the Impro¥ement Schemes during the
6th Five Year Plan.

I therefore, urge upon the Govern-
ment of Indiy to take immediate steps
for the decision of having the same
basic amenities to the 42000 ahd more
slum dwellers in the State of Maha-
rashirag who are on the Central Gov-
érnment lands. The Government
should make 5 Statement to that
effect next week.

SHRI HARIKESH BAHADUR
(Gorakhpur): Mr. Chairman, Sir, 1
would like to suggest two points to be
included in the next week’s business.

There is an acute power shortage
and crisis throughout the country in-
cluding Delhi, the national |eapital.
This is a very serious matter. There-
fore a giscussion shquld be allowed
on this issue in the "House.

o .
,Secondly, gast expanding acfiyitts
of extremists in the North-Eastern
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region of India have become g matter
of grave concern for the country.
Severa] people have been killed in that
region. Therefore, the Home Minister
must come with 5 resolution to discuss
the situation of that region in the
House.
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PROF. RUP CHAND PAL (Hoogh
ly): They would like to make the
following statements
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There is great anxiety among the
general public regarding the terms
and condltions of the Rs. 5,000 crore
loan being taken from International
Monetary Fund. It is a matter of
grave concern that the people and
Parliament are not being taken into
confidence in this matter. There are
fearg that IMF would impose such
conditions as withdrawal of subsidies
and devaluation of currency. There
are also reportg that the price rise of
petrol, aiesel etc., strike ban ordinance
proposal to impound D.A, etc. are all
related to come of the IMF conditions
that are not being made public. Bri«
tain and Itay had thoroughly discus-
sea the terms in their respective Parlia-
ments before they took high loans.
I would demang that there should te
a full ledged aiscussion of the above
serious matter in the coming week.

The second point I would like to
make ., that more than 19,000 tecle-
phones at Calcutta are daily out of
order. The whole system of Calcutta
telephones has collapsed. I will hke
to have a discussion on this very
serious problem in the coming week.
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SHRI G. M. BANATWALLA (Pon-
nani); Mr, Chairman, Sir, A serious
international development has {aken
place. The U, S, Administration
ordered its Sixth Fleet to conduct
naval manoeuvres off the Labvan coast.
Recently, the U.S. Navy planes short
down two Libyan planes. As this
premedialed act of international ter-
porism represents a threat to world
peace and international negotiations
on the limitg of territorial waters, a
discussion on this international deve-
lopment should be included in the
business for the next week.

Government should also make an-
other important statement unfortuna-
tely, communal riots flared up in Ah-
mednagar in Maharashtra o>n 24th
August 1981, Acts of violence repor-
tedly continueq the whole night, Ten-

-~ . -
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sion has spread in edjoiping preps;
and there 1 panic amoné the MiNOs
ity community, Let the Government
make a statement in the House ss to
the situation and the steps taken e
maintain peace and tg rehabilitate
the victims.

PROF. MADHU DANDAVATE (Rai-
apur): I suggest two issues for inclu-
siop in the next week’s business of
the House.

(1) Restriction on police officials
to meet the press.

It has been reported that the Dell:
Police Commissioner has issued a cir-
cular resfricting the police officers
below te rank of Deputy Commissioner
of Police and Additional Deputy
Commissioner of Police from direct.
ly communicating with pressmea

It is feared that the circular is in-
tended to concern the real crime situa-
tion in Delhi ana the failure of the
police to prevent the crimes.

The Home Minmister should make a
clear statement in this régard.
(2) Proposesd hike 1n

fares.

railway

It has been widely reported in the
press that with a view to make up the
growing financial burdens on the 1a.l-
ways and particularly the expenditure
for the renewal of railway iracks
there is a possibility of 5 steep rise
in the railway fares.

The Minister of Railways should
make a Statement clarifying whether
the reperis abeut tne proposed rise in
railway fares iz correct and whether
the increase is likely to be eflected
through an executive order without
bringing the matter before the Parlia-
ment,

“SHRI BHISHMA NARAIN SINGH:
I am thankfu] to the hon. members
for the points that they have raised.
I will go through the proceeaings and
see whether those points are worth
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14.57 Byry.
ELECTION TO COMMITTEE
CARDAMOM BOARD

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): I beg to
move;

“That in pursuance of suh-sec-
tion (3)(c) of Section 4 of he Car-
damom Act, 1965, the members of
this House do proceed to elect in
sueh manner as the Speaker may
direct, two memberg from among
themselveg to serve as members of
the Cardamom Board, subject to
the other provisions of the said
Act.”

MR. CMAIRMAN: The question :s:

“That in pursuance of sub-section
(3)(c) of Secfion ¥ of the Cardamom
Act, 1965, the members of this House
do proceed to elect, in such manner
as the Bpeaker may airecst, two
members from among themselves 10
serve ag memberg of the Cardamoum
Board, subject to the other provi-
sions of the said Act.’

The mofion was adopted.

14.58 hrs,

BURMAH OIL COMPANY (ACQUI
SITION OF SHARES OF ALL IN-
DIA AND OF THE UNDERTAK-
INGS IN INDIA OF ASSAM OIL
COMPANY LIMITED AND THE
BURMA OIL COMPANY (INDIA
TRADING) LIMITED) BILL*

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): I beg to move
for leave to introduce a Bill to pro-
vide in the public interest for the ac-
quisition of the shareg of QOil India

*Published in Gazette of
dated 28-8-8L

India Extraordinary, Part H, Section 2,

-



805 Tarnishing -of fmage o BHADRA 8, 1908 (SAKA) WW'@S
(Res.

Limited held by *The Burmah Oil
«Company Limited” and dor the acqui-
sition and transfer of ¥he yight, title
and intenest of the Assam Ol Comnany
Limiteg angd “The Rurmah Qil Compa-
ny (India Trading Limited” in sala-
tion to their undertakings in India &
thereby 1o secure that the ownership
and control of crude ofl and gas pro-
duced by O India Limited, and ot
cruge oll, gag and petroleum products
Pproduced by the undertakings jn India
of the Assam Ojl Company Limited
and of petroluem products marketed
and distributed by the said undertak-
ings ana the undertakings in India of
“The Burmah Oil Company (India
Trading) Limited” are so distributea
ag best to subserve the common good.

MR. CHAIRMAN; The question is:

“That leave be granted to iatro-
duce a Bill to provide jp tHe public
interest for the acquisition of the
shares of Oil India Limited held b}
‘ The Burmah Oil Combany Limited’
and for the acquisition and transfer
of the right, title gng interest of the
Assam Oil Company Limited and
“The Burmah QOil Company (Ind.a
Trading) Limited” in relation to
their undertakings in India and
thereby to secure that the ownership
and control of crude oil and gas
produced by Oil India Limitea, and
of crude oil, gas and petroleum pro-
ducts produced by the undertakings
in Indiy of the Assam Oill Company
Limited and of petroleum products
marketed and aistriButed by the said
undertakings and the undertakings
in Indig of ‘“The Burmah Oil Com-

pany (India Trading) Limited’ are
so distributed ag best to subserve
the common good.”

The motion was adopted.

SHRI P. C. SETHI: 1 introducet
the Bill,

MR, CHAIRMAN: There is only one
minute left for the Private Membets

Business to be mtarted. ‘Shedld we
take it up?

‘THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): Only one minute ig left. ‘What
can be done?

MR, CHAIRMAN: 1 think we should
take up Private Members’ Business.
8hri Rasheed Masood.

———

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

TWENTY-SIXTH REPORT

SHRI RASHEED MASOOD (Sahar-
anpur): I beg to move—

“That this House do agree with
the Twenty-sixth Report of the
Conmittee on Private Memberg Bills
and Resolutions presenteq to the
House on the 26th August, 1981.”

MR. CHAIRMAN: The question is—

“That thijs House do agree with
the Twenty sixth Report of the
Committee on Private Metnbers Billg
Bills and Resolutions presented to

the House on the 26th  August,
1981,

The wmotion was adopted,

" 15.00 hrs,

RESOLUTION RE. PROHIBITION TO
TARNISH THE IMAGE OF MAHA-
TMA GANDHI-—contd.

MR. CHAIRMAN: There are 21
members, only two and a half hours
time is there. I call Acharya Bhag-
wan Dev,

gramd WA By (FwEY): qwwta
T, n‘aﬁ;«;mm AT T
N & P& oy Pamr s €3 moen-
T g af 5@ 9 wef ¥ or § oA

{Introduced with the recommenda- tion of thé_ President,
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wifgy, wWieg & o g & @&
qU H EHY ¥ 9T A /9 FE B

forg ST wIC ]

MR. CHAIRMAN: How much more?
Half-an hour more, or one hour? Is
the sense of the House that time may
be extended by one hour? All right.
Time is extended by one hour.

Fraf WA ©F ¢ awmle S,
ANT T /AT, T@heg  w
I YEE HE@ | T W

MR. CHAIRMAN: Will you please
wait? I have to moke an announce-
ment in the House. An amendment
is to be moved by Shri Eduardo Falei-
ro.

SHRI EDUARDO FALEIRO {Mor-

mugao): I beg to move:

That in the resolution,—

() omit “by signs, words or jub-
lications™

(ii) for “image” substitute “name”

(iii) for “be made a cognizable
offence”

substitute—

“be taken serious note of and a
Commission of ¥Fnquiry be
appointed under the Commis-
sfong of Enquiry Act, 1952 to
enquire into the acts and a.ti-
vitles including publications
and sources and misuse cf
funas, of the Gandhi Peace
Fcundation, the Gapdhi Sama-
rak Nidhi and the All India
Se¢tva Seva Sangh and other
ef sely connected organisstions
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and report to the Government
within g period of six

month.” (10)

MR. CHAIRMAN: This amendment
is allowed by a special request. Hon.
Speaker has admitted it.

SHRI MOOL CANHD DAGA (Pali):
It must be circulated.

49

E%’t
4,
J
4
4
:

™ deyrat o @ F O qAIW GT-
It H IR AT T B Ffw qTHt
#, # gwmar g a9 fa v Wi a1
quET g, W & IWC el gemy gh,
fo weutert o ag #@Y oX @ TIvET
ST AT E, FWT X EHe §, @
q‘(;"ﬂ'ﬂ:{g’l AN A& AW |

**Expunged ag ordereg by the Chair,
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wrarf WA XY ¢ g Wl
% ¥ fedy @ Pow ax Paur 8, s
A TgE 7 fem g 0 7 o tww
] LW

waty : ML IEE TR
far &, o o7 2 a1 |®Y W
srad ¥Aw Y m.w?er ':'I,

F=y & whafatyar wwd @t €, S
& Y 3g wifqa giar g7, 99 Fawaw
Frqgw Fr o I W @rWT,
TN O FrTET A9EAT, 9§ A

st swetew eyt (Paoe) : el
oY, agr sawEw o & g Py ey
:T?!’! ;?;waﬂ ﬂ;‘(ﬁi".

, Ay Rl
fm?:rhwmﬂufmﬁ.

. (Res.)
B AT T T AW AW § AT
L s ul ol
ared Wy O, ;W@ et &
WMAE )

Y wfTeT anrgl : Sy o B
et &t e g

wreaTl WA T ¢ IT FT I
@t s ! W qEAtias
NI AGAT g - -

oft weflTey wwret  qw ey *C . .

srerd WA ©F ¢ @wwfe o,
E ®1 qEW 9§ aEd, ¥ §-
T ET T E ..

ft wARw aEEt ;. JETEw S @
T T ARG RE ?

AT WA XX ¢ 4 HORT A

i v v ¢ S T, WY
T ATfed o7 | ¥g WEY T AT,
TgT Fgar 9mfgg 9 SiET I @
Wt a9 & T gt s g

g7 |

*sExpunged 8s ordered by the Chair,
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SHRI EDUARDO FALEIRO (Mor-
mugao): Mr, Deputy-Speaker, Sir,
there is no other name in Indian his-
tory, at least not in recent Inaian his-
tory, which ig sp much above contro-
versy, which is so much revered and
loved as that of Mahatmg Gandhi to
the people of this country, Mahatma
Gandhi was above all, the embodiment
of the freedom struggle and of our
fight for self-reliance. It is, therciore,
sad, nay tragic that this very nameis
being used as a clak, at a mask, for
activities Which in substance go against
the freedom and indepedence of this
country, lead to a sell out of this
country ana open up the country for
infiltration of foreign forces. The
colonial powers lost their colonies and
they had to go away. But if they are
to sustain as they existed, if they are
to maintain the levels of economic
affluence and power which they had
before, they have to continue, in seme
way or the other, if not overtly at
least covertly, to dominate their erst
while colonies and exercise political
patronage and power over the uevelop-
ing countries. This is really the whole
thrust of the Intelligence Agencies
and the flow of foreign funds, from
Western countries particularly, to all
the developing couniries, including
India.

The classical description of the In-
telligence Agencies from the West, &
parlicularly CIA, continues to be based
on The CIA and the cult of Intelligence
by Victor Marchetti and John D Maras
They were very senjor officers. on the
top really, of the CIA net work and
they have disclosed in 5 book Pow the
CIA works, how the Western Intelli-
gence Agencies work. This book was
taken to court, there was an attempt
on the part of the CIA to obtain an
injunction against the publication of
this book, and some parts of the ! ~ok
were deleted. Still it is g classic which
gives an insight into the ways in which
the CIA operates in all the developing
countries and in the world at large.
It is relevant, in the context of this
discussion, to quote from this edition

AUGUST 28, 1981

of Mcehatmu Gandhi 316
(Res.,

of Jonathan Cape on the CIA ang the
Cult of Intelligence at ovage 4:

“There exists in our nation today
a powerful and dangerous secret cult
—the cult of intelligence.

And it continues:

“The purpose of the cult is to fur-
ther the foreign policies of the U.S.
government by covert and usually il-
legal means, while at the same time
containing the spread of its avowed
enemy, communism. . .It seeks largely
to advance America’s self-appointed
role ag the dominant arbiter of social
economic and political change in the
awakening regions of Asia, Africa and
Latin America., And its worldwide
war against communism has to some
extent been reduced to a covert srug-
gle to maintain a self-serving stabi-
lity in the Third World, using what-
ever clandestine methods are avail
able$

And then jt continues further on
page 47 as follows;

“‘Generally speaking, the CIA’s ties
with foreign political leaders who re-
ceive advice and money from the
agency are extremely delicate. The
CIA is interested in moving the lea-
der and, through him, his party and
country into policies to the advantage
of the United States. In most count-
ries of the Third World, the United
States policy is usually to maintain
the status quo..”

I have mentioned this since it is
relevant to understand the way in
which the Gandhi Peace Foundation
which has been referred to in this
discussion has been utilised over the
last few years. The Gandhi Peace
Foundation started with noble ob-
jects and noble people founded this
institution. I have with me the Cons-
titution of the Gandhi Peace Founda-
tion. As per the Constitution, such
stalwarts and persons above reap-
proach as Dr. Radhakrishnan—not the
Mr. Radhakrishng mentioned here
before—Dr. Zakir Hussain, Shri Jawa-
harlal Nehru and others were the
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founders of this Gandhi Peace Foun-
dation, However, during the last few
years the Foundation hag turned into
a breeding ground for flow of foreign
money for infiltration all over the
country and has acted as a bed-rock
of ulira-reactionary politics in the
country,

As for the deed of gift of land, the
land belongs to the Government and
the deed does not permit that any
other organisation or other institutions
should utilise the premises of the
Gandhi  Peace Foundation. Yet, in
direct contravention of the deed of
lease entered into by the Government
of India, the Ministry of Works and
Housing, with the Gandhi Peace Foun-
dation, the following organisations
are working there:—

Voluntary Action Call, Sucheta Sa-
marak Nidhi, Indian Council for Peace
Research, JP Amrit Kosh, Bharatiya
Khadi Gramodyog Sangh, Consortium
on Rural Technology, Self-employed
Women’s Association, Media Founda-
tion, Clearing House-cum-Information
Centre on Rural Development (fund-
ed by Ford Foundation through
AVARD), Citizens for Democracy,
People’s Union for Civil Liberties,
Convention on Present National Situa-
tion, and so on and so forth.

Sir, a few other facts are worth
mentioning. The premises of the
Foundation are being misused in vio-
lation of land lease deed. This was
stated and admitied by the Minister
for Works and Housing in the Lok
Sabha on 17th August 1981 in reply
fo Question No. 94 as follows:

“A number of registered and un-
registered bodies are also run from
the premises of the Foundation in
Violation of the land gift deed”.

And I have mentioned them,

Even though the Gandhi Peace
Foundation is more than two decades
old; it has not made any working
bye-laws  and financial bye-laws
which could govern the office bearers
in their day-to-day functioning. The
Foundation also has no staff policy

‘(Res.)

with regard to recruitment, promo-
tions, etc. No action or work plans
are presented along with the Budget.
Only the general sanction of the
budget—Sir, this is important because
you will see the amount of money
that is canalised through the Founda-
tion and sister organisations—is ap-
proved and the actual appropriations
and Re-appropriations are made arbi-
trarily by the Secretary without re~
ferring them to the Governing Body.

The Foundation does not publish
its annual report and audited state-
ment of accounts. Since it does not
have a general body, as such, there
is hardly any accountability though
it is a public body run on public
money, Even the workers on the
Gandhi Peace Foundation central
office and branch offices do not know
the details in this regard

The Foundation has been exempt
from income-tax for a period. But
it was found that this facility was mis-
used by the Secretary and later on
the Income-Tax Department with-
drew the exemption facility. One
particular case was that of Shri N, A.
Palkiwala who gave a sum of Rs.
20,000 in 1973-74 to C.F.D. and asked
for Income-tax exemption certificate
since the Citizens For Democracy do
not have exemption facility, The mo-
ney was put in the Gandhi Peace
Foundation, certificate was given to
the done and money was transfer-
red to the Citizen for  Democracy.
This is the way it has been working.

When Shri Radhakrishnan took
over as Secretary of Gandhi Peace
Foundation on 17th March, 1969 the
liquid assets of Gandhj Peace Founda-
tion—Rs. 1 crore plus accumulated in-
terest stood at Rs. 1,26 crores. But
in lesg than three years the assets
came to about Rs. 1.8 lakhs. Obvious-
ly there was over-spending with
practirally little outcome, In those
days substantial amounts of money
were given to  various institutions
and prnjects run by his friends as
grants.

I have mentioned different organi-
sations, a series of organisations
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which ate working tliere. They are
different organisations registered under
different names. What ig the link bet-
ween them?’ What ig the thread that
runs through all of them? It is one
person Shri Radhakrishnan, Secretary
of the Gandhi Peace Foundation and
his association including his venerable
father Shri Acharlu. How is this link
established? I will give an example
how it works and goes about. I have
just referred to you—the Consortium
on Rural Technology as one of the
organigations—an independent organi-
sation—which runs in the premises of
the Gandhi Peace Foundation. We shall
see how this Consortium on Rural
Technology came to exist. On 17th
April, 1980 Shri Radhakrishnan in his
capacity as Secretary of the Gandhi
Peace Foundation writes to Shri C. P.
Jain, Director, L.LT., Delhi with a copy

to Dr. R. Prasad. He writes on these
lines:

“I am sure you will be happy to
know that we the following orga-
nisationg propose to establish a
Consortium on Rural Technology.
We would very much like the
Indian Institute of Technology,
Delhi, also to be one of the Con-
sortium Members.”

Now, which are the organisations
which are going to form a new organi-
sation. It is like a hydra, with many
tantacles and only one head:

1. Gandhi Peace Foundation‘ New
Delhi.

2. Association for Voluntary Agen-
cies for Rural Development, the
=wotorious AVARD which has been
mentioned here.

3. Action for Food Production.

4, Allahabad Polytechnic, Allaha-
bad.

8. Ancient Institute for Rural De-
velopment, Bangalore.

He writes to Mr. Jain Director of
ILIT. Having done this, what does he
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do? He is the Secretary of the Gandhi
Peace Foundation. He instals himself
#g CHairman of this Institute or Rural
Tecnology. He permits gs Secretary
of the Gandhi Peace Foundation to
himself as Chairman of this Indian
Institute of Rural Technology to occu-
py the premises of the Gandhi Peace
Foundation. This he doeg by an affida-
vit dateg the 6th September, 1980, The
affidavit is on these lines-—

“TO WHOM IT MAY CONCERN

This is to certify that the Consorti-
um on Rura] Technology has been pro-
vided accommodation in the premises
of Gandhi Peace Foundation, Deen
Dayal Upadhya Marg, New Delhi.”

Who has permitted him to do this?
Without the consent of the governing
body, against the provisions in the
lease deed, now the Secretary of the
Gandhi Peace Foundation, Mr. Radha-
krishnan, permits the Chairman of the
Indian Institute of Technology. Shri
Radhakrishnan, that 1s himself, to
occupy these premises. This exercise
goes on. Different organisations are
floateq by the same person and his
associates. It would be merely an aca-
demic exercise if it ended at that.

The purpose and the main work con-
sists in obtaining donations from for-
eign countries. The donations are ob-
taineq like this, For instance, on 2nd
December, 1980, Mr. Radhakrishnan,
as the Chairman of the Rural Institute
of Technology writes to different peo-
ple in foreign countries on these lines:

“Dear friend,

In the recent years, the concept of
Appropriate Technology has gained
currency in the country. This con-
cept hag emerged because of the rea-
lisations for that the economic deve-
lopment in the past has not been
able to solve the problem of unem-

- ployment and help In ameliorating
the poverty. One reason for this has
been ap over emphasig on capital-
intensive heavy industrialisation.”
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That is a direct challenge to the policy
that the Government hag been _conti-
nuously following, 1 quote further:

“With this realisafion, the pro-
gramme of development in Appropri-
ale Technology, specifically for the
development of rural area was taken
up by the National Laboratories,
Indian Institutes of Technologies,
Universities, and other Research Bo-
dies in the country.....A Consortium
on Rural Technology has been cons-
tituteg with the above aim in mind.”

Now, comes the clinching line:

“Ours being a non-profit Voluntary
Organisation working in the pro-
gramme of reaching the various ap-
propriate technologieg to rural peo-
ple, we are for that purpose seeking
financial assistance both"from the
National and International Philan~
thropic organisations, interesied in
such a programme.”

Who are the persons to whom it is
addressed? They are: Meserion Me-
gartstrasse, West Germany; Mr. Rainer
Kruise, West Germany; Mr. Berned
Renner, West Germany, and other or-
ganisations in London and Netherlands.

I woulg like to say here that I am
not one of those fellow travellers who
is basically anti-American or anti-
Western. But 1 do know, having known
these people closely, that if any money
is to come from USA, the organisaions
concerneqd with thaf will pot be based
in USA. They wil] be based in other
countries go that the whole operation
is clouded. You will not see any of
these organisations based in USA. But
you will see them spread all over Wes-
tern Europe.

How much ig the money obtained? A
few thousands of rupees or a few lakhs
of rupees? No, Croreg of rupees are
obtaineq by different organisations
under different heads. This wag dis-
closed In this House in reply to Un-
starred Question No. 1497 answered on
26th August, 1081. For Imstance, the

1618 LS—11
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Society for Development of Rural Semi-
culture Industry receiveq Rs. 83 lakhs
in 1978; Rs. 1 crore and odd in 1979 and
Rs. 24 lakhs in 1980. One of them has
received Rs. 6 crores to Rs. 7 crores per
year. Other sister organisations have
received money at the rate of Rs. 2
croreg per year. These are all organi-
sations which run through the hands
of Mr. Radhakrishnan and his associ-
afes.

With all this money, what is done?
We do know what is done. I would
like tp mention 5 few things.

Firstly, sitting on these Benches, I
regret to say that for all the money
that flows into these organisations to
the tune of crores of rupees every
year, the Government has no check
and no information and keeps no con-
trol at all over it. It is a sorry state
of affairs., This is what is happening
all over the third world countries.
India being such a large and power-
ful country, we should have some con-
trol, some security, some intelligence
to find out how money is coming from
foreign countries and how it is being
spent here. A sad state of affairs
has been disclosed in this House.

On 18th March, 1976, to an Unstar-
red Question No. 35, the reply given
by the then Minister of State in the
Ministry of Home Affairs was:

“Government are aware that
Gandhi Peace Foundation has re-
ceived foreign funds, but under the
existing law, there is no legal obli-
gation on the part of a recipient of
foreign money to intimate details
to any specified authority. It is, there
fore, not possible to furnish pre-
cise details in this regard.”

It is a sorry state of affair and I
say if Government permits crores of
rupees of money being brought into
this country and you know and 1
know that nobody gives something for
nothing—Money coming to this coun-
try is money coming wih strings and
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with political strings—Will the Gov-
ernment allow all this money to ¢ome
without keeping any check? I is a
very sorry state of affairs and the
Government must at least now change
its policies. With all the money that
comes to crores of rupees, what do
these organisations do? These organi-
sations, for instance, recently; have
brought two very harmless pamphlets;
not particularly useful to anybody.
They must show the way they ope-
rate. One is, the Banwati report on
the Banwali Seva Ashram and its re-
port on ‘Development’, There is noth-
ing there which could not be done by
sitting in Delhi, It has the history
and objective and philosophy of the
project. No particular research is
done. How  doeg it operate? It
operates in this manner. This is a pro-
ject published under the auspices of
“Peoples’ Action for Development
with Justice”. Now, we know that the
‘Peoples Action’ is a journal publish-
ed by Sarva Seva Sangh of which
Mr. Radhakrishnan is the editor. The
project is also published in the Gandhi
Peace Foundation under the auspices
of the Gandhi Peace Foundation. It
is published with the money which
specifically comes from Banwati Seva
Ashram, This is the way different or-
ganisations operate, There is no
account of it. Sometimes something
more serious happens. This has hap-
pened, for instance, in the case of a
report by Dr. Sarla Marwa on “Bon-
deq Labour in India”. Again it is spon-
sored by Gandhi Peace Foundation of
which Mr, Radhakrishnan isg the whole
and sole of the Academy of Gandhian
Studies of Hyderabad of which the
whole and sole is Mr. Acharlu, father
of Mr, Radhakrishnan, Now what was
done? It is only here on page 214
Appendix 10:

“Details were taken of data col-
lected and examinations carried out
on ‘bonded labour’, Oy their blood
tests were made. Vitamin ‘¢’ defici-
ency. Deficiency anaemia 14 calorie”
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and all these details were taken
and all these details were sent to West
Germany. One would like to ask the
Government to find out why the de-
tails were sent to West Germany.
They were not kept in India. They
were straightaway taken by Dr. Sarla
who is based in West Germany. No-
body ever heard about all this mate-
rial collected ever since.

Now, these are the covert manners
in which destabilisation is brought
out. Now, how has the right reaction
been fomented through these organi-
sations, through different activities
which have been nothing to do
with Mahatma Gandhi and which he
would have straightaway; and most
fervently condemned this, For inst-
tance, on February 20th of this year,
there was g secret meeting at the
Gandhi Peace I'oundation by the fol-
lowing:—

Shri Rajni Kothari.
Shri Arun Shourie.

Shri L. C, Singh.

Shri B G. Verghese,
Shri Radhakrishnan, and
Shri Roop Narain.

All of them are connected with the
newly—formed “Peoples’ Union of
Civil Liberties” The PUCL was orga-
nising a two-day meeting on the 24th
at Sapru House and on 22nd at the
Gandhi Peace Foundation, This meet-
ing was actually organised and this
was to spread as much anti-
Government activities and dis-
affection among the people as
possible, They have supported and
projected all manner of agitation
movements like the Assam, Jharkhand,
Moradabad, Bodh Gaya, Chipko,
Movement, tribal unrest, atrocities” on
Harijang and weaker sections. These
are all part of the plan of these acti-
vities which go on agéain in the Gan.
dhi Peace Foundation,

These movements are functioning
from the Gandhi Peace Fouhdation
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and were alsa directly involved in
Assam agitation, This has been men-
tioned in this House more than once.

A Seminar on the ‘Bconomic Crisis’
was also held there. It has nothing to
do with the gbjectives of the Gandhi
Peace Foundation, a typically and
purely  political, anti-Government
movement. A meeting of all India
institutions allegedly = devoted to
Gandhian ideals like Sarva Seva
Sangh, Gandhi Smarak Nidhi and
Gandhj Peace Foundation, was held at
Nadiad in Gujarat and decided to
organise a series of Seminars to dis-
cuss the political aspects of the na-
tional situation which “has become a
matter of grave concern to all the
interests of the people of the country”.
Subsequently, a “Nationa] convention
to discuss the deepening crisis” was
held, Preparations were a foot for
calling a three-day non-Party Na-
tional Convention at Pati Kalyana
near Delhi in Haryana starting from
March to discuss the day to day dee-
pening crisis. These are the most
sophisticated ways in which political
activity is done in these organizations
or under the cover of these organiza-
tions.

MR. DEPUTY-SPEAKER: Please
conclude. I want to follow the Gan-
dhian method in asking hon. Members
to conclude.

SHRI EDUARDO FALEIRO: T will
point out one more ‘un-Gandhian’
thing that has been done and then sit
down. The ‘un-Gandhian’ thing
which I want to point out, with your
permission, is a letter written by Mr.
Radhakrishna where he calls for a
mass agitation, mass meeting and
mass protest against the National
Security Act. He gays that it is a
black law and that ‘al] of us together
will not give up the agitation until
this law jg repealed’. He calls for a
mass ggitation, g masg protest, all gver
the country. He has written this tet-
ter under the auspices of tha Com-
mittee for Civil Liberties; Mr. Radha-
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krishna js the Convener of this, he
writes on October 8, 1980:

Subject: Protest public méeting
against Nationa] Security Ordin-
ance, -

“Representatives of different or-
ganizationgs and eminent individuals
met on October 4, 1980, to chalk
out g programme of action against
National Security Ordinance. It was
decided to launch peaceful cam-
paign by holding a public meeting on
October 11, 1980, which is also JP’s
birthday, by observing it as Civil
Liberties Day. This public meet-
ing will be followed by wvarious
sectional and corner meelings and
other programmes 11l the said black
Act is withdrawyp by the Govern-
ment. We hope you will kindly
make it a point to attend this meet-
ing along with friends and streng-
then the campaign.”

While concluding I would like to say
that it is the right of every citizen in
this country to protest against the
Governmet, to oppose the Govern-
ment, to say whatever he feels like
saying. But  definitely, a thing
which goes not befit any self-respect-
ing person s to do it under the cover
of something which has nothing to do
with all these things, under the cover
of something like the name of Gandhi,
and it is gtill more self-degrading to
do this with the help of foreign funds
to the tune of crores of rupees, by
passing on information to foreign
agencies and foreign countries. There-
fore, I request this Government to do
something which any other establish-
ed Government will do or has been
doing for gecades—to keep track of
what money comeg in this country,
how it is spent and why it is spent,

Therefore, in view of all these
breaches of law committed by the
people in charge of Gandhi Peace
Foundation at present like Mr. Radha-
krishna ang other associated organi-
zations, in view of these Serfous
breaches, serious political violations,
gerious anti-national and gubversive



327 Tarnishing of Image

[Shri Eduardo Faleiro]

activities which they are doing or
which they are helping other powers
to do, I demand that a Commission
of Inquiry be appointed to go into all
these organizations and to Submit
their report to this House within six
months, This is the thrust of my
amendment.

MR. DEPUTY-SPEAKER: Mr.
Bagri. I hope, your speech will be
non-violent,

SHRI N. K. SHEJWALKAR (Gwa-
lior): Can a speech ever be viclent?

MR. DEPUTY-SPEAKER: 1 did

not say that. I only hope that it will
be non-violent.
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1558 hoe.

[SHRI CHINTAMANI PANIGRART in the
Chgir]

SHR] B, R. NAHATA (Mandsaur):
Mr. Chairman, Sir, the Resolution has
been moved that there are certain
attempts which are being made to de-
nigrate Mahatmg Gandhj and to tar-
nish hig image, Gandhi has been ac-
cepted by all as Father of the Nation.
The ideology, the principles and the
teachings of Gandhi have been fol-
lowed in this country and that has
brought everything to the country
which we wanted but certain institu-
tions have been started in the name
of Gandhian philosophy in order to
preach Gandhian philosophy: what are
they doing? That has become a mat-
ter of grave concern for gli of us
today. Sir, I would say: What are
the basic principles of Gandhiji? What
He said, we do not believe only in the
purity of the objectives; but we be-
lieve jn the gource also, in the means
of doing it. There shoulg be purity
of the means of doing it. That is also
important. Gandhiji believed in non-
violence, He preached it also. But
there are certain institutions. I am
referring to the Gandhj Peace Foun-
dation agnd geveral other jllied insti-
tutions. What they have been doing?
What they have been saying? Gand-
hiji never belived in Communalism,
Gandhiji taught yg secularism. And
Gandhiji sajd that the nationality of
this country has to be preserved, by
practising and preaching secularism.
But, unfortunately, there is ,sne Jo-
urnal here. Just see what kind of
articles they are publishing, I am
quoting from page 153, page 155 and
page 157. In page 155 it says:

‘Indeed, Gandhi’s legacy has, to
a large extent, brought unintended
suffering to the Hindu, Gandhi’s
concern for the minorities in India
overshot its mark with the result
that an in-built prejudice against
Hindug was brought to the surface.
The whole era of secularism marked
by anti-Hindy movements.®

(Res.)

Sir, if Gandhi Peace Foundation and
such-like institutions are bring out
such journals and publishing such
articles, what does it mean? It means,
they do not want secularism, They
want that there gshould be communa-
lism, communa) feelings should be
spread throughout Will it be nation-
al? I request you to consider that.In
the name of Gandhiji they are gett-
ing fundg for such institutions, They
are making such propoganda through
such articles. In that case they are
not serving the nation. They are only
doing anti-national activities, In
those circumstances, it is no meore
necessary to keep them. How to curb
them? That is an important point
that has been brought about by this /
Resolution. \

16 hrs.

Gandhi Peace Foundation and other
institutions have been there. As my
friend has pointeq out, many branches
have been spread out and they have
been indulging in various types of
activities. Gandhijj believed in non-
violence, Now look at what they say
here. I am referring to page 157

They say:

‘The psychological impact of fear
and cowardice is tp be weeded out
of the Gandhian dogma of non-
violence. Tg seek non-viclence as
an end is one of the blunders per-
petuated on the Hindus in particu-
lar and Indians in general. Non-
viclence as a creed must be cut to
size,

That means, they want to say that
non-violence should be cut tgo size,
Do they want that there should be
violence in this country? This is
what they are actually preaching and
practising every year. There are
many activities which are all full of
violence, based on communalism.
That means. the basic concept of
Gandhian philosophy that has been
taught to us, is being violated, The
name of Gandhiji i3 being tarnished
by such institutions. There are some
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provisiong under which such jnstitu-
tions have been registered. I would
say that immediately they should be
de-registered. Such  anti-national
institutiong should not be permitte.d
to work even for a moment in this
country. So, what I wish to submit
ijs this. Government shoulq order
supersession of these institutions,
They should take charge of these ‘n-
stitutions. They should institute an
inquiry into the whole matter. They
should not be permitted to carry on
their anti-national activities by tar-
nishing the image and the name of
Gandhiji, With these words I con-
clude.

ot wow Ien (1Y) o ETThd
A ag TH TIE-HT T@E g, THA
g o o daw g Y 7 T Ut )
T AT T A Gt g

This House recommends to the Gov-
ernment that any action by signs,
words or publications to tarnish the
image of Mahatma Gandhi, the Father

of our Nation, be made a cognisable
offence.

JEHT TG (L TE T GER 1T
T I -
“That jn the resolution,—

(i) omit “by signs, words or
publications”

(ii) for
“name”

“image”  substitute

(il) for “be made a cognizable
offence”

substitute—

“be taken serioug note of and a
Commission of Enquiry be appointed
under the Commissions of Enquiry
Act, 1852 to enquire Inty the acts
and activities including publications
and sources and misuse of funds,
of the Gandhi Samarak Nidh; and
the Al] India Seva Sangh and other
closely connected organisations and
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report to the Government within a
period of six months.”
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MR. CHAIRMAN: The time allot-
ted for this Resolution was extended
by one hour. Now the hon, Minister
will speak, then the mover will reply
and then, another hon. Member will
speak. Can we extend the time by
half-an-hour?

AN HON, MEMBER: There is a
motion on Harijans,

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): The hon. Mem-
ber from the other side will speak.
Then I wil] speak. Till such time,
the time for this may be extended,

St W By oW (@) 0w

e, W0 T g wea -
ﬁ:fl' srtaaredy Parbere

T
FOIMRY R AT F T

SHRI MOOL CHAND DAGA: He
muat be allowed to move. .
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MB. CHAIRMAN: M. Ram, you
will be given one minute to move.

*SHRI ERA AMBARASU (Chen-
galpattu): Mr. Chairman, Sir, In
support of the Resolution of my hon,
friend, Shri Tayyab Hussain, I rige
to say a few words.

The hon. Members, Who preceded
me, gave a graphic account of how
some institutions and 5 coteria  of
persons misuse the name of Mahatma
Gandhi for personal aggrandisement,
They alsg referreq to certain gnti-
national movements maligning the
name of the Father of the Nation. I
am in full agreement with the de-
mand for stern action against such
institutions aand persons by the Gov- °
ernment of India. Mahatma Gandhi is
the father of the Nation and he sacri-
ficed his life at the alter of Freedom
for the nation, His political Shiloso-
phy is not an aberration, It will stand
the test of time for centuries 10 come, ,
It i5 not merely an insult tg his me-
mory but it is a shame t, the entire
nation that his name Should be sullied
in this manner, Evepn the small lanes
in towns ang cities are named after
Mahatma Gandhi. It is an agony tio
see how the’ signboards bearing his
name are being covereg with filth and
spit. I understand that there are -
Gandhi Beedis and Gandhi Tambak-~
koo and so many other things are
being named after him. I don’t think
that time will permit me to narrate
everything that goes in the name of
Mahatma Gandhi.

I demand with ali the force at my
command that the Government of
India should formulate guidelines for -
the use of nameg of nationa) leaders,
Here I am reminded how the
name of Shri Annadorai is oeing
used by the ruling party. All India
Anmma DMK, to hoodwink the
gullible masses of Tamilnadu. Shri
Annadorai rose to the ranks of na-
tionel leaders by hig brilliant speech
on national integration in the Rajya
Sabhy some time in 1987 if I recollect
correctly, That speech has baen

*The original speech delivéred In

Tamil,
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uoted by many hon. Ministers of our
rty on the floor of this House, But,
today Shri Annadoral’s name is bemng
used by Thiru M. G. R. for pqlittcll
stunts. Then we have in Tamilnadu
a party nameq Gandhi-Kamaraj Patty
comprising of political opportunists,
There is also Kamaraj Congress in
Tamilnadu whose M.L As openly align
themselves with blackmarketeers and
hoarders. Should we be silent spec-
tators of such scornful jnsolence on
the part of a few unscrupulous peo-
ple who do not hesitate to stoop to
thig leve] of exploitation of the names
of national leaders?

I was shocked to hear the speech
of my experienced and learned friend
Shri Maniram Bagri. He haq the au-
dacity to question the right of hon.
Prime Minister for bearing the name
of Gandhi. I wonder whether he was
in his senses when he said this, I
suggest that he should be sent for a
thorough medical check-up so that
we are convinced of his sanity, Our
hon. Prime Minister, who has endear-
ed herself to the entire nation, is
using the name of her husband. I am
sorry that the freedom of speech
should descend to this level of cheap
insinuations gsgainst the most distin-
guisheq leader of the nation. I want
that the Government of India should
take steps to have a thorough inquiry
inty the antecedents of these people.

Before I conclude, I reiterate that
the Government of India should for-
mulate guidelineg for the use of names
of national leaders. Those who mis-
use should be alsg penalised according
to the lawg of the land.

SHRI N. K. SHEJWALKAR (Gwa-
lior): I will read out just ohe Das-
sage. Thank you very much for ac-
commodating me in this simple reso-
lution—“This House recommends to
the Government, etc. that nothing
shouly be done t, tarnish the image
of Mahatma Gandhi” I will just
read what Gandhiji had said about
himself, I think that wil] be enough,
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To illustrate what is tarnishing ihe
image of Gandbi and what is nog, it
the issue had been brought regarding
one institution, I have nothing to say.
Byt had Gandhiji been there, I don’t
think he Would have gpproved of such
a thing, It ig from the quotation of
Gandhiji regarding Gandhism. On
page 106, it says as follows:

“Let Gandhism be destroyed if it
stands for error. Truth and ahimsa
will never be destroyed, hut it
Gandhism ig another name for gec-
tarianism it deserves to be destroy-
ed. If I were to know after my
death, that what I stood for had
degenerateq int, sectarianism, I
should be deeply pained. We have
to work away silently, Let no one
say that be is a follower of Gandhi.
It is enough that I should be my
own follower, I know what an
inadeqoate follower I am of myself
for I cannot live upto the convinc-
tions I stand for,

As a matter of fact my writings
should be cremated with my pody.
What I have done will endure, ot
what I have said and written. I
have often saig recently that even
If all gur scriptures were to perish
one mantra of Ishopan shed was
enough to declare the esence of
Hinduism, but even that one verse
will be of ng avail if there is no
one to live it. Even so what | have
said and written js yseful only to
the extent that it hag helped yoyu to
assumilate the great principles of

truth and ahimse, If you have not
assimilateq them, my writings will
be of no use to you. I say this to
you as a Satyagrah meaning every
waord of it

It we do not hive with such ahimsa
and get involved in politics or such
type of cheaper things, I don’t think
We ourselves are following him. I am
Very muh doubtful as to how thig
can be deflned, who is tarnishing the
image, and what will be the standard.
I am afreid, thig sort of resolution
cannot be approved of.
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THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRg (SHRI
P, VENKATASUBBAIAH): Mr.
Chairman, Sir, when the Father of the
Nation’s name is mentioned, every
one of ug will become sentimental.
We have still get in this House the
great stalwarts of freedom movement
startini with Shri Kamalapati Tripati,
Acharya Ranga, Shri Zaj] gingh and
my friend opposite Shri Ravindra
Varma whp are associated with the
freedom movement,

MR. CHAIRMAN: And we are also
there.

SHRI P. VENKATASUBBAIAH:
Including ourselves. We sat at the
feet of the Father of the Nation who
has inspireq the people in an unique
manner who hag brought freedom to
thig country in a non-violent manner,

I am reminded of Einstein’s words-
whep Gandhiji passed away—

“Generations to come, people will
scarcely believe that such a man
in flesh and blood ever walked on
the surface of the earth”.

And Bernard Shaw said. “How dan-
gerous it is to be too good”,

I am remindeg also of the famous

words of Sir Winston Churchil] when
he said:

“The half naked fakir ghaking
handg with Hig Majesty King Em-
peror on the steps of the Bucking-
ham Palace.

He also said— N

“I have not become His Majestry’s
Prime Minister tg preside over the
liquidation of the Empire. And
here is g person, he is an institution,
who hag led hig country to freedom
and created men out of dust.”
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So, any discussion anything mention-
ed about Gandhiji will make people
sentimental and emotional, I would
congratulate the hon’ble mover of
this resolution Shri Tayyab Hussain
who has brought this resolution befure
this Hous" to highlight some of the
things that are going on in this coun~
try in the name of Gandhi, Some
un-Gandhian methods are being prea-
ched in thig qountry. I entirely agree
with shri Shejwalkar that Gandhiji
is a person who js revered by one and
al] and if the Indian people are not
capable of taking care of un-Gandhian
methods or doings, whatever it is, by
bringing g resolution we will not be
paying a true tribute to Gandhiji,
That 1s why, Shri Eduardo Galeiro
hagq brought in an amendment to the

resolution and the amendment reads
like this:

That in the resolution—

(i) omit “by signs, words or pub-
lications”.

(ii) for ‘image” substitute “name”

(iii) for “be made a cognizable
offence”

substitute—

“be taken gerious note of and
a Commission of Enquiry be ap-
pointed under the Commissions
of Enquiry Act, 1952 to enquire
into the actg and activities includ-
ing publications and sources and
misuse of funds, of the Gandhi
Peace Foundation, the Gandhi
Samarak Nidhi and the A]} India
Serva Seva Sangh and other
closely connected organisations
and report to the Government
within “a period of six months,”

A publication was brought to my
notice, which has been published by

the Gandhi Peace Foundation, Gandht
Image.

AN HON. MEMBER: What?
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SHRI P. VENKATASUBBAIAH:
Gandhi arg, I am sorry. It is inter-
esting and I quote a few sentences

that have been written in thig journal,

“Indeed”, I quote, “Gandhian
legacy has to a large extent
brought unintended sufferings to the
Hindus. = Gandhiji’s concern for the
minorities in India overshot its
mark, with the result that an in-
built prejudice against Hindug was
brought to the surface for political
ends”.

They have, said,

AN HON. MEMBER: The Mission
ag a whole has not said it.

PROF, N, G. RANGA (Guntur):
Some contributor has said it.

AN HON. MEMBER: From where
is it published?

SHRI P. VENKATASUBBAIAH: It
is publisheq by the Gandhi Peace
Foundation,

PROF, N. G. RANGA: Who is the
author?

SHRI P. VENKATASUBBAIAH:
Whoever may be the author, it is pub-
lisheq py the Gandhi Peace Founda-
tion.

AN HON. MEMBER: Gandhi Marg
is a magazine or what?

PROF. N, G. RANGA: Different
viewg can be expressed,
AN HON. MEMBER; So many

Hindug have been complaining against
Gandhiji.

SHRI P, VENKATASUBBAIAH: My
point is, this journal is supposed to pre-
ach the Gandhian ideals and the
consent of Gandhismn and this Gandhi
Peace Foundation is running this
magazine,

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): Who has, wri.
tten that article?

(Res.)

SHRI P. VENKATASUBBAIAH:
Whoever might have written it, it is
published in a journal run by the
Gandhi Peace Foundation. That is the
whole matter about it.

The activities of some of these
Foundations have been highlighted by
some members There were Some
startling facts which really go against
the concept of Gandhism. An allega-
tion has been made in this House by
some hon. Members that foreign
money also is being pumped into
them. In the present international
situation, where India enjoys a  high
reputation under the leadership of
Madam Gandhi and there has been
a stable democracy which is working
for socialism and secu]ariSm, it aas
become an eye-sore for many of these
countries outside and attemps are be~
ing made to destabilise and to create
certain incidents like communal dis-
turbances and other anti-social activi-
lies and also to gee that. India is
brought under the influence of some
of those powers which do not like
India to be an independent country
raising its head high as one »f the
prominent members in the comity of
nations. In this background, we have
to view the activilies of these so-called
Foundations who are masquerading
as Gandhi Foundations and in the
name of preaching Gandhism are
doing things that go against the lea-
chings of Gandhi and against the con-
cepts of socialism, secularism and
democracy. I will only give a few
instances about the money received
by these institutions and their acti-
vities.

The Gandhi Peace Foundation was
set up in 1958 as a part of the Gandhi
Samarak Nidhi which was originally
set up in February, 1949 by the Cone-
gress Working Committee for perpe-
tuating the money of Mahatma
Gandhi and hig teachings, The Gan-
dhi Peace Foundation was registered
as a separate unit in 1963 anq super-
vision over several units and organi-
sations was transferred to by the
Gandhi Samarak Nidhi. The sources
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of funds of the Gandhi Peace Founda-
tion consist of an endowment of Rs.
1 crore set apart by the Gandhi
Samarak Nidhi and the interest acc-
ruing thereto. In addition, during .he
period 1-4-48 to 31-3-70, an amount
of Rs. 40,91,209.18 was spent by the
Nidhi on the activities of the Founda-
tion. The estimated budget figures of
the income and expenditure of the
Gandhi Peace Foundation were Rs.
10,71,700 for the year 1978-79, Rs.
11,32,500 for 1979-80 and Rs, 11,83,000
for 1980-81 Besides, the Foundation had
received grants from Central Govern-
ment organisation amounting to Rs.
15,08,071 during 1974-1976 and 1977—
1979. The grants from the Stale
Governments were placed at Rs.
2,25,295 during the years 1977—179
During the period 1973 to April, 1980
the Foundation had also received
funds totalling Rs. 26,73,320 from
foreign sources.

A parallel organisation to the Gandhi
Peace Foundation is the Association of
Voluntary Agencies for Rural Develop-
ment (AVARD). This organisation had
received about Rs. 2,17,77,352 from
foreign sources during the period 1960
to 1979. The amount of Central and
State Governments grants to it were
reported to be Rs. 1,76,49,398.20 (for
the years 1973—79) and Rs. 2,45,500 20
(for the years 1978-79) respectively.

Another Sarvodaya organisation
which has also come to notice for hav-
ing received substantial funds by way
of Central/State grants and funds from
foreign sources is the All India Serva
Sewa Sangh, formed at the instance of
Acharya Vinobha Bhave in 1948, It
had received Rs. 2,08,500 as Central
grants during the year 1977—79. It
had also received funds from foreign
sources amounting to Rs. 54,59,407.83
during tht years 1966—79.

Information available indicates that
the Gandhi Samarak Nidhi, the Al
India Serva Sewa Sangh, the Gandhi
Peace Foundation and the AVARD
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tunction in close collaboration and
several Sarvodaya utits as well as
organisations set up by individuals
have got affliated to one or more of
the four bodies. Often a particular
unit had drawn funds from more than
one parent body. The employees of
the units were often working in more
than one office possibly drawing finan-
cial assistance from more than one
source. The total number of units/
organisations functioning under the
patronage of the four bodies is reported
to be 946 and they jointly control about
101 projects. All the four parent bodies
are controlled by a coterie of persons
like Shri K S. Radhakrishna, Presi-
dent AVARD and Secretary GPF; Shri
R. R. Divakar, President, GPF; Shri
A. C. Sen, General Secretary, AVARD
and Shri B. G. Verghese is a full time
fellow of the GPF and the AVARD,

The control of the Central Govern-
ment over the Sarvodaya organisations
hag been minimal and to the extent of
obtaining utilisation certificates in res-
pect of grants released by them fo the
various organisation %is-a-vis the pro-
jects undertaken by them. The Minis-
tries of Rural Reconstruction and
Planning ete. have informed our
Ministry in the past that they do not
have any machinery beyond checking
up the utilisation cerlificates furnished
by the organisations. There is also
no provision to check up the utilisa-
tion of the funds as agawmnst the actual
performance of the projects. The ac-
counts of the Gandhi Samarak Nidhi
and the Gandhi Peace Foundation are
audited by a local firm of Chaitered
Accountants snd no Government
agency is reported to have any specific
responsibility of looking into these.

These matters were brought to the
notice of the Government in 1976. So
in 1976 instructions were issued for
discontinuing assistance/financial help
by Central/State Government depart-
ments to the AVARD, the Gandhi Peace
Foundation etc. pending detailed ex-
amination inlo their affairs. These in-
structions were withidrawn in 1877,
after Janata Party assumed power.
Since then the question sbout the fin-
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ances of the institutions and wutilisa-
tion of funds by them have been the
subject of a number of questions in
Parliament handled by this Binistry
and the Mimistry of Rural Reconstruc-
tion,

I have given details about the func-
tioning of these institutions. I have
also read out to the hon. Members
some of the publications brought out
by these foundations.

Many hon. Members have made cer-
1ain allegationsg that in the present con-
text of things, certain agencies are
trying to create problems and condi-
tions of de-stabilisation. The Govern-
ment feels its duty to see that proper
inquiries are made and if any such
activities are found to be true, slern
action is taken against those people
who are responsible, Our Prime Minis-
ter, our Government ang the people of
this country are all wedded to demo-
cracy, secularism and socialism. The
integrity ang sovereignty of this coun-
try have to be preserved, come what
may. The most supremec task before
the Government is to curb all fissipar-
ous tendencies on our borders and in-
ternal disturbances created by people
belonging to any community, caste or
religion, These are things io be
watched very carefully. After all, we
should not shut our eyes to the things
that are happening in the international
fleld and their impact on this country.
We are not isolated from the rest of
the world; so, we see their impact
reflected in our country also.

When in the neighbouring countries,
many of the developing countries are
used by big powers as a playground
for international intrigues and to de-
stabilise and subvert democarcy, sec-
ularism and the welfare of the people
it is the duty of the people of this coun-
try, under the leadership of our great
Prime Minister, to see that these sub-
versive activities, anti-social elemeuts
and anti-national elements are put
down heavily so that we can strength-
en the hands of the forces of demo-
cracy, gecularism and socialism,

In this context, Goverhment is pre-
pared to secept the Resohition movéd

(Res.)
by Shri Tayyal Hussain with the
amendment moved by Shri Feleiro.
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MR. CHAIRMAN: Now, there are
9 amendments to this Resolution, I will
deal with them one by one.

Now, I shall take up amendment No.
1 by Shri Bhikhu Ram Jain.

SHRI BHIKU RAM JAIN: Sir, I
seek leave of the House to withdraw
my amendment No. 1.

MR. CHAIRMAN: Is it the pleasure
of the House that the amendment mov-
ed by Shri Bhikhu Ram Jain be with-
drawn?
Amendment No, 1 was, by
withdrawn.

leave,

MR. CHAIRMAN: I shall now put
amendment No. 2 moved by Shri
Sudhir Kumar Giri to the vote of the
House.

Amendment No. 2 was put and nega-
tived.

MR, CHAIRMAN: I shall now put
amendment No. 3 moved by Shri V. N.
Gadgil to the vote of the House.

Amendment No, 3 was put and nega-
tived.

SHRI G, L. DOGRA: Sir, I seek

leave of the House to withdraw my
amendment No. 4.

MR. CHAIRMAN: Is it the pleasure
of the House that the amendment mov-
edbvshrlG.LDombowithdrm‘l
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of Mchatma Gandhi
(Res.)

Amendment No. 4 was, by leave, with-
drawn,

MR. CHAIRMAN: I shall now put
amendment No. 5 moved by Shri B.R.
Nahata to the vote of the House,

Amendment No. 5 was put and nega-
tived.

MR. CHAIRMAN: I shall now put
amendment No. 8 moved by Shri Ka-
mal Nath Jha to the vote of the House.

Amendment No. 6 was put and nega-
tived.

e

MR. CHAIRMAN: I shall now put
amendment No. 8 moveq by Shri Mool
Chand Daga to the vote of the IIouse,

Amendment No. 8 was put and mnega-
tived,

MR. CHAIRMAN: I shall now put
amendment No. 9 moved by Shri Ram
Singh Yadav tp the vote of the House.

Amendment No. 9 was put and nega-
tived,

MR. CHAIRMAN: I take up amend-
ment moved by Shri Eduardo Faleiro.

The question is:

That in the resolution,—

(1) omit “by signs, words or publi-
cations”

(il) for “image” substitute “name”

(iil) for “be made a
offence” substitute—

cognizable

“be taken serious note of gnd a
Commission of Enquiry be appointed
under tha Commission of enquiry

Act, 1952 to enqu.re iInto the acts
and activities including publications
and sources and misuse of funds,
of the Gandhi Peace Foundation, the
Gandhi Samarak Nidhi and the Al
India Serva Seva Sangh and other
closely connected organisations and
report to the Government within a
period of six months.”

The motion was adopted.
1618 LS—12

Job guarantee to 354
oC and ST
Youth (Res.)

MR. CHAIRMAN: I put Resolution,

as amended to the vote of the House.
The question is:

“This House recommends to the
Government that any action to tar-
nish the name of Mahatma Gandhi,
the Father of our Nation, be taken
serious note of and a Commission of
Enquiry be appointed under the
Commissions of Enquiry Act, 1952 to
enquire into the acts and activities
including publications and  sources
and misuse of funds. of the Gandh
Peace Foundation, the Gandhi Sa-
marak Nidhi and the All India Serva
Seva Sangh and other closely con-
nected organisations and report to
the Government within a period of

six months.”

The motion was adopted.

16.50 hrs.

RESOLUTION RE. JOB GUARANTEE
TO THE EDUCATED YOUTHS OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

MR. CHAIRMAN: Now we take
up the next Resolution to be moved
by Shri Ram Swaroop Ram.

The resolution readg as follows:

“Considering that even 34 years
after Independence the lot of a
majority of Scheduleq Castes and
Scheduled Tribes persons has not
improved economically and socially,
this House recommends to the Gov-
ernment to draw up plans to provide
job guarantee to the educated
youths of those communities with-
in next five years.”

st ey W (an) ¢ gl
Tgiew, & @ T@ < faE @ 1.
T FQT E @aAar b ® 34
o qErg ot amglerafagy  alv
ygfeg-sq-ofaal &  sfumy
gt 5} amr & afd=w, gwnfem
the @ wiY YRRt E €, |
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SRl C I I T o
g idn e § AT AT g
fafexr A &= wiwd F
fremz wrE & fer @ wifaay
# fodwg: wqgfas o1 wfe &
it § wrey ferar dwc gr ol &
FHA WA FO FAE@T A AE
g & ows A 1970-71 AN
Fead § zg fawrfanr &t af ot f
w fagm ox fafew wezadt &
fronat & wgR @ T g
R @9 e @at F  gwrewd
N PEAREHAF INT ad F ¥
wH TR wor wfedy  arfe
wgfaa wfaat st syl o=-
wfaat & faer o @ Hav w5y .
(e o A% | W Hew F wrfEanh
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aqEN™ AW, wguEETE g
e ¥ ws wfer foet ¥
g & ¥ Ay ¥ % wemaw ¥
@t 9« ar f® wrfEzarft T @q
a® Wrdr Tar ¥ qgwd § waH
frmr &Y Sorr W wTEW A |
79.7 sfawa ax 9% i §

aaafr wam: weF 12 faae
g w2 § 3 faae AT A= Fifordr

it TH Q& X : qW WY
T[T O Fg & X 1 5 faae
¥ G FW AR FO0 1 AT AqTRH
gag w8 fgr s gF @1 &7 a9
&fax

PROF. M. G. RANGA (Gu.aiu,
He is the power of the resolution, Sir.
Please allow him 20 or 25 minutes.

MR. CHAIRMAN : Let him continye.

s QR Tq@@ TR . IEFY
wEma § S ot @ @ §
ITH UsA F fA¥. g wMg 9
qz A T T AN R
A FIF 9T 1 T JAA 9T
15 @t Hafady &1 ww-gw Tdwer
am faa dww Far df9Y g
G'm WY W i’r l}ﬁ a'rfsm‘ a‘
g qra & fad | gawy  fwe
F o wox o & wd, wox
q@re #1 98 wa Qfa 1 JT wgar
g fo wifdEEr s=@ wr  fowr
FOT G AN 9 ¥ ¥ W
a8 @@ F fomr &1 & &
gaear § 7 59 9 gEE qA
d=1 ®T GFT | FOIF ST qF TAH)
FIT AL T FHA, 7 IF W
gfrar A ¥ AT af ar gwy

g
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ge W WWd uw § 1 W
oHl OF FA WAA @0 av
IFF AT FIX AN 9T T,

g & W9R AnAw ¥ g w1
FgAT ARAT )

gm 99 ¥ WX wEAT FEar
| gheodl & 9y A% wod RgAa
s uer Fase frar @ g &
TR F | A IqH W7 SN RS
3 fir fesdama &1 &1 g agi g )
zad @ wa A fFogae g g
afer w1

\A'Z'ﬁ TR WE TEEEy

fagix ¥ 4 @r@ & foawr feoel,
g, wEET 9 § | TN A9 9
feosd ®e wie freg wed W)
forgaee Trsd 24 TEE e A
4 wr@ ¥ gAF 96 guirr fewise
greg fawdr wfgd 41 Afes dewt
Fe ow fasw @z fees faw
5 q@T § T 20,000 @S
s WY drEE AE W% a4
foosd diga v foggee F@d
0¥ YN 76 g § v fo wmw-
freed 1 Hag Al sew g &
JqUE, G AT ARG ¥ AR
frafr EAfPr ag 78 wr g f=®
g 76,000 wafkes &1 ug fa@r
F oA A T W N

g
¥

A gHR 76,000 i
! ge@de  fasr gt @ 76
afsz famade § W Sirn, wifew
ufiama g1 orer | Afew weden oy
gar fr S9% ¥ €9 & 1971 ¥
1980 ¥ 10 I@ H gaAwr =g
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fraar wver gar 8 a8 7 W@ 5
®RAT S0 i w ® §y-

w3 Reidws WX
ot @R dRr  fisdwa ¥
nrew gidi, qfadr o gadr, SaR
ol A @ @ oww g
wifeaifadl & 9 § 7 9@ 5
FUE 50 @A |IFT FAGT | AN
ug gt fr fogwa 7 3 & gax
T W F1 AN gww W] Az
sifgdl 1 fafiies g8 ek A
T W& wwr N @, s fEwar
qg7 W@ 5 TUT 50 @@ g1 4g
TF W OFT OIRXM O I AT
gm ol wWew ¥ g+ 2G,
@t ot weer f feafy fuadt guw
g wne g Aw ¥ fsigww w w@iq
F{ femr war gewr, @ gea-
mifgarfadt &1 39w & wwr ogw
gy g fF gardt wreaor wy Aife F
ge wwg fagus =mrar & wrdaz
9z § =1 ofsmT dwex, g wng
Fgr wiar § f oiwlwaw fddzw
w0 & wgt av fo owqudy F =

LT ot IAFY agre Adr i &

ot gw ¥ wrssie Frtem
¥ siwitw gogx §  wafea &
o5 o ghea-afeafaal & fig
qifee @@ wg ¥ 1 gy & v
FHINT ART TG MO AT IEA
wg & T TRE AN AW
T &, WA figg 7 W@ oag
g THAIE & gG g ) Fr gay
W[ §F AqUET F 9% 9T FH FE
v aengr i agi o€ §? agi 9%
ga & gfoig g § v 3T @
g19 gumar g f5 g@ @t ¥
sfawifell & wx o agw feg-
qAEi 1 W g AT ¥ OHET
t s g Fodor & aga o &
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g @ &%, ¥wT wF T 7
feqmiAey @ &1 o T @
saiw Al fear sdm, @ gw oW
At F FY FIC IAr gHA ?

@R M T qieqAr  =Tgdy
g 98 a2, AT 47 @ FIW W;],
forg ot gara =fem g f& ag
gfoamfagfaay & Ry wiF
T A wgEar FX § GERaT
g & @ o frdl w1 wefe ad
it T i ad argw T G o
aft 1 ] WRE I =fEg)
g9 Wi g §wew ¥ fw faza
qF § & FI THo To qIH aw
gharmfafadt & @ a7 FFC
g O ®§A ¥ oF FHIG T1SAT FAT
FT Fad foq siw W FT &«
s | Aifgr gowe fradt sdiw
gie gy ? R gheei-sfearfaai
F AR PN AT A AT TS
F grady ar = wew fagrd Fiwdd
F oA 91 W IAW A Ad
IR A AT FY FIT AT wAT
qEdt 8?7 (smwwA) Wi oA
® @AC gT Sig g 1 AT Wk
mifearfaal ox werfade & a3
FT AT AT AAA F AT
HFWER IF TR Jd T awdi |
qEET AR TF & Wy @ A
® qg faw W@ 1 @I A
HUT ATF §, 9 S & F 9HE
a1 AEgfr & W IE FAC JMT
argdr 8, Afwa ww feafa ag §
fe sdtq & gy IaF s ot ==l
A g

ghaa-migafaal & fag  faer
Fr WLTQT HET TERX & wlwr-
gag & & saF fag w1 dfew
o gAR 1 oE Ad &1 TEd
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qfag #1F s Fek afl @ Fwar
1 g@R o AR ¥ oqEdd
feart =ifgg | st fa=rg # Aead
¥ @ §, IIAT |9 gy-g3 Feamy
@ W g faoElt & Gistarst
o @iv 7393 framl ks
N GgEAT g1 A A At
T ¥ AT T g § o
ag Aot gRSa-mfearfady ¥
fog =3 & M o sgaear +

ga aaf At foer ¥ agy W
QW@ R g wA g W
ga% fomr & wart & fog gl
das 9T W wES a9 gid
®H F TAWAT F WC, qfF §
@M 93 g% AR AA 9% 5 99k
feal & wr & W &

fredt @I ¥ g2 SR T3
1 drar werd 4Y, faar 47 g
HUEE g3T § §T B 55 T 94T |
W T F@wrR  #F1 fwegee
Frew  fagAee gresw & gesl
F f@ g8 @R oEmw
AT oA aifge ) wE IRy
st Amfawar g, sasl JWw@ go
T GF /T W ORAT 1 JIHAAT
adl wrE MG, 57 AF AT qe
fareay e FTEHA | I ITA €AW Y
oafa & s g, St g svata
g1 d feagdr & T §F v §
AT q@X F FAGE W oag avrC
& @, 9I® IEX TWHo To I
fear t ar weuw foer @€ @,
affr g F@ st § fRogw
A T AHF @7 H FE FAN
| d® ¥ 79.7 ufwme fower ¥
Seaq g Wi 1 ¥ s§ WRAT
qTr & W g ¥ S 0" e
... (eowema) . ..
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ot wufe wwre wgr (fasqge):
d amdle gwer ¥ qeAr Wgar g,
fr oz TR OEFMT W
g?

sl TH WY TN @ [T G-
QIFWA ¥ AT waAT 7 § B AN
WYY FTH F I A9IT F AT
smi§ 4, fredr F@wR ¥
(smamvx) . ..

qnfn AR . TH @ET AT
€ AR F A9 S ¥ ara w7
#rfSga o

S TUNA qAT IR (AFLA)
gaafs ofr, a@ & g F IN
g

M UR & UH G4 T q34
A,  wifgaEy AT gieAAT &
Feat & faq glgar | I fr o=
qfeare ¥ gRIT F IR T §
SR 7g &9 @R wo waafa
I

S T WeAT FIT T
@ N AE TFY § WS wF @ QA
TN g g ... (szEw) .

! (YR TAEY A WT GAA
7 g, AT TF IEEIL ) WA
Wt @7 gAE kg {~-Tgar e
Ty, AGAT ¥ QHo Qo T4 ANIE
HAAA FAT FL qiF A§ F AFQ 0N
sxqeqt fafees &7 & ® 1 gq@
g fusr ¥ wET &7 § F§ W
qR AN § o9 gEFH FG I )
Fg AT W-ET W o A w7
gfaar € qrm o et Iad Foat
1 fifer 3| F faqg ge-wr-guHaT
ward, qife ghesa & =9 #r foen
& @ g%
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™ wEl & 91 wodr wwhey
TWR ¥ W Werm ¥ wgar
g & fe & w@ qv weiear &
faare Wy

MR. CHAIRMAN Thefe are some
amendments, Mr, Dagy is not pre-
sent, So, his amendment is not moved.
Shri Ram Singh Yadav is not present.
So, his amendment is not moved.
Shri Kunwar Ram is not present. So,
his amendment 1s not moved.

&t ghoew agae (dcER):
A gumEle o, § @ AW
g F ofi W FTIRG W WY
¥ ¥ wEAlR T qUGT ¥ F (AU
wer geT g 1 ¥fFA wiT T8 F a
FIFET K G § FgrF I, oY
Ty TFE9 S JU THT sarA &g,
N T weaw qfag § /F W gEAT
F qw % ¥ fo zay A€ SIgH
fo searz o fear ane o O feafy
¥ oAH WW @wgw
sST F 99 W & I AaF &, =@
9 HH GIg & | I8 FAA UV g
T URATHIIF IO 93T G B
fag we@m w@r war o omwe
aEga ¥ TAF wT § av fwdr o
THIT F I FTAT IO | A 9,
T8 T SeFE W afgg af Aar
Tifgg 1 afx & Q&7 /K &, A A
qq AN AR I qaugA w4 Ffw
RN 98 =eF IR qT T =99
&) gifre & @gar wrgar § e
gt ® feafs, oo N gor
¥, ¥Fq gewdAr = @ oad, e
SRIT & AT 0 41, A § A
&, wifeadt &, wo-deaw
a1 gEY ad F A H—avt ¥y feufq
afe fam fawedr ==ft sr ¢ E@
o) fodft & aw § & gear
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aft @ % § 7 A T E Aa-
are g fodvwe ? wrdre waa s
off g0 @ & ¥fea & gy am
g @ E W 3w N oW
=qrq A Wfgd ) 37 F IR
*r w3 grar faddy, e weEy
faoef, st f@ wa & Sf@a &
gfan aff 31 sa & ag TR
gar § wig, fead grewdl 1 g
gl W ® Fw g

garer ag § 5 w gar 2w
® WA SIS AT e gHEAT
g fog & ok ¥ & @y am
T £ | WG IR FRJIT AL A
g § 91 F FTC F§ IOy
® AET A WA T W @,
ofr wreor ¥ & gfewa, wifraed
qG HY St FAAI I F AW §
TAFT Frarg A FaTaT FRT DA
W W &) A FIT AT T
aweqr & gwam F fad fagg v
¥ sa ¥ wifgd, &fwa @ 9
2 = 3g wHI IA 9T =AW TE

2 Gr B

TEEAS AEEg T T g
IR F fagor ok s9 A e
F ITAC qT 1 F FEA--FAL IRT
Ry ¥ J7 ;W F TR T,
g ¥ 3o faq T FwEeT ¥ 16
giewn famr war fed @3, sar 97
#Y FEET gE—WT AU WA TR
¥ qfed | foowr o) sEmar wow
gT, TWT gRwAt #1 AT war-F
gAES g, WY F W #} W I6A-
Y e L wFEET, T F fEEr
¥ QT OF Sag § 3¢ 9< e
ghearat ®Y wrr war g-wg A1 faw
qw-3% WEA TEN AT FEA § W
®) gw WIS TE F AT ). ..
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aunfe wfwew @ 3gi 9 w@-
& & I g

oY gfedor agrge : q@¥ S
A N E IFF IE IT N
Qame T

aAf AR - 9F ¥ fag Wy
Wegem @ AT

oY yfedn wgre: & ow dwifaw
WEHT ¥ ®7 N qg AW wg @
g, Taifw giv sa Wi & @
grat ® faw fear &1 ws7 w2
§ gheadi & arg s gar-faqd
AR AY? ANGIAE IA A A
g A &) S geeR 39 &
STaq &7 gTAr SAA A F WA
Fg AP IT F XM Fr A=y
&, @ 9 @ AW ® wlg g
eqarfas § AT gH St QU w@ag &1
giewdt &1 difen & am a9 gé
I o faqor g diw & & gur
gar &1 39 ¥ gRwdt Fr WG
T @ wE grdr, afw 9a w0 faa
g1 & & AE gAT 1 WIS W TR
mET 7 oaar gAE fAFE0 g3 &,
Ffpa ga #1 fageor 78 & w@r &
Tq fad & gwwe § wiw Few fa
g waq oy fya sfawdE N
97 qewrd & wvean & fadw 3 fa
wgi ®§ W difaT F aw a9 g€
IHT & 99 T JGT fAGO FUF |
e qg7 § yfuefs @ @ ¥
B g & 37 F oaw gwd uwe
Fiw 2, Ffwa IFT wIv FAsT
g4, fafedi & am & gzarg #
foar & wt ag A o S B/
Fa K oxdr w1 W ¥ owqr 7
T A9 w¥T 43 g q¥ oy
N FAET A JT /UM W) I9
i #r feawwr #AN afe I
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[ gferw agrRe]

Y FSAT A7 d AW §, THH
mifagrfadl &1 &1 I §-oF
ag sdm @ st 8 aifs ww &
Femd g H LA Wi FEwW
fr g g wR wRR Aidl@
fawmo R AR ¥F & 39 W N
feafe & fFax o &1 wrasY
gat 9= wrem v e & Nfe-fdew
s % ofkfa § o OF @ wR
€1 o fu¥ afe guga § g
F eI T OwEAr g A [
¥ qga 9w wfrEl ®, IR F
feday o qEf & &, fod « us-
Hifew g & g, T@AT g 1 gl
ggr 0@ ¥ Afw wr faawwr g
ar af qu o § & oags &
ghmat aar mifegifaat & onfqat

BT T 1

wist mfeaifent § w0 feafy
2 oix ¥ g FHG T @
agi 9% g4 i 9 Miwar s w8,
fag & 30-35 wsfear @k w1g
ifegn wradg #Fr fOE & R-60
aR #7 Jfex 3@ @R F R
# 20 mfgafad & w& Fr a5
TH wE }

MR. CHAIRMAN: The hon, Mem-
ber may continue next time. Now,
we take up Half-an-Hour Discussion,

AUGUST 28, 1981

Review o¢ History  gyz
Text-Books (HAH Dis.)

MR. CHAIRMAN: We will be making
an announcement on that.

17.30 hrs.
HALF-AN-HOUR DISCUSSION

REVIEW OF HISTORY AND LANGUAGE
TEXT~BOOKS.

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Chairman, Sir, as 1 was
saying it is neither gooqa, nor pleasant
to make any reference to the previous
government, the regime of the Janata
Party Government. One does not
really enjoy it. But whilst we are
discygsing on this question, on the
reply given to the Starred question in
regard to the communa] bias in the
text-books, we cannot escape the
reference to what had happened a few
years ago. These were the years, the
time during which all communal orga-
nisations—the R.S5.S., the Jamaijt
Islami, the Christian communal orga-
nisations—had a great time. It is very
important to note that whatever might
have been their private views, in
public they never clashed with each
other. They even supported each
other, The Muslim communalists and
other communatlists, in public, were
all together and that was really very
peculiar and a very unfortunate thing.

Nq;v, Sir, I would right away say
on this point that I will not be propos-
ing here that there should be a bias
of any sort in education. Therefore,
I would say that I am nst propound-
ing bias of any other sort. As far as
College and University eaucation is
concerned, practically there are no
text-books as such but only recom-
mended books and I would urge upon
the Government to make all such
books available to the students so that
they can have a broad approach and
broad understanding on different as-
pects because they are mature enough
to understand various aspects. Now,
coming to school text-books, that is,
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upto 12th Standard, my grievance is
that the students are not mature enough
and therefore they cannot go and
refer to many books. There should
be one standard book for each subject
ang one has get to be selective in so
far as the matter for such books is
concerned. One has to keep in mind
the broad policies of this country and
there is a broad consensus in the
matter of educatlion, its basic app-
roach, the idea of secularism, the
idea of composite culture and scienti-
fic temper. All these things have
actually been enshrined in the Consti-
tution in Part [V-1 of the Constitution
as the Fundamental Duties of the
citizens. I will read out Article
51A(e), (f) ang (h) of the Constitu-
tion.

“51A. It shall be the duty of every
citizen of Inaia—
[ ] L] L ] *

(e) to promote harmony and the
spirit of common  brotherhood
amongst all the people of India
transcending religious, linguistic
and regional or sectional diversities;
fo renounce practices derogatory to
the dignity of women;

(f) to value and preserve the rich
heritage of our composite culture;
[ ] L] L *
(h) to develop the scieatific tem-
per, humanism and the spirit of
inquiry and reform;”

Further, the Preamble of the Consti-
tution of India says—

“WE, THE PEOPLE OF INDIA,
having solemaly resolved to consti-
tute India into a (SOVEREIGN
SOCIALIST SECULAR DEMO.
CRATIC REPUBLIC) and to secure
to all its citizens:”

Now, we have {o make clear the
principle under which education should
be imparted. The children are not in
a position to choose the right type of
education and understand the basic
theme of the imparteq education. Edu-
cation should be given under guidance
and direction at the school level.

Sir, 1 was mentioning that in the
previous regime unfortunate things

had happened. For instance, there
were societies, well-known societies,
and cultural societies which carried
on seminars, sometimes published
books, and brought the people on the
platforms which created a certain
kind of opinion which was definitely
not in conformity with the Constitu-
tional mandates. One of the ideals
that was put across, which had found
expression in the text-books very often,
was the idea of a permanent conflict
between Hindus and Muslims that
under the Muslim rule there was all
the time conflict with the Hindus.
What I say is that it should not be
published like that because it is not
in accordance with the Constitution,
Again I would not say that there was
no conflict and that everything was
well, everything was fine. 1t was
not like that. There might have been
conflicts and there were conflicts, but
apart from the conflicts, there were a
lot of achievements which the students
must know like great things in art, in
architecture, in music, etc. All these
contributions they must know, Saying
that the Muslim rule was a time of
conflict alone is like saying that the
History of Europe from 1910 to 1960
was only a history of wars aad nothing
else, forgetting the great growth in
science, civilizalion and great achieve-
ments that took place at that time m
that part of the world.

From these gencral principles, I
would now come specifically how one
promotes these ideals without at the
same time giving a slant and without
at the same time censoring the mind
of the people or orienting them in a
single direction., Earlier, the Govern-
ment had this arrangement by which
the State Goverments and the Central
Institution will evaluale the text-
books I would like to know, what is
the practice at present, Nobody
seems fo know whether this practice
has been given a go-bye, as was done
during the previous regime, or whether
it hag been restored. The NCERT
brought eminent people, competent
people to write text-books and this
was really a great achievement. What
was happening before that was that
in the fleld of text-books, generally
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eminent people would not come for-
ward. ' Some private publishers would
ask a hack writer to write a book and
it would be shown ¢0 a well known
writer for corrections etc. He would
be told: “You make the corrections
ang we will put your name”. The man
whose name was written there as
author, never wrote that book. Out
of ignorance, more than anything
-else, he contributed to instilling
this communal bias and gross ana
crude view of things in the text-
books, and therefore, in the mind
of the children. I would like to know,
whether the pracfice which wag dis
continued during Janta regime, namely
of encouraging the use of NCERT
books, is being revived. What happen-
-ed during the Janta regime was that
the States were not required to use
these text books, not even the schools
in Delhi, even the Central schools were
discouraged. These books were ex-
tlemiuiy puvd, ity wit .00 viiy used
in schools, even the general reader can
be interested in reading these books.
If you go to the market, you will not
find these books, You will be able to
find these books only in the black mor-
ket and you will have to pay four to
five times its price,

I would like to know, what sieps has
LAl Wav vl adalavasy -:.Aus-u MY
these books and to make them avail-
able in sufficient quantity so th:t not
only the students, but evan the gene-
ral public are able to get hold of them.
The people will be benefited a lot,
because the quality of these bookg is
extremely good.

Y

Now, in reply to the question, the
principleg for evaluation of these hooks
have not been mentioned_ only the pro-
cedure has beepn indicated. I would
“like to know the principles followed
while evaluating such books. Not
merely that, it is more important to
know, who is evaluating these books.
Will you take care to see that the eva.
luators are people, who sre without
any communal bias, and they have a
secular approach. What stepg will
you take to promote the principles
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which are enshrineq in the Constitution
as fundamental duties, and which I
have mentioned, and which will give a
tone tp eaucation, which will highlight
the nature of the composite culture.
This is because we have all types of
people in the country. What will you
do to highlight this composite culture?

When I say this, I remember what
George Elliot mentioned in his “History
of India”. That was basically written
on the communal lines, that would
highlight conflict between Muslims and
Hindus. At some place, he will say
that Muslimg were oppressed and the
Hindus were the oppressors, and at

. another place, he would say that

Hindus were oppressed snd Muslims
were the oppressors. George Elliot
said that by highlighting this conflict,
Indians would realise the benefits of
the British rule. That was the 1dea. 1
have no doubt about the sincerity of
the people who swear for the Bhartiva
Sanskrit. But we should mot play in
the hands of those people who want to
divide us. What action ig the Gov-
ernment going to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL. WELFARE (SHRIMATI
SHEILA KAUI): Sir, the hon Mam-~
her hag siver ne come idere ~z #a whit
he really wants, and what we should
do. But I would like to tell him that
there are so many things that we have
already taken up.

All the school text-books and langu-
age books prescribed and reconinenaed
in . the States ana TUnion Ter::iories
are proposed o be reviewed lzom the
nationa]l integration angle, pefor. the
commencement of the academic year
1982-83. This review has heen unaer-
taken on a de-centralised basis, under
the overall guidance of the Government
of India, and according to the guide-
lines prepared by NCERT. We have
to de-centralise this because our work
is of an enormous nature. There are
thousanas and thousands of books that
have to be looked into. So, the work
has to be decentralized.



Contempt of

w7 the House (M)
Asp regards books prescribed for the
universitles in different courses of
study, University Grants Commission
has wrtten tg the Vice Chancellorg of
all the universities to take appropriate
action in this matter. We have got
certain guidelines framed by the
NCERT to review school text-books.

—————

17,42 hrs.

MOTION RE. CONTEMPT OF THE
HOUSE

MR, CHAIRMAN: ‘There i3 some
announcement.

As the House is aware, at about
15.50 hours to-day, six visitors calling
themselves Vijay Pa)] Singh, Ram
Mehar, Bhim Singh, Kurdiya, Rishan
Singh and Jai Kawar shouted slogans
from the visitors’ gallery, The Watch
& ward officer took them into custody
immediately, and interrogated them:.
The vr'sitors have made statements,
but have not expressed any regret for
their action.

1 bring this to the notice of the
House for such action as it may deem
ﬂtﬁ

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P,
VENKATASUBBAIAH): Sir, with
your permission, I would like to move
this motion:

“This House resolves that the per-
song calling themselves Vijay Pal
Singh, Ram Mehar, Bhim Singh,
Kurdiya, Rishan Singh and Jai
Kawar who shouted slogans at
about 3.50 p.m, today from the visi-
tors’ gallery, and whom the Watch
and Ward Officer took into custody
immediately, have committed a
grave offence and are guilty of the
contempt of this House.

This House further resolves that
they be let off with a stern warning
on the rising of the House today.”

BHADRA 6, 1908 (SAKA)

Texnt-Books (HAH DIS.)

I hope that in grder to keep the dig-
nity and decorum of the House, the
Motion will be adopted.

SHRI RAMAVATAR SHASTRI:
What are the statements which they
have made?

SHRI P, VENKATASUBBAIAH:
Whatever the Chairman hag to say,
he has said it in the statement,

MR, CHAIRMAN: Details are
being lookeq into. But now the Minis-
ter has moved this Motion.

The question is:

“Thig House resolves that the per-
song calling themselves Vijay Pal
Singh, Ram Mehar, Bhim Singh,
Kurdiya, Rishan gingh and Jai
Kawar who shouted slogans at about
38,50 pm. today from the visitors’
gallery, and whom the Watch and
Ward officer took into custody
immediately, have committed a
grave offence and are guilty of the
contempt of this House.

This House further resolves that
they be let off with a stern warning
on the rising of the House today.”

The Motion was adopted.

MR. CHAIRMAN: Now the Minis-
ter, Mrs. Sheila Kaul.

HALF-AN-HOUR
Contd,

REviEw of HISTORY AND LANGUAGE
TEXT-BOOKS—Contd.

DISCUSSION—

SHRIMATI SHEILA KAUL:
NCERT has given certain guidelines
for reviewing school text-books; and
all passages will be removed, which
promote communalism, regionalism,
linguism, casteism, obscurantism and
superstition. And this wil] achieve
the objective of a composite culture,
ag the hon. Member wasg saying. It
will also bring in scientific temper, as
referred to by the hon. Member. For
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the composite culture, certain book-

Jets have been writtan for childl.'en,
and the theme is national integration,
and special attention is given to incor-
porate the ideas and concept of na-
tional integration in the textual and
supplementary  reeding mater_ial,
NCERT is doing it for school-going
children.

1 think it will be better for me to
give the broad guidelines on which
universities are to x:eview other
books—e.g. the history books.

(Interruptions)

They are that they conform broad-
ly to the principles enshrined in the
Constitution of India and in the laws
of the land as was mentioned by the
hon. member. That they are in con-
firmity with the decision taken by the
Nationa] Integration Council, That
they conform to historical objectivity
and do not present 5 distorted pic-
ture of the country’s history. These
are the guidelines which the history
books of the university standarg ar
supposed to follow. .

st waw fam ngwe (A ) ¢
st I ¥ ousdra qrnfsw, ofve
oFsr o afgegar # @em gqEw
21 9 9% ¥ AT WIFET U
g I @ g 2w F ghgy
agt MT qafax dv § fagw
sew fafdam & 1 amTa aeew
§ gT Wewr FAT I ) ;M
Y THSr AR WEET ooy
wy ¥ favw ag sgs gr9vw g@w

g

¥ # M ArwEr Fr A F9v
38 % fgar o< afgar & watoat o
wfi 1Afwagamm  Farrrrars a=i
T IR W I, Fark A wam)
¥ 4 %3 o0 Af wAT ArAr &
WS wrvdy w1 AR Ry aw
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atfiy meg favara W %SHFATIA
R & ¥ ? ¥ femr & arg #1738

e gorr of R E 7

#3 fareror sqaeAr ¥ gATHAr AV
wewa Adr arfe dwfan A 9T
€9 [T 4 9% HIT Q7 €40 40 qrA7
Tga A% A9 iy ferda} 1 g7 W A
ngz fadr s gn xafa FeqaT wwal
& & =< gfaar & wifader aw S 2
31T LATE A FT S & 4F, W
a3 &F 7 Furgs frar ¥ A wig &€
FIEaTE T ST W ?

MR. CHAIRMAN: Shri Mukunda
Mandal, After all these Memberg put
the questions, Minister can answer.

SHRI MUKUNDA MANDAL
«(Mathurapur)* Our country is a
Sovereign Socialist Secular Demo-
cratic Republic. Are we prepared to
say that the socialist ideas are upheld
in gur text-books? You know, in our
history and in some other text-books
some distortiong are taking place and

. by that national integration has been
affected tp a large extent, I want fo
know from the hon. Minister what

1 efforts the Government are taking to
correct all those distortions and mis-
takes and errors which have taken
@lace in the text-books in history to
cause prejudices in the minds of our
people. I want to know from the
Minister, as casteism js a disease in
the text-books which is slow-poison-
ing us, whether Government is taking
the necessary measures to remove all
those sentiments of casteism and also
the sense of communalism from the
history text-books. These are the
questions,

MR CHAIRMAN:
dhan Chakraborty.

Shri Satyasa-

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Let the
Ministey reply to the questions,
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MR. CHAIRMAN: You put the

questions.

SHRI SATYASADHAN CHAKRA-
BORTY: Mr. Chairman, the subject
which we are discussing is very im-
portant, It is supremely important
thay we evolve certain policies re-
garding our education and algo the
text-books. And I agree with our
friend, Mr. Faleiro that the need of
the hour is to fight communalism,
casteism and also obscurantist ideas.
You will agree that during our free-
dom struggle we fought for our in-
dependence, but we alsp fought for
certain values and the most important
one is harmony among our people,
brotherhood, fraternity and as you
know ourg is g country where there
are many languages, many religions
and we must have a composite culture,
the culture which wil] propagate res-
pect for everything which is good in
our country. Unfortunately, it is not
during Janata regime only, even ear-
lier to that, books which were openly
propagating communal ideas were
allowed to be taught in the schools.
I am always in favour of objectivity,
scientific evaluation, but the questiocn
is that when thig operates for com-
munalism, casteism and all these
things spread with certain and in view
it endangers the unity of gur nation,

MR, CHAIRMAN:
tion.

Put the ques-

SHRI SATYASADHAN CHAKRA-
BORTY: My question is, Mr. Chair-
man, when the principles are gnshrin-
ed in our Constitution, particularly
in the Preamble, that India is a Secu~
lar, socialist democratic Republic, why
is the Government not trying to en-
courage teachings of socialism, and
why 1s the Government not taking
constructive steps? I am in favour
of keeping Education in the State List,
I am in favour of certain guidelines
being given by the Central Governe
ment, Why is it that the Government
is not trying to provide these guide-
lines ? It should be done immediate-
ly. My second question is, in Aligarh
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a person who wag known for his
secularism has been suspended be-
cause of the movement of communal
forces. The Government succumbs
to the pressure of the communal
forces in a university like the Aligarh
Muslim University. How can that
Government succumb to such pres-
sures? Actually, you may propagate
all these things. I agree with Shri
Faleiro that this thing should be
done, But for getting votes and for
wooing the communal forces, you
are doing it. My question is, when is
the '‘Government actually going to
suppress the communal, casteist ard
obscurantist forces?

MR. CHAIRMAN: This was the
motion before the House.

t wARw A ;o Pawwt @ 9y
e gEeW M FEEW E | S T
1 wiaelt 7 @@ Tar |/E g gy

qr i

(Bombay North East)

MR. SUBRAMANIAM SWAMY: On a
point of order, Sir. Kindly see rule 355
along with rule 196, I am permitted to
ask a quesiion for the purpose of ex-
planation. It says:

“When, for the purposes of expla-
nation during discussion or for any
other sufficient reason “ —I have
plenty of sufficient reasons--“any
member has occasion to ask 3 ques-
tion of another member on any
matter then under the considera-

tion of the House he shall ask the
question through the Speaker.”

Can I ask a question? 1 am not ask-
ing a fresh question byt only a clari-
fication.

MR. CHAIRMAN: It ig not allowed
The Direction is already there.

- Now, the Minster.

SHRIMATI SHEILA ({AUL: Afier
the speech of the hon. member. Shri
Faleiro, the other hon. members 1 have
taken up the same points which I have
already replied to. If they need to be
repeated, I can repeat them. About the
guidelines, I have already explained
the guidelines under which the books
are to be written, We are giving the
guidelines according to the coastiiu-
tion, as Mr; Faleiro knows.

Shri Madhukar asked whether
Government will review hooks prescri-
bed during the previous regime. I did
mention that these hooks are being re-
viewed. There is a committee and in«
tructions have gone, The work is v
progress. But since it is a stupenaous
task it will take some time and some
patience is needed. We hope that in the
next academic year, these books, after
being reviewed, will be available.
Each State agency will appoint evalue-
tors who will do these objective studies_
18 hrs.

During the review, the objection-
able passages will be taken away
About communalism, regionalism, etc.
I have already said that note will he
taken and wherever there is mention
about these things in a direct or in-
direct manner, those passages will be
taken out.

I had spoken about the composite
culture also. I think the hon. Member
wag not present at that time. Small
booklets are available in the market
for the young students, Some new
books are also being printed. After
reading these books the younger gene-
ration can get inspiration for national
integration.

(Interruptions)
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18.01 hrs,

PAPERS LAID ON THE TABLE—
&ontd,

NOTIFICATION  EXTENDING AUXILIARY
DUTY EXEMPTION ON DEADBURNT
MAGNESITE

. THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table a copy of Notification No.
G.S.R. 497(E) (Hindi and English ver-
sions) published in Gazeite of India
dated the 28th August 1881 together
with an explanatory memorandum ex-
tending the auxillary duty exemption

GMGIPND— M-~ 1618 L.8.~—8g0

BHADRA 6, 19038 (SAK4)
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on deadburnt magnesite so as te equa-~
lise the duty incidence on deadburnt
magnesite with that of finished pro-
duct, viz. refractory bricks, inder sec-
tion 159 of the Customs Act, 1962.
{Placed in Library. See No. LT-3710/
81]

MR. CHAIRMAN : The House stands
adjourned till 11 o’clock on Monday,
the 31st August, 1981,

18.02 hre.

The Lok Sabha then adjowrned &l
Eleven of the Clock on Monday,
August 31, 1981/Bhadra 9, 1008 (Sake)
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